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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA
0.A. NO. 210/2025/EZ
IN THE MATTER OF:
SHRI NAYAN KUMAR PATRA .««APPLICANT
VERSUS
JHARKHAND STATE POLLUTION
CONTROL BOARD & ORS ...RESPONDENTS

REPLY ON BEHALF OF THE RESPONDENT NO. 2 — M/S
NILACHAL IRON & POWER LIMITED/OC; IRON & STEEL
LIMITED TO THE ORIGINAL APPLICATION

MOST RESPECTFULLY SHOWETH: -

PRELIMINARY SUBMISSIONS/OBJECTIONS

A.At the outset, the Answering Respondent denies each and every
contention, averment or submission made in the above captioned Original
Application in  seriatim. The absence of denial of any
submission/averment may not be construed as an admission, unless
specifically admitted therein. The present reply is being filed by the
Authorised Representative.

Copy of the Board Resolution dated 06.09.2024 in favour of Ms.
Madhumita Ghosh, Senior Legal Manager to file the present reply on
behalf of the Respondent No. 2 is attached herewith and annexed as

ANNEXURE R2-1.

B. The present Application is riddled with false averments, is based on grave

misrepresentation and active concealment of facts. The Applicant has
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approached this Hon’ble Tribunal with unclean hands and mala fide intent
to prejudicially affect the lawful business of the Answering Respondent.
It is vehemently denied that the Answering Respondent is engaged in any
activity causing toxic emissions or damage to crops or the environment.
The said allegations are outrageous, false and are outrightly denied.

C. Without prejudice to the submissions made in the present reply, it is most
respectfully submitted that the affidavit filed by the Jharkhand State
Pollution Control Board in the present proceedings completely establishes
that the allegations made in the present Original Application are false,
frivolous and malafide. The Board’s inspection-cum-verification dated
13.02.2026 categorically records that the seal of the electrical control
panel room of the 2 x 600 TPD DRI kiln was intact, and all alleged
expanded/violation components including the SMS, CCM, rolling mill
and 37 MW WHRB based power plant were found closed, with only the
existing lawful units being operational. The statutory affidavit further
records that even the electrical connection of the CPP service line already
stands disconnected. In view of these official findings, there is no
surviving basis for the allegation that the answering respondent is
operating the expanded portion in violation of law.

D.That for proper adjudication of the O.A. it is essential to bring before this
Hon’ble Tribunal certain facts pertaining to the Answering Respondent

and the matter in issue.

i. The answering respondent, established its plant at village Ratanpur,
P.O. & P.S. Kandra, District Saraikela-Kharsawan, Jharkhand, on
06.05.2002. Initially, the 350 TPD kiln was commissioned and
commenced commercial production on 01.04.2005, pursuant to valid
Consent to Establish dated 17.12.2003 and Consent to Operate dated

04.02.2005. The answering respondent has continuously obtained
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iii.

renewal of the requisite CTOs from time to time in accordance with
law.
Copy of Consent to Establish dated 17.12.2003 and Consent to

Operate dated 04.02.2005 are attached herewith and annexed as
ANNEXURE R2-2 (COLLY)

Subsequently, the answering respondent obtained Environmental
Clearance dated 24.12.2009 for expansion of the existing sponge iron
plant into an integrated steel plant, pursuant to which the 2 x 100 TPD
kilns were commissioned in 2010. Thereafter, upon a change in
management in March 2018, S.M. Niryat Private Limited took over
the ownership of the answering respondent, and the 12 MW WHRB
power plant associated with the existing lawful operations
commenced generation in January 2021. Thus, the existing plant has
continuously operated under valid consents and prior environmental
approvals.

Copy of letter dated 24.12.2009 granting Environmental Clearance is
attached herewith and annexed as ANNEXURE R2-3

Thereafter, the Answering Respondent proposed a revised and
downsized expansion of the existing sponge iron plant into an
integrated steel plant with allied facilities, for which fresh
Environmental Clearance became necessary. Accordingly, ToR was
granted on 06.09.2020, public hearing was conducted on 27.09.2021,
and the EC application for the revised expansion proposal was
formally filed on 17.08.2023.

Copy of Terms of Reference issued by Ministry of Environment,
Forest and Climate Change (MoEF&CC) dated 06.09.2020 is attached
herewith and annexed as ANNEXURE R2-4
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Copy of the letter dated 25.10.2022 by the Jharkhand Pollution
Control Board forwarding the minutes of meeting of public hearing
was conducted on 27.09.2021 is attached herewith and annexed as
ANNEXURE R2-5

Copy of the EC application for the revised expansion proposal dated
17.08.2023 is attached herewith and annexed as ANNEXURE R2-6

It is most emphatically submitted that the plant presently stands
divided into two portions, namely, the existing plant and the proposed
expanded integrated steel plant. The expanded plant has never been
put into commercial operation.

In the course of the fresh EC process, the answering respondent duly
complied with all statutory and regulatory requirements, including the
deposit of the environmental compensation and penalty assessed by
the Jharkhand State Pollution Control Board, including the sum of
%5,36,32,000/-. The answering respondent has also duly complied
with the remediation and environmental management measures
directed during the EAC proceedings. Thereafter, pursuant to the
approved Terms of Reference and compliance with all requisite
conditions, the answering respondent filed its formal application for
grant of Environmental Clearance on 17.08.2023 for the revised

expansion proposal.

a) Upon initial consideration by the Expert Appraisal Committee, certain

further compliances and clarifications were sought, which were duly
furnished by the answering respondent. Thereafter, in its 43 meeting
held on 08-09.11.2023, the Expert Appraisal Committee positively
recommended the proposal for grant of Environmental Clearance under
Clause 7 of the EIA Notification, 2006, leaving only the formal

issuance of the clearance order by the Ministry. The EAC conducted a
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detailed analysis of the status of compliances being made by the

answering respondent and in conclusion observed as follows:
“In view of the foregoing and after detailed deliberations, the
committee recommended the instant proposal for grant of
Environment Clearance subject to uploading the written
submissions on portal under the provisions of EIA Notification,
2006 subject to the stipulation of following specific conditions
and general conditions as per the Ministry s Office Memorandum
No. 22-34/2019-111 dated 9/8/2018 based on project specific

requirements”’

Copy of the relevant portions of the Minutes of the 43" Meeting of the
expert appraisal committee — (industry-1 sector), held from 08.11.2023
to 09.11.2023 recommending grant of Environmental Clearance is

attached herewith and annexed as ANNEXURE R2-7

vi. It is respectfully submitted that upon the positive recommendation of
the Expert Appraisal Committee and the expiry of the 45-day period
contemplated under Paragraph 8(i) of the EIA Notification, 2006, the
answering respondent became entitled to the benefit of deemed
Environmental Clearance in terms of Paragraph 8(iii). However,
before the formal Environmental Clearance could be issued by the
Ministry, the interim orders passed by the Hon’ble Supreme Court in
the pending proceedings affected the formal issuance process, even
though the statutory appraisal had already been completed in favour

of the answering respondent.

E. Further, it would be pertinent to point out that initially OA No.
426/2021/PB titled “Dasai Munda & Ors. v State of Jharkhand & Ors.”
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came to be filed before the Hon’ble Principal Bench of this Tribunal
wherein the Applicant therein asserted that the Answering Respondent
operated in violation of environmental norms and without proper
environmental clearance. The said OA was later transferred to this
Hon’ble bench of the tribunal and came to be registered as OA No.
156/2023/EZ.

Copy of the OA No. 426/2021/PB titled “Dasai Munda & Ors. v State of
Jharkhand & Ors.” filed before the Hon’ble Principal Bench of this
Tribunal is attached herewith and annexed as ANNEXURE R2-8

. During the adjudication of the above-mentioned OA, following replies
and additional affidavits to be filed by the answering respondent herein.

For the convenience of this Hon'ble Tribunal, they are listed as under:

b) Reply dated 14.12.2022- The answering respondent clarified that the
original 350 TPD kiln has been in lawful commercial operation since

01.04.2005, backed by valid CTE dated 17.12.2003, CTO dated
04.02.2005, and EC dated 24.12.2009. It was further highlighted that
extensive environmental safeguards were already in place, including
plantation of saplings over 21.86 acres, deployment of water tankers
and sprinklers, paving of internal roads and drains, and third-party
ambient air monitoring. These facts established that the existing unit
has long been functioning with statutory compliance and pollution
control measures.

Copy of the Reply to Original Application dated 14.12.2022 is attached
herewith and annexed as ANNEXURE R2-9

c) Additional Affidavit dated 18.07.2023 - The answering respondent
explained that after completing the required compliances, it moved an

application dated 29.05.2023 for amendment of ToR in terms of the
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MOoEF&CC SOP dated 07.07.2021. The proposal was considered in the
35th EAC meeting held on 06.06.2023, where the Committee took note
of the pending NGT proceedings and thereafter recommended issuance
of updated ToRs. This affidavit established the bona fide and
transparent continuation of the statutory EC process for the expansion
proposal.

Copy of the Additional Affidavit dated 18.07.2023 bringing on record
subsequent developments regarding expansion of existing steel plant to
integrated steel plant is attached herewith and annexed as

ANNEXURE R2-10

d) Additional affidavit dated 01.09.2023: This affidavit recorded that the
public hearing minutes for the expansion project had already been
forwarded by JSPCB, and the environmental compensation imposed by
the Board had also been duly paid. It further explained that after the
project was downsized, a fresh amendment in ToR was sought, which
was considered favourably by the EAC and culminated in modified
ToRs dated 21.07.2023 with additional conditions. The same reflected
the respondent’s continued compliance with the evolving EC process.
Copy of Additional affidavit dated 01.09.2023 bringing on record
subsequent developments regarding expansion of existing steel plant to

integrated steel plant is attached herewith and annexed as

ANNEXURE R2-11

e) Additional affidavit dated 20.10.2023 - The answering respondent
updated the Tribunal regarding the pending EC application filed on
17.08.2023 for the integrated steel plant expansion. It was clarified that
while the 43rd EAC considered the proposal, certain additional

recommendations were issued, due to which the grant of EC was
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temporarily deferred. The respondent specifically stated that the
modified ToR remained valid till 05.10.2024 and that it was actively
pursuing all remaining compliances within the prescribed validity
period.

Copy of the Additional affidavit dated 20.10.2023 bringing on record
position of facts regarding the process of grant of environmental
clearance to Answering Respondent is attached herewith and annexed

as ANNEXURE R2-12

f) Additional Affidavit dated 11.01.2024— The answering respondent
informed the Tribunal that after fulfilling the additional compliances
required by the EAC, the proposal was reconsidered in the 43" EAC
meeting held on 08-09.11.2023. Upon detailed deliberation, the
Committee recommended the project for grant of Environmental
Clearance, subject only to uploading written submissions and
compliance with specific and general conditions.

Copy of the Additional Affidavit dated 11.01.2024 bringing on record
the fact that environmental clearance has been recommended

Answering Respondent is attached herewith and annexed as

ANNEXURE R2-13

G.Subsequently this Hon’ble tribunal dismissed the said OA on 26.04.2024
with the direction to the Answering Respondent that the answering
respondent shall not operate the expanded part of its unit without valid
environmental clearance. This Hon’ble Tribunal took a detailed
consideration all the affidavits and disposed of the OA with the following

observations:
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“28. In view of the facts noted hereinabove, we find that

nothing further remains for adjudication in the present case.

29. The Original Application No. 156/2023/EZ is accordingly

disposed of with a direction that the Respondent No. 6 shall

not operate the expanded part of its unit without valid

Environmental Clearance ™
It is, therefore, respectfully submitted that the issues sought to be raised
in the present proceedings already stand adjudicated and concluded by this
Hon’ble Tribunal in O.A. No. 156/2023/EZ, and the present O.A. is
nothing but a re-agitation of the very same issues under the garb of a fresh
cause save and except the allegation of alleged post-order operation,
which too stands conclusively disproved by the State Pollution Control
Board affidavit dated 13.02.2026.
Copy of the final order dated 26.04.2024 passed by this Hon’ble Tribunal
in Original Application No. 156/2023/EZ titled “Dasai Munda & Ors v.
State of Jharkhand & Ors. is attached herewith and annexed as
ANNEXURE R2-14

H.It is pertinent to mention that the Regional Office of the Ministry of
Environment, Forest and Climate Change (MoEF&CC) also carried out
an inspection on 16.06.2024 and specifically recorded that the industrial
units constructed as part of the expansion of the existing steel plant, for
which formal Environmental Clearance is yet to be issued, were not in
operation and had remained shut since 21.03.2023. It was further clarified
by the Answering Respondent during the said inspection that occasional
running of the machinery installed for the expansion units if any, is only
for maintenance and preservation purposes and not for any commercial

production.
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Copy of the inspection report carried on 16.06.2024 by the regional office
Ministry of Environment Forest and Climate Change (MoEF&CC). is
attached herewith and annexed as ANNEXURE R2-15

. That the answering respondent respectfully submits that the said
expansion plant has remained closed as also noticed by this Hon’ble
Tribunal in its final order dated 26.04.2024 passed in O.A. No.
156/2023/EZ titled Dasai Munda & Ors. v. State of Jharkhand & Ors. It
is respectfully submitted that as a consequence of such prolonged
shutdown, the machinery and equipment installed for the expansion units
are liable to weathering, deterioration and loss of operational fitness.
Accordingly, any occasional running of the said machinery, if at all
undertaken, is only for maintenance, preservation and prevention of wear
and tear, and not for any commercial production, pending formal issuance
of Environmental Clearance.

. The allegations regarding crop loss and environmental damage are wholly
unsupported by any scientific soil analysis, agricultural assessment or
expert material. In fact, even in the earlier proceedings O.A. No.
156/2023/EZ titled Dasai Munda & Ors. v. State of Jharkhand & Ors,
the joint committee constituted under the directions of this Hon’ble
Tribunal had specifically observed that while some visible ambient dust
was attributable to production activities, material handling and vehicular
movement, the same was not significant in view of the dust suppression
systems, refurbished ESPs, sprinklers and other pollution-control
measures installed by the Answering Respondent. Most importantly, the
committee’s soil analysis of nearby agricultural fields did not reveal any
significant adverse impact on soil quality, thereby completely negating the

allegation of crop loss or environmental damage. The committee has




nowhere in its report stated that the answering respondent is causing any
environmental damage.

Copy of the NGT mandated inspection report of the visit conducted by the
Joint Committee on 29.03.2022 is attached herewith and annexed as

ANNEXURE R2-16

K.It is significant to point out that although the Hon’ble Apex Court in
Vanashakti v. Union of India, W.P.(C) No. 1394 of 2023 had initially
restrained the grant of ex-post facto Environmental Clearances and stayed
the operation of the Office Memorandum dated 07.07.2021, the said
judgment was subsequently recalled in review in Confederation of Real
Estate Developers of India v. Vanashakti, 2025 SCC OnLine SC 2474
whereby the issue was directed to be reconsidered in light of the earlier
binding precedents permitting such consideration in exceptional cases.

L. It is respectfully submitted that prior to the aforesaid intervening judicial
developments, the expansion proposal of the answering respondent had
already been positively recommended by the Expert Appraisal Committee
in its meeting dated 08-09.11.2023, and only the formal issuance of
Environmental Clearance by the Ministry remained pending. As such, the
statutory appraisal process had already substantially culminated in favour
of the answering respondent and the issue presently survives only at the
stage of formal issuance of Environmental Clearance.

M. It is further submitted that during the pendency of the proceedings in
Vanashakti v. Union of India, W.P.(C) No. 1394 of 2023, the Answering
Respondent had also filed M.A. No. 214852 of 2025 eking necessary
directions in respect of the Environmental Clearance process for its
expanded project. Pursuant thereto, the Hon’ble Apex Court was pleased

to direct the Answering Respondent to place written submissions, which
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have already been duly filed. The said proceedings are presently reserved
for judgment and are therefore sub judice.

Copy of'the order dt. 16.02.2026 passed by the Hon’ble Supreme Court in
W.P.(C) No. 1394 of 2023 titled Vanashakti v. Union of India is attached
herewith and annexed as ANNEXURE R2-17.

Copy of the Written Submissions dated 24.02.2026 filed before the
Supreme Court in W.P.(C) No. 1394 of 2023 titled Vanashakti v. Union of
India is attached herewith and annexed as ANNEXURE R2-18.

N.It is further submitted that the recommendation of the Expert Appraisal
Committee having been made on 08—09.11.2023, the period of 45 days
under Paragraph 8(i) of the EIA Notification expired on 23.12.2023, much
prior to the interim order dated 02.01.2024 passed by the Hon’ble
Supreme Court in Vanashakti v. Union of India, W.P.(C) No. 1394 0of 2023.
Thus, even on the answering respondent’s own case, all substantive
requirements for grant of Environmental Clearance had already stood
satisfied prior to the said interim order, and only the ministerial act of
formal issuance remained. The anomaly arising from such situations,
where the project had completed all statutory requirements but formal
issuance remained pending solely due to subsequent judicial intervention,
has also been expressly noticed in the review proceedings before the
Hon’ble Supreme Court. In these circumstances, there is nothing on
record to suggest any subsisting illegality or any continuing
environmental damage attributable to the answering respondent.

O.It is further submitted that, in the interregnum, the Ministry of
Environment, Forest and Climate Change (MoEF&CC) has itself issued
Office Memorandum vide File No. IA3-3/7/2024-1A.111 clarifying that
EC applications may continue to be processed notwithstanding the
pendency of the issues arising from the Vanashakti judgment, albeit

subject to the outcome of the final decision therein. Thus, it is evident that
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the answering respondent’s application for grant of EC has not been
declined or rejected rather, the application remains under consideration,
subject to the final adjudication in Vanashakti. Therefore, no adverse
inference can be drawn against the Answering Respondent.

Copy of the Office Memorandum vide File No. 1A3-3/7/2024-1A.111
issued by Ministry of Environment, Forest and Climate Change is
attached herewith and annexed as ANNEXURE R2-19.

. In view of the above, it is most respectfully submitted that the answering
respondent has completed all statutory compliances under the EIA
Notification, 2006, and only the formal issuance of the Environmental
Clearance remains pending despite the proposal having been positively
recommended by the Expert Appraisal Committee. Upon expiry of the 45-
day period under Paragraph 8(i) of the EIA Notification, 2006, the
answering respondent became entitled to the benefit of deemed
Environmental Clearance. In any event, the expanded portion is not being
operated, and therefore no continuing illegality or environmental violation

survives against the answering respondent.

REPLY ON MERITS

The contents of the OA are vehemently denied. It is denied that any
pollution affecting the environment is being caused by the answering
respondent and is submitted that the inspection committee has observed
in its report that only extremely negligible air pollution is being caused
and even that is being controlled by using of sprinklers etc. further the
joint committee has asked us to comply with certain recommendations
which shall take care of even such negligible air pollution which
answering respondent is actively complying with as has been elaborated

in the aforesaid separate reply filed with respect to compliance of joint
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committee report recommendations before this Hon’ble Tribunal. It is
submitted that the inspection committee itself specifically observed that
while some visible ambient dust was attributable to production activities,
material handling and vehicular movement, the same was not significant
in view of the dust suppression systems, refurbished ESPs, sprinklers and
other pollution-control measures installed by the Answering Respondent.
Most importantly, the committee’s soil analysis of nearby agricultural
fields did not reveal any significant adverse impact on soil quality, thereby
completely negating the allegation of crop loss or environmental damage.
The committee has nowhere in its report stated that the answering
respondent is causing any environmental damage It is thus submitted that
the allegation regarding environmental harm is absolutely false and
vexatious. Furthermore, it is denied that any activity contrary to the law
of the land is being performed by the answering respondent. It is also
emphatically denied that any activity contrary to law is being undertaken,
and it is reiterated that the expanded plant is not in commercial operation
and shall remain non-operational until the Environmental Clearance is

formally granted.

In view of the facts and submissions made hereinabove, it is most
respectfully submitted that the present Original Application is wholly
misconceived, devoid of merit and based on stale as well as factually
incorrect allegations. The applicant has failed to place any material on
record to establish any continuing environmental violation or crop
damage attributable to the answering respondent. It is, therefore, most

humbly prayed that the present Original Application be dismissed.
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bsf' For OCL IRON & STEELS LIMITED
Authorised Signatory

RESPONDENT NO. 2

THROUGH W

ASHIM SHRIDHAR
ARCHY GUPTA

ADVOCATES FOR THE RESPONDENT NO. 2
B-4/227, SAFDARJUNG ENCLAVE

NEW DELHI- 110029

Mobile no.: +91 9971547353

Email: chamberashimshridhar@gmail.com

PLACE :\eu) pellu
DATED: 20|04 |26

VERIFICATION:

Verification at this \(, day of Afr, 2026.

I do hereby solemnly affirm and declare that [ have read the contents of Para No. 1-
of the Reply and state that the facts stated therein are true and correct to my
knowledge and nothing material has been concealed therefrom. The Para No. to are
believed to be correct on the basis of the information received from the Counsel.

The Last Paragraph is a prayer made to this Hon’ble Court. For OCL IRON & STEELS LIMITED
M achucsmibn G |
Authorised Signatory

DEPONENT
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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA
0.A. NO. 210/2025/EZ

IN THE MATTER OF:
SHRI NAYAN KUMAR PATRA ...APPLICANT
VERSUS
JHARKHAND STATE POLLUTION
CONTROL BOARD & ORS ...RESPONDENTS
BEFORE THE NOTARY PUBLIC
AT BIDHANNAGAR AFFIDAVIT

NIST-NORTH 24 PARGANAS
[, Madhumita Ghosh, aged about 44 Years, D/o Mr. Ananda Prosad Ghosh,

R/o 38/A. G.T. Road, Howrah (North). West Bengal — 711101 do hereby
solemnly affirm and say on oath as follows:

1. That I am the Authorised Representative of Respondent No.2 in the
above noted case and as such well conversant with the facts and
circumstances of the suit and am thus competent to swear the present
affidavit.

2. That the factual averments made in the accompanying written
statement/reply are true and correct to the best of my knowledge and
the same may kindly be read as part and parcel of this affidavit which

for the purpose of brevity are not reproduced herein.

3. That the accompanying written statement/reply has been drafted by
my counsel under my instruction and the contents thereof have been
read over to me in my vernacular and nothing material has been

concealed therefrom.

For OCL IRON & STEELS LIMITED
rul &CU”LAA Wu:-‘] A 611 d‘d/k

Authorised Signatory

I'6 APR 2026

DEPONENT



VERIFICATION

Verified at Bidhannagar, West Bengal on this 16" day of April 2026 _.
that the contents of the above affidavit are true and correct to my
knowledge and no part of it is false and nothing material has been

concealed therefrom.
For OCL IRON & STEELS LIMITED

Authorised Signatory
DEPONENT
. CHA R
* NOTARY
GOVT. OF WD’-; ldentified by me

Regd. No.-6584/08 '
Bidghannaqar Court M and J (vl
Dist.-North 24 Pgs Adwocete

MANOJ BASU

, 6 Enrol - _Advocatc
APR 2026 e Nager e 202
Kolkata"fooom
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/ OCL IRON & STEELS LIMITED X

“Godrej Waterside" Tower-1, 5th Floor, Sec-V, Saltlake City, Kolkata-700091, West Bengal, India
Ph.: 033 40903510 | Email : info@oclsteel.com | CIN : U27102WB2006PLC270890

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE BOARD OF
DIRECTORS OF OCL IRON AND STEEL LIMITED HELD AT THE REGISTERED OFFICE OF THE
COMPANY AT GODREJ WATERSIDE, TOWER-I, 5TH FLOOR, PLOT DP-5, SALT LAKE CITY,

KOLKATA - 700091, WEST BENGAL, ON FRIDAY THE 06™ DAY OF SEPTEMBER, 2024 AT
04:30 PM

The Chairman informed the Board of Directors of the Company that Disha Realcon Private Limited,
Nilachal Iron & Power Limited, Praful Enterprises Private Limited, Samriddhi Metals Private
Limited and S M Niryat Private Limited have been amalgamated with OCL Iron and Steel Limited
vide the National Company Law Tribunal (NCLT) order dated 30.01.2024 under C.P.(CAA) No.
191/(KB)/2023 connected with C.A. No. (CAA) No. 163/(KB)/2023. Hence, to deal with any legal
proceedings/matter, which is/are unsettled in the names of Disha Realcon Private Limited, Nilachal
Iron & Power Limited, Praful Enterprises Private Limited, Samriddhi Metals Private Limited and S
M Niryat Private Limited and all the proceedings, actions, claims, suits, investigations and inquiries
in the name of OCL Iron and Steel Limited, the Chairman proposed the names of Ms. Madhumita
Ghosh (Aadhar no.: 5423 0655 7130) and Mr. Sahil Sinha (Aadhar No.: 7347 2803 4114), as the true
and lawful Authorized Signatory cum Representative in the above matters. After discussion and due

deliberation, the Board has passed the following resolution:

“RESOLVED THAT the consent of the Board of Directors of the Company be and is hereby accorded
to severally authorize Ms. Madhumita Ghosh (Aadhar no.. 5423 0655 7130), the Senior Legal
Manager and Mr. Sahil Sinha (Aadhar No.: 7347 2803 4114), the Legal Manager, as a true and lawful
Authorized Signatory cum Representative, to deal with any legal proceedings/matter, which is/are
unsettled in the names of Disha Realcon Private Limited, Nilachal Iron & Power Limited, Praful
Enterprises Private Limited, Samriddhi Metals Private Limited and S M Niryat Private Limited and
all proceedings, actions, claims, suits, investigations and inquiries in the name of OCL Iron and Steel
Limited and to sign, file and/or to execute any caveat, application, written statements, replies,
affidavit, rejoinder, representation, cross-objections, memo of appeal, revision, writ petition, claims

etc, verify the same and to give statements on oath or to depose, before any court(s) of law and/or

tribunal and/or forum in the aforesaid matters.”

Ratanpur, Kandra, Chandil Road, Saraikela, Kharsawan, Jharkhand-832402 (India)
Odisha Office : Vill. Lamloi, P.O. Garvana, Rajgangpur-770017, Odisha, India | Website : www.oclsteel.com



OCL IRON & STEELS LIMITED

"Godrej Waterside" Tower-1, 5th Floor, Sec-V, Saltlake City, Kolkata-700091, West Bengal, India
Ph. : 033 40903510 | Email : info@oclsteel.com | CIN : U27102WB2006PLC270990

“FURTHER RESOLVED THAT Ms. Madhumita Ghosh (Aadhar no.: 5423 0655 7130), the Senior
Legal Manager and Mr. Sahil Sinha (Aadhar No.: 7347 2803 4114), the Legal Manager, be and is
hereby severally authorized to appoint advocate, pleader, counsel or any consultant and to retain
them and/or to discharge them from time to time in the interest of the Company with respect to the

above.”

“FURTHER RESOLVED THAT a Certified True Copy of resolution duly signed by any of the

Directors of the Company or the Company Secretary of the Company, be and is hereby furnished to

concerned authority as and when required.”
Certified To Be True Copy

For OCL Iron and Steel Limited
OCL IRON & STEELS LIMITED

"‘\’.":JwN

Company Setgtary
Titir Nag

Company Secretary
Membership No.: 55278

Ratanpur, Kandra, Chandil Road, Saraikela, Kharsawan, Jharkhand-832402 (India)
Odisha Office : Vill. Lamloi, P.O. Garvana, Rajgangpur-770017, Odisha, India | Website : www.oclsteel.com
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AVNENURE R~
Typed Copy.fageNo-23 —29

i@n_ JHARKHAND STATE POLLUTION CONTROL BOARD
“ﬁ@ T.A. DIVISICN BULDING (GROUND FLOOR), HE.C., DHURWA, RANCHI 834004

T Emmm_zm

. Na .“—‘..?4"-}— i ‘-_'.--"f G Data:... \:\]._'\ 9’ et %
No Objection Certificate under section 25 & 26 of the Water (Prevention & Control of Peilution)
1974 and under section 2! of the Air (Prevention & Control of Pollution) Act, 1981,

_+. Reference application no.112 dated 31.07.2002 of M/s. Nilachsl Ircn & Power Lid., SF
Zwarest, 46 C Chowrarghes Road, Kolkatts - 200071, for setting of Plant for manufacts. ring of
Zponga Iron at Plot No.: 79 to 392, Khata No.: 1 to 17, Mauza: Ratanpur, P.O.Kandia, PS:
Saraikels, Dist: Saraikela.The production cepacity of the industry will be as follows: -

Spouge Iron - 3507TPD
aﬁmuﬂdmm

‘ine facts stated in the N.O.C apphcation & Project Report:

i} Frovisions of related Walar (Prav & Contrdl of Pollution) Act, 1974 & Air fPrev & Control of Pallution’
ﬂ.ct, 1981,
} Check list based on Sita Inspection on date 06 11.2002.

\ Secretary, Industries Daptt., Jharkhand Government, Ranchi Letter no. - 217/Sadlva datad
03.12.2003 “
N.O.C. in fevour of unit, Las&d on site inspection and facts stated in the project repont,
..0.C. splicatiun is heraby occorded subject Lo the following conditions: -

;. The unit shall obtain conserit to operata from State Pollution Contrel Board under section 25 anc
26 of tiws Water (Prav.t Control of Polluton) Act, 1974 and section 21 of Air (Prev & Contrisl of
© O rea) acr, 1981 prior to commissioning of the plant.

; The unit shall install Effluerit Traat‘mant' Plant adopting appropriate technclogy to treat the
! : affluant to tha standard stipulated.

i s i) Al tanks used for collection 2nd treatment of effluent shall be made impervious by providing
L acdlequate carrant conurete/stone masonry/stone s!ab Ilnlng with leak-proof materials
‘{ i Lt
] ow.e .1 Tha unit shall install water .neter to messire the water consumed for ditfferent purposesas p=
the Watar {Pruvedtion & Cuntrol of Pollution) Cass Act, 1977.

Lk .

: __-E,lm,,_‘ v} The unit shall ensure continuous and upinterrupted power supply su that the pollition rontre
1;":"‘ system functicns unintai ruptediy. Separata anergy meters shall be provided for the puili fon
mﬂii control systems.
1one #

yi) The unit shall upgrade polivtcn control systems as and n;han naw te-:hr:dhgies are avalple

| The urt shall 1astall Electre Siastic Precipitator (ESP) to bring air polivtant from stack to e
simsmcnioed scandacds,

.Jﬁp heigni of Stac ks{ J sh .l e as per norms of Cantral Poliution Control Board. Necexg ry
2 iels) edders plau o shall be provided with tha stack as per normis of Cantrai Pry st -
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© 8ri R.K Agarnal, MD
A¥s Nilnchal lron & Power Lid
Ratanpur, hondra- Chandil Road
Saraikeln Kharsawun
Phone # ;- 3191719
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;__ﬂﬁﬁﬁ“_m CONSENT ORDER

With reference 1o the apcheation dated G301 2004 of Sp R K Agarwal, MDD, NU's Xiachal ron & Power Lid
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Dated 04/02/2005

foq nformation and necessary action

MEMBER SECRETARY
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Typen J IQ %medaf:ﬁ fagenio-20-23)
JHARKHAND STATE POLLUTION CONTR(;L BOARD %
T.A. Division Building (Ground Floor), H.E.C. Campus, Dhurwa,
Ranchi-834004
Phone : 2403852, 2403851, Fax : 0651-2403850

Ref. No. N-307 Date 17-12-2003

No Objection Certificate under section 25 & 26 of the Water
(Prevention & Control of Pollution) Act, 1974 and under Section 21 of
the Air (Prevention & Control of Pollution) Act, 1981.

1.  Reference application no. 112 dated 31.07.2002 of M/s. Nilachal
Iron & Power Ltd., SF Everest, 46 C Chowranghee Road, Kolkata —
700071, for setting of Plant for manufacturing of Sponge Iron at Plot No.
79 to 392, Khata No. 1 to 17, Mouza Ratanpur, P.O. Kandra, P.S.
Saraikela, Dist. Saraikela. The production capacity of the industry will be

as follows : -

Sponge Iron — 350 TPD

2. After considering :

1) The facts stated in the N.O.C. application & Project Report;

i1)  Provisions of related Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21 of the Air (Prevention & Control
of Pollution) Act, 1981.

iii)  Check list based on Site Inspection on date 06.11.2002.




1v)

iii)

vi)
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Secretary, Industries Deptt., Jharkhand Government, Ranchi Letter

no. 217/Sahiva dated 03.12.2003.

N.O.C. in favour of unit, based on site inspection and facts stated
in the project report N.O.C application is hereby accorded subject
to the following conditions :-

The unit shall obtain consent to operate from State Pollution
Control Board under section 25 and 26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under Section 21 of the Air
(Prevention & Control of Pollution) Act, 1981 prior to

commissioning of the plant.

The unit shall install Effluent Treatment Plant adopting appropnate

technology to treat the affluent to the standard stipulated.

All tanks used for collection and treatment of effluent shall be
made impervious by providing adequate current concrete / stone
masonry / stone slab lining with leak-proof materials.

The unit shall install water meter to measure the water consumed
for different purposes as per the Water (Prevention & Control of
Pollution) Cess Act, 1977.

the unit shall ensure continuous and uninterrupted power supply so
that the pollution control system functions uninterruptedly.
Separate energy meters shall be provided for the pollution control
systems.

The unit shall upgrade pollution control systems as and when new

technologies are available.



vil)

viii)

X1)

X11)

xiii)

X1v)

XV)

Xvi)

XVii)
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The unit shall install Electro State Precipitator (ESP) to bring air

pollutant from stack to the prescribed standards.

The height of Stacks(s) shall be as per norms of Central Pollution
Control Board. Necessary port hub(s) ledder and platform shall be

provided with the stack as per norms of Central Pollution

The unit shall provide Ambient Air Quality Report & Noise level
monitoring Report before commissioning of the Plant. The unit

shall ensure that the Npoise level and --------- the prescribed limit,

-------------- shall ------------—- noise pollution in and around the

factory ----=v-mmemmm- of C.P.C.B.

-------------- Plantation shall be made in every 15 meters width in
z1g zag way around the factory......

The unit shall prepare a plan of rain water harvesting within six
months.

The -----mcaneem-- Fitter(s) of adequate capacity at Coal crushing in -
------------- Product separation and all transfer points of belt
conveyer or at any other plant -------------- emission.

The unit shall make pucca (-------- ) haul roads within the premises.
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XVIH1) —=mmmmmmemnen conveyor ----— shall be under covered shed.
xix) The unit shall -------------- by 31.07.2004 and shall --------------
shall be binding on the unit. The NOC is -------------- Industry

Department, Government of Jharkhand to avoid delay.
xx)  The Jharkhand State Pollution Control Board reserves the right to

reverse and / or and -------------- for the protection of Environment

and to ensure pollution control ----=---------,

xxi1) The NOC is valid for a period of 6 months from the date of issue.

Member Secretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
CONSTITUTED UNDER THE AIR (PREVENTION & CONTROL OF
POLLUTION) ACT,1981
T.A. Division Building (Ground Floor), H.E.C. Campus, Dhurwa,
Ranchi-834004

Ref. No. 1A/2613/A/C-111 Date 04/02/2005

EMISSION CONSENT ORDER

With reference to the application dated 03/12/2004 of Sri RK.
Agarwal, MD M/s. Nilachal Iron & Power L.td. Ratanpur, Kandra Chandil
Road for consent under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 he / they 1s / are granted consent to operate his / their
Industrial Plant at Ratanpur, Kandra — Chandil Road, Saraikela
Kharsawan for the period from 01/02/2005 to 30/06/2005 with the

following conditions :

L. That he / they shall not make any alteration, addition, deletion or
modification in the plant without the prior clearance from the board
and shall also abide by the obligations under sections 22, 23 and
31A of the Air (prevention & Control of Pollution) Act, 1981 and
shall further extent co-operation to the Board in performing its

functions entrusted under sections 24, 25 and 26 of the Act.

a, That, he / they shall comply with the requirements of rule 14 of the
Environment (Protection) Rules, 1986, rules 4, 57,9, 10 and 11 of
the Hazardous Wastes (Management and Handling) Rules, 1989,
and 2000, rules 4, 5, 7, 8, 10, 11, 12, 13, 15, 17 and 18 of the

Manufacture, Storage and Import of Hazardous Chemicals Rules,




To,

1989, and the provisions of the Public Liability Insurance Act,
1991, whichever is applicable.

That, he / they shall monitor his / their emission(s) and ambient air
quality from representative points regularly and shall maintain its
quality in conformity with Board’s standards and shall produce its

proof, as and when asked for.

That, he / they shall submit application for consent again 30 days
before the expiration of the period of consent i.e. 30/06/2005 or
within 30 days from the date of receipt of this order, whichever is

applicable.

He/they shall submit Environmental Statement by 30" Sept. every

year.

The unit shall comply all conditions of NOC by 31.3.05 failing

which this consent order shall automatically remain canceled.

If the proposed area is not declared Industrial Area / Zone by

" 31.3.05, this order shall automatically remain canceled.

Sd/-
MEMBER SECRETARY

Sri R.K. Agarwal, MD
M/s. Nilachal Iron & Power Ltd.
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Ratanpur, Kandra — Chandil Road X
Saraikela Kharsawan _
Phone # : 309171

Memo No. JA/2613/A....... Dated 04/02/2005

Copy forwarded to the Regional Officer Jamshedpur for information and

necessary action.

MEMBER SECRETARY
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F. No. J-11011/662/2008- 1A 1l {I)
Government of India
Ministry of Environment and Forests
(I.A. Division)
JParyavaran Bhawan
CGO Complex, Lodhi Road
New Delhi — 110 003

E-mail : pb. c.in
Telefax : 011: 2436 7668

Dated 24" December, 2009

4 Executive Director (Project & Technology)
M/s Nilachal Iron & Power Lid.

5, Bentinck Street

Kolkatta — 700 001, West Bengal

: cpattnaik@jaibalajigroup.com / jbalaji@vsnl.net ; Fax No. :

Subject : Expansion of Sponge Iron Plant (350 TPD) into Integrated Steel Plant (0.7
MTPA) alongwith Captive Power Plant (76 MW) at Ratanpur-Kandra Village,
Gambharia Block, District Saraikela Kharswan, Jharkhand by Mis Nilachal lron &
Powaer Ltd. - Environment clearance reg.

: Your letter no. nil dated 15" September. 2009.

E-mail 033-22430021 ;

Ref.

8%,
This has reference to your letter no. nil dated 15 September. 2009 alongwith Form |,
Pre-feasibility Report, draft Terms of References, EIA/EMP, Public hearing report and
subsequent clarifications furnished By you vide your letters dated 11" & 13" November, 2008

for environmental clearance on the above mentioned project.

2.0  The Ministry of Environment and Foresls has examinad the application. It is noted that
proposal is for the expansion of Sponge Iron Plant (350 TPD) into Integrated Steel Plant (0.7
MTPA) alongwith Captive Power Plant (75 MW) at Ratanpur-Kandra Village, Gamharia Block,
District Saraikela Kharswan, Jharkhand by M/s Nilachal Iron & Power Ltd. Existing plant area is
57 acres. Total land acquired for expansion is 17623 acres. Pendrabera PF, Kanki PF,
Basrapahar PF, Palubera PF, Giddibera PF, Muskikudar PF, Teluldanga PF, Peradih PF,
Dalma PF, Bajjnzthpur P, Baslikoachz PF are located within 10 km radius of the project site.
Daima Reserve Forest is located at 8 km. No national park, wild life sanctuary, biosphere
raserve, welland elc. are located within 15 km. area of the project site. Total cost of the project
is Rs. 1 350 OD Crecres. Po!lowmg are the delails of existing and proposed facilities :

Plants 7] 'Existing | Proposed Final
N _ ) Capacity | expansion Production
“Sponge iron Plant " 105000 TPA|  ©6,00,000 TPA| 7,05,000 TPA |
(1x350 TPD) (1800 TPD) | ]
 Blast Furnace T ' -] 350000 TPA | 3,50,000 TPA
: i {(2x250 m%)
| Pelietization Plant ~-| T 6.00,000TPA| 6,00, 000 TPA'
Coal Washery 3 ~13,00,000 TPA | ~13,00.000 TPA |
Steel Making Shop with CCM (2x50 T EAF) 72" 7.00,000 TPA | _7.00,000 TPA
| Captive Power Plant _ B 75 WI 75 MW
Re-Rollmg mill {Liquid stael} ! - 7.00,600 TPA 7,00, 000 TPA
Fervo Alloy Plant ) i -] 1,25008 TPA 1,25, 000 TPA |
Oxygen Plant__ e 1,000 TPD | 1,000 TPD i~
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2

30  Sponge iron will be produced in the DRI kilns by conventional process. Iron ore will be
reduced in blast furnaces with a hot gas. Proporlioned mixiure of iron ore concentrate and
bentanite will be fed to disk pelletizer to produce green balls which will be fed to traveling grate,
rotary kiln and annular cooler to produce iron pellets. Steel meiting will be cdrried out in an
electric arc furnace (EAF) and ladle fumace (LF). Casted billets/slabs will be manufactured in
rolling mill. Heavy media cyclone technology will be adopted in the coal beneficiation plant
Ferro alloy will be produced in submerged arc furnace (SAF) will be used in the

4.0 Electrostatic precipitator (ESP), dust setfling chamber {DSC), affer buming chamber
(ABC), bag fitters, gas cleaning plant (GCP), cyclone, multi-cycione, wet scrubber type, dust &
extraction system with bag filters, dust suppression system (dry fog type and water sprinkler)
will be provided lo control air emissions. Tolal water requirement from Suvarnarekha River will
be 19,200 m’/day. Effluant treatment plant (ETP) will be inslalled to treal wastewater from
various units and all the treated wastewater will be recycled / reused for ash handling, dust
suppressicn and green belt development. No effluent will be discharged and ‘zero' discharge
will be adopled. Blast furnace siag will be granulated and provided to cement manufacturers.
Dus! and sludge from blast furnace, dust from DRI plant, peliet plani, SMS, ferro alloy plant, and
mill scales from rolling mill and casting machines will be reused in pellet plant. Fly ash will be
used in cement making, brick making etc. Char from DRI Plant, coal rejects and fines from coal
washery will be used in AFBC boilers as fuel. SMS and lerro alloy slag will be disposed as per

CPCEB guidelines.

50 Public hearing/consultation meeting was cenducted nn 27" August, 2009,

6.0.  The Ministry of Environment and Forests hereby accords environmental ciearance to tha
above project under The provisions Sf ETA Notification dated 14" September, 2006 sUbjECT 18
strict compliance of the following specific and general conditions:

A SPECIFIC CONDITIONS :

Compliance to all the spec;ﬁc’and'general conditions stipulated for the existing spone
iron plan} by the Central/Siate Gowvt. shall be ensured and reguiar reperts submitted to
the Ministry and its Regional Office at Bhubaneswar,

Effarts shall be made to reduce RSPM leveis in the ambient air and a time bound
action plan shall be submitted. Continuous stack monitoring facilities for all the stacks
shall be provided and sufficient air pollution control devices viz. Electrostatic
precipitator (ESF), gas cleaning plant, cyclone, multi-cyclone, wet scrubber, bag fillers
etc. shall be provided to keep the emission levels below 50 mg/Nm>. At no time, the
emission level shall go beyond the prescribed standards. Interlocking facilities shall be
provided so that process can be automatically stopped in case emission level exceeds

the limit

i)

iil) -Electrostatic precipitator (ESP) shall be provided to DRI kilns, pellet plant, CFBC boiler
and waste heat recovery boiler (WHRB) to control gaseous emissions within 50
mg/Nm®. Blast furnace shall be provided with cyclone/multi-cyclone followed by wet
scrubber type gas cleaning plant {(GCP) to control dust pollution. Bag filters shall be
provided to stock house to control dust emissions. Fume extraction system with bag
filters to stee! meling shop (SMS), elactric arc furnace (EAF), ladle refining fumace
{LRF), ferro afloy plant and rolling mill shall be provided to control dust poliution.
Recuperator system with high stack shall be provided to rolling mill. Data on ambient
arr quality, stack emissions and fugitive emissions shall regularly submitied to the
Ministry's Regional Office at Bhubaneswar, Jharkhand Pollution Control Board (JPCB])
and Central Pollution Conlrol Board (CPCB) once in six months. p}




-

w)

v)

vi)

vii)

Vi)

x)

x1)

xi)

3
Hot gases from DRI kiln shall be passed through Dust Setlling Chamber:(DSC) to
rerove coardg solids and After Buming Chamber (ABC) to burn CO completely and
used in waste heat recovery boiler (WHRB). The gas then shall be cleaned in ESP
before leaving out into the atmasphere through 1D fan and stack.

Proper and full utilization of DRI and blast furnace gases in power plant using heal
re;:ovmy sleam generators shall be ensured and no flue gases shali be discharged
into the air.

-

The National Ambient Air Quality Standards issued by the Minislry vide G.S.R. No.
B26(E) dated 168™ Novamber, 2009 shall be followed.

In-plant control measures for checking fugitive emissions Trom all the vulnerable
sources. Bag filters shall be provided at intermediate bins/separation buildings, product
storage silos, iron ore circuit, cooler discharge and raw materfdt handling section, stock
house, grinding and malenial transfer and junction points etc. Dust extraclion system
with bag filters shall be provided to crusher house, screens, transferring chutes,
junction towers, feed points below reclaim hoppers, peliet plant and blast furnace stock
house. Dust suppression system with dry fog type and waler sprinklers shall be
provided at coal handling and crushing area to control fugitive dust emissions. Closed
conveyers and closed crushing unit with water sprinkling systemn shall be provided lo

‘suppress fugitive emissions frem the coal washery. Further, specific measures like

asphalting of the roads within premises shall be carried out to conlrol fugitive
ermissions. Fugitive emissions shall be conlrolled, regularly monitored and records

maintained.

Gasecus emission levels including secondary fugitive emissions from all the sourcas
shall be centreiled within the lalest permissible mits issued by the Ministry and
regularly monitored. Guidelines / Code of Practice issued by the CPCB shall be
fcllowed. New standards issued by the Ministry for the sponge iron plant in May, 2008

shall be followed.

Vehicular pollution due to transportation of raw material and finished product shall be
controlled. Proper arrangements shall also be made to control dust emissions during
loading and unloading of the raw material and finished product.

Total water requirement from Subemrekha River shall not exceed 19,200 m’/day and
prior ‘permission’ tor the drawl of 19,200 m*/day water from the concerned department
shall be obtained. Cooling tower blow down shall be taken to settling tank and used for
dust suppression. The wastewaler fram gas cleaning plant (GCP) of blasl furnace shall
be lreated in an effluent treatment plant (ETP) and clarified waler reused in GCP itsell,
The regencration waslewater from the demineralization (DM) plant shall be neutralized
in @ neutralization pit and used for dust suppression. The effluent from caplive power
plant shall be taken to ash pond and reused for ash handling and siag granulation. The
wastewater generated from SMS and rolling mill shall be taken lo scale pit and reused
for cooling and slag granulation. The wastewater from coal washery after recovery of

fines shall be re—circulated.

Efforts shall be made to make use of rain water harvested. If needed, capacity of the
reservoir shall be enhanced to meet the maximum water requirement. Only balance
water requirement shall be met from other sources.

'Zero' effiuent discharge shall be strictly followed and no wastewater shall be
discharged outside the premises, Domestic wastewater shail be treated in sewage

treatment plant (STP) and used for green belt development. r‘;//
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The wattr consumption shall not exceed 16 m*Ton of Steel as per prescribed

standard.

Regular monitoring of influent and effluent surface, sub-surface and ground waler shall
be ensured and treated waslewater shall meet the norms prescribed by the State
Pollution Conlrol Board or described under the E(P) Act whichever are more stringent.
Leachate study for the effluent generated and analysis shall also be regularly carmed
out and report submitied to the Ministry’s Regional Office at Bhubaneswar, Jharkhand

SPCB and CPCB.

Char from DRI Plant, coal rejects and fines from coal washery shall be used in AFBC
boilers as fuel. Iron ore, fluxes, mill scale from rolling mill elc. shall be recydled to

sinter plant to produce sinter.

All the char from DRI plant shall be utilized in AFBC boiler of power plart and no char
shall be disposed off anywhere else. AFBC boiler shall be installed simultaneously
alongwith the DRI plant to ensure full utilization of char from the beginning. All the
blast furnace (BF) slag shall be granulated and provided to cement manufacturers for
further utilization. SMS slag and kiln accretions shall also be properly utilized properly.
All the other solid waste including broken refractory mass shall be properly cisposed
off in environment-friendly manner. Dust and sludge from blast furnace, mill scales
from rolling mill and casting machines and dust from DRI plant, pellet plant, SMS, ferro
alloy plant shall be reused in pellet plant. Oily waste and spent oil shall be provided 1o

authorized recyclers/reprocessors. .

All the slag (ferro alloy, blast furnace slag etc.) shall be used for land filling inside the
plaml or used as building matenal “only after passing through Toxic Chamical
Leachability Polential (TCLP) test. Toxic slag shall be disposed in secured landfill as
per CPCB guidelines. Otherwise, hazardous subslances shall be recovered from the
slag and output waste and be dispused in secured landfill as per CPCB guidelines.

Xiii)

XIv)

xy)

XxVi)

XVif)

Slag produced in Ferro-Manganese (Fe-Mn) production shall be used in manufacture

Vi)
Silico-Manganese (Si-Mn).

Proper utiization of fly ash shall be ensured as per Fly Ash Nolification, 1969 and
subsequenl amendment in 2003. All the fly ash and blast furnace slag shall be
provided to cernent and brick manufacturers for further ulilization and ‘Memorandum of
Understanding' shall be submitted to the Ministry's Regional Office at Bhubaneswar

within 3 months of i1ssue of this letter.

xix)

Proper handling, storege, utilization and disposal of all the solid waste shall be

ensured and regular report regarding toxic metal content in the waste material and its
composition, end use of solidhazardous waste shall be submitted to the Ministry's

Regional Office at Bhubaneswar, Jharkhand SPCB ang CPCB.

A time bound action plan shall be submitted to reduce solid wasle, its proper utilization
and disposal.

X1}

xXi}

A Disaster Management Plan shall be prepared and a copy submitted to the Ministry's
Regional Office at Bhubaneswar, Jharkhand SPCB and CPCB within 3 months of

issue of environment clearance letter.

xxir)

As proposed, green beit shall be developed in 60 acres (34 %) out of total 176.33 acre
area within and around the plant premises as per the CPCB guidelines in consultation

with DFO, r]/

xxiii)
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x%iv) Prior permission from the State Forest Department shall be taken regarding likely
impact of the gxpansion of the proposed steel plant on the reserve lorests. Measures
shall be laken to prevent impact of particulate emissions / fugitive emissions, if any
from the proposed plant on the surrounding reserve forests viz. Pendrabera PF, Kanki
PF, Basrapahar PF, Palubera PF, Giddibera PF, Muskikudar PF, Tetuldanga PF,
Poradih PF, Dalma PF, Baijnathpur PF, Baslikoacha PF and Dalma Reserve Forest
locatggd within 10 km radius of the project. Further, Conservation Plan for the
conservation of wild fauna in consultation with the State Forest Depariment shall be
prepared and implemented, v

XXV} All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection (CREP) for the Steel Plants shall be implemented.

xxi) All the commitments made to the public during the Public Hearing / Public Consultation
meeting held on 27" August, 2009 shall be satisfactorily implemented by allocating
separate budget to implement the same.

Xxvii) Rehabilitation and Reselilement Plan for the projecl affected population including
tibals, if any, shall be implemented as per the policy of the State Govt. In consultation
with the State Gowt. of Jharkhand. Compensation paid in any case shall not be less
than the norms prescribed under 1he National Resetllement and Rehabilitation Policy,

. 2007. A

Xxviii) The company shall provide housing for constructiocn labour within the site with all
necessary infrastructure and facilities such as fuel for cocking, mobile toilets, mobile
STP, safe drinking water, medical health care, créche etc. The housing may be in the
form of temporary structures to be removed after the completion of the project,

B. GENERAL CONDITIONS:

The project authorities must strictly adhere to the stipulations made by the Jharkhand
Pollution Control Board (JPCB) and the State Government.

i No further expansion or modifications in the plant should be carried out without prior
approval of the Ministry of Environment and Forests.

ii. The gaseous emissions from various process units shall conform lo the load/mass
based standards notified by this Ministry on 19" May, 1993 and standards prescribed
from -time to time. The state Beard may specify more stringent standards for the
relevant parameters keeping in view the nature of the industry and its size and

localion.

.

Al least four ambienl air guality monitoring stations shall be established in the
downward direction as well as where maximum ground level concentration of PM,q,
PM, s, SO, and NOy are anlicipated in consultation with the Jharkhand PCE. Data on
ambient air quality 2nd stack emissicn should be regularly submitled to this Ministry
including its Regional Office al Bhubaneswar and the Jharkhand PCB/CPCB once in

six months.

industrial wastewater shall be properly collected. treated so as to conform to the

v,
standards prescribed under GSR 422 (E) dated 19" May, 1993 and 31™ December, -
1893 or as amended form time to time. The: treated wastewater shall be utilized for
plantation purpose.

vi. The overall noise levels in and around the plant area shall be kept well within the

ures including acoustic hoods,

standards (85 dBA) by providing noise control meas
tion. The ambient noise levels /~

silencers, enclosures elc. on all sources of noise genera
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should *conform to the standards prescribed under EPA Rules, 1989 viz. 75 dBA

(daytime) and 70 dBA (nighttime).

Occupational Health Surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

The company shall develop surface as well as ground waler harvesting structures to
harvest the rainwater for utilization in the lean season basidas-techarging the ground

water table.

The project proponent shall also comply with afi the environmental protection
measures and safeguards recommended in the ELAJEMP report. Further, the company
mus! undertake socio-economic development aclivities in the surrounding villages like
community development programmes, educational programmes, drinking water supply

and health care elc.

As proposed, Rs. 135.00 Crores and Rs. 13.5 Crores shall be earmarked towards total
capital cost and recurring cost/annum for environmental pollution control measures
and judiciously ulilized to implement the conditions stipulated by the Ministry of
Environment and Forests as well as the State Government. The funds so provided

shall not be diverted for any other purpose.

The Regional Office of this Ministry al Bhubaneswar / CPCB / Jharkhand SPCB will
monitor the stipulated condiligns. A six monthly compliance report and the monilored
data along with statistical interpretation shall be submitled to them regularly.

The Project Proponent shall inform the public that the project has been accorded
environmental clearance by the Ministry and copies of the clearance letter are
available with the JSPCB and may also be seen at Website of the Ministry of
Environment and Forests at http:/envfor.nic.in. This shall be advertised within seven
days from the date of issue of the clearance letter, at least in two local newspapers
that _are widely circulaled in the region of which one shall be Iin the vernacular
language of the iocality concerned and a copy of the same shall be forwarded to the

Regional office.

A copy of clearance letler shall be sent by the proponent to.concerned Panchayat, Zila
Parishad / Municipal Corporation, Urban Local Body and the local NGO, if any, from
whom suggestions / representations, if any, were received while processing the
proposal. The clearance letter shall also be put on the web site of the company by the

proponent.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monilored data on their website

-and shall update the same pericdically. It shall simutanecusly be sent to the Regional

Office of the MOEF, the respeclive Zonal Office of CPCB and the JPCB. The criteria
pollutant levels namely, PM,;, PM;., RSPM, SO, NOx (ambient levels as well as
stack emissions) or critical sectoral parameters, indicated for the projects shall be
monitored and displayed at a convenient localion near the main gate of the campany

in the public domain.

The project proponent shall also submit six monthly reports on the status of the
compliance of the slipulated environmental conditions including results of monitored
data (both in hard copies as well as by e-mail) to the Regional Office of MOEF at
Bhubaneswar, the respective Zonal Office of CPCB and the JPCB. The Regional
Office of this Ministry st Bangalore / CPCB / JPCB shall monitor the stipulated

conditions.

e D ]
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The environmental statement for each tinancial year ending 31* March in Form-V as is
mandated lo.he submitted by the project proponent to the concerned State Polution
Control Board as prescriped under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company alongwith the
status of compliance of environmental conddions and shall also be senl to the
respeclive Regional Offices of the MOEF by e-mail.

xwvi

xvii. Project authorities shall inform the Regional Office as well as the Minjsiry, the date of
financial closure and final approval of the project by the concerned authorilies and the
date of commencing the land development work

7.0 The Ministry may revoke or suspend the clearance, if implamentation of any of the
above conditions is not salisfactory.

80 The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shall implemeant these conditions.

290  Any appeal against this environmental clearance shall lie with the National Environment
Appeliate Authority, if preferred within a period of 30 days as prescribed under Section 11 of the
National Environment Appellate Act, 1997.

10.0 The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1874, the Air (Prevention & Control of Poliution) Act,
1981, the Environment (Protection) Act, 1986, Hazardous VWastes (Management and Handling)
Rules 2003 and the Public (Insurance) Liability Act. 1921 along wilh their amendmenls and

rules /h 5 P
(adl—
(Dr. P. B. Rastogi)
Director
Copy to.-

1 The Secretary, Department of Environment Gowt. of Jharkhand, Jharkhand.

7 Chairman, Central Pollution Control Doard, Parivesh Bhavan, CBD-cum-Office
Complex, East Arjun Nagar, New Delhi - 110 032.

3 Chairman, Jbharkhand Pollution Control Board, Jharkhand, Town Administrative
Building, H.E C., Dhruwa, Raanchi - 824004, Jharkhand.

4. The Chief Conservator of Forests (Eastern), Regional Office (EZ), A3,
Chandrasekharpur, Bhuvaneswar - 751 023, Orissa.

5 Adwviser (IA-)l), Ministry of Environment ana Forests, Paryavaran Bhavan, CGO

Complex, New Delhi.
6 Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan, CGO
Complex, New Delhi.
7. Monitering Cell
Guard File.
Record File.

0o

(Dr. P. B. Rastogi)
Director

g )
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F. No. J-11011/662/2008-1AT1(1)
Government of India
Ministry of Environment. Forest and Climate Change
{Impact Assessment Division)
Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj,
New Delhi — 110003

E-mail: dirind-moefcc@gov.in
Tek: 011-24695368
Dated: 06" Sepiember, 2020

Shri. Deep Chand Lamba,

Director,

M/s. Nilachal Iron and Power Limited,

5, Bentinck Street, Kolkata,

West Bengal - 700001.

Email: niplpower@gmail.com; Tel: 033-24862154

Subject: Proposed expansion of existing steel plant to Integrated Steel Plant through

Sir,

mstallation of 1800 TPD (3x600 TPD) DRI kilns along with Beneficiation Plant for
Iron ore (1X0.6 MTPA), Pellet Plant (1x0.6 MTPA). Steel Melting Shop (2x25 T +
4x13 T Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA),
FFerro alloy Plant (4x16.5 MVA), Briquette plant for Chrome Ore (1x30 TPH),
Oxygen plant (100 TPD) and 63 MW (38 MW WHRB based + 25 MW AFBC based)
capacity Captive Power Plant by M/s. Nilachal Iren and Power Limited located at
Ratanpur-Kandra Village, Gamharia Block. District Saraikela-Kharsawan,
Jharkhand [Online Proposal No. [A/JH/AND/111776/2019; File No. J-
11011/662/2008-IA1K()] - Prescribing of Terms of Reference (ToR) - regarding.

This refers to the online application of M/s. Nilachal Iron and Power Limited made vide
online proposai no. IA/JJH/IND/111776/2019 dated 06/08/2020 along with the application
in prescribed format (Form-l), copy of pre-feasibility report and proposed ToRs for
undertaking detailed EIA study as per the EIA Notification. 2006 for the project mentioned
above. The proposed project activity is listed at S, No. 3(a) Metallurgical industries
(ferrous & non-ferrous) under Category “A” of the schedule of the EIA Notification. 2006
and appraised at Central Level.

‘The proposal cited above was considered during the 22™ meeting of Re-Constituted Fxpert
Appraisal Committee [EAC] (Industry-1) held on 26 Aungust — 28% August, 2020. The
EAC proceedings of the proposal cited above is given as below.

Details submitted by the project proporent

3.

M/s Nilachal lron & Power Limited proposes an expansion of existing steel plant to
Integrated Steel Plant through installation of 1800 TPD (3x600 TPD) DRI kilns along with
Beneficiation Plant for Iron ore (1X0.6 MTPA), Pellet Plant (1x0.6 MTPA). Steel Me\ting
Shop (2x25 T + 4x15 T Induction Furnaces) with matching LRF & CCM, Rolling Mill
(0.35 MTPA), Ferro alloy Plant (4x16.5 MVA), Briguette plant for Chrome Ore (1x30
TPH), Oxygen plant (100 TPD) and 63 MW (38 MW WHRB based + 25 MW AFBC
based) Captive Power Plant on the available land within the existing plant premises,
comprising of total 24.63 hectares (60.87 acres) as well on the additional land of total 56.3
hectares (139.13 acres) adjoining the existing plant premises.

Terms of mﬁ;u;:ﬁsr project titled " Proposed expansion of ensting steel plant to Integrared Sieel Plant through instollation of 1300 7PD
(33600 TPD) DRI kilns along with Beneficiation Flant for iron ore (1X0.6 MTPA), Fellet Plarit (1306 MTPA). Steel Mel:ing Shop (2x23 T
4315 T Induction Furnaces) with motching LRF & CCM, Rulttng Mili (035 MTPA), Ferro alioy Plamt (4216 5 MY A), Briguene plara for
Chrome Ore ({330 TPH), Oxygen plant (100 TPDi and 63 MW (IR MW WHRB based 1 25 MW AFBC hasad; capaciy Capove Fuower Fu'@!
by Mis Nilocha! irom and Peeer Limited located at Ratanprr-Kanvdra Village. Gambharia Biock, Destriet Saraikels Kharsawan, Jharkhond

Page 1 of 14
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4. The overall project scemario is given as below
r‘__'_"_'__" = B e S ———————eeee———rr )
Unit Uﬁ::s:;;ir! Unit under Proposed Units Total Capacity and
Operation| P mentation Capacity Products
P Tl (x0.6 MTPA)
-k TS 600,000 TPA 6,00,000 TPA
Concentrated Iron Ore
Pelletization ) | m(iﬁ?f‘;g fot o | (1x06MTRA)
Plant e 6,00.000 TPA Pellets
TPA)
550 TPD
1800 TPD 2350 TPD Sponge Iron
¥ 2
| Sp";ﬁg i “l’;,}go (2x100 TPD, 1x350
I 1 ‘356 (3x600 TPD) TPD, 3x600 TPD)
L TPD)

Sicel Melting

Induction Furnaces

Induction Furnaces

Shop (SMS) (2X23T+4xI5T)
w@ (2x25 T+4x157T) 3.63.000 TPA
matching - Liquid Steel
LRF & CCM
(3.59,000 TPA
L Billets)
Rolling Mill r 350,000 TEA
it - | 3,50.000 TPA Rods, Bars, Light
(Liquid Stecl) i >
i Structural
i_ e A e e e S s o e et S
W ! (SAF) -
4x 165 MVA
: 1,25,000 TPA
| Ferro Alloys
i
{ (35,160 TPA
Submerged Arc Ferro-Chrome
Ferro Alloy ) Fumnaces (SAF) - *
Plant 4x 165 MVA 14,367 TPA
Ferro-Silicon
+
43,633 TPA
Ferro-Manganese
+
31,840 TPA
Silico-Manganese)
Chrome Ore - % 5 i
Briquette Plant _{ 30 TPH 30 TPH
- { - e e
Oxygen Plant - | 100 TPD 100 TPD Oxygen
Captive Power - 12 MW 63 MW 75 MW
Plant WHRB (38 MW WHRB Power

Terms of Reference for praject titled " Proposed expansion of exissing steel plant 1o Integrased Steel Plant twrough insraliation of 1500 TPD
(3x600 TPL) DRI kabns along with Beneficiation Plam for Iron ore (1X0.6 AMTP4), Peliet Plant (130.6 M1 P, Steel Melting Shap 2235 T +
4215 T induction Furnaces) with maiching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plont (4316 5 MVA), Briquette plont for
Chrome Ore (1x30 TPH), Oxygen piar (100 TPD) and 63 MW (18 MW WHRE based + 25 MW AFBC based) capocrty Capitve Power Plani
by Mis. Nidachal Iron and Power Limited located at Ratanpee - Kondra Village, Gamharia Bloch, District Saraikeio- Kharsaw an, sharkhand*.

Page 2 of 14
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Unit Ufi’t‘it::!gerl Unit under Proposed Units Total Capacity and
. |Implementation Capacity Products
Operation| J J
r based | hased+ 25 MW
3 | | AFBC based)y

The proposed unit is located at Rawanpur-Kandra Village, Gamharia Block, District
Saraikela-Kharsawan, Jharkband. The geographical co-ordinates are Latitude -
22°52'39.94"N & Longitude - 86°03'55.24"E with above Mean Sea Level (AMSL): 170
m.

The proposed expansion project will be installed on the available land within the existing
plant premises, comprising of total 24.63 heciares (60.87 acres) as well on the additional
land of total 56.3 hectares (139.13 acres) adjoining the existing plant premises. No forest
land involved. Of the total arca 26.71 ha (33%) land will be used for grcen beh
development.

No national park / wildlife sanctuary / biosphere reserve / tiger reserve / elephant reserve
etc. are reported to be located in the core and buffer zone of the project. The area also does
not report to form corridor for Schedule-1 fauna.

Total project cost is approx. Rs. 886 Crores. Manpower. to the tune of 1700 persons will
be required for the plant operations.

The targeted production capacity of the Beneficiation Plant (1x0.6 MTPAY} is 6,00,000
TPA Concentrated Iron Ore. Pelletization Plant (1x0.6 MTPA) is 6.00.000 TPA Pellets,
Sponge Iron Plant (2x100 TPD, 1x350 TPD, 33600 TPD) is 2350 TPD Sponge Iron. Stee)
Melting Shop (SMS) with matching LRF & CCM (2x23 T + 4x15 T) is 3,63.000 TPA
Liquid Steel (3.59,000 TPA Billets), Rolling Mill (3,350,000 TPA) is 3,50,000 TPA Rods,
Bars. Light Structural, Ferro Alloy Plant (Submerged Arc Furnaces (SAF)-4x 16.5 MVA
is 1.25,000 TPA Ferro Alloys (35,160 TPA Ferro-Chrome +14,367 TPA Ferro Silicon
+43,633 TPA Ferro-Manganese +31,840 TPA Silico-Manganese), Chrome Ore Briquette
Plant (30 TPH) is 30 TPH Chrome Ore Briquette, Oxygen Plant (100 TPD) is 100 TPD
Oxygen, Captive Power Plant 75 MW (50 MW WI1IRB based + 25 MW AFBC based) is
75 MW Power. The raw material transportation will be done through Rail and road.

The estimated power requirement of the proposed expansion project is about 121 MW.
The above power requirement for the plant is proposed to be mct from proposed 75 MW
captive power plant and rest from State grid.

. Proposed raw materials and fuel requircment for major products of the project are as

follows.

SL. ANNUAL REQUIREMENT
NG| Rawmatemais [ ANNUAUREQUREMENT
| BENEFICIATION PLANT (6,00,000TPA)

. [RAWIRONORE |~ 930000 |
PELLETIZATION PLANT (1X6,00000TPA) |
1. | IRON ORE FINES - 6.00.000

2. |LIMESTONE N 13000
~ 3. | BENTONITE T L 20000

4. |COALFINES 13000

5. _[COAL [ 60000 |

Terms of Reference for project tidled “Proposed expannion of existing sieel plant to Integrated Steel Plant through mazallation of 1800 TPD
(32600 TPD) DRI kilns along with Beneficionon Plant far Iron ore (1X0.6 MTPA), Pellet Plam (1x0.6 MTPA), Steel Melting Shop (2325 T +
4x13 T Induction Fiomaces) with maiching LRF & CCM, Rolling Mill 0.35 MTPA), Ferro alluy Flant (4316 5 MV.A4), Briquette plont fir
Chrome Ore (1230 TPH), Ovvgen plam ¢ 100 TPD} and 63 MW (3§ MW WHRE based + 25 MW AFBU based capacity Captive Prwer Plant
by Mis. Mlachal tron and Power Limited located at Rotepuer-Kandra Village, Uamhara Biock, Duedriet Saraikela- Kharsawun, Jharkhand .
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_Dl_l[l-"_LANT@xSMTPD)_ s e =
0. [PELLET [ 900000 |
|2 ‘TMPO*EQSQ&L__,____ 602000 |
_3 J_DOLM}Z L ______31,000__ o

INDUCTION FURNACES (2x25 +4X15 T)

| 1. [ SPONGE IRON I 2.20,000
|,_,3_-_J_§CR£S_ _ I
_ 3. | PIGIRON 1 55,000

| 4. |FERROALLOYS B 2.900

__(_?_A[”IIVE POWER PLANT (25.0 MW BASED ON AFBC BOILER)
[ IMPORTED COAL B 1,50,000
_3;-_1_DOLOCHAR ~1,50,000

FERRO ALLOY PLANT “4Xx 16.5 MVA_)

 FERRO-CHROME - - - ]
1. [CHROMEORE - 91,400
~ 2. TCOKE - 14,000
3. |COAL S SR | S
4 JrQUARTz _____ - o 0
_ 5 (DOLOMITE = = | 700 |
6. JLIME_ T T T gs0
7. | MOLASSES S B 2010
| SILICO-MANGANESE - -
|__1. | MANGANESE ORE T 54,130
3 | FERROMANGANESE SL/ AG 22300
[ 3. TCOKE __ B T S
. JcoaL T T e
5 __!_QUARTZ L - e 6,370 o
FERROSILICON __—— ——— ~—
T R 7.
2. | MILLSCALE Al W 6,180 |
| 3. IMS.SCRAP - 29
4 _|CHARCOAL [ 12.930
5. ' LAMCOKE T e
FERRO YMANGANESE ]
1. | MANGANESEORE [~ " jp4720 |
1 _2-_59@% o oa3as0
3. | COAL D R 2
[ DOLOMITE o 1310 -

12. The total requirement of make-up watcr to mecet process make-up and drinking needs of
the proposed new facilities will be 3862 m3/day, to be sourced from Subarnarekha river.
Domestic wastewater will be treated in Sewage treatment plant and industrial waste water
generated will be treated in water treatment facility and reused completely.

13. The proponent has mentioned that there is no court case or violation under EIA

Terms of Reference for project tithed ' Proposed espansion of exisnng steel plant to Integrated Steel Plant through installanion of 1800 TPD
32600 TPD} DR) kalfns along with Benefickaion Plant for lron ore (1V0.6 AM{TPA), Pelles Plans (1x0.6 MTPA), Steel Melrng Shop (2525 T -
4315 T Inducron Furnaces) with maiching LRF & CCM, Rolling Ml (0.35 MTFA), Ferro alloy Plant (4x16.5 MVA), Briquette plant fox
Chrome Ore (1330 TPH), Oxygen plant (100 TPD) and 63 MW (38 MW WHRB based ~ 25 MW AFBC based} capocity Captive Pawer Flant
by M’s. Nilochal lron and Pawer Limited located at Ratanpur-Kandra Village, Gamharia Block, Dasinet Sovaikela-Khar sawan, Pharkhand ",

Page 4 of 14




126

Notification to the project or related activity.

14. Name of the EIA consultant: Enviro Tech East Private Limited [S.No. 61, List of
Accredited Consultant Organizations as on August. 2020].

Observations of the Committee

15. The Committee noted the following:

i
i

iii.

v

Water shall be withdrawn from Subarnarekha river.

Plant site is located 13 KM away from CEPI area i.e., Saraikela Kharsawan.
Status of additional land of 56.3 Acres required for the plant is not given.
Railway facility is available nearby in Kunki and Kandla.

Recommendations of the Committee

16. Afier deliberations, the Commitiee recommended the project proposal for prescribing
following specific ToRs for undertaking detailed EIA and EMP study in addition to the
generic ToR enclosed at Annexure-1 read with additional ToRs at Annexure-2:

vii.

viii.

Xi.
X1l

XiH.
Xiv.
XV.

Xvi.
Xvil.

Xviii.

EMP Matrix indicating EMP details, time line for implementation, Budgctary
Provisions and Monitoring Schedule along with methodology shall be furnished in
EIA report.

CPP of 25 MW using low sulfur Indian coal shall be installed with CEMS
integrated with plant control for process control.

Green belt shall be developed in 40 % of the plant area.

CER amount to be spent shal be 1.5 times that of normal amount for meeting CEPI
nonnms.

Only surface Water shall be used. GW abstraction shall not be permitted.

100 % water consumed annually shall be recharged through water harvesting.

PM level from chimneys shall be maintained at < 30 mg/Nm? and Power plant
emission norms of SO» and NOx less than 100 Mg/Nm® shall be adhered to.

The dust collected from roads. plant floors and APCDs shall be recycled to pellet
plant.

IOBP tailings shall be dewatered and used [or filling low lying areas and
construction work. No dumping shall be permitied. 100 % of solid waste generated
shall be utilized. Impervious concrete floor with shed shall be used to store chrome
slag.

100% dolo char generated shall be used in CPP. Dumping of delo char is not
permitied. !

Plant shall operate on ZLD.

FFourth hole extraction system shall be installed on SAF for zustivi of dust
emission.

85-90 % hot charging shall be practiced in RM. RHF shall be used in emergency
to rim only on [ DO, Use of FO/Pulverized coal is not permitted.

Waste Recovery Plant shall be installed to recover metallics, fluxes and aggregates
from Slag.

Scheme for reduction of Green House gases shall be furnished in EIA report.

Fe Cr slag storage shall be done in covered shed having impervious floor.

All roads inside the plant shall be paved, vacuum cleaners shall be provided to
clean roads and shop floors. Water spray systems shall be included to control
fugitive dust from RM Stockpiles.

Air cooled condensers shall be used.

Energy conservation measures like use of VFD, Slip power recovery etc., shall be

Terms of !Evﬁrcm for project ntled “Proposed expansian of extsting steel plant 1o Integrated Steel Plant through insallativn of 1500 TPD
(32600 TP DRI kalns along with Bereficiatton Plord for Iron ave (1X0.6 MTPA), Pellet Plant (1x0.6 MTPA), Sreel Melting Shop (2223 T +
4xl5 T Inductian Furnaces) with matching LRF & CCM Rolling Mill (0 35 MTFA), Ferro alloy Plant (4216.5 MV4) Briquene plont for
Chrome Ore (1130 TPH), Oxygen plan (100 TPL) and 63 MW (38 MW WHRE based + 25 MW AFBC hased) capacity (Capiive Power Plant
by Ms. Nilachal tron and Power Limited located at Ratanpur- Kandra Village, Gamlier tu Block. Distnct Saraikeiar Khor sawan, Jharthand ™
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opted. o

sx. Roof Top solur system. LED lighis and Solar Street lights shall be provided.
xxi. Proposal te use nearby railway facilits tor the transportation of materiads shall be
explored and details shall be furnished in the EIA report.

Decision of MoEF&CC

17. The undersigned is directed to inform that Ministry of Environment. Forest and C limate
Change has examined the proposal in accordance with the Environment Impact
Assessment (EIA) Notification. 2006 & funher amendments thereto and after accepting
the recommendations of the Expert Appraisal Committee (Industryv-1) hereby decided 1o
accord above-said specific ToRs, in addition 10 the standard ToRs and Sector Specific
ToRs as enclosed at Annexure | read with additional ToRs at Annexure-2 for carrving out
detailed EIAEMP for the above project.

18. It is requested that the draft EIA Report may be prepared in accordance with the above
mentioned specitic ToRs and enclosed generic 1oRs and additienal ToRs and thereafter
further necessary action including conduct of public consultation may be taken for
obtaining Environment Clearance m accordance with the procedure preseribed under the
EIA Notitication, 2006 as amended.

19. The TeRs are valid for a period of four years from today ie. 067102020 and will expire
on 05/10/2024 us per the Ministry's Notitication S.0. 751 (E) dated 17:02/2020.

20. This issues with the approval of the Conipetent Authorny.

(A.K. Agrawal)
Dircctor
Caopy 0: -
1. Secretary. Depaniment of Envirenment. Government of Jharkhand. Secretariat. Ranchi.
2. Depuiy Director General of Forests 1) Ministry of Environment and Forest, Regional
Office (ECZ). Bungalow No. A-2. Shyamali Celeny, Ranchi-§31002
3. Chaieman. Central Pellution Contrel Board, Parivesh Bhawan, CBD-cum-Office Complex.
F.ast Arjun Nagar. Delhi-1 10032
4. Chairman. Jharkhand Staie Pollution Control Board. 1., Division Building (Ground
Floor). HEC Campus, P.O. Dbhurwa, Runchi - 854004, Jharkhand
5. Member Secretary, Central Ground Water Authority, West Block -1l Wing -3. Sector L
R.K.Puram, New Delhi — 1 10086.

6. District Collector, Saraikela-Kharsawan District, Jharkhand. 4 ’?
7. Guard File / Record File / Monitoring File. ._“df }

8. MoEF&CC Website. 2.
(A.K. Agrawal)
Director

.‘-c_;ns ;j’:ﬂ'_n’_(}rrm't Jor profect titled VProposed eXpansiaon Af exoting sice! prant 2o iniegraied Sieel Plamt i ough istadiction of T3 TED
(3ab00 TR D81 kilns aiong with Bencficiation Plam few Jrom ave (IS ATPA,. Pellet Plami 1300 6 AfTP A, Stexl Melting Shog 12523 T -
S5 T Incbucrion Furmaces) with matching LRF & CCM Kolimg At 1023 MTP4 Ferve ciloy Plont Gxf6 MVAs Briguetre plome for
Chrome Ure 11330 TPH), Cvgen plans (106 TPD, and 83 V91 138 MW 6 KRB hased « 25 MW 3FEC based) capacity Cagiine Power Plont
by A e Nobavhal jrom amd Fower Limaed located ai Patompr- Kandea Village. Gambaria Slocl, Lisme Saraikela- Kharswa an, fiiorlhand ™
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ANNEXURE -1

GENERIC TERMS OF REFERENCE (ToR) IN RESPECT OF INDUSTRY SECTOR

i.
ii.
i,
I
1.

1.

iv.

Executive Summary
Introduction

Details ol the EIA Consuhant including NABET accreditation
Information about the project proponent
Importance and benefits of the project

Project Description

Cost of project and time of completion.

Products with capacities for the proposed project.

If expansion project. details of existing products with capacities and whether

adequate land is available for expansion. reference of earlier EC if any.

List of raw matertals required and their source along with mode of

transportation.

Other chemicals and materials required with quantities and storage capacities

Details of Emission. cffluents. hazardous waste generation and their

management.

Requirement of water. power. with source of supply. status of approval. water

balance diagram. man-power requirement (regular and contract)

The project proponent shall furnish the requisite documents from the competent

authority in support of drawl of ground water and surface water and supply of

electricity.

Process description along with major equipment and machineries. process flow

sheet (Quantitative) from raw material 10 products to be provided.

Hazard identification and details of proposed salety systems.

Expansion/modernization proposals:

a. Copy of all the Environmental Clearance(s) including Amendments
thereto obtained for the project from MoEF&CC/SEIAA shall be
attached as an Annexure. A certified copy of the latest Monitoring
Report of the Regional Office of the Minisiry of Environment. Forest
and Climatc Change as per circular dated 30" May. 2012 on the status
of compliance of conditions stipulated in all the existing environmental
clearances including Amendments shall be provided. In addition. status
of compliance of Consent 1o Operate for the ongoing ‘existing opcration
of the project from SPCB/PCC shall be attached with the EIA-EMP
report.

b. In case the existing project has not obtained environmental clearance.
reasons for not taking EC under the provisions of the EIA Notification
1994 and/or EIA Notification 2006 shall be provided. Copies of Consent
to Establish/No Objection Certificate and Consent to Operate (in case of
units operating prior to EIA Notification 2006. CTE and CTO of FY
2005-2006) obtained from the SPCB shall be submitted. Further.
compliance report to the conditions of consents from the SPCB shall be
submitted.

Site Details

Location of the project site covering village. Taluka/Tehsil. District and State.
Justification for selecting the she. whether other sites were considered.

A toposheet of the study area of radius of 10km and site location on
1:50.000/1:25.000 scale on an A3/A2 sheet. (including all eco-sensitive areas
and environmentally sensitive places)

Co-ordinates (lat-long) of all four corners of the site.

Google map-Earth downloaded of the project site.

Terms of Reference for project miled “Proposed expansion of existing siec! plans to e grated Steel Plant theough msiallation of 1800 'PD
(3600 TPD) DRI kelns along wiith Beneficiation Plant for Iron are (1X0.6 MTPA). Petler Plant (0506 MTPA) Steel Melnng Shop (2x23 T

#x!5 T Induction Furnaces) with marching LRF & CCM, Rolling Ml 1033 MTPA) Ferro aifov Plam (4x16 5 M4} Briquente plant for
Chrome Ore (1430 TPH). Oxvgen plant (100 TPD) and 63 MW (38 A\IW WHRA hased 23 \[I1 AT BC based} capacriy Capirve Power Plam
by Mos Nilachal Iron and Power Limited locaied at Raranpur-Kamdra Village. Gambare Block. Uistricr Sarakela-Kharsonvan, Sharshand ™
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Vik

Vil

Xk

Xii.

Lavout maps indicalinglizg as well as proposed unit indicating storage

area. plant area. greenbelt area. utilities etc. It located within an Industrial
arca/Estate/Complex. layvout of Indusirial Area indicating location of unit within
the Industrial arca/Estate.

Photographs of the proposed and existing (il applicable) plant sie. If existing.
show photographs of plantation/greenbelt. in particular.

[.and use break-up of total land of the project site (identified and acquired).
covermment/privale - agricultural. forest. wasteland. water bodies, settlements,
cte shall be included. (not requized for industrial area)

A list of major industries with name and type within study area (10km radius)
shall be incorporated. Land use details of the study arca

Geological features and Geo-hydrological status of the study area shall be
included.

Details of Drainage of the project upto Skm radius of study area. If the site is
within 1 km radius of any major river. peak and lean season river discharge as
well as flood occurrence frequency based on peak rainfall data of the past 30
vears. Details of Flood Level of the project site and maximum Flood Level of
the river shall also be provided. (mega green field projects)

Status of acquisition of land. If acquisition is not complete. stage of the
acquisition process and expected ime of complete possession of the land.
R&R details in respect of land in line with state Government policy

5. Forest and wildlife related issues (if applicable):

vi.

Permission and approval for the usc of forest land (forestry clearance). il any.
and recommendations of the State Forest Department. (if applicable).

Land use map based on High resolution satellite imagery (GPS) of the proposed
site delineating the forestland (in case of projects involving forest land more
than 40 hay).

Status of Application submitted tor obtaining the stage | forestrv clearance
along with latest status shall be submitted.

The projects to be located within 10 km of the National Parks. Sanctuaries,
Biosphere Reserves. Migratory Corridors of Wild Animals. the project
proponent shall submit the map duly authenticated by Chicf Wildlife Warden
showing these features vis-a-vis the project location and the recommendations
or comments of the Chief Wildlife Warden-thercon.

Wildlife Conservation Plan duly authenticated by the Chief Wildlite Warden of
the State Government for conservation of Schedule 1 fauna. if anv exists in the
study area.

Copy of application submitted for clearance under the Wildhte (Protection) Act.
1972. to the Standing Committec of the National Board for Wildlife.

6. Environmcental Status

1.

Determination of atmospheric inversion level at the project site and site-specific
micro-meteorological data using temperature, relative humidity. hourly wind
speed and direction and rainfall.

AAQ data (except monsoon) at 8 locations for PMjo. PMzs. SO, NOx. CO and
other parameters relevant to the project shall be collected. The monitoring
stations shall be based CPCB guidelines and take into account the pre-dominant
wind direction. population zone and sensitive receptors including reserved
forests.

Terms of Reference for project miled " Praposed expansion of existing steel plam 10 lmiegrated Steel Plan through imstallonon of 1800 TPD
{3x600 TPy DRI kilns adong with Beneficianon Plawm for fron ore (1LX0.6 \ITPA). Pelles Plam (1x0.6 MITEPA) Sieel Meling Shop (2323 T -
4515 T Iducnion Furnaces) with marching LRF & CCM. Rolfmg Ml (0 35 MTPA). Ferre allov Plam (3x16.3 M1} Briguene plam jor
Chrome Ore (1x30 TPH;. Ovvgen plant (100 TPDY and 63 A1V (38 VW WHRE based + 23 W AFBC based) capacity Captive Pover Plant
by Mis Nilachal ron and Power Lintited located at Ratanpur-Kamdra Villuge. Gamharia Block. District Saraikela-Kharsawan, Tharkhand ™
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. Raw data of all AAQ mecasurement for 12 weeks of all stations as per frequency
given in the NAQQM Notification of Nov. 2009 along with — min.. max..
average and 98% values for each of the AAQ parameters from data of all AAQ
stations should be provided as an annexure to the EIA Report.

. Surface water quality of nearby River (60m upstream and downstream) and
other surface drains at eight locations as per CPCB/MoLEF&CC guidelines.

%, Whether the site falls near to polluted stretch of river identified by the
CPCB/MoEF&CC.

vi, Ground water monitoring at minimum at 8 locations shall be included.

vii.  Noise levels monitoring at 8 Jocations within the study area.

viii.  Soil Characteristic as per CPCB guidclines.

ix. Traffic study of the area. type of vehicles. frequency of vehicles for
transportation of materials. additional traffic due to proposed project, parking
arrangement etc.

% Detailed description of flora and launa (1errestrial and aquatic) existing in the
study area shall be given with special reference to rare. endemic and endangered
species. If Schedule-l fauna are found within the study area. a Wildlife
Conservation Plan shall be prepared and furnished.

Xi. Socio-economic status of the study area.
Do Impact Assessment and Environment Management Plan
i Assessment of ground level concentration of poliutants from the stack emission

based on site-specific meteorological features. In case the project is located on
a hilly terrain. the AQIP Modelling shall be done using inputs of the specific
terrain characteristics for determining the potential impacts of the project on the
AAQ. Cumulative impact of all sources of emissions (including transportation)
on the AAQ of the area shall be well assessed. Details of the model used and
the input data uscd for modelling shall also be provided. The air quality contours
shall be plotied on a location map showing the location of project site. habitation
nearby. sensitive receplors. if any.

ii. Water Quality modelling - in case. if the effluent is proposed 1o be discharged
in to the local drain. then Water Quality Modelling study should be conducted
for the drain water 1aking into consideration the upstream and downstream
quality of water of the drain.

iii. Impact of the transport of the raw materiais and end products on the surrounding
environment shall be assessed and provided. In this regard. options for transport
of raw materials and finished products and wastes (large quantities) by rail or
rail-cum road transport or conveyor-cum-rail transport shall be examined.

iv. A note on treatment of wastewater from different plant operations, extent
recycled and reused for different purposes shall be included. Complete scheme
of cffluent trcatment. Characteristics of untreated and trcated effluent to meet
the prescribed standards of discharge under E(P) Rules.

% Details of stack emission and action plan for control of emissions to meet
standards.

Vi Measures for fugitive emission control

vii.  Details of hazardous waste generation and their storage. utilization and disposal.

Copies of MOU regarding utilization of solid and hazardous waste shall also be
included. EMP shall include the concept of waste-minimization,
recycle/reuse/recover techniques. Energy conservation. and natural resource
conservation.

viii.  Proper utilization of fly ash shall be ensured as per Fly Ash Notification. 2009.
A detailed plan of action shall be provided.

Terms of Reference for project titled " Proposed expansion of existng steel plant 1o Integrated Sieel Plant ihrough msiallatuon of 1800 TPD
(3x600 TPD) DRI kelns atong with Beneficianon Plant for iron ore (1LX(1.6 \TP4). Pellet Plant (1x0.6 MIPA). Steel Meltmg Shop (2323 T 1
#x15 T Induction Furnaces) with matching LRE & CCM. Rolling Mul (10 35 MTPA), Ferro alloy Plani (4x16.35 MIUA) Briquene plant jor
Chrome Ore (1x30 TPH). Ovvgen plant (100 TPD) and 63 MW (38 \fW WIHRB based + 25 MW AFBC hased) capacity Cuptive Power Plent
by \s, Nilachal lron and Power Lintited located at Ratanpur-Kandra Villuge Gambaria Block, Disirict Saraikela-Kharsaw an, Jharkhand
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8.

9.

10.

M.

xi.

Xii.

xHi,

Action phan for the greell b8lWlievilopment plan in 33 % area i.c. land with not

less than 1.500 trees per ha. Giving details of species. width of plantation.
planning schedule eic. shall be included. The green belt shall be around the
project boundary and a scheme for greening of the roads used for the project
shall also be incorporated.

Action plan for rainwater harvesting measures at plant site shall be submitted to
harvest rainwater from the roof tops and storm water drains to recharge the
ground water and also 1o use for the various activities al the project site to
conserve fresh water and reduce the water requirement from other sources.
Total capital cost and recurring cost/annum for environmental pollution control
measures shall be included.

Action plan for post-project environmental monitoring shall be submitted.
Onsite and Offsite Disaster (natural and Man-made) Preparedness and
Emergency Management Plan including Risk Assessment and damage control.
Disaster management plan should be linked with District Disaster Management
Plan.

(kulpauona] health

1.

.

Details of existing Occupational & Satety Hazards. What are the exposure
levels of above mentioned hazards and whether they are within Perinissible
Exposure level (PEL). 1f these are not within PEL, what measurcs the company
has adopted 1o keep them within PEL so that health of the workers can be
preserved.

Details of exposure specific health status evajuation of worker. It the workers’
health is being evaluated by pre-designed format. chest x ravs. Audiomelry.
Spirometry. Vision testing (Far & Near vision. colour vision and any other
ocular defect) ECG. during pre-placement and periodical examinations give the
details of the same. Detalls regarding last month analysed data of
abovementioned parameters as per age. sex. duration of exposure and
department wise.

Annual report of health status of workers with special reference to Occupational
Health and Safety.

Plan and fund allocation to ensure the occupational health & satety of all
contract and casual workers.

Corporate Environment Policy

Does the company have a well laid down Ln\ ironment Policy approved by its
Board of Directors? 1§ so. it may be detailed in the EIA report.

Does the Environment Policy prescribe for standard operating process /
procedures to bring into focus any infringement / deviation / violation of the
cnvironmental or forest norms / conditions? If so. it may be detailed in the EIA.
What is the hierarchical syvstem or Administrative order of the company to deal
with the environmental issues and for ensuring cempliance with the
environmental clearance conditions? Details of this system may be given,
Does the company have svstem of reporting of non-compliances / violations of
environmental norms to the Board of Directors of the company and / or
shareholders or stakcholders at large? This reporting mechanism shall be
detailed in the EIA report

Details regarding infrastructure facilities such as sanitation. fuel. restroom etc. 10 be
provided to the labour force during construction as well as to the casual workers
including truck drivers during operation phase.
Corporate Environment Responsibility (CER)

Terms of Reference fur prowect tiled *“Propesed expansion of existing sieel plant to Integrated Sieel Plant through mstalluron of 1566 T
(INB00 TR DRI kiins edong wirh Beneficration Plaet for {ron ore (1X0 6 MTP.1L Pellet Plant (0x06 MTPA) Steel Meliag Shop 12 8T
S T Inducnion Farnacest with marching LRE & COM Rolling Vll 10 33 MTPAL Ferro allon Plamt (4x16 5 M0 Reiguente plani for
Chronte COre (1x30 TP Ovgen plant (100 TPD) and 63 NI 35 V8 WHRE based - 25 MW AFRU hased) capacin € apinve Pover Plant
tv M s Nilachaf lron and Power Limited locaied ut Ratanpor-Kandra Utllage. Gamharie Block District Sarakela-Kharsawan, Jharkhand
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i To address the Public Hearing issues. an amount as specificd under Ministry’s
Office Memorandum vide F.No. 22-65/2017-1AH1 dated Ist May 2018
amounting to Rs. ... crores. shall be earmarked by the
project proponent, towards Corporate Environment Responsibility (CER).
Distinct CER projects shall be carved out based on the local public hearing
issues. Project estimate shall be prepared based on PWD schedule of rates for
each distinct Item and schedule for time bound action plan shall be prepared.
These CER projects as indicated by the project proponent shall be implemented
along with the main project. Implementation of such program shall be ensured
by constituting a Committee comprising of the project proponent.
representatives of village Panchayat & District Administration. Action taken
report in this regard shall be submitted to the Ministry’s Regional Office. No

free distribution/donations and or free camps shal} be included in the above CER
budget

2. Any litigation pending against the project and/or any direction/order passed by any Court
of Law against the project, if so. details thereof shalt also be included. Ilas the unn
received any notice under the Section 5 of Environment (Protection) Act. 1986 or
relevant Sections of Air and Water Acts? If so. details thereof and compliance/ATR to
the notice(s) and presemt status of the case.

13. A tabular chart with index for point wise compliance of above ToRs.

14.  The ToRs prescribed shall be valid for a period of three vears for submission of the E1A-
EMP reports along with Public Hearing Proceedings (wherever stipulated).

The following general points shall be noted:

1. All documents shall be properhy indexed. page numbered.
ii.  Period/date of data collection shall be clearly indicated.

iii.  Authenticated English translation of all material in Regional languages shall be
provided.

tv.  The letter/application for environmental clearance shall quote the MOEF&CC file No.
and also attach a copy of the letter.

v.  The copy of the letter received from the Ministry shall be also attached as an annexure
10 the final E1A-EMP Report.

vi.  The index of the final EIA-EMP report must indicate the specific chapter and page no.
of the EIA-EMP Report

vii.  While preparing the EIA report. the instructions for the proponents and instructions for
the consultants issued by MOEF&CC vide O.M. No. J-11013/41/2006-1A11 (1) dated
4™ August. 2009. which are available on the website of this Ministry shall also be
followed.

viii.  The consultants involved in the preparation of EIA-EMP repont after accreditation with
Quality Council of India (QCIl)/National Accreditation Board of Education and
Training (NABET) would need to include a certificate in this regard in the EIA-EMP
reports prepared by them and data provided by other organization/Laboratories
including their status of approvals etc. Name of the Consultant and the Accreditation
details shall be posted on the EIA-EMP Report as well as on the cover of the Hard Copy
of the Presentation material for EC presentation.

ix. ToRs’ prescribed by the Expert Appraisal Committee (Industry) shall be considered for
preparation of EIA-EMP report for the project in addition to all the relevant information
as per the ‘Generic Structure of EIA™ given in Appendix 111 and 111A in the EIA
Notification. 2006. Where the documents provided are in a language other than English.
an English translation shall be provided. The draft EIA-EMP report shall be

Terms of Reference for praject mled “Fropused expansion of cxesting steel plant 1o Integrated Stecl Plant through insiallation of 1800 mrn
(%600 TPD) DRI kilns along with Beneficration Plamt for fron ore (X0 6 \ITPA), Pellet Plan (1x0.6 \[TPA). Steel Meling Shep (2x23 T
4315 T Induction Furnaces) with matching LRE & CCM. Rolling Ml (0 35 MTPA). Ferro alloy Plant (4316 3 M), Brigucne plant for
Chrome Ore (1x30 TPH), Oxygen plant (100 TP and 63 MV (38 MW WHRB based + 25 MW AFBU based) capacity Caprive Power Plant
by M s Nilachal tron and Power Limited located @t Renanpur-Kandra Village. Guahara Block. Districr Surarkela-Khorsavwan, Sharkhond ™
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submitted to the State Polluljl aaioard of the concerned State for conduct

of Public Hearing. The SPCB shall conduct the Public Hearing/public
consnltation, district-wise, as per the provisions of EIA notification, 2006. The
Public Hearing shal} be chaired by an Officer not below the rank of Additional
District Magistrate. The issues raised in the Public Hearing and during the
consultation process and the commitments made by the project proponent on the same
shall be included separately in EIA-EMP Report 1n a separate chapter and summarised
in a tabular chart with financial budget (capital and revenue) along with time-schedule
of implementation for complying with the commitments made. The final EIA report
shall be submitted to the Ministry for obtaining environmental clearance.

FFRhhdhk

Terms of Reference for project titled " Proposed cxpunsion of existing steel plang to Inwegrated Sieel Planr through msiallanon of 1800 TPD
{3x600 TPD) DRI klns along wirk Beneficiatton Plam for Iron ore (1X0.6 MTPA). Pellet Flam ¢1x0 6 MTPAL Steel Melung Shop (2x25T -
I3 T Induction Furnaces) with matching LRF & CCM, Rofling Ml i0.33 MTPA). Ferro alloy Plaw (4x16.5 MUA4). Briquene plant for
Chrame Ore (1x30 TPH). Oxygen plant (100 TPD) and 63 ANV (38 A\ WHRB based 25 MW AFBC hased) capacin Captive Posver Plant
by M-s Nilachal fron and Power Limited located ur Roanpur-Kandra Uillage Gantlierio Block, Disirer Sarakela- Kharsawan, Jharkhund *

Page 12 of 14




134

ANNEXURE-2
ADDITIONAL ToRs FOR
INTEGRATED STEEL PLANT
I Iron ore/coal linkage documents along with the status of ey irtonmental clearance of iron
ore and coal mines
2. Quantum of production of coal and iron ore from coal & iron ore mines and the projects

they cater to. Mode of transportation to the plant and its impact

For Large ISPs. a 3-D view 1.e. DEM (Digital Elevation Model) for the area in 10 km

radius from the proposal site. MRL details of project site and RL of nearby sources of

water shall be indicated.

4. Recent land-use map based on satellite imagery. High-resolution satellite image data
having Im-5m spatial resolution like quickbird, Ikonos. IRS P-6 pan sharpened cic. for
the 10 Km radius area from proposed site. The same shall be used for land used/land-
cover mapping of the arca.

5. PM (PMio and P2 5) present in the ambient air must be analvsed for source analysis —
natural dust/RSPM generated from plant operations (trace elements) of PMyy to be
carried over.

d

6. All stock piles will have 10 be on top of a stable liner to avoid leaching of materials to
ground water.
7. Plan for the implementation of the recommendations made for the steel plants in the

CREP guidelines.

8.  Plan for slag utilization

9. Plan for utilization of energy in off gases (coke oven. blast furnace)

10.  System of coke quenching adopted with justification.

11, Trace metals Mercury. arsenic and fluoride emissions in the raw material.

12, Trace metals in waste material especially slag.

3. Trace metals in water

14.  Details of proposed layout clearly demarcating various units within the plant.

15, Complete process flow diagram describing each unit. its processes and operations. along
with material and energy inputs and outputs (material and energy balance).

16.  Details on design and manufacturing process for all the umts.

17.  Details on environmentally sound technologics for recveling of hazardous matcrials. as
per CPCB Guidelines. may be mentioned in case ol handling scrap and other recyeled

. materials.

18.  Details on requirement of energy and water along with its source and authorization from
the concerned department. Location of water intake and outfall points (with coordinates).

19, Details on toxic metal content in the waste material and its composition and end use
(particularly of slag).

20.  Details on toxic content (TCLP). composition and ¢nd usc of slag.

AR

Terms of Reference for praject utled  Propesed expansion of existig stecl pleont 1o fmegrated Seecl Plan theoueh mswalloion of 1500 17D
(600 TI0) DRE kilns cdong with Beneficeanon Plun for fron are (IX0E TP A Deltet Plane ¢ et 6 MTP A Steel Meltng Shop (2025
Axi5 T Inducnon Furnaces) with machmg LRE & COM Rolhing AGIE 0035 MIPA) Ferre alfey Plan (dv18 3 MUA Brigeette pant for
Chrome Ore (130 TPH) Crevgen plaat (100 TP and 65 AN (I8 AT RHRE based 25 MV A1 BC hased) capacin Captne Mover Munt
by M5 Nibachal fron and Power Limied locared at Rutanpur-Kandra Viilage Cambaria Block. Diste Saraela-Kharsew an. thorkhand
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Executive summary of the report in about 8-10 pages incorporating the following:

i Project name and location (Village. Dist. State. Industrial Estate (if applicable)
. Products and capacities. If expansion proposal. then existing products with
capacities and reference to earlier LC.
iii. Requirement of land. raw material. water. power. fuel. with source of supph
(Quantitative)
iv. Process description in brief. specifically indicating the gaseous emission. liquid
effluent and solid and hazardous wastes. Materials balance shall be presented.
v, Measures for mitigating the impact on the emvironiment and mode of discharge or
disposal.
vi, Capital cost of the project, estimated time of completion
vii. Site selected for the project — Nature of land — Agriculural (single/double crop),

barren. Govt/private land. status of is acquisition. nearby (in 2-3 km.) water body.
population. with in 10km other industries. forest. eco-sensitive zones. accessibility.
(note — in case of industrial estate this information mav not be necessoary)

viii Baseline environmental data — air quality. surface and ground water quality. soil
characteristic. flora and fauna. socio-cconomic condition of the nearby population
ix. Identification of hazards in handhing. processing and storage of hazardous material
and safety syvstem provided to mitiate the risk.
X. Likely impact of the project on air. water. land. flora-fauna and nearby population
Xi. Fmergeney preparedness plan in case of natural or.in plant emergencies
Xii. Issues raised during public hearing (if applicable) and response given
xiii. CSR plan with proposed expenditure.
Xiv. Occupational Health Measures
xv. Post project monitoring plan
FEERRE

Terins af Reference for project ttled  Proposed expansion of vvising sieel plam 1o Teteggrated Steed Plant theagh wisioflation of 1900 TP
(a0 TPLY DRI kilns along il Reneficration Plant for Iron ere (1X0 6 MTPAL Peller PMant 1130 6 MTP ). Sweel Melume Sl (2323 T

eS8 T Induetion Furnoces) wiuh matchmg LRF & CCM Roilg Mill 00 35 MIPA) Ferro alfoy Plon o4l 4.5 UV 2 Broguene pdunt far
Chrame Cre 1x30 T Oxveen plane (100 T1D) and 63 AJIV (38 MW WHEB bused 25 MW 08 BC based) capact Coptrve Pinier Plemt
by M's. Niduchal tron and Pover Linted licated ar Raanpur-Kondra Uillage. Ganiarsa Block. UDistirict Suratkelee A sovcan. thackhand ©
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T Avenwae ra-s X

=== JHARKHANDSTATE POLL NCONTROL BOARD

Sw@>  T.A Division Building(Ground Fooor) HEC C.umput Dhurwa, Ranchi- 834004
e Phone Nui-2400852, 2480851, Fax Nnz- 2400850,

.9 :/10)76 z

S i (T

Y K Das
Member Scurclary

Sri A K. Agrawal

Director

Vinistey of Environment. Forests and Climate Change
Impact Assessment Division, Gowl, of India

Indra Paryavaran Bhawan, Vayu Wing, 3rd Floor, Aligan),
Jor Bagh Road. New Delhi- 110003

Sub:  Proposcd expansion of existing steel plant to Integrated Steel Plant through installation of

1500 TPD (600 TPD) DRI Kilns along with BeneNcintion Plant for fron ore (130.6 MTPAY,
Pellet Plant (130.6 MTPA), Steel Mehing Shop (2x25 77 + 43 1571 Induction Furnaces) with
matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Phint (4x16.5 MVA), Briguctte
plant for Chrome Ore (1x30 TPH), Oaygen plant (100 TPD) and 82 MW (57 MW WHRD
based + 25 MW AFBC based) capueity Captive Power Plant by M/s Nilachal Iron and Power
Limited located at Ratanpur-Kandra Village, Gamharia Block, District Saraikela-Kharsaw:n,
Jharkhand - Reparding.

Rel: TOR issucd vide MoEF&CC. New Delhi vide Rel, J-11011/662;2008-1A.111) dated 06.07.20620:
S,
W 1h reference 1o zbove this is to infonn sou that the public hearing of the project was corducicd on 27.09.2021

ander the Clairmanship of Sri Svhodh Kumar, ADC in association sith Sri M Jha, A8, of Hezd Oilice, ISPC
Aowed, Raneh 2 Sriditendra Prassad, Regional Officer. Rewienai OMee, JSPC Board. Jamshedpur,

hie minutes’ ol the public bearing with soft copy, vopy of attendance sheet, question und answer sheet, ":lpcr
cutiing and copy of complain received from Adivasi - Meolwasi Bheomi Raksha Samiti, Gamhosria Sezzike?
Kharsawan and Smt. Geeta Koda. M.P. are enclosed herewith for considering environmental clearance under E-.IA
Notification 2006 o the basis of its merit.

Encl.- AZA Yours faithfully,
- ‘@ Sd’"
(Y. K. Das)
1__5 Mcmbcr Sccu:mrv
Memo No: /2 !3 Ranchi, Dated:....5.2. ‘“ajlr"lq

Copy fonurd:d to: Adduonll Ch:el’ Secretary, Depariment of Forest. Environment nrd Climate Changc Govi. of
"harkhand , Nepal House, Ranchi & Menber Secretary, MoEF & CC. Gowt. of India, Regional Office, Rancht -
Bunglow No. A2, Shyamali Co!(my, Ranchi- 834 002/ Sri Deep Chand Lamba, Director Mis hulac}nl fron & °
Power Lintited, Vill- Ratanpur, Kandra Chandil Read, Dist- Scraikela I\}mrsawan (Jharkhand) 333 72;_) I'or'
information & necessary acmm ; E

nmxocur Pl "unuwx:f‘:}&” :
H m aF X
"_' i ”Ma #.

Ars: .!,'

W e
Bl
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. Division Building (Ground Floor) HEC Campus, Dhurwa.
Ranchi- 834004

Phone No:-2400852, 2400851. Fax No:- 2400850.

Ref. No.: Pt. PH INR 54-02-2024 B-1825 Dated: 25/10/2021

From:

Y.K. Das

Member Secretary
To

Sri A. K. Agrawal

Director

Ministry of Environment. Forests and Climate Change
Impact Assessment Division, Govt. of India

Indra Paryavaran Bhawan. Vayu Wing, 3rd Floor, Aliganj,
Jor Bagh Road, New Delhi-110003

Sub: Proposed expansion of existing steel plant to Integrated
Steel Plant through installation of 1800 TPD (3x600 TPD)
DRI kilns along with Beneficiation Plant for Iron ore
(1x0.6 MTPA), Pellet Plant (1x0.6 MTPA), Steel Melting
Shop (2x25 T+ 4x 15 T Induction Furnaces) with
matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro
alloy Plant (4x16.5 MVA), Briquette plant for Chrome Ore
(1x30 TPI), Oxygen piant (100 TPD) and 82 MW (57 MW
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WHRB based + 25 MW AFBC based) capacity Captive
Power Plant by M/s Nilachal Iron and Power Limited
located at Ratanpur-Kandra Village, Gamharia Block,

District Saraikela-Kharsawan, Jharkhand Regarding.

Ref: TOR issued vide MoEF&CC. New Delhi vide Ref. J-
11011/662/2008-1A.10(1) dated 06.09.2020;

Sir.

With reference to above this is to inform you that the public
hearing of the project was conducted on 27.09.2021 under the
Chairmanship of Sri Subodh Kumar, ADC in association with
Sri M. Jha, A.S.O. of Head Office, JSPC Board, Ranch and Sri
Jitendra Prassad, Regional Officer, Regional Office, JSPC

Board, Jamshedpur.

The minutes of the public hearing with soft copy, copy of
attendance sheet, question and answer sheet, paper cutting
and copy of complain received from Adivasi Moolwasi Bhoomi
Raksha Samiti, Gamharia, Seraikela Kharsawan and Smt.
Geeta Koda. M.P. are enclosed herewith for considering
environmental clearance under EIA Notification 2006 on the

basis of its merit.

Encl.-A/A
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Yours faithfully.
Sd/-
(Y. K. Das)

Member Secretary
Mema No: B-1825 Ranchi, Dated: 25/10/2021

Copy forwarded to: Additional Chief Secretary, Department of
Forest, Environment and Climate Change, Govt. of Jharkhand,
Nepal House, Ranchi / Member Secretary, MoEF & CC. Govt. of
India, Regional Office, Ranchi Bunglow No. A/2, Shyamali
Colony, Ranchi- 834 002/Sri Deep Chand Lamba, Director M/s
Nilachal Iron & Power Limited, Vill- Ratanpur, Kandra Chandil
Road, Dist- Seraikela Kharsawan, (Jharkhand) 833 220 for
information & necessary action.

Sd/-
(Y. K. Das)
Member Secretary
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) wrgfm/tsqrgaa R HAIfa iR ol gnvavs
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HaE Alefradd ARRA IS UER e, UR-RaRgR-dbingl,  wlie—mERa,
e REme—avward @ faRiew sRae @ valoia wieh ¥g fAie—2r.
092021 Hi b a1 &I AT qd § PuilRa vere “gedia aevs, ImM-IaTgR,
G+ A -arg), Ric-—SRada-awad 3 fear | de gaaE @ e am
& B [R%-23.08.2021 B FE WIER 93 F yelRa wx @ 7S of) ) IEER 9
e W eI EE @ BARA o W W 2| 9 A 6 GRI dib A 9
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2x25 1 + 4 x 15 I &9 &1 Wd 3eST 9™ U 39 & J TA0MR0TH0 A%
diodovHo, 0.35 THOAI0WOT0 el @ JifelT Hid, 4 x 16.5 MVA EFAT &1 B Uedil
@iie, 1 x 30 TPH &al &1 ¥ AR fde wie, 100 TPD &HT &1 TR wie d
82 WTETE (57 AEIC WHRB JEIRG Td 25 MITETC AFBC MEiRE) < gy e
N B YKIE 8 | goran 39S oRaraEr &g R @ sawgsar, aF), Rse @)
e, AufFe Sial B Heie v U, ary ugeur RIS ¥ ESP, Bag filter U4
e &1 gTeuE S @ SR €1 ) sue aifaRed 9 aafne yeve @ iR @
WHEN &) TS | ‘

yRaefia arg @ erasi B SiE eg AT WIHE BT T WISV B, A o
Bl 10 IF, d YT G B 9 Wl 9 T GUET B ¢d IR AMd o

IR U S B WESRN 3A Gl B Q) T3 | 3Ee 9T & 9 @f wR @10

IE] R WA 6RA G T K AES B ITEY U S @) TS Sufer
M bl ) T | wReTe B waa uRareEn ¥ 9rg YoTEd, e e, 8T 0
wd, A W wiE, nkRafa W wE vd wrlis arfie ov owia ik §
B FOTT BT A | A T GEE IR U & THYTE 9BiE ey eye Ud
BRAF & del AF B 40% YA R WA 4o BaR ¥ Dl GHHN ) T8 |

wRreee BRI RIS & wau # favga s 99 gd yguer fFrimv 3 fae
SIH @l STl @) WTHEN) S B Uvard W el g1 oW @l 9§ aN—4aR) 1
U YT, HARN UG Gelld UaU @ WP 9 Bq RN R 9w arn @l
Mife wo Q@ ara ued Yue & arRm e wE it fem 1 8T e gwel v
el Uk Jid W gaud gR1 Siaid [ S | S 9eY Y el U9 99 W UeEH
z fou U Sae @ Yofad ok ST & Wy Rd weER @ AN @
STHEN 3H AT B <)

daguvia SURerd Al g aNI—aR! ¥ 31U U9 UG RN YEUH & e @l
74| WOl MY G H AT W @ B OASTR *W, ggE R FEe 8y
JAYEF TUY BV, CSR @ G&d MU & 7idl &1 [Gaprer &= snfe d49 Whia & |
B AN A e | JHIE S A F Pl T P IR T T AT D A Bl
IYAT Wie H B W ST Gel Yoe § faId HIAl AT |

gl @ UvE IUR S g URAGET Yaus B wiEre o ®q I
fpa1 | gu® ameie # uRakAar geus @ 3k ¥ 5 shodlo FoiuE (WEmEEd) B
BN Y Yy Ud el W waE Ry a1 S=F aaamn 5 aRdeen @ g
arel gy o riser &g govwodo vd 4 flheedd zenfya far wngm gd aRanTT
A ygyul g BN | SR gaarn & ugEer fEEer @ g H w0 10 wRIe wU
FMR W RGN T 2| AR B 10 I BET B FFEN F ASER 3 @ SIEHGN
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Project Name:
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1

®
@ me to PARIVESH

Common Application Form

Project Details

1. Details of Project

1.1. Name of the Project

X

Proposed expansion of existing steel plant to Integrated Steel Plant
through installation of 1800 TPD (3x600 TPD) DRI kilns along with
Beneficiation Plant for Iron ore (1X0.6 MTPA), Pellet Plant (1x0.6 MTPA),
Steel Melting Shop (2x25 T + 4x15 T Induction Furnaces) with matching
LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant (4x16.5
MVA),Briquette plant for Chrome Ore (1x30 TPH), Oxygen plant (100 TPD)
and 82 MW (57 MW WHRB based + 25 MW AFBC based) Captive Power
Plant

1.2. Project Proposal For

Amendment

1.3. Project ID (Single Window Number)

sw/129327/2023

1.4. Description of Project

1800 TPD (3x600 TPD) DRI kilns, Beneficiation Plant for Iron ore (1X0.6
MTPA), Pellet Plant (1x0.6 MTPA), Steel Melting Shop (2x25 T + 4x15 T
Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA),
Ferro alloy Plant (4x16.5 MVA), Briquette plant for Chrome Ore (1x30 TPH),
oxygen plant (100 TPD) and 82 MW (57 MW WHRB based + 25 MW AFBC
based)

2. Details of the Company/Organization/User Agency making application

2.1. Legal Status of the Company/Organization/User Agency

Company

2.2. Name of the Company/ Organization/User agency

NILACHAL IRON AND POWER LTD

Registered address

2.3, Address 5, Bentinck Street, Kolkata
2.4. Village [Town [ City Kolkata

2,5, State WEST BENGAL

2.6. District KOLKATA

2.7. Pin Code 700001

2.8. E-mail address niplpower@gmail.com
2.9. Landline Number 24862154

2.10. Mobile number xoxxx5622

3. Details of the person making application

3.1. Name

Deep Chand Lamba

3.2. Designation

Director

Correspondence address

3.3. Address 5, Bentinck Street, Kolkata
3.4. Vvillage [Town [ City Kolkata

3.5. State WEST BENGAL

3.6. District KOLKATA

3.7. Pin Code 700001

3.8. E-mail address niplpower@gmail.com
3.9. Landline Number 24862154

3.10. Mobile number xxxxxx5622

https://parivesh.nic.in/newupgrade/#/report/ec?proposalld=5364194
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4/18/26, 2:40 PM

Project Location

4. Location of the Project or Activity

4.1. Upload KML

189,

Layout-NIPLkmI Preview

4.2. Whether the project/activity falling in the state/UT sharing

NO

international borders

5. Shape of the Project Non - Linear
Location Details

Toposheet No State/uT District Sub District Village Plot/survey/Khasra No.
F451 JHARKHAND Saraikela-kharsawan Adityupur(Gumhnriu) RAIPUR
Fasi JHARKHAND saraikela-kharsawan Adityopur(Gamharia) RATANPUR
‘F4501 JHARKHAND Saraikela-kharsawan Adityapur(Gcmhariu} KANKI

F450 JHARKHAND Saraikela-kharsawan Adityopur(Gamharia) MADHUPUR
Remarks
N[A

6. Land Requirement (in Ha) of the project or activity

Nature of Land involved in (Ha)

Area Existing in

Additional Area

Total Area required after

Ha [X] Proposed in Ha [Y] expansion in Ha [X+Y]
Non-Forest Land [A] 24.2 106 348
Forest Land [B] 0 0 0
Total [A+B] 24.2 10.5 34.8

https://parivesh.nic.in/newupgrade/#/report/ec?proposalld=5364194
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4/18/26, 2:40 PM 1 6@7\3 to PARIVESH

Project Activity Cost

7. Project/Activity Cost

7.1. Cost of the Existing Project at current price level (in Lakhs) [A] 21600

7. Cost of the proposed expansion/ modernization of Project at current 49303

2. price level (in Lakhs) [B]

7.3. Total Cost of the project/ Activity (in lakhs) [A+B] 70903

8. Employment likely to be generated

8.1. During construction phase

Permanent employment

8.2. During operational phase

Parmanaent employmaent
Others

9. Whether Rehabilitation and Resettlement (R&R) involved? NO

10. Whether project area involves shifting of e

watercourse road/rail/Transmission line/water pipeline, etc. required?

1. Whether any alternative site(s) examined or part thereof for the ki

non-site-specific component?

1.1. Reason thereof Expansion Project

12. Whether there is any Government Order or Policy/ Court order NG

relevant or restricting to the site?

13. Whether there is any litigation pending against the project and/or NO

land in which the project is proposed to be set up?

14. Whether the proposal involves violation of VES

Act/Rule/Regulation/Notification of Central/State Government?

Type of Direction Direction
Act violation Year Issued By Direction Details Copy Summary Report
IEII:tificctio 202 Direction to JSPCB Implementation of 2X600 TFD DRI, 3X10T & 4X15T  Submission of
1994 NA 5 SPCB deposit penalty  Penalty.pdf Induction Furnace, 0.23 MTPA Rolling Mill and 37 Penalty.pdf

;D o amount Preview MW CPP (WHRB) projects without any prior EC Preview

https://parivesh.nic.infnewupgrade/#ireport/ec?proposalld=5364194 6/6
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PARIVESH

L e e e

Project Nome:

&

2114
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"y plant ngle swhasaatizen

dorg with
Banaficiation Hord for on oes (1£0 8§ MTPA), Pellet Plort (10 8 MIFL),

LRF & m;ﬁq Wl (0.8 MTPA). Feero ollay Pl (4065
1 33 TPH,

18] s azuaTe{ 2029
TPD) and B2 MW (57 L4W WHRE based + 75 MW AFBC bosed| Cusiive
Pownt Mant,
IHARKHANE Curmant Statue T Brarina
Date: 28 os{i0a3 oject Catsgary. A
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‘onent Home: Nilochol ron drd Powse 11d
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Application for amendment in ToR (for catedorie:

Project Details

1. Introduction of Project or Activity

11. Need for the project or activity and its importance to the country/region

‘elgfme to PARIVESH
endment in EC (for category B2)- Form-3 %

For better market

1.2. Demand - Supply Gap ond Domestic and export markets, if any

Domestic dermand shall be covered

2. Social Infrostructure

2. Readily available

Existing infrastructure will be utiksed

22. Proposed to be developed

Internal rood, green belt etc. within the project site will be developed

3. Connectivity to the project or activity

11, Neorest railwoy stotion ond its distonce (in km) Kunki 1
3.2, Nearest Airport and its distance (in Km) Birsa Munda Airport 130
3.3, Nearest Town/City/District head quarter and its distance (in Km) Jomshedpur 20
4. Soil clossification Sandy Cloy

5. Distance from the HFL of the river in m, if any 3500

6. Benefits of the project

6.1. Sociol benefits of project or activity

Employment generation for the local people

B.2. Financial benefits of project or activity

Issues raised during public hearing will be properly addressed, a sizeable budget will be considered
occordingly

7. Project/ Activity Construction Status To be Storted
7.1 Likely date of start of construction activity (start of mining operations in case of mining

17/08/2020
proposals)
7.2. Likely date of complation of construction activity (end of mining operations in case of mining 122025

proposals)

https://parivesh.nic.in/newupgradef#/report/ec?proposalld=5364194
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4/18/26, 2:43 PM to PARIVESH
Resource Utilization %
8. Use of resources for ion or operation of the project
Bl qui of water i iin the project? Yas
Details of Water requi it during Ci stoge
Distance Upload a copy
[ ¥ yin  Method of from of the Reason for
inKLD KLD with water Scurcein  Modeof Details of Competent  permission Status of Proof of nen-
Sr.No. Source Present Expansion withdrawal  mtr Transport  Permission Autharity letter/NOC F ission/HOC pplicati submission  Justification
Subarrarekha
Surfac Dam
i NfA MiA
1 F, 50 River 3500 Tenkors Beamendl it Mo NiA NfA NfA I [
Chondil
Details of Water requirement during Operational stoge
Distance Upload a copy
ity Q ity in hod of from of the Reason for
InKLD KLD with water Sourcein  Modeof Detalls of Competent  permission Status of Proof of non-
Sr.No. Source Present Expansion withdrawal mtr T port F issl sthority letter/NOC F ission/NOC pplicati bmissi Justification
Subarnarekho
Surfac Dam
A (] NfA NiA NIA
1 - 850 2130 Borroge 3500 Tankers Lo sat-n, MO N/ nfa / | /
Chanddil
B.2. Other information, if ony Nf&
8.3. Juirement of A and/or tuels involved in the project? Yoz
Detaoils thereot
Name of Minerals | Fuel Quantity per annum in MT Source Maode of transport Distance from source in Km Details of linkage ! supply ogreement
Coal 450850 Local Market Road 100 MNA
Iron ore 673200 Local Market Rood 250 HA
Dolomite 23760 Local Market Rood 250 Na
B.4. Other information, if any NiA
8.5. Construction matarial Yes
Construction material Quantity in MT Source Made cf transpaort Distance from source in Km
Aggregates 40000 Local Rood 50
Cament BJ00 Locol market Rood 20
Sand 43000 Local Market Road 5
Steel 1500 tocal Markst Road 20
Stone 32000 Local Market Rcad 50
B.6. Timber No
8.7. Electric Power: Yas
B.7.). Total Electricity requirement (MW): 52

B.7.2. Muin Source:

Coptive Power Plant - 43 MW capocity

6.7.3. Renewable energy proposed to install (KW):

B8.7.4. ik

of ble energy:

[1]

[+]

8.7.5. Stondby arrangements (datolls of DG Sets):

3 %1500 KVA, 2 ¥ 1250 KVA, 1 X 1000 KVA

8.7.6. Stack height in m (DG set):

3o

B.7.7. Energy conservation measures:

use of LED lights, power saving equipment feilowed by energy oudit

8.8. Whether any other { other raw f iols required?: Yes
Nome of the natural resource Quantity (use oppropriate stancard units) Source ode of port from source in Km
Coal 54750 Metric Tonne Local Market Rood 03
8.9. Whather ary use o! st orr which are h i& (o= per MSIHC rules) to i
human health or the environment (flora, founa, and woter supplies) required? 2
8.10. 'Whether any rascurce efficiency [ optimization [ recycling and reuse envisaged in the Vs
project? i
o] et ¥ i 5 ', u '+ = i ir AFRC
8101 Detoils Wasla hect fram DRI kilns will be used In VAHRB 'c ganerate nower, Golo ~char wili be used in AFB

https://parivesh.nic.in/newupgrade #/report/ec?rroposalld=5364184
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Physical Changes

me to PARIVESH

X9

8. c ion, op ion ar issioning of the Project involving actions, which will couse physicol changes in the locality:

8.1. Whether any permonent or temporary change in land use, land cover or topography due to

. & No

project activity?

92, Whether any clearance of existing vegetation due to project activity? No
8.3. Whether any loss of native species or genetic diversity? HNo
9.4. Whether any demolition works involved in project activity? Ho
8.5. Whether any linear structures prop for diversion or ition due to project activity? e
(e.g. roods, transmission lines, rail line, pipeline, conveyor, etc.)

9.6. Whether any cl of di ion of existing transport routes or infrastructure due to project 5
leading to changes in traffic movernents? i
8.7. Whether any cl or diversion of water bodies present in project orea or realignment of i
water courses passing through project area?

B8.8. Whether any dismantling or ing or r ion works or recl lon works N
(Long=-term/ shart=terrm)? 2
8.8. Whether any construction works for temporary use for project octivity? No
8.10. Whether any cut and fill excavations proposed for the project activity? No
81, Whether any ur ground works Including t lling No
8.12. Whether any dredging involved in project? No
8.13. Whether any offshere structuras involved in project? Ho
8.14. Whether any new road, rail, sea, airports, helipad, etc. during construction or operation? No
9.15. Whether any construction of new linear structures? (e.g. transmission lines, pipelines, etc.) Mo
8.16. Whether any Facilities for storage of goods or raw materials? Yes
8.J6.]. Covered area proposed for storage 20000 sqm
8.16.2. Open area proposed for starage (sqm/Km) 5000 sgm
8.16.3. Other information, if any NA
8.7. Whether any Facilities for long term/ per t housing of of val workers/ staff? No
8.J8. Whether any Impoundmaent, damming, culverting, realignment or other changes to the No
hydrology of watercourses or ogquiters?

8,19, Whether any Stream crossings, temporary and permanent? No
8.20. Whether any Influx of people to an area in either temporarily or permanently? Mo
9.21. Whether any other infi ion would like to submit? No

hitps://parivesh.nic.in/newupgrade/#report/ec?proposalld=5364194
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4/18/26, 2:43 PM

10.1. Whether any probable air pollutants generated?

1 6&5& to PARIVESH

Air Pollution Source Probable Pollutants

Mitigation Measures

Boilers PM, 502, NOx ESPs, hot flue gos used in power generation
Maonulocturing process P, 502, NOx ESPs and bogfilters
Scresning M Baog filetr, dry fog system
Transpart of raw material/products PM wet covering of trucks. water spray on internal roads
Material handling Pi Dry fog systermn, water sprinkler

10.2. Other information, it any NA
103, ion of Noise & V and mitigation measures

10.3.. any p le g 1 of Noise and ion from the prop i Yes

10.3.11. Sources of Noise

operational noise

10.3.1.2. Sources of Vibration HA
10.3.1.3. Details of blosting, it any NA
10.3.1.4, Other information, if any NA
10.3.1.5. Whether any mitigation measures prof d for Noise & ves

10.3.1.5.1. Mitigotion measures proposed for control of Noise

Acoustic enclosures, three tire plantation

10.3.1.5.2. Mi

g es prop d for control of vibration Na
10.3.1.5.3. Other information, if any NA
10.3.2. Whether any preboble generation of Light and Heat? Yes
10.3.21, Sources of Light A

10.3.22. Sources of Heat

Boiler, Furnoce

10.3.23. Other information, if any N.A
10.3.3. Whether any mitigati proposed for Light & Heat? Yes
10.3.3.1. Mitigotion meosures proposed for contral of Light NA

10.3.3.2. Mitigotion measures proposed far control of Heat

Instollation of WHRB

10.3.3.3. Other information, if any NA.
10.4. Discharge of pollutants to water and mitigation measures
10.4.). Whether any p waoter | o No
Details of reuse | recycle of wastewater qty [ copacity
Details Present Upon Expansion
10.5. Quantity of woste woter generation per day (XLD) 20 30
10.6. Quantity of treated woter proposed to use per doy (KLD) 18 5
10.7. Quantity of treated woter proposed to disch tside the p (KLD) 0 ]
10.8. Purpose for which treated water is proposed to use dust suppression, plantation dust suppression, plantation
10.9. Whether it is proposed to opt/avail common off-site Sewage Treatment Plant (C sTP) [Effluent
Treatment Plant (CETP) tacility?
10.10. Whether it is proposed to setup on-site Sewage Treatment Plant {STP)JEﬂIuent Treatment Ve
Plant (ETF) facility? ]
1010.0. Whether 100% of the waste water generated will be treated? Yes Yes
1011, Type of trectment plant sTP sTP
10.2. ETR/(STP Copacity Unit
. ETP
50 KLD 50 KLD
5TP
NA NfA NlA N/A
10.13. ETP/STP Technology STP ETR
SER Technalagy N/A SBR Technology

https://parivesh.nic.in/newupgrade/#freport/ec?proposalld=5364194
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4/18/26, 2:43 PM me to PARIVESH
10.14. Whather the adequacy of the Sewage Treatment Plant (STP) or Effluent Traatment Plant - %
certilied by on independent expert? af
10,41, Reosons thereof Not requirad

105 Whether any other mitig

meagsures proposed?

No

10.16. Whether Dual Plumbing System proposed to be implemented?

10.16.1. Reasons thereof

Mo

Nat reguired for the project

10,17, Whether any discharge of trected eifluent involved? Mo
Water Requirements
N. Ground woter intersection and water conservation measures:
1.1, Whather g d waoter table i ion involved in tha project activities? No
n.2. Areo gory from ilability persp Semi=Critical
1.3. Whether Roinwater harvesting proposed Yes
.31, Caopaocity of facilities provided 125682

niz o iption of facilit it

F P

B No, PITs to recharge 1,25,682 M3 ground water onnuoly

1.3.3. Description

# No. PITs to recharge 125,682 M3 ground water annualy

N.34. TotalQ ity of water req. ents met from woter harvestingin KLD (1]
1.3.5. Storoge copacity of rain water harvested in cubic meters (1]
Yas

N.4. Whether any other water conservation measures proposed?

N.4.). Details thereof

woste water will be recycle ond reused within the plant

ns. the ZLD i prop

Yes

1.5, Details of ZLD

waoste woter will be recycle ond reused within the plant

12. Greenbelt

Description Existing Proposed incremental Total after Expansion

121. Area proposed for green belt (in Ha) 34 10.52 13.82

12.2. Width of green belt (in m) along the boundaryof the praject or activity B 6 12

12.3. Percentage of the total area covered under green belt 14 26 40

12.4. Details of the species proposed for p To be included in ElA report To be included in EIA report

12.5. No.of tree saplings to be planted BS00 26300 34800

12.6. Funds allocated for plantation in Lakhs. 7 526 E8.6

https://parivesh.nic.in/newupgrade/#/report/ec?proposalld=5364124 10/14
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Waste Generation

lcgme to PARIVESH

13, Production of wostes during or of ion or d nissioning
13.. Whether any generation of Solid waste (domestic wastes)? Yes
Name of the waste Source aty (TPa) Mode of disposal Mode of Transport
slog Induction furnoce 42708 After metol recovery slag will be used in rood development/iand filling Rood
Dolo chor DRI plant 78200 To be used in power plant internol
Fiy ash AFBC boiler 49152 Brick monufacturing Road
Bottorn ash AFBC boiler 12288 Brick manufacturing Rood
Dust Air Pollution control devices 27000 Land filling Road
13.2. Whether any generation of plastic waste? No
13.3. Whether any generation of e-woste? No
13.4, her any g ion of & ies woste? No
13.5. any g of Bio-r | woste? No
13.6. Whether any generation of hazardous wastes (as per | Waste h Q! Rules)? No
13.7. Whether ony generation of construction or demolition wostes? No
3.8 any g ion of other No
13.9. Whether any g ion of surplus No
1210, for wosta minir prop: Yes

13.10.). Details thereof

Details will be incorporated in EIA report

https:/iparivesh.nic.in/newupgrade/#/report/ec?proposalld=5364194

/44



4/18/26, 2:43 PM e to PARIVESH

Risk Assessment
14. Whether any risks i i with project octivities which could affect human health or the environment, - c&

14.1. From explosions, spillages, fires etc. from storage, handling, use or production of hazordous

M
substances? "
14.2. From ony other couses? Yes
14.21. Detalls thereaf Stored HED, Gaos etc.
14.3, Could the project be affected by natural disasters causing environmental damage (e.g. N
flonds, earthquakes, landslides, cloudburst etc)?

14.4. Changes in occurrence of disease or affect disease vectors (e.g. insect or water borne N
diseases) 9
14.5. Could project adversely affect the wellbeing of people in project area e.g. by changing living "
conditions? i
14.6. Vulneroble groups of people who could be adversely affected by the project e.g. hospital Mo
patients, children, the elderly etc.

14.6.). Has cumulative risk been Nia
14.7. any likely imp of the proposed activity an the existing tacilities adjocent to the M
proposed site due to generation of dust, smoke, odorous fumes or other hozardeus goses? #
15. Factors which should be d (such as conseq i P ) which could lead to environmental effects or the potential for cumulative impacts with other existing or planned
activities in the locality

15.1. Whether lead to development of supportive facilities, ancillary devel or developrment
stimulated by the project which could have impact on the environmant e.g.: Supportive N
infrastructure (roads, power supply, waste or waste water treatment, etc.}; housing development; &
industries in supply chaoin and downstreamn; any other?

15.2. Whather leod to ofter-use of the site, which could have an impact on the environment? {e.g. M
mine void, dump sites, etc.) 2
15.3. setaf it for loter d P 1ts? No
15.4. Have cumulative effects due to proximity to other existing or planned projects with similar No
effects?

15.5. Whether lead to growth of alien species, if any? Mo
15.6. Is there any threat of the project to the biodiversity (including displacement of fauna-both No
terrestriol ond aquatic ond avi-fauna or creation of barriers for their movement)?

15.7. Will the proposed project in any way result in the obstruction of a view, scenic amenity or %
londscopes? i
15.8. Is there any impact on anthropological or arch logical sites or any impartant site feature in N
the vicinity of the proposed site have been considered? ?
15.9. Will the proposed project result in any changes to the demographic structure of local &
populatien®

15.10. Will the project couse adverse effect on local communities, disturbonce to sacred sites or Vo

other cultural volues?
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16. Industry Proposals %

16.1. Configuration of the plant [ activity

16,11, Plant [ Equipment / Facility DRI Kiln, Induction Furnoce, CCM, LRF, Ralling Mill, WHRB, AFBC

16.1.2. Existing Configuration 2100 TPD & 1 X 350 TPD DRI, 12 MW Cpp

16.1.3. Proposed Conliguration 2% 600 TPD DRI, 3 %10 T & 4 X 15 T Induction Furnaces, Rolling Mill (0.23 MTPA) and CPP - 48 MW
16,1.4. Final fig after expansi 1750 TPD DRI, 3 % 10 T & 4 X 15 T Induction Furnaces, Rolling Mill (0.23 MTPA) and CPP - 61 MW
16.1.5. Remaorks if any Na
16.2. Ini ion in respect of Integrated steel plants

16.21. Details of ption of Best ilabls h gy, it any it will be given in EIA report

16.2.2. Coke Quenching Others

16.2.2.). Pleose specify Not applicable

16.2.3. Waoste heat recovery system for blost furnce N.A,

16.2.4. Waoste heot recovery for sinter plant: N.A

16.2.5. Detoils of slag utilization slog will be used in land filling

16.2.6. Detoils of Metal recovery = Metal recovery through jigging process

16.3. Whether road/river [seasonal nallah firrigation canal passes through project site

Mo Object Proof of Reason thereaof (No Object
Type of Any diversion is  Certifi Application for NOC NOC from the concerned  application for Certificate obtained - Not Reason thereol (NOC has
S,Mo. Rood) ¥ prop: has been i P or ity NOC Applicable) not been submitted)
Enclosures
17. Loyout Plan showing the components of the project and green belt proposed; general location
i i B # NIPL - LAYOUT pdf Preview
and specific location of the project along with coordinates # s
18, ic rep of the ility d ings which give information for EIA purpose NIPL - ROAD & DRAINAGE pdf Preview

19. Additional Information

5. No. Document Name Remark Document

1 Topo sheet mop Topo sheet mop marked with project site TOPQ SHEET pdt Preview

2 ‘Water orrangement ogreement Water ormangement aogreement WATER AGREEMENT.pdf Preview

3 Row materiols linkage Row materials linkoge RAW MATERIALS UNKAGE pdf Proview
4 Land document Land document NIPL -Land Document pdf Preview

5 Brief write of the proposal Brief write of the proposal BRIEF WRITE UP.pdf Preview

-] Justification of project site Alternative site selection ALTERNATIVE SITES pdf Praview

7 Contour Mop Project site Contour Mop NIPL - CONTOUR MAP pdf Preview

a8 Authorisation letter Authaorisation letter Authorization Letter.pdf Preview

a Cover Letter Covering letter Cover Latter pdf Preview

10 Prefeasibilty Report of Expansion poraposal Prefeasibilty Report of Expansion poropesal PFR OF NILACHAL IRON.pdf Preview
20. Document CheckList

2. lcertify that | hove uplooded oll the required ¥ in the chocklist. in cose ony discraponcy is found, or any raguired is missing, tho opplication sholl ba Eoble to be rejectad ot cur own risk ond cost

Undertaking

22. | hereby give undertaking that the data aond information given in the opplication and enclosures are true to be best of my knowledge ond balief and | arm aware that if any part of the dato ond

information is found to be false or misleading ot any stage, the project will be rejected and clearance given if any to the project will be ravoked at our risk and cost. in addition to the above, | hearby give
undertaking thot no octivity/construction/expansion hos been token up

22). Nome Deep Chond Lomba

22.2. Designation Director

22.3. Company NILACHAL IRON AND POWER LTD
22.4. Address 5, Bentinck Street, Kolkoto
225. Date 28f05/2023
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Amendment Logs
Description Referance  Existing Proposed | Amendment Reosons for Amendment
3500 TPD ORI kilns, Benahciation Plant (1X0.6 MTPA), Pellat Plont (D& MTPA), Induction 24600 TPD DRI kikns, Induction Furnoces (3X10 T + 4415 T) with matching
Approved ToR [¥] Furnaces (2x25 T+ 4515 T ), Ralling kil (0.35 t4TPA), Ferro oflay Blont (41165 MVA), Briquatte LHF & CCM, Rolfing Mill (0023 MTPA) ond 43 MW PR [37 MW WHIS + 12 T ensure project feasibility
PFlant, orygen plant and B2 MW CPP MW AFBC]
e Dun to downsizing of the sxponsion propozal
i . 5 ELA Rl b LS lond requirement has bean raduced.
Violotion of

‘Winlotion for 2 X 600 TPD DRI Kilns, Induction Furnoce (3 X 10T & 4 X 15 7),

To olfer employment during COVID-1S

aet/rule/Regutation/Rati 13 Mo violotion for | % 350 160 & 2 X100 TRD DRI Kilns ond 12 MW [WHRE) CFR project Irmpl
Heokion Rolling Mill (0.23 MTPA) and 37 MW [WHRT) CPP 2 ;
. ) Due te downsizing of the exponsion proposal
Pr it 62 3
wject/Activity Cost s, 1380 Crora Rs 48103 Crore Picjsctcnsl hos bee ed ;
Ernployrnent Dataile a7 3195 persons 1655 parsons Bkl dewistieg of “‘!M: il RaAE
Approved ToR 12 1800 TRD DRI, 1x0 6 MTPA Beneliciotion, k0.6 MTPA Peliat, SMS, 0.35 MTPA Rolling Mil 1200 TRD DAL IF, 0.23 MTPA Rolling Mill48 MW CPP Proposal hos been downsized

https://parivesh.nic.in/newupgrade/#/report/ec?proposalld=5364194
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Application for amendment in ToR (for categories A & mendment in EC (for category B2)- Form-3

Basic Information

1. Category of the Project/Activity

-

Proposed expansion of existing steel plont to Integrated Steel Plant through
installation of 1800 TPD (3x600 TPD) DRI kilns along with Beneficiation Plant for
Iron ore (1X0.6 MTPA), Pellet Plant (1x0.6 MTPA), Steel Melting Shop (2x25 T + 4x15
1.1. Nome of the project proposal T Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro
alloy Plant (4x16.5 MVA) Briquette plant for Chrome Ore (1x30 TPH), Oxygen plant
(100 TPD) and 82 MW (57 MW WHRE based + 25 MW AFEC based) Captive Power

Plant

1.2. Type of Proposal Amendment

13. Whether the Project Activity (Construction/ Operation) has been
undertaken without obtaining prior Environmental Clearance under the No
provision of EIA Notification 1994/ 20062

1.4. Whether multiple items (Components) as per the notification involved in the Ve
s

proposal?
14, Item No. as per schedule to EIA Notification, 2006 for Major Activity 3(a) Metallurgical Industries (ferrous and non ferrous) N/A
Capacity 0.297 MTPA
1.5. Itemn No. as per schedule to EIA Notification, 2006 for Minor Activity
Activity Sub Activity Capacity Unit
1(d) Thermal Power Plants Waste heat boilers without any auxiliary fuel 37 MW
1(d) Thermal Power Flants Coal/lignite bosed plants 12 MW
2. Whether project/activity attracts the General Condition specified in the Vs
Schedule of EIA Notification?
3. Whether any Protected Areas Notified Under the Wild Life (Protection) Act, N
1972 are located within 10 km of the project site °
4. Whether any Severely Polluted Areas as identified by the CPCB from time to is
time located in proximity to the project site
5. Whether any Critically Polluted Areas as identified by the CPCB from time to NG
time located in proximity to the project site
6. Whether any Notified Eco-Sensitive area notified under Environmental N
(Protection) Act, 1986 located in proximity to the project site "
7. Whether any Inter-State Boundaries and International Boundaries located in N
proximity to the project site 2
8. Whether any Eco-sensitive Zone notified/proposed to be notified under -
Environment (Protection) Act, 1986 located within 10 km of the project site
9. Whether any forest land present within 10 km of the project site No
10. Category of the Project as per EIA Notification, 2006 A
1. Whether Proposal has interlinked [ interdependent projects or activities? No
1.1, Reason thereof Proposal is for an exponsion project
12. Whether any Forest Land involved in the project or part thereof No
13. Whether NBWL recommendation is required? No
14. Land Acquisition Details
Supporting documents
Type of In case of non-forest land, Type of privately Type of land in terms of Document Status of Land
Land please specify owned land ownership Name Remarks Document Acquisition
hitps:/iparivesh.nic.in/newupgrade/#/report/ec?proposalld=5364194 517
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Project Details

15. Details of Earlier EC/CTE/CTO of Existing Projects

15.. Whether Environment Clearance available for the existing project /
activity?

el to PARIVESH

Yes

15.1.1. Proposal No.

15.1.2. Date of environmental clearance

24/12{2008

15.1.3. MoEFCC [ SEIAA File Number

MOEFCC F. No. 11011/662/2008-1A-11(1)

15.1.4. Upload EC Letter (in pdf)

1._EC REPORT 24 DEC 2008.pdf Preview

15.1.5. Whether any amendment [ corrigendum [ transfer to the earlier EC has
been obtained?

No

15.1.6. Status of Implementation of Project or Activity Project is operational for partial components/units envisaged in the EC
S. Reference Number of consent to establish obtained Date of consent to establish  Validity of consent to establish Copy of consent to
No. from SPCB/UTPCC issued (valid up to) ©  establish order
5. Reference Number of latest consent to operate Date of latest consent to Validity of latest consent to Copy of latest consent to
No. obtained from SPCB | UTPCC operate issued operate (Valid up to) establish order
Details of Unimplemented
EC CTE cTo units Remarks
Captive Power Plant = 75 MW 12 MW 12 MW 63 MW N/A
t i t
Blast Furnace - 2 X 250 CuM NIL NIL Blast Furnace - 2 X 250 CuM £l f2 Hiasial Sowdaua prelset o
implemented
Due to global slowdown project not
Steel Melt Shop - 0.7 MTPA NIL NIL Steel Melt Shop - 0.7 MTPA .
implemented
Oxygen Plant - 1000 TPD NIL NIL Oxygen Plant - 1000 TPD N/A
lobal sl j
Pellet Plant - 0.6 MTPA NIL NIL Pellet Plant - 0.6 MTPA R 10 Shctad Jomun eoker e
implemented
Ferro - Alloy Plant - 1,25,008 Ferro - Alloy Plant - 1,25,008
I
TPA NIL NIL TPA N/A
Coal Washery - 1.3 MTPA NIL NIL Coal Washery - 1.3 MTPA Dow:to: okl siow donts prolwet nk

implemented

Sponge Iron - 2X100
TPD

Sponge lron - 2100

Sponge Iron - 1800 TPD o

Due to global slowdown project not

sponge Iran - 1600 TPD et aod

Rolling Mill - 0.7 MTPA NIL NIL

Ralling Mill = 0.7 MTPA NfA

16. Whether the project/activity located in Notified Industrial Area? No
17. Whether the project/activity located in CRZ or ICRZ area? No
18. Whether the project proposed to be located in Territorial waters (Off- No
shore)

19. Whether project/activity attracts the Specific Condition speciﬂ!.ad inthe -

Schedule of EIA Notification?

hitps:/iparivesh.nic.infnewupgrade/#report/ec?proposalld=5364194
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4/18/26, 2:41 PM me to PARIVESH
Product Details

20. Details of Products & By-products @

Quantity [ Capacity
Name of Product Product [ By Product  Existing Proposed  Total Unit Mode of Transport [ Transmission  Remarks
Rolled product (TMT/Wire Rod)  Product [l 230000 230000 Tons per Annum (TPA)  Road

21. Whether any other Environmental Sensitive area exists within 10 Km from

the project/activity boundary? Ne

Note : Others, interalia, includes areas protected under international conventions/ Area important or sensitive ecological reasons/ Sensitive species of flora or

fauna/ Inland or coastal/Tourist places/ Defence installations | Densely populated areas/ Areos containing important, high quality, or scarce resources/ Areas
susceptible to natural Hazards

22, status of collection of baseline dato Already collected

22.1. Period of baseline data collection

22.1.1. From 0l/i0f2020
2212. To 31/12{2020
22,2, Seasons of collection Post monsoon

22.3. Number of Monitoring locations for

22.3.1. Meteorology (Nos.) ]

22.3.2. Ambient Air Quality (Nos.) 8

22.3.3. Surface Water Quality (Nos.) 10

22.3.4. Ground Water Quality (Nos.) 9

22.3.5. Ground water level (Nos.) 0

22.3.6. Moise Level (Nos.) 0

22.37. Soil Quality (Nos.) 4

22.3.8. summary on the baseline situation Summary of Base line - NIPLpdf Preview

22.3.9. Map showing the monitoring locations Monitoring locations Map.pdf Preview

Consultant Details

25. Whether QCI/NABET Accredited EIA Consultant engaged? Yes

25.1. Accreditation No. | Organization Id ORGO0O0S75

25.2. Nome of the ElA Consultant Organization Envirotech East Pvt. Ltd.

25.3. Address Bengal Ambujo Coml. Complex, UN-F-13, 1050/1, Survey Park, Kolkata -700075
25.4. Mobile No. 9331026867

25.5. E-mailld eeplkol@gmail.com

25.6. Category of Accreditation (Eligible for C:;t-egur\; Al Eligit.slli;for Ccteg-;;;rm S
B)

25.7. Sector(s) of Accreditation 4,9,10,1,20,21,22,24,33,38,39.8

25.8. Validity of Accreditation 12/08/2022

https://parivesh.nic.infnewupgrade/#/report/ec?proposalld=5364194 7
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environmental conditions on the website of the ministry of Environment, Forest and Climate Change at
environment clearance portal.

k2=

The project proponent shall submit the environmental statement for each financial year in Form-V to the
7. concerned State Pollution Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently and put on the website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the date of financial closure and
8. final approval of the project by the concerned authorities, commencing the land development work and start of
production operation by the project.

The project proponent shall abide by all the commitments and recommendations made in the EIA/EMP report,
9. commitment made during Public Hearing and also that during their presentation to the Expert Appraisal
Committee.

The recommendations of the approved Site-Specific Wildlife Management Plan (in case of involvement of
10 Schedule-I species) shall be implemented in consultation with the State Forest Department. The implementation
" | report shall be furnished along with the six-monthly compliance report to the concerned Regional Office of the
MoEF&CC.

The PP shall put all the environment related expenditure, expenditure related to Action Plan on the PII issues,
and other commitments made in the EIA/EMP Report etc. in the company web site for the information to
11. public/public domain. The PP shall also put the information on the left over funds allocated to EMP and PH as
committed in the earlier ECs and shall be carried out and spent in next three years, in the company web site for
the information to public/public domain.

No further expansion or modifications in the plant shall be carried out without prior approval of the Ministry of

12. Environment, Forests and Climate Change (MoEF&CC).

13 Concealing factual data or submission of false/fabricated data may result in revocation of this environmental

“" | clearance and attract action under the provisions of Environment (Protection) Act, 1986.

14 The Ministry may revoke or suspend the clearance, if implementation of any of the above conditions is not
' satisfactory.

15 The Ministry reserves the right to stipulate additional conditions if found necessary. The Company in a time

bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The project
16. | authoritics should extend full cooperation to the officer (s) of the Regional Office by furnishing the requisite
data / information/monitoring reports.

17 Any appeal against this EC shall lic with the National Green Tribunal, if preferred, within a period of 30 days as
' prescribed under Section 16 of the National Green Tribunal Act, 2010.

3.4. Agenda Item No 4:

3.4.1. Details of the proposal

Proposed expansion of existing steel plant to Integrated Steel Plant through installation of 1800 TPD (3x600 I
TPD) DRI kilns along with Beneficiation Plant for Iron ore (1X0.6 MTPA), Pellet Plant (1x0.6 MTPA), Steel
Melting Shop (2x25 T + 4x15 T Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), t
Ferro alloy Plant (4x16.5 MV A),Briquette plant for Chrome Ore (1x30 TPH), Oxygen plant (100 TPD) and 82

MW (57 MW WHRB based + 25 MW AFBC based) Captive Power Plant by NILACHAL IRON AND POWER ‘
LTD located at SARAIKELA KHARSAWAN,JHARKHAND l
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Fresh EC

Proposal No

File No

Submission Date

Activity
(Schedule Item)

IA/TH/IND1/439143/2023

TA-J-11011/662/2008-TA-
II(IND-I)

17/08/2023

Metallurgical Industrics
(ferrous and non ferrous)
(3(a))

3.4.2. Project Salient Features

[Proposal No. IA/JH/IND1/439143/2023, File No. F. No. 11011/662/2008-1A-11(I)]
|Consultant : Envirotech East Pvt. Ltd.; Valid upto 12.09.2025]

(B

. M/s. Nilachal Iron & Power Limited has made an online application vide proposal no. IA/JH/IND1/439143/2023 |

dated 17.08.2023 along with copy of EIA report, Forms (Part A, B and C) and certificd compliance |

report secking Environment Clearance (EC) under the provisions of the EIA Notification, 2006 for the project

mentioned above. The proposed project activity is listed at S. No. 3(a) Metallurgical Industries (ferrous & non- |
ferrous) and 1(d) Thermal Power Plants under Category “A™ of the schedule of the EIA Notification, 2006 and |

being appraised at Central Level.

. Name of the EIA consultant: M/s. Envirotech East Pvt. Ltd. [List of ACOs with their Certificate / Extension

Letter no. NABET/EIA/2225/RA 0279; valid upto 12.09.2025, as on November 7, 2023].

Details submitted by Project proponent

l.

1

I

The details of the ToR are furnished as below:

Da'te o.f Consideration Details Date of Accord | ToR Validity|
Application |
06.08.2020 22"meeting of REAC held Terms of Reference 06.09.2020 ]
on 26-28M August, 2020 .
04.01.2021 28nd meeting of REAC held Amendment in ToR 12.02.2021
on 18-21%! January, 2021 (Change of capacity of
WHRB based Captive
Power Plant ﬁ'orr]:: 35 Ll
MW to 45 MW
29.05.2023 35Mmeeting of EAC held on Amendment of TOR 21.07.2023
6! June, 2023 (under violation
catcgory)

The project of M/s. Nilachal Iron & Power Limited located at Ratanpur-Kandra Village, Gamharia Block,

District Saraikela-Kharsawan in the state of Jharkhand is for expansion of existing sponge iron plant through
installation of 2 X 600 TPD DRI kilns along with installation of Steel Melting Shop 3 X 10 T & 4 X 15T
Induction Furnaces with matching LRF & CCM and Metal Recovery Plant), Rolling Mill (2,30,000 TPA) and 49
MW (37 MW WHRB based + 12 MW AFBC bascd) capacity Captive Power Plant — undcr violation.

Environmental Site Settings:
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SI. Particulars Details submitted by PP Remarks
No.
1 Total Land Total land requirement 34.80 Ha (86.00 Acres) e
Private Land : 59.78 Acres
Govt. Land : 26.32 Acres
2 | Land acquisition details as per | Land is acquired by the company.
MoEF&CC  OM.  dated
7/10/2014 l
3 | Existence of habitation & | Project site: Nil Status of R&R

involvement of R&R, if any.

Study Area:
Habitation
Distance (Km)
Direction
Raghunathpur
0.25
WEST
Raipur
1.0
NORTH
Ratanpur
0.5
WEST
Kanki
0.6
EAST
Raimara
1.0
EAST
Manipur
1.25
NORTH EAST
Karangura
0.65
SOUTH
Gidibera
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SI.

No.

Particulars

Details submitted by PP

Remarkj

1.5
NORTH EAST
Baijnathpur
2.0
WEST

Manoharpur

WEST
Tilepada
1

SOUTH WEST

Latitude and Longitude of all
corners of the project site

Point
Lat

Long
TRC
22°53'08.05"N
86°4'9.66"E
BRC
22°52'17.31"N
86°03'50.98"E
TLC
22°53'8.52"N
86°3'47.65"E
BLC
22°52'20.95"N

86°3'42.36"E

Ln

Elevation of the project site

170 M above mean sea level.

Involvement of Forest land if
any.

No forest land is involved

Water body (Rivers, Lakes,

Project Site: Nil.
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Sl
No.

Particulars

Details submitted by PP

Remarks

arca

Pond. Nala, Natural Drainage,
Canal etc.) exists within the
project site as well as study

Study Area:

Subarnarekha River is flowing at a distance of about 3.5
kms. in North direction w.r.t the Project Site.
Kharkai River is flowing at a distance of about 9.0 kms.
in South direction w.r.t the Project Site.
Besides, there are several ponds / small nallas existing
within the study area.

national

Existence

of ESZ/
park/

ESA/
wildlife

Nil

sanctuary/ biosphere reserve/
tiger reserve/ elephant reserve
etc. if any within the study

arca

1. The existing project was accorded environmental clearance Ref. F. No. J-11011/662/2008-1A-II(1), dated |
24.12.2009. Consent to Operate for the existing unit was accorded by Jharkhand State Pollution Control Board |
vide Ir. No.JSPCB/HO/RNC/CTO-14798208/2023/986 dated 06.06.2023. The validity of CTO is up to |
30.06.2024.

1. Implementation status of the existing EC:

SL Facilities Units | As per EC Implementation Production as 1
No. dated status as on date per CTO
1 Sponge Iron Plant 1 X 350 TPD + 24.12.2009 1X350 TPD & 2 X | 1X350 TPD & 2
1800 TPD 100 TPD X 100 TPD
2 Blast Furnace 3,50,000 TPA 24.12.2009 Not implemented -
3 Pelletisation lant 6,00,000 TPA 24.12.2009 Not implemented - |
4 Coal Washery 13.00,000 TPA 24.12.2009 Not implemented -
] SMS 7.00,000 TPA 24.12.2909 Not implemented -
6 Captive Power Plant 75 MW 24.12.2009 12 MW (WIIRB) 12 MW
(WIIRB) -
applied
7 Rolling Mill 7,00,000 TPA 24.12.2009 Not implemented -
8 Oxygen Plant 1000 TPD 24.12.2009 Not implemented - T
1. The unit configuration and capacity of existing and proposed project is given as below:
S. Plant Existing facilities as per EC F. No. J-11011/662/2008-1A-11(I), Proposed unit Final (Exis
N. Equip dated 24.12.2009. + Propost
ment / Total (A+B) Implemented | Unimplemented | As per CTO
Facilities (A) (B) ]
Config | Cap. Config | Cap. [Config | Cap. Config | Cap. Config | Cap. Config | C
1 | Sponge 3150 6.45,000 [ 550 1,65,000 | 2600 #.,80,000 |550 1,65.000 | 2X 3.96,000 [1750 | 5.61
Iron Plant |TPD | TPA |TPD | TPA | TPD TPA TPD | TPA 600 TPA | TPD T.
TPD
2 | SMS - 7.,00,000 | - NIL - 7,00,000 - NIL Bx10 2.97.000 Bx 10 | 2.9
(INDUC TPA TPA i) TPA 1] T
TION & & 4 X
FURN 4 X 15 5T
ACE) T
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Final (Exis

S. Plant Existing facilities as per EC F. No. J-11011/662/2008-1A-11(1),” | Proposed unit
N. Equip dated 24.12.2009. + Propos«
ment / Total (A+B) Implemented | Unimplemented | As per CTO
Facilities (A) (B) I
Config | Cap. Config | Cap. |Config | Cap. Config | Cap. Config | Cap. Config | C
3 | ROLLING - 7,00,000 | - NIL - 7,00,000 - NIL - 2.30,000 | - 2.3(
MILL TPA TPA TPA I
4 | CAPTIVE 75 MW WHRB |2 MW B 63 MW WHRB [I12MW WHRB 49 MW WHRB | 61
POWER ) -37 -
PLANT MW M‘\%’
& &
12 12|
MW - MW -
AFBC AFBC

1. The details of the raw material requirement for the proposed project along with its source and mode of

transportation is given as below:

SL. | Raw Material Existing Proposed Ultimate Source Distance Mode|of Tran:
No. Requirement | Requirement | Requirement (Km.) [Rail| |Road
(TPA) (TPA) (TPA) !
Sponge Iron Plant (1,65,000 TPA existing & 3,96,000 TPA proposed)
1 Iron ore / 2.80,500 6,73.200 9,53,700 Barbil, Odisha 200 9,53,000
Pellet
Coal 1,65,000 3.96,000 53,61,000 Imported - 3,61,000
Dolomite 9,900 23,760 33,660 Local Market - 33,600
Steel Melt Shop (2,97,000 TPA)
1 | PigIron - 31,482 31,482 Local Market - 31.482
2 | Sponge Iron - 2,58,390 2,58,390 In House -
3 | Scrap / Return B 31,185 31,185 In house / - 16,525
Scrap (*) Local Market
4 | Ferro-Alloys 2 3564 3,564 Local Market 5 - 3.564
Rolling Mill (2,30,000 TPA) :
1 | Steel Billet / - 2,39,200 2,39,200 In House - T
Liquid Steel '
Captive Power Plant (12 MW AFBC) i
1 | Dolo-Char - 1,12,200 1,12,200 In House -
2 | Coal - 44676 | 44,676 | CCL Mines 250 L 44.676
- 116,43,847

|

1. Existing Water requirement is 620 m’/day, water requirement is obtained from Swarnarekha river and
permission for the same has been obtained from Water Resource Department, Govt. Of Jharkhand vide
Agreement dated 23.07.2013. The water requirement for the proposed project is estimated as 2,110 m3/day. Thus
total of 2730 m3/day of water will be required post expansion. Out of which 2355 m?/day of fresh water |
requirement will be obtained from Swarnarekha river and the remaining requirement of 375 m*/day will be met
from recycled water in process. The permission for drawl of surface water is obtained from Water Resource
Department, Govt. Of Jharkhand vide Agreemnt dated 23.07.2013.

I. Existing power requirement of 3.2 MW is obtained from Jharkhand Bijli Vitaran Nigam Limited. The power I

|
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requirement for the proposed project is estimated as 59.2 MW, out of which 61 MW will be obtained from i
Captive Power Plant of 61 MW, balance power will be obtained from Jharkhand Bijli Vitaran Nigam Limited. I

1. Bascline Environmental Studics:

+ SO, = from 4 pg/m? to 16 pg/m?
« NOx = from 10 pg/m? to 37 pg/m?
+ CO = from 0.104 pg/m’ to 1.218 pg/m? :

Period From 01.10.2020 to 31.12.2020 .
AAQ paramcters at 8 :
Locations (min and + PMs s = from 17 pg/m? to 44 pg/m? |
max) « PMjg = from 48 pgx’m?' to 90 pg/m? I

|

Incremental ~ GLC
level « PM> 5 = 0.66pg/m> ((Level at 0.5 km in South East Direction)
« PMjq = 1.65 ug/m? ((Level at 0.5 km in South East Direction)
* SOz =1.33 yg/m? ((Level at 1.0 km in East Direction) :
« NOx = 1.33 pg/m? ((Level at 1.0 km in East Direction) '
« CO=0.032 mg/m? ((Level at 1.0 km in East Direction)

Ground water quality
at 09 locations * pH: 7.1 to 7.96, Total Hardness: 172 to 320 mg/1,

« Chlorides: 58 to 118 mg/l, Fluoride: 0.16 to 0.32 mg/l.
* Lead - <0.01

+ Zinc <0.05

* Hg- <0.01 !

Surface water quality | pH: 6.66 to 7.24; DO: 6.4 to 7.5 mg/l and BOD: BDL to 5 mg/l.
at 10 locations COD from BDL to 16 mg/l

Noise levels Leq | 58.8 to 70.7 dB(A) for the day time
(Day and Night) and 45.2 to 54.1dB(A)

for the Night time. .
Traffic  assessment | Traffic study has been conducted at Govindpur-Jamshedpur Road (Via-Chandil) SH - ||
study findings 43 which is

Approximately 0.2 Km from the plant
site.

Transportation of raw material, fuel & finished product will be done 100% by road.

Existing PCU is 2297 PCU/day on
SH - 43 and existing level of
service (LOS) is:

Road
-
(Volume in PCU/day)

C (Capacity  in PCU/day) ,
Existing V/C ratio i
LOS |
SH-43 [

2297
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K

15000

0.15

EXCELLENT

PCU load after proposed project will
Be 2297(Existing) + 709 (Additional) PCU/DAY
and level of service (LOS) will be:

Road
v
(Volume in PCU/day)

C (Capacity in PCU/day)

Proposed V/C ratio
LOS

SH-43

3006
15000
0.20
EXCELLENT

* Note: Capacity as per IRC : 64 — 1990 code Guide line for
capacity for roads.

Conclusion: The level of service will be excellent after
including additional traffic due to proposed project.
Flora & Fauna Presence of schedule I fauna - None

Endangered Flora - None

1. The details of solid waste generation along with its mode of treatment/disposal is furnished as below:

- Generation (TPA) In plant Managed
N(; Solid Waste Existing Proposed Ukt utilisation outside of Manag
. : . timate
Units Units (TPA) plant (TPA)
SPONGE IRON PLANT
To be used
I Dolo-Char 33,000(%) 79,200 1,12,200 1.12,200 boiler for
pogver genel
To|be usec
7 Dust from APCDs 34,650 83,160 1,17.810 1.17.810 !‘nal_(ing {
making.
STEEL MELTING SHOP E
Approx. 10
(4,068 TPA
1 IF Slag 40,689 40,689 40,689 | recovered
slag.  Afte
recovery
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sl Generation (TPA) In plant Managed !
Nc; Solid Waste Existing Proposed Ultimat utilisation outside of | Manag
' Units Units AR (TPA) plant (TPA) !
36,621 TPA
be | used
construction
To! be rc
2 . b
2 Scale from CCM 8,910 8,910 8,910 Induction Fu
To| be usec
3 Dust from APCDs 2.970 2,970 2,970 maLjng /
making.
ROLLING MILL
1| Mill Scale 3.450 3.450 350 | tojbe said
Ferro-Alloy
To, be ¢
2 Scrap/end cut 5.750 5,750 5,750 Incﬁ.lction Fi
CAPTIVE POWER PLANT - AFBC |
1 | Botiom Ash 11,894 11,894 1,894 | JoLPe vee
and filling
To!be usec
2 Fly Ash 47,576 47,576 47.576 | making /
making.
TOTAL 67,650 2.83,599 3,51,249 1,26,860 2,24,389 i

1. Public Consultation:

Details of advertisement given

23rd August, 2021 in Hindi newspaper “Ilindustan™

Date of public consultation

27 September, 2021

Venue

!

Venue

Football Ground, Village - Ratanpur, P.O. & P.S. - Kandra, Dumra|
Panchayat, Dist.- Saraikela-Kharswan, Jharkhand.

Presiding Officer

Additional District Magistrate, Saraikela-Kharswan.

Major issues raised

* Generation of employment for the local people.
« Adequate pollution control measures.

|
|
-

Action plan as per MoEF&CC O.M. dated 30/09/2020

Concerns Physical Activity and Action | Particulars Year of Total
raised during Plan Implementation Expenditure
Public (Rs. in
Hearing 1st | 2nd | 3rd Lakhs)
Year | Year | Year
In the proposed project, top Construction of a 2 —
most priority will be given to room building (total
the local people based on their | Physical | carpet area: 1200
academic / vocational Target sq.ft.) with
qualification. (3 Years) | infrastructure
development  like
Generation of installation of 4
employment sewing machines, 4
for the local computer systems &
people 2 machines  for
making hand craft
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Concerns Physical Activity and Action | Particulars Year of Total
raised during Plan Implementation Expenditure
Public (Rs. in
Hearing 1st | 2nd | 3rd Lakhs)
Year | Year | Year
items along with
necessary raw
materials for training
purpose.
Skill development to
unemployed local  youths
through National Skill Budget 30 15 - 45
Development Corporation, (Rs. In
Govt. of India Scheme. Lakhs)
Construction of a building
along with the necessary
infrastructures for this purpose
like different machineries for
industrics.
To maintain | Adequate control measures
the like installation of ESP, Bag
environmental | Filters comprising of PTFE | Physical | Most of the pollution
norms, to take | membrane bags, dust Target control measures
adequate suppression  system, fume | (3 Years) | have been taken for
measures for | extraction system, sprinklers & the projects
pollution stacks of adequate height at implemented  under
control and to | relevant  places  will be violation.
operate the air | installed.
pollution *The  shall  be
control installed for AFBC
devices boiler which is vet to
regularly be installed
Air bornc dust shall be
controlled by mobile water
tanker inside the plant
premises.
To maintain | Maintenance of air pollution
the control equipment shall be
environmental | done at regular intervals. Most of the pollution
norms, to take | All roads shall be paved on Physical control measures
adequate which movement of raw Target have been taken for
measures  for | materials or products will take | (3 Years) | the projects
pollution place inside the plant premises. implemented under

control and to
operate the air
pollution
control
devices
regularly

No waste water will be
discharged outside the plant
arca. The plant is designed as a
zero-discharge  plant.  The
entire  wastewater will be
recirculated and recycled.

The equipment shall comply
with the Statutory limit of 85
dB(A) (at 1 m. from the
source). Noise  Reduction
Systems will be provided.

violation.

*The shall be
installed for AFBC
boiler which is yet to
be installed

Total Budget - in addressing the issues raised in Public Hearing Rs. 45 Lakhs
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Need Based Activities Particulars Year of Implementation [
Ist Year 2nd Year 3rd Year Ex
(R
Physical Target 10 Km. 5 Km -
C onstr‘uc?tion / .rcphlai:in gof Village RaIg{IE:LE::iE;ur, Gidibi_:_l‘a. Durang, ) .
village roads (*) Raipur, Manoharpur Baijnathpur
Budget in Rs. lakh 50 25 - .
Physical Target 80 Nos. 30 Nos. -
. Ratanpur. . '
So]arru ghltI Arran%cmem Viilage Raghunathpur, Gldtbc_:Fa. Eurang. )
or villages (*) Raipur, Mancharpur Baijnathpur ‘
Budget in Rs. lakh 16 6 - | B
Development of Drinking Physical Target 20 No. 10 No. -
Water Infrastructurce - 30 Ratanpur, Raipur, Gidikiers. Dt
numbers Tube well / Hand Village Ragunathpur, Bai'n;xth - & -
Pump in nearby Manoharpur Jnathp
villages/schools Budget in Rs. lakh 12 6 -
Garbage Collection from Physical Target |
;:i]lagcs and suitable Budiget i R lakk 15 i ] [
isposal arrangement
Support to local Medical Physical Target 1
Health Center and :
arrangement of Health Budget in Rs. lakh 50 30 15
Check-up camp il
Support to local schools by Physical Target J.
developing infrastructure [
/arranging cultural Budget in Rs. lakh 100 40 -
program/ sports .
Physical Target i
Clonslruclilon / repairing of Village Ra:ﬁll.ta;ﬁ;;ur. Gidibfr'_ra, Durang,
ocal drains/culverts (*) Rai Baijnathpur
aipur, Manoharpur
Budget in Rs. lakh 65 25 S B
Construction of 15 no of Chmvel Tt R t]O 2 -
ground water l_lechargivng Villiga Ra gﬁui;]aiﬁ;ur, Gidibg_ra. Durang, : I
system for rainwater in Rt Mok Baijnathpur -
nearby villages - R Ll L S ! !
Budget in Rs. lakh 20 10 '
TOTAL

Note: (*) - Maintenance will come under company's CSR budget

M/s. NIPL has carmarked Rs. 530 lakhs towards addressing PH issues and need based issues, details is given below:

Budgetary Estimate towards addressing the issues | Rs. 45 Lakhs
raised in Public Hearing
Budgetary Estimate towards Nced Based | Rs. 485 Lakhs
activities
TOTAL | Rs. 530 Lakhs
2
Undertaking w.r.t to Village adoption is submitted.
Village_ Distance (Km) Direction

Raghunathpur 0.25 WEST
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1. Existing capital cost of project was Rs. 177.57 Crores. The capital cost of the proposed project is Rs. 493.03

l

Crores and the capital cost for environmental protection measures is proposed as Rs. 50.74 Crores. The annual i
recurring cost towards the environmental protection measures is proposed as Rs. 4.90 Crores. The employment |

_g,-..ncrdtmn from the proposed project / expansion is 1655. The details of cost for environmental pmtuctmn
measures is as [ollows:

SL Description of Item Existing Proposed
No. (Rs. In Crores) (Rs. In Crores) |
Capital Cost Recurring Capital Cost Recurri#g
Cost Cost |
1 Air  Pollution Control / Noise 14.0 1.50 38.00 3.60 |'
Management
2 Water Pollution Control 1.0 0.10 0.59 0.05
3 Environmental Monitoring and 1.0 0.25 6.50 1.25 |
Management |
4 | Green Belt Development (*) 0.08 0.35 - |
3 Addressal of Public 5.30 - |
Consultation concerns
6 Details of adoption of villages, if any

Note: (*) - 10 years maintenance cost has been included in the Capital cost for green belt development

1. The PP have developed green belt in an arca of 8.85 Ha (21.86 acre) comprising of 22,000 saplings. Total Green
belt area will be 13.92 Ha ( 34.40 Acres), i.e. 40% of the total project area, after expansion. The plant species
selected for greenbelt are mainly the native species. These saplings are planted in 2-3 rows with 10m to 15m
width with a tree density of about 2500 trees/ha.

Total Plant Area 34.80 Ia (86.00 Acres)

Total Area ecarmarked for Green Belt | 13.92 Ha ( 34.40 Acres), i.c. 40% of the total project arca.
Development

Total Number of Trees to be Planted [@2500 | 34,800 No. Trees
trees per hectare]

et o1

EXISTING R
Green Belt Area already developed 8.85 Ha (21.86 acre)
Number of Trees already planted 22.000 No. Trees ;
PROPOSED |
Green Belt Area to be developed 5.07 Ha. (12.54 Acres) i
Number of trees to be planted ) 12,800 (34.800 - 22,000) No. Trees |
Balance 12,800 Plantation to be done By the end of coming monsoon season (2024) |

|. Summary of Violation under EIA Notification, 2006;

M/s. Nilachal Iron & Power Limited (NIPL) applied for Environmental Clearance (EC) for proposed expansion of |

its existing steel plant to Integrated Steel Plant through installation of 1800 TPD (3x600 TPD) DRI kilns along with
Bencficiation Plant for Iron ore (1X0.6 MTPA), Pellet Plant (1x0.6 MTPA), Steel Melting Shop (2x25 T +4x15 T

Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant (4x16.5 |
MVA),Briquette plant for Chrome Ore (1x30 TPH). Oxygen plant (100 TPD) and 82 MW (57 MW WHRB based + |
25 MW AFBC based) Captive Power Plant at Ratanpur-Kandra Village, Gamharia Block, District Saraikela- |

Kharsawan, Jharkhand. Accordingly, Terms of Reference (TOR) issued by MoEF&CC., Ref. File No. J -11011/662-

2008-1A 11 (1)), dated 06.09.2020 and TOR was amended on 12.02.2021, Amendment due to change in WHRB |
based CPP capacity from 38 MW to 45 MW. However, due to COVID — 19 pandemic, number of local residents lost |

their job and there was a huge demand of employment. To cope with the unprecedented socio-economic situation,
the company was almost compelled to commence part of the project implementation of its above mentioned
expansion proposal, which was violation of EIA Notification, 2006 and its subsequent amendment.

J
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1. Penalty Calculation

In compliance of Hon’ble NGT order, dated 05.01.2023, JSPCB imposed penalty Rs. 5,36,32,000 against violation,
as per EIA Notification, 2006 and its subscquent amendments. (Penalty amount was calculated as per SOP of the
O.M. of MoEF&CC, dated 07.07.2021).

BASE OF THE CALCULATION:

L. Construction status

NIPL has installed (under violation) the 2x600 TPD Sponge Iron plant, 3x10 T Steel Melting Shop, 2,30,00.00 TPA |
Rolling Mill and 37 MW capacity WHRB Power Plant.

Investment
S.N | Unit Constructed Units Date of Investment
Operationalization (In crores)
1 oG8 [ Pliit (1x600 TPD) 24-07-2022 107.35 L
(1x600 TPD) Not in operation 78.22 5
2 Steel Melting Shop (SMS) (3x10T) 21-03-2022 29.24 |
with matching LRF & CCM (4x15T) Not in operation 41.32 [
3 Rolling Mill (Liquid Steel) 2,30.000 TPA 21-03-2022 43.88
4 Captive Power Plant 37TMW WHRB Not in operation 119.02
Total Investment (in crores) = 419.03

II. Operational Status
The capacity of 1x600 TPD Sponge Iron plant, 3x10 T Steel Melting Shop and 2,30,00.00 TPA Rolling Mill fully
functional and maintained.

S.N Unit Under Production Production
Production FY-2021-22 FY-2022-23 |
1 Sponge Iron Plant (1x600 TPD) - 95,846.29 |
2 Steel Melting Shop (3x10T) 22,547.56 72,490.19 '
(SMS) with matching
LRF & CCM
3 Rolling Mill (Liquid 2,30,000 TPA 1,091.37 56,289.10
Steel)

I11. Financial Year Wise Turnover
Total turnover from the expanded project (under violation) is about 469.16 crores in the 2021-22 and 2022-23
financial year.

4

S.N Unit Under Turnover (in crores) Turnover (in crores)
Production FY-2021-22 FY-2022-23

Sponge Iron Plant (1x600 TPD)
2 Steel Melting Shop (3x10T)

(SMS) with
matching LRF & 21.87 447.29
CCM R
3 Rolling Mill (Liquid | 2,30,000 TPA
Steel)

Turn over in 2021-22 — Rs. 21.87 Crores
Turn over in 2022-23 — Rs. 447.29 Crores

TOTAL TURNOVER - Rs. 469.16 CRORES

PENALTY CALCULATION
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Penalty amount was determined based on the calculation mentioned in the MoEF&CC O.M. dated 07.07.2021
(i.e. 1% of the total project cost under violation plus 0.25% of the total turnover for the period of operation afiter

Penalty = 1 % of the Project Cost + 0.25% of the turnover
= 1% ol Rs. 419.03 Crores + 0.25% ol Rs. 469.16 Crores
= Rs. 4.1903 Crores + Rs. 1.1729 Crores
=Rs. 5,36,32000 /-

implementation)

I. Remediation Plan

Sk Environment Activity Description Physical Target (Year Wise) |
No. Component |
1¢ part 20d part 374 part | Tot
(6 Months) (6 Months) (6 Months) [(Rs. In
1 Land Environment !
A | Assistance to farmers | To the farmers | To the farmers | To the farmers of
by providing seedlings. of of Raipur Ratanpur -
manure and | Raghunathpur '
Biofertilizers !
BUDGETARY 2 ) 1 1| g
PROVISION (Rs. in
Lakhs) ;
B | Providing Bund maker, { To the farmers | To the farmers | To the farmers of | |
Ridger, plough for of of Raipur Ratanpur f
agriculture purpose to | Raghunathpur i
the farmers
BUDGETARY 2 2 1 } 5
PROVISION (Rs. in
Lakhs) |
2 | Air Environment [
A | Repairing/Concreting Roads Roads Road (Repairing) | |
of wvillage roads for | (Concreting)in | (Concreting)in in Village .
better connectivity in Village Village Manoharpur i
the villages. Pendebera, Raghunathpur. i
Dumra Gidhibera ?
BUDGETARY 15 10 2 : 2
PROVISION (Rs. in '
1 Lakhs) 1 |
B | Avenue Plantation, | 5,000 saplings 3,000 saplings 2,000 saplings in | |
Plantation in Schools, in in Pindebera, Dumra,
Health centres etc. Raghunathpur, Kunki Manoharpur :
Raipur, .
Ratanpur
BUDGETARY 25 1.5 155 5.
PROVISION (Rs. in
Lakhs)
C | Solar Pancls in schools Schools in Schools in Schools in Dumra |
Raghunathpur, Bankipur, and Hurang
Kunki, and Ramaira and
Gidhibera Kandra .
BUDGETARY B 3 L5 | 8.
PROVISION (Rs. in -
Lakhs) |
3 | Water Environment |
A | Renovation of village | Raghunathpur Manoharpur , l 1 pond from |
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SI. | Environment Activity Description Physical Target (Year Wise)
No. Component
15t Part 27d pPart 37 part Tot
(6 Months) (6 Months) (6 Months) (Rs. In
ponds (Includes and Dumra | pond Raipur village
Cleaning / desiltation, | Baijnathpur from cach |
concrete  Lining and 1 Pond from village
plantation) each village
BUDGETARY § 5 2 I
PROVISION (Rs. in
Lakhs) .
B | Rain water harvesting | Raghunathpur - Gidhibera - 1 Bankipur - [ pits | |
pit in schools 2 pits and pits Hurang -1 Kandra - [ pit
Kunki - 2 pit pit
BUDGETARY 10 5 5 2l
PROVISION (Rs. in
Lakhs)
C | Drinking water | Raghunathpur Dumra Health Schools in
facilities at schools /| and Gidhibera | Centre, School | Bankipur,Kandra
anganwari kendra and | (2 schoolsand 1 | and Anganwari and Hurang
health centre Anganwari
Kendra)
BUDGETARY 1.5 1 1 3
PROVISION (Rs. in
Lakhs)
4 | Noise Environment
A | Providing ENT related
equipments in Dumra |
Health Centre. '
BUDGETARY 3 | §
PROVISION (Rs. in i
Lakhs) [
B | Hearing Aid to the [
Oldage Citizens J
BUDGETARY 2 1 T 3
PROVISION (Rs. in '
Lakhs) _
4 | Biological Environment 1
A | Adoption of Land in
nearby area for
development of green
belt
BUDGETARY 10 1
PROVISION (Rs. in
Lakhs) '
Total | |
1. Natural & Community Resource Augmentation Plan
SL. Activity Description Physical Target (Year Wise)
No. 1 Part 2" Part 374 Part - Tot
(6 Months) (6 Months) (6 Months)
I | Installation of Bio-degradable waste :

Page 73 of 471



190

12X

Sk Activity Description Physical Target (Year Wise) |
No. 1" Part 27 Part 3™ Part T Tot
(6 Months) (6 Months) (6 Months) i
converter (Make: Reddonatura, Capacity:
75
kg/day) - Common for Raghunathpur,
Raipur and Ratanpur.
BUDGETARY PROVISION (Rs. in 5 5
Lakhs)
2 | Providing 3R Waste Containers at schools.
health center and Anganwari Kendra to
facilitate Swachh Bharat Mission. i
|
BUDGETARY PROVISION (Rs. in 1 0.25 0.25 ' 1.
Lakhs) |
3 Veternary Clinic facility in Raghunathpur ‘
Samudaik Bhawan !
BUDGETARY PROVISION (Rs. in 2 2 2 [ 6
Lakhs) |
4 | Renovation of Community Hall Raghunathpur & Dumra & f
Raipur Mancharpur |
BUDGETARY PROVISION (Rs. in 3 3 6
Lakhs)
5 | Renovation of School building Raghunathpur & Dumra &
Kuinki Hurang
BUDGETARY PROVISION (Rs. in 4 2 6
Lakhs) )
6 Development of Play ground at Raipur |
BUDGETARY PROVISION (Rs. in 1 : 1
Lakhs)
7 | Sanitary unit renovation in Health Centre / | Raghunathpur & Dumra &
schools Kuinki Hurang .
BUDGETARY PROVISION (Rs. in 3 3 | 6
Lakhs)
Total 31.

S.No. Aspects Budget (Rs. In Lakhs)
1. | Estimated Cost on remediation plan based on 104.50
the damage assessment due to violation
2. | Natural & Community Resource Augmentation Plan 31.50
Total 136.00

I. Details of the Court Cases:

Case No, - 0.A, 426/2021

1.

National Green Tribunal.

Complaint was lodged to The lon’ble Chairperson,

The Complaint was lodged by Mr. Dasai Munda on

Date of complaint - 18.06.2021
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1%‘

behalf of JTharkhand Adivasi Janakalyan Morcha.
2 Hon’ble NGT has passed three (3) orders/directions | Order — dated 25.01.2022
Order — dated 12.09.2022
Order — dated 05.01.2023
SL. NO. ORDER/ DIRECTION | COMPLIANCE o
1 Hon’ble NGT Order dated 25.01.2022 1
ITon’ble NGT ordered to know the | ITon’ble NGT mandated site visit took place on 29.03.2022
Factual position through site visit of a | : '
Joint committee, comprising of CPCB, | Report Summary:
JSPCB, SEIAA, District |
Magistrate,Saraikela -Kharswan « Induction Furnace, CCM, Rolling Mill - Construction,
Erection Done (without having any EC).
+ Joint Committee put 9 (nine) recommendations on their
notes.
After the NGT mandated visit, the Joint Committee put 9 (nine)
recommendations on their notes.
M/s. Nilachal Iron & Power Limited submitted pq!int-wise
compliance of the Joint Committee recommendations.
2 Hon’ble NGT Order dated 12.09.2022
Hon’ble NGT took cognizance and _
constituted a  Joint ~ Committee
comprising of the CPCB, State PCB. | Report of the Joint Committee has been filed on 11.09.2022
SEIAA, Jharkhand and the District
Magistrate-Saraikela Kharsawan,
(Jharkhand) and directed the same to
submit factual and action taken report
within three months. |
3 Hon’ble NGT Order dated 05.01.2023 '

Order/Direction — 1

Rs.23,62,500 deposited by NIPL towards
environmental compensation (*) - 1o be
spent on restoration of environment in
the locality through DFO/DM and action
taken report to be sent to the Hon’ble
NGT within three months.

* Mecting held on 03.03.2023

« Presents : Official from JSPCB. DFO, DC Saraikcla-
Kharswan

» DFO suggested to spend Rs. 23,62,500 towards
plantation in the plant surrounding area, which was
resolved anonymously.

Further, the plant site was visited by the team of Govt. officials
on 08.04.2023. Detail action plan was prepared about the
plantation programme. .

Accordingly. Vide letter Ref. No. B-733, dated 10.04.2023,
JSPCB released fund to DFO, Saraikela Forest Division for
carrying out plantation work in NIPL plant nearby arcas.

Order/Direction — 2

JSPCB was directed to take appropriate
proceedings for imposition of
environmental compensation.

= JSPCB asked NIPL about the status of 12 MW CPP-
09.02.2023

Page 75 of 471



192

SL. NO.

ORDER/ DIRECTION

COMPLIANCE

* NIPL complied against JSPCB letter, dated 09.0212023

» Filing complaint case against NIPL by JSPCB as per
Environment Protection Act, 1986, u/s.19
(APPROVAL)- 06.04.2023

« JSPCB imposed penalty Rs.
violation, as per EIA Notification,
subsequent amendments - 21.03.2023

5,36,32,000 | against

2006 and its
|

|
(Penalty amount was calculated as per SOP of the O.M. of
MoEF&CC, dated 07.07.2021) .

* NIPL deposited the penalty amount Rs. 5,36,32,000 in
favour of JSPCB under the above said notifications there
on -05.04.2023

Order/Direction - 3

Hon’ble NGT directed M/s. Nilachal
Iron & Power Limited (the violator) to
submit EC compliance. CSR, GBD and
the application for EC  of
expansion within three months.

EC compliance, CSR, GBD — submitted on 20.03.2023 |

M/s. NIPL had applied to MoEF&CC for the grant of Amended
TOR (under the category of violation).

Amended TOR was granted on 21.07.2023. (the sa;mc was
placed before the llon’ble NGT Principal Bench wide an
affidavit) ;

M/s. Nilachal Iron & Power Limited has applied for
Environmental Clearance as ordered by Hon’ble NGT. |

The entire compliance have been placed before the Hon'ble
NGT vide affidavit.

| Certified compliance report from Regional Office

I. The Status of compliance of earlier EC was obtained from Regional Office, Ranchi vide letter no. 103-
270/10/EPE/1029, dated 10.04.2023 in the name of M/s. Nilachal Iron & Power Limited. It was noted in the
CCR that some conditions were partially complied. Subsequently, Action taken report (ATR) regarding the
partially/non-complied condition was submitted to Regional officer MoEF&CC, Ranchi vide letter no. NIL dated |
04.08.2023. Based on the ATR submitted the IRO visited the plant on 27.09.2023 and issued CCR dated |
12.10.2023. The CCR has noted Being Complied but further action is needed in one condition and has noted
Partially Complied in one condition. With regard to condition of Green Belt Development it was noted Partially
Complied but action being taken for compliance. The PP has taken immediate action on it and ATR against the
noted conditions and the ATR is submitted to IRO, Ranchi vide letter dated 17.10.2023.

S1. No. Fact Date Remarks
1 IRO, Ranchi visited the NIPL 28.03.2023
Plant |
2. CCR issued by IRO, Ranchi 10.04.2023 3 conditions were noted as partially

complied.
5 conditions were noted as Being complied
with assurance. 3
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Sl. No. Fact Date Remarks ;
3. ATR submitted by NIPL 04.08.2023
4. IRO, Ranchi visited the NIPL 27.09.2023
Plant
5 CCR issued by IRO, Ranchi 12.10.2023 The CCR has noted Being Complied but
further action is needed in one condition and
has noted Partially Complied in one
condition.
With regard to condition of Green Belt
Development it was noted Partially Complied
but action being taken for compliance.
6. ATR submitted by NIPL 17.10.2023 [
Sl Non-Compliance details Observations and Observations and remarks Action Taken by
No. remarks by IRO, based by IRQ, based on plant against the remai
on plant visit dated visit dated IRO, based on pla
28.03.2023 27.09.2023 dated
27.09.2023
1 Proper  handling.  storage, | It was observed that | It was observed that the | It is respectfully s
utilization and disposal of all | there was unsystematic | project proponent have | that all the raw ms
the solid waste shall be | storage of raw materials | systematised storage of raw | storc under the sh

ensured and
regarding toxic metal content
in the waste material and its
composition,
solid/hazardous waste shall be
submitted to the Ministry’s
Regional

Bhubaneswar,
SPCB and CPCB.

Specific Condition (x)

regular report

end use of

Office at
Jharkhand

as well as other solid
waste materials in the

plant. Further,
construction of roads and
other improvement
facilities within the plant
premises  was  also
noticed - PARTIALLY
COMPLIED

materials. They have
earmarked separate areas for
storage of various raw
materials. Construction of 2
additional sheds have been
made for storage of coal and
char after the inspection
on 20.03.2023. The project
authorities have constructed
4 sheds earlier for storage.
Presently there are 06 sheds.
The raw materials in open
were observed to be partly
covered. Complete covering
of raw materials is needed.
Roads have been made

concrete and water
sprinklers have been
installed at loading and

unloading sites.

Remarks: Being Complied
but further action is
needed.

remaining | coal
covered with tarp:
control the dust emis

%]

As proposed, green belt shall
be

developed in 58 acres

The project authorities
are to submit an action

It was observed that the
project has carried out mass

In the pre;em scen;
of 60.87 Acres existi

(34%) of the total project arca | plan with | plantations  within  the | arca green belt h

of 176.33 acres within and | implementation schedule | industrial plant during this | developed on 21.8

around the plant premises as | for Green Belt | monsoon season, 2023 .As | land comprising of

per the CPCB guidelines in | Development- per the PP new plantations, | 22000 saplings.

consultation with DFO. PARTIALLY around 7000, have been

Specific Condition (xiii) COMPLIED done in the project after the | For  additional 1.
last greenbelt developm
inspection dated 28.03.2023. | 12,250 plants v
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Action Tiaken by

Sl Non-Compliance details Observations and Observations and remarks
No. remarks by IRO, based by IRO, based on plant against the remai
on plant visit dated visit dated IRO, based on pla
28.03.2023 27.09.2023 dated
27.09.2023
As per the reports submitted | completed tithin th
by PP, a total of 22000 | 2024 financjal year.
saplings have been planted
over 21.86 acres of land.
As per the Action Plan
submitted, it is committed
that they would achieve
40% of total land cover in _
plantation i.e. 34.40 acres ;'
out of 86.0 acres during the
current financial year. PP '
should ensure survival of
the new plantations done.
Remarks: Partially :
Complied but i
action being taken for '
compliance. !
Plan related to plantations
has been .
submitted by the project. .
3 | The project authorities must | The project has obtained | The project has obtained
strictly  adhere  to  the | Consent to Consent to
stipulations made by the | Operate (CTO) from | Operate (CTO) from
Jharkhand Pollution Control | Jharkhand State | Jharkhand State Pollution
Board (JPCB) and State | Pollution Control Board | Control Board (JSPCB) vide
Government. (JSPCB) vide letter no. | letter no.
JSPCB/HO/ RNC / CTO- | JISPCB/HO/ RNC / CTO-
General Condition (i) 14798208/2023 / 986 14798208/2023 / 986
DATED DATED 06.06.2023 which
06.06.2023 which is | is valid upto 30.06.2024.
valid upto 30.06.2024,
Remarks: Complied
Remarks: Complied |
4 Efforts shall be made to reduce | The project authorities | It was observed at site that { It is respectfully si

RSPM levels in the ambient
and a time bound action p

air
lan

shall be submitted. Continuous

stack monitoring facilities

for

all the stacks shall be provided

and sufficient
control

Electrostatic
(ESP), gas

devices 1

air pollution

ike

precipitator
cleaning plant,

multi cyclone, wet scrubber,

bag filters etc. shall

provided to keep the emiss
levels below 50 Mg/Nm3.
no time the emission le

be
ion
At
vel

shall go beyond the prescribed

standards. Interlock
facilities shall be provided
that process can

ing
50
be

have assured that in case
of reading of emission
exceed the prescribed
limits, they would
shutdown the plant
immediately - BEING
COMPLIED WITH
AN ASSURANCE

the project has DRI plant is
directly  connected to
WHRB for 12 MW CPP.
ESP is installed in between
the DRI plant and WHRB
and the gases pass through it
continuously

so that dust and particulate
matter are removed.

Air bag filters have been
installed
are also for suction of the
dustina

continuous  process  from
conveyors,
material handling

equipments and

that there was a mal
problem with PM10
at admin block wi
been rectified and 1
working | properly
recorded value is w
standard limit of I
and successfully tra
to the JSP(‘P portal.
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Sl
No.

Non-Compliance details

Observations and
remarks by IRO, based
on plant visit dated
28.03.2023

Observations and remarks
by IRO, based on plant
visit dated
27.09.2023

Action Taken by
against the remai
IRO, based on pla
dated
27.09.2023

automatically stopped in case
emission level exceeds limit.

Specific Condition (ii)

product
equipments.

handling
Further, the
project has installed
Continuous emission
monitoring system (CEMS)
and continuous air quality
monitoring system
(CAQMS) have  been
installed in the plant. Both,
CEMS and CAQMS real-
time data are dircctly being
transmitted to the JSPCB
and CPCB portals by
registered vendor of M/s
Forbes Marshall and
Knowledge lens ervice
provider. Monthly
monitoring of two stacks
and 4 fugitive and ambient
monitoring  locations  is
being done. From the PM10
Analyser readings in the on-
line portal of JSPCB, it was
noted that PMI10 valuc at
one station Kata was within
the standard
limits whereas at Admin
station location, it recorded
123.17 mg/Nm3.The project
proponent has informed this
Office that “they have found
similar baseline data in one
station and the same has
been intimated to their
service provider” and * it
would be resolved within
one week”. Further, the
project  authorities  have
reported that the Kiln 2 and
Kiln 3 were shut down on
13.06.23 due to
maintenance.

Remarks:
Complied

Partially

In plant control mecasurcs for
checking  fugitive  emissions
from all the vulnerable
sources. Bag filters shall be
provided at  intermediate
bins/separation buildings.
Product storage silos, iron ore
circuit. cooler discharge and
raw material handling section,
stock house, grinding and

It has been assured by
the project authoritics
that once the
construction  of  road
activities arc completed
within one month, they

would control the
fugitive  emissions. -
BEING COMPLIED
WITH AN

Roads within the industrial
plant  has been made
concrete. (photos at Point
no. 7) Trucks carrying raw
materials have been seen to
be covered with tarpaulin.
Dry fog dust control
cquipment has been
installed at charcoal hopper,
Product house and scrcen
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4
Action Taken by

Sl Non-Compliance details Observations and Observations and remarks
No. remarks by IRO, based by IRO, based on plant against the remai
on plant visit dated visit dated IRO, based on pla
28.03.2023 27.09.2023 dated
27.09.2023
material transfer and junction | ASSURANCE areas as well as in material '
points etc. Dust extraction handling area. (photos at
system with bag filters shall be Point no. 7) It was observed
provided to crusher house, that water sprinklers have
screens, transferring chutes, been installed along the
junction towers, feed points roads. |
below reclaim hoppers, pellet '
plant and blast furnace stock Remarks: Being Complied
house.  Dust  suppression
system with dry fog type and
water  sprinkler  shall  be
provided at coal handling
plant,

Specific Condition (iv) - ) |
6 | Gaseous emission levels | It was noted that roads | It was observed that - o
including secondary fugitive | are being constructed | concrete roads have been '

emissions from all the sources | with concrete and water | constructed and  water
shall be controlled within the | sprinklers have been | sprinklers are also installed
latest permissible limits issued | installed  all along. | along the roads for control
by the Ministry and regularly | However, construction | of fugitive emissions and
monitored. Guidelines / code | activities of roads and | dust control.
of practice issued by the CPCB | permanent drains are
shall be followed. New | causing dust emission.- | Remarks: Being Complied
standards  issued by the | BEING COMPLIED
ministry for the sponge iron | WITH AN
plant in May, 2008 shall be | ASSURANCE
followed.
Specific Condition (viii) |
7 | Vehicular pollution due to | It was also observed that | During the inspection, it was :
transportation of raw materials | at the sites of loading and | observed at site that the
and finished goods shall be | unloading, dry fog water | project has installed Dry fog
controlled. Proper | system has been | dust control equipment at
arrangements shall also be | installed. But efficiency | charcoal hopper, Product
made to control dust emissions | and frequency of water | house and screen areas as
during loading and unloading | spraying nceds 1o be | well as in material handling
ol raw materials and finished | installed. 1t was assured | area. It was observed that
products. by the project authorities | water sprinklers have been
Specific Condition (ix) that fugitive emissions | installed along the roads.
shall be controlled within
one month during which | Remarks: Being Complied
construction of roads and
drains shall be
completed..- BEING
COMPLIED WITH
AN ASSURANCE
8 All the char from DRI plant | The project authorities | It was observed at site that '

shall be utilized in AFBC
boiler of power plant and no
char shall be disposed off
anywhere else AFBC boiler
shall be installed
simultaneously along with the
DRI plant to ensure the full
utilization of char from the

have stored around 5400
Metric  Tonnes  within
their industrial premises.
This should be disposed
off at the carlicst and
reported this office. -
BEING COMPLIED
WITH AN

the project has disposed of
all the char which was
stored carlier. From the
information submitted with
regard to disposal, it is
noted that Dolo char
generated was about
39346.93 MT and of this,
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Sl
No.

Non-Compliance details

Observations and
remarks by IRO, based

Observations and remarks
by IRO, based on plant

Action Taken by
against the rema

on plant visit dated visit dated IRO, based on pla
28.03.2023 27.09.2023 dated
27.09.2023
beginning. All the blast | ASSURANCE 38.893.77 MT had been sold

furnace (BF) slag shall be
granulated and provided to
cement manufacturers  for
further utilization. SMS slag
and kiln accrctions shall be
properly  disposed off in
environment friendly manner.
Dust and sludge from blast
furnace, mill scales from
rolling mill and casting
machines and dust from DRI
plant. SMS, ferro alloy plant
shall be reused in pellet plant.
Oily waste and spent oil shall

be provided

recyclers/reprocessors.
Specific Condition (xvi)

authorized

off to power industry. The
rest quantity, 453.16 MT
was used in the industrial
plant.

Remarks: Complied

|. Action Plan in Compliance to CEPI Guidelines:

S.N. Environment Mitigation Measures | Measures have been / will be talf';én by NI
1. Air Stipulated conditions such as: _
(i) Stack emission levels should be stringent | Stack cmission from boiler stacks will be maintai
than the existing standards in terms of | 30 mg/Nm3.
the identified critical pollutants. |
(i1) CEMS may be installed in all large / | CEMS for 1 X 350 TPD & 2 X 100 TPD Kilns
medium red category industries (air | installed and connected to SPCB and CPCB serve:
polluting) and connected to SPCB and | CAAQMS have also been installed.
CPCB server. CEPI recommendations will be strigtly foll
proposed projects also. -
(iii) Effective fugitive emission control | All material transfer points are conmected
measures should be imposed in the | suppression water nozzles to avoid the fugitive air
process, transportation, packing, etc. De-dusting is provided for product handling area.
Fugitive emissions are suppressed by water spr
dust prone areas.
Every possible effort is made to conserve the raw
energy and water resource.
Good housckeeping practices are maintained.
All vibrating screens shall be covered to prever
_ emission. |
! (iv) Transportation of materials by rail/ | Sponge Iron from DRI unit will be used in the ow
conveyor belt, wherever feasible. feeding the SMS unit; Hot billets from the SMS u
used in the Rolling Mills.
The incoming raw material like Iron ore and Cc
unloaded at Chandil & Birajpur railway siding,
but from there it is transported through road.
All the trucks for raw material and finishes
transportation  shall comply with the
environmental norms.
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S.N. Environment Mitigation Measures Measures have been / will be taken by NI
TMT bars will be marketed to ncarby argas by rai
transportation of other raw materials and finishe
will be done by road / rail.
(v) Encouragce usc of cleaner fuels (pet coke/ | Hot billets will be charged in Rolling Mllj
furnace oil/ LSHS may be avoided).

(vi) Best Available Technology may be used. | Latest modern technology will be used to pr
For example: usage ol EAF / SAF /IF in | proposed products. .
place of Cupola furnace. Usage of |
Superecritical technology in place of sub- | AFBC technology to provide viable alter
critical technology. conventional coal-fired and other solid fuel fired b

(vii) Increase of green belt cover by 40% of | After expansion, approx. 40% of the tbta] plan
the total land area beyond the | 34.40 acres (~13.92 ha) will be covcrcdiunder a1
permissible  requirement of  33%, | green cover plantation in and around the plant pres
wherever feasible. f

(vii) Stipulation of ;_,rcenbelt outside the | Greenbelt/Plantation outside the project premise
project premises such as avenue | avenue plantation in vacant arcas and social forcs
plantation, plantation in vacant arcas, done through socio economic developmental activ

— social forestry, etc. |

(ix) Assessment of carrying capacity of | Internal roads of plant premises will |be conc
transportation load on roads inside the | maintained in good condition.
industrial premises. If the roads required | Assessment of carrying capacity ol approach roa
to be widened, shall be prescribed as a | carried out to calculate the transportation load of't
condition. | Corrective measures will be taken accordingly.

2. Water Stipulation of conditions such as: i |

|
(1) Reuse / recycle of treated wastewater, | Existing CPP has Air cooled condenser and the
wherever feasible. CPP will employ air cooled condenser w
drastically reduce the water consumptioni
Domestic waste water will be treated in STP a
water will be re-used for grccnbcl* develo
plantation and dust suppression.

(ii) Continuous monitoring of ecffluent | The project will be based on Zero qumd Discharg

quality / quantity in large and medium

Red  Category  Industries  (water

polluting). |
(1i1) A detailed water harvesting plan may be | Will be complied

submitted by the project proponent.

(iv) Zero liquid discharge wherever techno- | The plant will be a Zero liquid discharge Unit.

economically feasible.

(v) In case, domestic waste water generation | Already installed B

is more than 10 KLD, the industry may
install STP.
3 Land Stipulation of conditions such as: |

()

Increasc of greenbelt cover by 40% of
the total land area beyond the
permissible  requirement  of  33%.
wherever, feasible for new projects,

|
After expansion, approx. 40% of the total plani
13.92 ha (34.4 acres) will be covered under gr
green cover plantation in and around the i:lant prei

(11)

Stipulation of greenbelt outside the
project premises such a avenue
plantation, plantation in vacant areas,
social forestry, ctc.

Greenbelt/ Plantation outside the project premis

avenue plantation in vacant area and social fores

done through socio economic developmental activ
|

|
|
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S.N. Environment Mitigation Measures Measures have been / will be taken by NI
(iii) Dumping of waste (fly ash, slag. red | IF slag will be used for road construction and I;
mud, ctc.) may be permitted only at | purposes.
designated locations approved by | Dolochar from the existing Sponge Iron Plants w
SPCBs/ PCCs. in proposed AFBC boiler.
The scales generated from casters will be tran
Induction Furnace (IF) for reuse.
Used oils are industrial lubricating oils which wil
in designated places and sold to authorized vendor
Scrap generated in continuous casting and rolling
be used as return scrap in the IF.
Contaminated cotton and wiping clothes collecte
units is sent to Common Hazardous Waste
Storage and Disposal Facility (CHWTSDEF).
Fly ash generated from CPP will be sold as a ra
for cement plants and brick manufactaring wh
bottom ash shall be used for road making and land
(iv) More stringent norms for management | Storage and handling of hazardous waste will be d
of hazardous waste. The waste generated | provisions of Hazardous Waste Rules, 2016.
should be preferably utilized in co-
processing. i
4. Other Conditions (Additional)
(i) Monitoring of compliance of EC | Monitoring of compliance of EC conditions
conditions may be submitted with third | submitted with third party audit cvery year.
party audit every year.
(ii) The % of the CER may be at least 1.5 | As per MoEFCC Office Memorandum dated 3
times the slabs given in the OM dated | 2020 and 20th Oct.. 2020 and the issues rais
01.05.2018 for SPA and 2 times for CPA | Public hearing, company has prepared Socio
inc development plan for development of the area.

I. The proposal was considered during the 43" meeting of the EAC for Industry-1 sector held on 4t
September, 2023. Proposal was deferred for want of additional information. The deliberations and

recommendation is given as below:

The Committee noted the following:

= Slh

1. The EAC was appraised that “an application vide Application No. 426 of 2021 was filed before the Hon’ble

]

National Green Tribunal, Principal Bench, New Delhi against the Nilachal Iron and Power Ltd. Ratanpur stating
that the company is operating Saraikela plant for the last many years in violation of the environmental norms.
Toxic emission from the industry is causing serious health hazards to the local residents and damage to the crops
as well as environment. It is alleged by the applicant that the construction work of 600 TPD Sponge kiln and 15
MTX3 Crucible Steel melting shop and CCM is about to start in the above plant without any EC or CTE.
Accordingly, Hon'ble Tribunal notified the Joint Committee in this regard. The Joint Committee visited the Unit
and submitted the Report to the Hon'ble NGT in September 2022. Further based on the request of Ministry dated
17.01.2023, the IRO, MoEF&CC, Ranchi conducted the site visit and forwarded the certified compliance report
of earlier EC on 10.04.2023 to MoEF&CC along with details of action taken by the SPCB in this regard.” The
EAC is of the opinion that PP shall submit the complete details of the case with each directions [Tabular Form],
along with the latest status and clarification on the allegations made by the applicant in the aforementioned
application to Hon’ble National Green Tribunal, Principal Bench, New Delhi. PP shall also submit the
compliance of the Joint Committee report.

. The EAC noted that there are multiple court cases/ directions from statutory bodies against the project. PP shall

submit brief of each case / direction along with the updated status and compliance of the court orders and
directions [Tabular Form].
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3. The EAC deliberated on the remediation plan and the natural and community resource augmentation plan

prepared against the violation and is of the opinion that the plan is not appropriate and quantitative assessment
needs to be revisited and revised remediation plan and the natural and community resource augmentation plan
shall be submitted.

4. The EAC observed that there is no proper Engineering drawing of a layout. It is missing arca statement, index

cte. The PP shall prepare 3 scparate drawings as a layout details. In Drg 1 PP shall cover Road networking, Plan
Layout, Parking along with area statement showing % of all ingredients i.c. roads, Buildings, Parking, with
indexing, scale of drawing etc. In no case road shall be abruptly terminated at any point. It shall have proper
looping. PP also to show traffic flow in the drawing along road with entry and exit. In drg 2 PP shall show a
layout indicating road networking, Existing Green belt and proposed Green Belt with its % against plot area
including no of species WRT 2500 density per ha. In drg3 PP shall show contour map with Bench mark, Road
network and drainage network along road side with drainage flow, disposal of drainage flow at lowest point with
invert level ete. Further PP to show RWH details in the same drawing with calculations.

5. The Committee deliberated on the public hearing issucs along with action plan submitted by the proponent to

address the issues raised during the public hearing and is of the view that the submitted action is not sufficient to |

address all the issues. The EAC advised PP to revise the action plan as per Ministry’s O.M. dated 30.09.2020.

6. The EAC deliberated on the existing greenbelt and observed that existing EC was granted in 2009 and still |

proper greenbelt has not been developed. The EAC is of the opinion that PP shall complete the greenbelt |

development and then apply for expansion.

7. The Consultant presented the drone video of the project site. The EAC observed that the housekecping of the

project site is not adequate. PP needs to undertake housekeeping very seriously and needs to submit a
housekeeping plan invelving appropriate measures to be implemented on regular basis.

8. The nearest habitation is Ratanpur Village at a distance of 0.5 km in the West direction, Raghunathpur Village at

a distance 0.7 km in Wesl of the project site. Also there are other villages in the study area. The EAC opined that
Project Proponent shall prepare environmental safeguard measures to minimise the impact on the habitation of
the locals and these sensitive areas. PP needs to strengthen green belt all around the plant area to reduce the dust
pollution,

9. The EAC dcliberated on the certified compliance report of IRO and observed that IRO has observed partial /

non-compliance of conditions. PP shall submit the copy of ATR submitted to IRO along with closure report on
the non-compliances obtained from IRO, MoEFCC.

10. The PP shall prepare a Village Adoption program consisting of need - based community development activities

and submit an undertaking for adoption of villages including the name of villages.

Il. The EAC warned the Consultant and advised that Consultant to guide the PP properly for compliance of EC

conditions etc,

12. The PP/Consultant agreed to the suggestions of EAC and requested EAC to allow reappear after the revision of

the application incorporating the desired information.

| _Recommendat'gogy s of the Committee (EAC during 4'" - 5" September, 2023)

In view of the foregoing and after detailed deliberations, the committee recommended to defer the proposalto |
address the shortcomings cnumerated at para above. The proposal may be considered after submission of the

requisite information.

L. The proponent submitted the ADS reply vide letter dated 20.10.2023 uploaded on PARIVESH on 20.10.2023. |
Point-wise reply of ADS is given as below:

Sl. No.

Observation

The EAC was appraised that “an application vide Application No. 426 of 2021 was filed before the Hon’bl
National Green Tribunal, Principal Bench, New Delhi against the Nilachal Iron and Power Ltd. Ratanpur stating
that the company is operating Saraikela plant for the last many years in violation of the environmental norms
Toxic emission from the industry is causing serious health hazards to the local residents and damage to the crop:
as well as environment. It is alleged by the applicant that the construction work of 600 TPD Sponge kiln and 1:
MTX3 Crucible Steel melting shop and CCM is about to start in the above plant without any EC|or CTE
Accordingly, Hon'ble Tribunal notified the Joint Committee in this regard. The Joint Committee visited the Uni
and submitted the Report to the Hon'ble NGT in September 2022. Further based on the request of Ministry datec
17.01.2023, the IRO, MoEF&CC, Ranchi conducted the site visit and forwarded the certified compliance report o
earlier EC on 10.04.2023 to MoEF&CC along with details of action taken by the SPCB in this regard.” The EAC
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Sl No. Observation [

is of the opinion that PP shall submit the complete details of the case with cach directions [Tabular Forin]. alony
with the latest status and clarification on the allegations made by the applicant in the aforementioned applicatior
to Hon’ble National Green Tribunal, Principal Bench, New Delhi. PP shall also submit the compliarice of the

Joint Committee report. |

Reply by PP: '
!
1. Details of Case before Hon’ble National Green Tribunal

1.
Complaint was lodged to The Hon'ble Chairperson, National Green Tribunal.

The Complaint was lodged by Mr. Dasai Munda on behalf of Jharkhand Adivasi Janakalyan Morcha. |

Copy of the complaint letter is enclosed as ANNEXURE - 1

Date of complaint - 18.06.2021

ISummary of the Complaint .

Setting up of Sponge Iron plant, Steel Melting Shop and Rolling Mill without any EC.

3

A case was filed before the Honble National Green Tribunal (NGT).

Case No. O.A. —426/2021

Hon’ble NGT has passed three (3) orders/directions
1. Order Dated : 25.01.2022

[Copy of Hon’ble NGT Order is uploaded alongwith ADS rcply]

1. Order Dated : 12.09.2022

4
-
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Observation

[Copy of Hon’ble NGT Order is uploaded alongwith ADS reply]

1. Order Dated : 05.01.2023

fCupy of Hon'ble NGT Order is uploaded alongwith ADS reply]

SUMMARY OF THE HON'BLE NGT ORDERS

Order/directions Dated 25.01.2022

Ordered to know the Factual position through site visit of a Joint committee, comprising of CPCB, ISPCB, SEIAA
District Magistrate,Saraikela -Kharswan.

Order/directions Dated
12.09.2022

Vide order dated 25.01.2022, Hon’ble NGT took cognizance and constituted a Joint Committec comprising of the
CPCB, State PCB, SEIAA, Jharkhand and the District Magistrate-Saraikela Kharsawan, (Jharkhand) and directec

the same to submit factual and action taken report within three months.
Report of the Joint Committee has been filed on 11.09.2022.

Order/directions Dated 05.01.2023

Rs.23,62.500 deposited by NIPL towards environmental compensation - to be spent on restoration ol environmen
in the locality through DFO/DM and action taken report to be sent to the NGT within three months.

ISPCB is directed to take appropriate proceedings for imposition of environmental compensation.

Hon'ble NGT  directed NIPL to submit EC compliance, CSR, GBD and application for EC of expansion withii

three months.

J
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SI. No.| Observation 1

1. Compliance to ITon’ble NGT Orders (Latest Status)

T ORDER DETAILS (0.4, 426/2021)
INGT Direction
Date of hearing /order

Order Summary
Documentary Evidence

25.01.2022

Ordered for site visit of Joint Committee comprising of CPCB, JSPCB, SEIAA, DM to ascertain factual positior
with respect to the complaint.

Copy of the NGT order is uploaded alongwith ADS reply |
Compliance to the order dated 25.01.2022
SI. No.
Events
Date
Documentary Evidence
1.

INGT mandated site visit

Induction Furnace. CCM, Rolling Mill - Construction. Erection Done (without having any EC)

Committee could not meet Dasai Munda personally, because of inadequate communication address.

Date of visit
29.03.2022

Copy of the Joint Committee Report is uploaded alongwith ADS reply
2. |
After the NGT mandated visit, the Joint Committee put 9 (nine) recommendations on their notes.

M/s. Nilachal Iron & Power Limited has submitted point-wise compliance to the recommendations ol Join
Committee.
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Sl No.

Observation

14.12.2022

Copy of the Compliance to Joint Committee Report is uploaded alongwith ADS reply

Hon’ble NGT Order / directions, dated 05.1.2023 - COMPLIANCE

ICOMPLIANCE TO DIRECTION -1
NGT ORDER DETAILS (O.A. - 426/2021) - DATE 05.01.2023

Direction —1

*) - to be spent on restoration of cnvironment in the locality through DFO/DM and action taken report to
the NGT within three months.
compensation amount i.c. Rs. 23,62,500/- (Copy of the revoke letter is uploaded alongwith ADS reply
Compliance
Sl. No.
Compliance
Date
Documentary Evidence
1.

Detail Action Plan report has been sent to NGT,

09.03.2023
Vide e-mail

Details of action plan is uploaded alongwith ADS reply.

Fund Transfer

Vide letter dated 10.04.2023 Rs. 23,62,500/- has been issued in favour of DFO for plantation in plant su
farea

Copy of the letter is uploaded alongwith ADS reply.

JSPCB was directed to spend Rs.23,62,500/-, which is deposited by NIPL towards environmental combensatiul

be sent t
|

*) JSPCB issued closure notice against NIPL and the closurc was revoked ence NIPL deposited the cmq"ironmcn

|

l:‘munding
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Sl. No.

Observation

ICOMPLIANCE TO DIRECTION -2

Direction - 2

Compliance
SI. No.
Compliance
Date
Documentary Evidence
1
ISPCB asked NIPL about the status of 12 MW CPP

09.02.2023

Copy of the letter is uploaded alongwith ADS reply.

INIPL complied against JSPCB letter, dated 09.02.2023
16.02.2023
Copy of the letter is uploaded alongwith ADS reply.

3.

06.04.2023
Copy of the letter is uploaded alongwith ADS reply.

4.

21.03.2023

Copy of the letter is uploaded alongwith ADS reply.

5.
INIPL deposited the penalty amount Rs. 5.36.32,000
05.04.2023
Copy of the letter is uploaded alongwith ADS reply.
6.

NGT ORDER DETAILS (O.A. —426/2021) - DATE 05.01.2023

JSPCB was directed to take appropriate proceedings for imposition of environmental compensation.

Filing complaint case against NIPL by JSPCB as per Environment Protection Act, 1986 (APPROVAL)

As per the Hon’ble NGT order JSPCB imposed penalty of Rs. 5,36,32,000 against NIPL
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INIPL has informed MoEF&CC about this payment against violation )
| 07.04.2023

ICopy of the letter is uploaded alongwith ADS reply.

, (COMPLIANCE TO DIRECTION - 3 !
’ NGT ORDER DETAILS (O.A. — 426/2021) - DATE 05.01.2023 [
[ Direction - 3 .
| |

[ Hon’ble NGT directed NIPL to submit EC compliance, CSR, GBD and application for EC of expansion withii
| three months. [

[

[ Compliance

| Sl No.

! Compliance
l Date

g Remarks

: t

: NIPL submitted EC compliance, CSR, GBD

| 14.12.2022

Copy of the letter is uploaded alongwith ADS reply. :
|
1;

i INIPL submitted application for TOR amendment through PARIVESH portal of MoEF&CC.
Affidavit to Hon'ble NGT |

19.10.2023

Copy of the affidavit is uploaded alongwith ADS reply.

|
|
|
|
| Compliance of the Joint Committee report - is uploaded alongwith ADS reply. .

' The EAC noted that there are multiple court cases/ directions from statutory bodies against the project, PP shal
‘ submit bricf of ecach case / dircction along with the updated status and compliance of the court o*dcrs anc

(0]

directions [Tabular Form].

Reply:
There are two court cases/ directions from statutory bodies against the project.

ICASE -1

SI. No. |
Details of Court Case |
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Sl. No,| Observation

Case-1 |
1
Name of the Court / Tribunal
Hon’ble National Green Tribunal (Principal Bench)
2.
Case No.
0.A. 426/2021
3. ‘
Party of the case
Dasai Munda & Ors. ‘
Vs.
State of Jharkhand
" |
i
Grievance |
|
Toxic emission from industry of M/s. Nilachal Iron & Power Limited causing serious health hazards, damaging
crops and environment as well.
Construction work of 600 TPD Sponge Iron Plant, 3 X 15 T Crucible Steel Melting Shop, C.C.M is startec
without any EC. i
5. |
i

Date of hearing |
|

25.01.2022
(through video conference)

6.
Court Direction / order

25.01.2022 .

Plant visit to be done by Joint Committee comprising of CPCB, State PCB, SEIAA Jharkhand, Distric
Magistrate, Plant visit of Joint Committee of CPCB, State PCB, SEIAA Jharkhand, District Magistrate, Saraikela
Kharswan.

Factual and Action Taken Report may be submitted to court within 3 months. ‘
List the matter for consideration on 28.04.2022
7.

Date of hearing

12.09.2022

\idrass: 1A Divi fidstry of | - Page 91 of 471



208

[
Sl No. Observation

8. I
i
i
Vide order dated 25.01.2022, Hon ble NGT took cognizance and constituted a Joint Committee cumpris!!ng of the

CPCB, State PCB, SEIAA, Jharkhand and the District Magistrate-Saraikela Kharsawan, (Jharkhand) and directec
the same to submit factual and action taken report within three months. '

Court Direction / order

Report of the Joint Committee has been filed on 11.09.2022.

9. |
Date of hearing

05.01.2023

10. .
Court Direction / order ‘
NGT passed order - 05.01.2023 I

1.Rs.23,62,500 deposited by NIPL towards environmental compensation - lo be spent on reslnralion 0

environment in the locality through DFO/DM and action taken report to be sent to the NGT within three/months.
|

2. JSPCB is dirccted to check whether the 12 MW CPP was installed in 2018 alongwith CTE/CTO |

3. JSPCB is also directed to check
whether the plant expansion was done before the closure notice issued by JSPCB.

1. JSPCB is dirccted to take appropriate proceedings for imposition of environmental compensation. |

1. NIPL is directed to submit EC compliance, CSR, GBD and application for EC of expansion wi?hin thre:
months.

!
|
g o8 |
|

updated status and compliance of the court orders and directions

Already described in Submission w.r.t. Note — 1

ICASE -2
Sl. No.
Details of Court Case

Case-2 ;
1.

Name of the Court / Tribunal |

}
|
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S No. Observation -
Chicf Judicial Magistrate, Saraikela. Jharkhand
2.
Case No.
1.342 /2023
4,
Party of the case
JSPCB
Vs.
NIPL
5.
Grievance
Complaint u/s. 200 of the Code of Criminal Procedure, 1973
(The accused has installed and have since been operating 1 x 600 TPD capacity Iron Rotary Kiln, 3 x 10 TPL
SMS CCM, 23000 TPA Rolling Mill without obtaining Environmental Clearance as mandated in Environmen
Impact Assessment Notification, 2006 issued vide S.0 1533(E) dated 14s September,2006 by goveﬂnmem [
India, Ministry of Environment, Forest & Climate Change.
6.
updated status and compliance of the court orders and directions
E-Court Status (downloaded) is uploaded alongwith ADS reply.

3 The EAC deliberated on the remediation plan and the natural and community resource augment: tion plai
prepared against the violation and is of the opinion that the plan is not appropriate and quantitative assessmen
needs to be revisited and revised remediation plan and the natural and community resource augmentation plai
shall be submitted.
Reply:
As per the advice of Hon'ble EAC, the Remediation Plan and the Natural and Community Resourc
Augmentation Plan has been revised and the same is incorporated in the Revised EIA/EMP Report.
Bricf of the Remediation Plan and the Natural and Community Resource Augmentation Plan is updated at par:
48.4.17 above.

4 The EAC observed that there is no proper Engineering drawing of a layout. It is missing arca statement, fndcwa cte

The PP shall prepare 3 separate drawings as a layout details. In Drg 1 PP shall cover Road networking. Plar
Layout, Parking along with arca statement showing % of all ingredients i.c. roads, Buildings, Parking, witl
indexing, scale of drawing etc. In no casc road shall be abruptly terminated at any point. It shall have prope
looping. PP also to show traffic flow in the drawing along road with entry and exit. In drg 2 PP shail show ¢
layout indicating road networking, Existing Green belt and proposed Green Belt with its % against plot arc:
including no of species WRT 2500 density per ha. In drg3 PP shall show contour map with Bench mark, Roac
network and drainage network along road side with drainage flow, disposal of drainage flow at lowest point witl
invert level etc. Further PP to show RWH details in the same drawing with calculations.

Reply:
As per the advice of Hon’ble EAC, the engineering drawing has been revised.
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Sl. No. Observation
Three (3) separate drawings have been prepared.
Drawing - 1
|
= Covers Road networking, Plan Layout, Parking along with area statement showing % of all ingredients i.e
roads, Buildings, Parking, with indexing, scale of drawing ctc.
» Roads are not abruptly terminated at any point. Roads have proper looping.
* Traffic Flow have been shown in the drawing along road with entry and exit.
Drawing - 2
= Indicating road networking,
« Existing Green belt and proposed Green Belt with its % against plot arca including no of species WRT 250(
density per ha.
* i
Drawing - 3
|
* Shows contour map with Bench mark, I
» Road network and drainage network along road side with drainage flow, disposal of drainage ﬂOWIat lowes
point with invert level etc.
» RWH details with calculations. i
5 The Committee deliberated on the public hearing issues along with action plan submitted by the proi)om:nt t

address the issues raised during the public hearing and is of the view that the submitted action is not sufficient tc
address all the issues. The EAC advised PP to revise the action plan as per Ministry’s O.M. dated 30.09.2020.

Reply:

The public hearing issues along with action plan submitted by the proponent to address the issues raised during
the public hearing and is of the view that the submitted action - it has been revised by addressing all the issucs
The revised the action plan has been prepared as per Ministry’s O.M. dated 30.09.2020,

Details of the Public Hearing along with the point-wise compliance to the issues, raised during this meetﬁng along
with the action plan and budgetary provision is updated at para 48.4.14 above.

The EAC deliberated on the existing greenbelt and observed that existing EC was granted in 2009 and at:ll prope
greenbelt has not been deveioped The EAC is of the opinion that PP shall complete the greenbelt dex‘elopmen
and then apply for expansion.

Reply:
Out of 60.87 Acres existing plant area green belt has been developed on 21.86 acres land comprising of arounc
22000 saplings. Photographs related to Green Belt Development are uploaded alongwith ADS Reply. |

The Consultant presented the drone video of the project site. The EAC observed that the housckeeping of the
project site is not adequate. PP neceds to undertake housckeeping very seriously and nceds to submit :
housekeeping plan involving appropriate measures to be implemented on regular basis. !

!

Reply:

The concern of Hon'ble EAC over the House keeping issues have been addressed on very serious mode. |
It is respectfully submitted that after the concern of Hon’ble EAC. NIPL has constructed 4 new sheds for storing
the row material inside the plant. Presently, 4 new and 2 exiting a total of 6 sheds are available inside the plant th
details of which are as follows: -

SN
Name of shed

Area (acers)

Storage material |
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SI. No Observation
Storage capacity
1 |
Shed-1 !
1.1
Coal
25000 T
D
Shed-2, 3, 4
0.95
Pellet
25000 T
3
Shed-5
0.7 i
Dolo char ;
18000 T :
A i
Shed-6
0.5
Sponge
30000 T
5
Shed-7
0.2
Charcoal
10000 T
All Internal roads and drains have been made into Pacca. The detail breakup of road feature is listed in the below
table; :
SN [
Road feature ;
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Sl. No. Observation
Completed
|
SMS culvert to 3 no Gate
300x12 m
P
Coal Hopper to Coal shed No-03
200x12 m
3
Coal shed No-03 to DRI 100 TPD towards store
44x8m
Y
PH Load out RMP Areca
20x20.3 m
5
Main Gate to SMS Calvert
30x20m
6
Patches between 100 to 350 TDP DRI arca
30x20m
7
Admin to Main gate
300x15m
8
IAdmin To Power plant
80x6m
o
IPower plant to Material Handling Area
75mx15

10

Others utilities
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Observation

300mx20m
Total area made pucea

1379m

|

Material handling unit store raw material in such a way that heap should not be higher than 5' meter
prevent fire and smog.

NIPL has taken action and ensure that the top of truck must me covered with tarpaulin to avoid spillage o
dusting of row material. It is also ensured that trucks are not over loaded as well as there is no spillage
during transportation.

Construction of road & RCC Pucca flooring has been done in the material handling area.

Continuous water sprinkling system has been installed in the sheds to prevent dusting, fire & smoke.

Proper drainage system has been provided in all storage area.

Dry fog system has been installed in the material handling area to supress the dust emission.

NIPL has developed regular sweeping of dust from internal and main road and also cnsurc that there i
adequate space for free movement of vehicles. ,

An onsite emergency plan has been prepared and implemented in the material handling unit. '

> . . |
Action plan for Pollution controlling Measures

Installation of collection tank in the material handling arca so that water drained from sprinkling &‘ runoff i
collected at a common tank and can be reused after screening. -
Development of systemic approach for regular cleaning and wetting of the floor area within the premises.
Development of fixed pipe network with sufficient water storage and pump to prevent fugitive emissior
during loading/unloading.

NIPL will construct compound wall all along periphery of the premises with minimum 9 meters height witl
dust containment cum suppression system in the material handling arca.

NIPL will develop three rows plantation with tall growing tress all along the periphery of the materia
handling premises. inside & outside of the premises along with road

Apart from the all these measures the company has been endeavouring for continual improvement in the
overall housekeeping of the plant.

1

The nearest habitation is Ratanpur Village at a distance of 0.5 km in the West direction, Raghunathpur Village at :

distance 0.7 km in West of the project site. Also there are other villages in the study area. The EAC opined tha
Project Proponent shall prepare environmental safeguard measures to minimise the impact on the habitation of th
locals and these sensitive areas. PP needs to strengthen green belt all around the plant area to reduce the dus

pollution.
Reply:
As per KYA findings as well as ground truth verification, the villages nearby to the project site are as follows:
SL No. |
Village
Distance
(Km)
Direction

Raghunathpur

Page 97 of 471



214

- X9

Sl. No. Observation
0.25
WEST
D
Raipur
1.0
NORTH
3
Ratanpur
0.5
WEST
4
Kanki
0.6
EAST
5
[Raimara
1.0
EAST
6
Manipur
1.25
NORTH EAST
[7
[Karangura
0.65
SOUTH
18
Gidibera
1.5
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| 20

SI. No. Observation
NORTH EAST
0
Baijnathpur
2.0
WEST |
10
[Manoharpur
1.3
WEST
11
Tilepada
1
SOUTH WEST

As per KYA findings as well as ground truth verification, the schools nearby to the project site are as follpws:

Sl. No.
Schools

Distance

(Km)
Direction
1

Raghunathpur Middle School

0.25

West

[Kunki Prathamik Vidyalaya

0.5

NE

Gidibera Primary School

T
|
|
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Sl. No.| Observation

NW
4

Bankipur Primary School
1.0

INav Prathamik Vidyalaya, Karunga
1.0

SE

Ramaira Primary School
1.8

[Kandra High school
25

Sw

Gurukul World Primary School

2.3

Rajendra Public School

Hurang Middle School
33

SwW
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|
|
|

Writte

SI. No. Observation
Detailed environmental safeguard measures to minimise the impact on the habitation of the locals and thest
sensitive areas have been described in Remediation Plan,
Apart from the above green belt development has been planned all along the plant boundary to mitigate the projec
impacts on these habitations and sensitive areas.
More over the plant is envisaged to follow ZERO LIQUID DISCHARGE concept.

9 The EAC deliberated on the certified compliance report of IRO and observed that IRO has observed parllal / non
compliance of conditions. PP shall submit the copy of ATR submitted to IRO along with closure report on the
non-compliances obtained from IRO, MoEFCC. ‘

Reply: |

Based on the recommendation of Hon'ble EAC, the point-wise ATR dated 20.09.2023 was submitt_Led 1o the
Regional Office Ranchi with a request to issue closure report. Copy of the ATR is uploaded alongv}rith ADs
Reply.

Based on the plant visit, dated 27.09.2023 the IRO, Ranchi has issued CCR on 12.10.2023. Copy ofthe CCR i
uploaded alongwith ADS Reply.

The CCR has noted Being Complied but further action is needed in one condition and has nn[ed Partially
Complied in one condition.

With regard to condition of Green Belt Development it was noted Partially Complied but action bemytal\en fo
compliance. |

The PP has taken immediate action on it and ATR against the noted conditions and the ATR is submitted to IRO
Ranchi vide letter dated 19.10.2023. Copy of the ATR along with acknowledgement of receipt from lR(D Ranch
is uploaded alongwith ADS Reply.

10. | The PP shall prepare a Village Adoption program consisting of need - based community dcvclopml.nl|ac11\ itic:
and submit an undertaking for adoption of villages including lhe name of villages. |

i
Reply: .
|

Village Adoption program consisting of need - based community development.
Adoption of Raghunathpur Village '
Village ‘
Distance !
(Km) ‘
Direction :
|
Raghunathpur |

0.25
WEST

Undertaking w.r.t to Village adoption is uploaded alongwith ADS Reply. |

11 | The EAC warned the Consultant and advised that Consultant to guide the PP properly for complian'f:e of EC
conditions etc.

12

The PP/Consultant agreed to the suggestions of EAC and requested EAC to allow reappear after the revision o

the application incorporating the desired information. |

i

by the PP:

1. During the meeting, based on the deliberations made by the EAC, the project proponent through email dated

08.11.2023 submitted the following information:
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| SL No. Details sought Reply
Revised CCR details The same is updated at para 48.4.19 above
1.
Violation Penalty details The same is updated at para 48.4.17 above
1.
NGT Court case details and | The same is updated at para 48.4.18 above
L Orders
Compliance to CEPI Guidelines | The same is updated at para 48.4.20 above
I.
Justification for high PM values | PM|, values have been found exceeding 80 g/m’ at
L. following 3 locations.
1. Near Project Site (Raipur) - 86 g/m?
2. Kandra - 90 g/m?
3. Gamharia - 86 g/m3
These considerably high values may be attributed
mainly due to the vehicular emissions, industrial
activities and other commercial activities in the area.
However, all these values are within the stipulated limit
of 100 g/m’.
Road Map for  Carbon | The PP has submitted the details of carbon footprint
1. Sequestration and carbon scquestration along with the mitigation
measures Lo reduce carbon [ootprints.

3.4.3. Deliberations by the committee in previous mectings

Date of EAC 1 :04/09/2023
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Deliberations of EAC 1 :
Deliberati the itt |

|
\ I. The Committee noted the following:
I
|

1. The EAC was appraised that “an application vide Application No. 426 of 2021 was filed before the Honble
National Green Tribunal, Principal Bench. New Delhi against the Nilachal Iron and Power Ltd. Ratanpur stating |
that the company is operating Saraikela plant for the last many years in violation of the environmental norms, |
Toxic emission from the industry is causing serious health hazards to the local residents and damage to the crops |
as well as environment. It is alleged by the applicant that the construction work of 600 TPD Sponge kiln and 15 |
MTX3 Crucible Steel melting shop and CCM is about to start in the above plant without any EC or CTE. i
Accordingly. Hon'ble Tribunal notified the Joint Committee in this regard. The Joint Committee visited the Unit
and submitted the Report to the Hon'ble NGT in September 2022. Further based on the request of Ministry dated |
17.01.2023, the IRO, MoEF&CC, Ranchi conducted the site visit and forwarded the certified compliance report |
of earlier EC on 10.04.2023 to MoEF&CC along with details of action taken by the SPCB in this regard.” The |
EAC is of the opinion that PP shall submit the complete details of the case with each directions [Tabular Form], |
along with the latest status and clarification on the allegations made by the applicant in the aforementioned |
application to Hon’ble National Green Tribunal, Principal Bench, New Delhi. PP shall also submit the
compliance of the Joint Committee report.

. The EAC noted that there are multiple court cases/ directions from statutory bodies against the project. PP shall |
submit brief of each case / direction along with the updated status and compliance of the court orders and |
directions [Tabular Form]. :

3. The EAC deliberated on the remediation plan and the natural and community resource augmentation plan |

prepared against the violation and is of the opinion that the plan is not appropriate and quantitative assessment |
needs to be revisited and revised remediation plan and the natural and community resource augmentation plan |
shall be submitted.

4. The EAC observed that there is no proper Engineering drawing of a layout. It is missing area statement, index |

ctc. The PP shall prepare 3 separate drawings as a layout details. In Drg 1 PP shall cover Road networking, Plan |
Layout, Parking along with area statement showing % of all ingredients i.e. roads, Buildings, Parking, with
indexing, scale of drawing etc. In no case road shall be abruptly terminated at any point. It shall have proper |
looping. PP also to show traffic flow in the drawing along road with entry and exit. In drg 2 PP shall show a |
layout indicating road networking, Existing Green belt and proposed Green Belt with its % against plot arca
including no of species WRT 2500 density per ha. In drg3 PP shall show contour map with Bench mark, Road

i network and drainage network along road side with drainage flow, disposal of drainage flow at lowest point with |

i invert level etc. Further PP to show RWH details in the same drawing with calculations. .

5. The Committee deliberated on the public hearing issues along with action plan submitted by the proponent to

address the issues raised during the public hearing and is of the view that the submitted action is not sufficient to |
address all the issues. The EAC advised PP to revise the action plan as per Ministry’s O.M. dated 30.09.2020.

{ 6. The EAC deliberated on the existing greenbelt and observed that existing EC was granted in 2009 and still

[

|

(]

proper greenbelt has not been developed. The EAC is of the opinion that PP shall complete the greenbelt
development and then apply for expansion.

7. The Consultant presented the drone video of the project site. The EAC observed that the housckeeping of the
project site is not adequate. PP needs to undertake housekeeping very seriously and needs to submit a
housckeeping plan involving appropriate measures to be implemented on regular basis.

8. The nearest habitation is Ratanpur Village at a distance of 0.5 km in the West direction, Raghunathpur Village at
a distance 0.7 km in West of the project site. Also there are other villages in the study arca. The EAC opined that
Project Proponent shall prepare environmental safeguard measures to minimise the impact on the habitation ot
the locals and these sensitive arcas. PP needs to strengthen green belt all around the plant arca to reduce the dust
pollution.

9. The EAC deliberated on the certified compliance report of IRO and observed that IRO has observed partial / |
non-compliance of conditions. PP shall submit the copy of ATR submitted to IRO along with closure report on |
the non-compliances obtained from IRO, MoEFCC. I

10. The PP shall prepare a Village Adoption program consisting of need - based community development activities
and submit an undertaking for adoption of villages including the name of villages.

11. The EAC warned the Consultant and advised that Consultant to guide the PP properly for compliance of EC
conditions etc. |

12. The PP/Consultant agreed to the suggestions of EAC and requested EAC to allow reappear after the revision of
the application incorporating the desired information.
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3.4.4. Deliberations by the EAC in current meetings
Delit i e C .

XS

1. The Committee noted the following:

. The instant proposal is for expansion of existing sponge iron plant through installation of 2 X 600 TPD DRI |
| kilns along with installation of Steel Melting Shop (3 X 10 T & 4 X 15 T Induction Furnaces with matching LRF |
: & CCM and Metal Recovery Plant), Rolling Mill (2,30,000 TPA) and 49 MW (37 MW WIIRB based + 12 MW |
‘ AFBC based) capacity Captive Power Plant — under violation, |
|

|

(£ ]

3. The existing project was accorded environmental clearance Ref. F. No. J-11011/662/2008-IA-I1(I), dated
24.12.2009. Consent to Operate for the existing unit was accorded by Jharkhand State Pollution Control Board
vide Ir. No.JSPCB/HO/RNC/CTO-14798208/2023/986 dated 06.06.2023. The validity of CTO is up to
30.06.2024.
‘ 4. The EAC, constituted under the provision of the EIA Notification, 2006 comprising Expert Members/domain
| experts in various fields, examined the proposal submitted by the Project Proponent in desired format along with

EIA/EMP reports prepared and submitted by the Consultant accredited by the QCI/ NABET on behalf of the
! Project Proponent. :
|
|

5. The EAC noted that the Project Proponent has given an undertaking that the data and information given in the
application and enclosures are true to the best of his knowledge and belief and no information has been
suppressed in the EIA/EMP reports. If any part of data/information submitted is found to be false/ misleading at
any stage, the project will be rejected and Environmental Clearance given, if any, will be revoked at the risk and |
cost of the project proponent.

6. The Committee noted that the EIA reports are in compliance of the ToR issued for the project, reflecting the

I present environmental status and the projected scenario for all the environmental components. The Committee

| deliberated on the proposed mitigation measure towards Air, Water. Noisc and Soil pollutions. The Committec

' suggested that the storage of toxic/explosive raw materials/products shall be undertaken with utmost precautions

| and following the safety norms and best practices.

7. The EAC also took into consideration the drone survey of the project site and kml file on the Google Earth
presented by the project proponent along with DSS of the project site on PARIVESH and made following
deliberations accordingly.

8. The Committee observed that the instant proposal is in violation as below:

* M/s. Nilachal Iron & Power Limited (NIPL) applied for Environmental Clearance (EC) for proposed expansion
of its existing steel plant to Integrated Steel Plant through installation of 1800 TPD (3x600 TPD) DRI kilns
along with Beneficiation Plant for Iron ore (1X0.6 MTPA), Pellet Plant (1x0.6 MTPA), Steel Melting Shop
(2x25 T + 4x15 T Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant
(4x16.5 MVA),Briquettc plant for Chrome Ore (1x30 TPH), Oxygen plant (100 TPD) and 82 MW (57 MW
WHRB based + 25 MW AFBC based) Captive Power Plant at Ratanpur-Kandra Village, Gamharia Block,
District Saraikela-Kharsawan, Jharkhand. Accordingly. Terms of Reference (TOR) issued by MoEF&CC., Ref.
File No. J -11011/662-2008-1A 11 (1)), dated 06.09.2020 and TOR was amended on 12.02.2021, Amendment due
to change in WHRB based CPP capacity from 38 MW to 45 MW. However, due to COVID — 19 pandemic, |
number of local residents lost their job and there was a huge demand of employment. To cope with the
unprecedented socio-economic situation, the company was almost compelled to commence part of the project

‘ implementation of its above mentioned expansion proposal, which was violation of EIA Notification, 2006 and

its subsequent amendment.

1. Penalty Calculation

In compliance of Hon'ble NGT order, dated 05.01.2023, JSPCB imposed penalty Rs. 5,36,32.000 against violation,
as per EIA Notification, 2006 and its subsequent amendments. (Penalty amount was calculated as per SOP of the
O.M. of MOEF&CC, dated 07.07.2021).

PENALTY CALCULATION

Penalty = 1 % of the Project Cost + 0.23% of the turnover
= 1% of Rs. 419.03 Crores + 0.25% of Rs. 469.16 Crores .
= Rs. 4.1903 Crores + Rs. 1.1729 Crores |
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=Rs. 5,36.32.000 /-

| X%

e —————————————— -

Penalty amount was determined based on the calculation mentioned in the MoEF&CC O.M. dated 07.07.2021
(i.e. 1% of the total project cost under violation plus 0.25% of the total turnover for the period of operation after
implementation)

1. Remediation Plan

SI. Environment Activity Description Physical Target (Year Wise)
No. Component
1%t Part 204 part 3rd part Tol
(6 Months) (6 Months) (6 Months) (Rs. In
1 | Land Environment s ' -
A | Assistance to farmers | To the farmers To the farmers To the farmers of
by providing seedlings, of of Raipur Ratanpur
manure and | Raghunathpur
Biofertilizers
BUDGETARY 2 2 1 5
PROVISION (Rs. in
Lakhs)
B | Providing Bund maker, | To the farmers | To the farmers | To the farmers of
Ridger, plough for of of Raipur Ratanpur
agriculture purpose to { Raghunathpur
the farmers
BUDGETARY 2 2 1 5
PROVISION (Rs. in
Lakhs)
2 | Air Environment
A chairinngoncrét"i'ﬂg_”r_ Roads Roads Road (Repairing)
of wvillage roads for | (Concreting)in | (Concreting) in in Village
better connectivity in Village Village Manoharpur
the villages. Pendebera, Raghunathpur,
Dumra Gidhibera
BUDGETARY 15 10 2 2
PROVISION (Rs. in
Lakhs)
B | Avenue Plantation, | 5.000 saplings 3,000 saplings 2,000 saplings in
Plantation in Schools. in in Pindebera, Dumra,
Health centres etc. Raghunathpur, Kunki Manoharpur
Raipur,
Ratanpur
BUDGETARY 25 1.5 1.5 5.
PROVISION (Rs. in
| Lakhs)
C | Solar Panels in schools Schools in Schools in Schools in Dumra
Raghunathpur, Bankipur, and Hurang
Kunki, and Ramaira and
Gidhibera Kandra
BUDGETARY 4 3 1.5 -8
PROVISION (Rs. in
Lakhs) I
3 | Water Environment . T
A | Renovation of wvillage | Raghunathpur Manoharpur , 1 pond from
ponds (Includes and Dumra 1 pond Raipur village
Cleaning / desiltation, Baijnathpur from each
concrete  Lining  and 1 Pond from village
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Sl Environment Activity Description Physical Target (Year Wise) |
No. Component |
15t Part 27 part 3rd part . Tot
(6 Months) (6 Months) (6 Months) [(Rs. In
plantation) cach village |
BUDGETARY =] 5 2 [ 1.
PROVISION (Rs. in
Lakhs)
B | Rain water harvesting | Raghunathpur - Gidhibera - 1 Bankipur - 1 pits | |
pit in schools 2 pits and pits [lurang - 1 Kandra -1 pit |
Kunki - 2 pit pit |
BUDGETARY 10 5 5 | 21
PROVISION (Rs. in !
Lakhs) !
C | Drinking water | Raghunathpur Dumra Health Schools in ,
facilities at schools /| and Gidhibera Centre, School Bankipur,Kandra :
anganwari kendra and | (2 schoolsand 1 | and Anganwari and Hurang i
health centre Anganwari '
Kendra)
BUDGETARY 1.5 o 1 3
PROVISION (Rs. in
Lakhs)
4 | Noise Environment [
A | Providing ENT related |
cquipments in Dumra
Health Centre.
BUDGETARY | 5 : §
PROVISION (Rs. in |
Lakhs) | !
B | Hearing Aid to the !
QOldage Citizens :
BUDGETARY 3 [ I 3
PROVISION (Rs. in
Lakhs)
4 | Biological Environment
A | Adoption of Land in
nearby area for
development of green
belt i
BUDGETARY 10 IRt
PROVISION (Rs. in
Lakhs)
Total ,
- |
|. Natural & Community Resource Augmentation Plan |
SL Activity Description Physical Target (Year Wise) [
No. 15t Part 27 pary 37 part "~ Tot
(6 Months) (6 Months) (6 Months)

Installation  of

Bio-degradable  waste

converter (Make: Reddonatura, Capacity:

75

kg/day) - Common

for Raghunathpur,
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- — -

SIL Activity Description Physical Target (Year Wise) Ir
No. 15" Part 27 Part 37T Part I
(6 Months) (6 Months) (6 Months) |
Raipur and Ratanpur, i
BUDGETARY PROVISION (Rs. in 5 5
Lakhs)
2 Providing 3R Waste Containers at schools,
health center and Anganwari Kendra to
facilitate Swachh Bharat Mission.
BUDGETARY PROVISION (Rs. in 1 025 0.25 ' 1!
Lakhs) )
3 Veternary Clinic facility in Raghunathpur |
Samudaik Bhawan
BUDGETARY PROVISION (Rs. in 2 2 2 6
Lakhs)
4 | Renovation of Community Hall Raghunathpur & Dumra &
Raipur Manoharpur
BUDGETARY PROVISION (Rs. in | 3 6
Lakhs) |
5 | Renovation of School building Raghunathpur & Dumra & :
Kuinki Hurang |
BUDGETARY PROVISION (Rs. in 4 2 | 6
Lakhs)
6 | Development of Play ground at Raipur '
BUDGETARY PROVISION (Rs. in 1 1
Lakhs) L -
7 | Sanitary unit renovation in Health Centre / | Raghunathpur & Dumra & I
schools Kuinki Hurang .
BUDGETARY PROVISION (Rs. in 3 3 f 6
Lakhs) [ )
Total 31.

S.No. Aspects Budget (Rs. In Lakhs)
1. | Estimated Cost on remediation plan based on 104.50
the damage assessment due to violation
2. | Natural & Community Resource Augmentation Plan 31.50
Total 136.00|

* The Committee deliberated on the damage assessment report comprising of remediation plan and natural and
community resource augmentation plan and found it satisfactory.

I. The total project arca is 34.80 Ha (86.00 Acres) [Private land: 59.78 Acres and Govt. Land : 26.32 Acres]. This
land is under the possession of the company.

2. The EAC noted that the project is located in Critically Polluted Area and also deliberated on the submitted
mitigation plan in accordance to CEPI guidelines as detailed in para 48.3.20 above. The EAC is of the opinion
that the mitigation plans shall be strictly implemented.

3. There is a rich habitation near the project site including the villages, schools and other sensitive areas within the
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study arca of the project site. The EAC is of the opinion that PP shall prepare and strictly implement the |
environmental safeguard measures to minimise the impact of the project activities on these sensitive areas.

4. Subarnarekha River is flowing at a distance of about 3.5 kms. in North direction w.r.t the Project Site. Besides,
there are several ponds / small nallas existing within the study area. The EAC is of the opinion that water body
shall not be disturbed. Mitigation measures w.r.t. safeguarding the water body shall be prepared and
implemented.

5. Existing Water requirement is 620 m?/day which is obtained from Swarnarckha river. The water requirement for

the proposed project is estimated as 2,110 m3/day. Thus total of 2730 m3/day of water will be required post

expansion. Out of which 2355 m3/day of fresh water requirement will be obtained from Swarnarckha river and
the remaining requirement of 375 m?/day will be met from recycled water in process. The EAC deliberated on
the water requirement and found is satisfactory.

The Committee has deliberated on the baseline data and incremental GLC due to the proposed project and is of

the opinion that the mitigation measures to minimise the pollution shall be strictly implemented.

7. The EAC noted that there are court case against the project as detailed in para 48.14.18 above. The EAC
deliberated on the orders ol the court.

. 8. The PP has submitted that they have developed green belt in an area of 8.85 Ha (21.86 acre) comprising of
22,000 saplings. Total Green belt area will be 13.92 Ha ( 34.40 Acres). i.e. 40% of the total project area, after
expansion. The EAC deliberated on the greenbelt layout plan along with action plan and the budget earmarked
and is of the opinion that the greenbelt development shall be completed in a period of | year.

9. The committee deliberated details of carbon foot prints and carbon sequestration study w.r.t. proposed project
and found them to be satisfactory.

10. The Committee also deliberated on the public hearing issues along with revised action plan submitted by the

proponent to address the issues raised during the public hearing and found it satisfactory.

I1. The EAC deliberated on the certified compliance report of IRO, ATR submitted by PP and the review reports ol

IRO, MoEFCC and is of the opinion that PP shall strictly comply with the observations of IRO.

[2. The EAC deliberated on the submission of ADS reply by the project proponent and found it satisfactory.

13. The EAC also deliberated on the written submission of the project proponent and found it satisfactory.

14. The EAC deliberated on the proposal with due diligence in the process as notified under the provisions of the
ETA Notification, 2006, as amended from time to time and accordingly made the recommendations to the
proposal. The Experts Members of the EAC found the proposal in order and recommended for grant of
environmental clearance.

. The environmental clearance recommended to the project/activity is strictly under the provisions of the EIA
Notification 2006 and its subsequent amendments. It does not tantamount/construe to
approvals/consent/permissions ctc. required to be obtained or standards/conditions to be followed under any
other Acts/ Rules/ Subordinate legislations, etc., as may be applicable to the project. The project proponent shall
obtain necessary permission as mandated under the Water (Prevention and Control of Pollution) Act. 1974 and
the Air (Prevention and Control of Pollution) Act, 1981, as applicable from time to time, from the State Pollution
Control Board, prior to construction & operation of the project.

16. The EAC also reviewed the EC conditions (specific and general) pertaining to Industry-I projects and observed
that some of the specific conditions stipulated so far in the previously recommended EC projects are common
and applicable to most of the projects in general. In view of the same, the General Conditions (in casc of EC
projects) have been revised through reallocation of these common conditions from specific to General
Conditions (in case of EC projects). Accordingly, the instant project is also being stipulated with the modified
General conditions.

6.

o

tn

| Recommendations of the Committee:

I. In view of the foregoing and after detailed deliberations, the committee recommended the instant proposal for
. grant of Environment Clcarance subject to uploading the written submission on portal under the provisions of
EIA Notification, 2006 subject to the stipulation of following specific conditions and general conditions as per

the Ministry’s Office Memorandum No. 22-34/2018-11T dated 9/8/2018 based on project specific requirements:

3.4.5. Recommendation of EAC
|
Recommended (Subject to submission of requisite information/ documents)

3.4.6. Details of Environment Conditions
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3.4.6.1. Specific

N/A

3.4.6.2. Standard

3(a) | Metallurgical Industries (ferrous and non ferrous)

Statutory compliance

The Environment Clearance (EC) granted to the project/ activity is strictly under the provisions of the EIA
I Notification, 2006 and its amendments issued from time to time. It does not tantamount/ construe to approvals/
’ consent/ permissions elc., required to be obtained or standards/conditions to be followed under any other
Acts/Rules/Subordinate legislations, etc., as may be applicable to the project.

5 This Environmental clearance is granted subject to final outcome of Hon’ble Supreme Court of India, Hon’ble
* High Court, Hon’ble NGT and any other Court of Law, if any, as may be applicable to this project.

Air Quality Monitoring and Preservation

The project proponent shall install 24x7 continuous emission monitoring system at process stacks to monitor
stack emission as well as 04/06 Nos. Continuous Ambient Air Quality Station (CAAQMS) for monitoring AAQ
parameters with respect to standards prescribed in Environment (Protection) Rules 1986 as amended from time
1. to time. The CEMS and CAAQMS shall be connected to SPCB and CPCB online servers and calibrate these
systems from time to time according to equipment supplier specification through labs recognized under
Environment (Protection) Act, 1986 or NABL accredited laboratories. (case to case basis small plants: Manual;
Large plants: Continuous and their no’s.)

The project proponent shall carryout Continuous Ambient Air Quality monitoring for common/criterion
parameters relevant to the main pollutants released (e.g. PM10 and PM2.5 in reference to PM emission. and

2 SO2 and NOx in reference to SO2 and NOx emissions) within and outside the plant areca (at least at four
locations one within and three outside the plant area at an angle of 120° each), covering upwind and downwind
directions.

3 The project proponent shall monitor fugitive emissions in the plant premises at least once in every quarter

through laboratories recognized under Environment (Protection) Act, 1986 or NABL accredited laboratories.

4 Sampling fa_ci]ify at process stacks and at quenching towers shall be provided as per CPCB guidelines for
manual monitoring of emissions.

Appropriate Air Pollution Control (APC) system shall be provided for all the dust generating points including

3. fugitive dust from all vulnerable sources, so as to comply prescribed stack emission and fugitive emission
standards.
6 The project proponent shall provide leakage detection and mechanized bag cleaning facilities for better

maintenance of bags.

7 Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean plant roads, shop floors,
= roofs, regularly.

Q Ensure covered transportation and conveying of raw material to prevent spillage and dust generation; Use closed
B bulkers for carrying fly ash.

- SRS

9 Recycle and reuse iron ore fines, coal and coke fines. lime fines and such other fines collected in the pollution
' control devices and vacuum cleaning devices in the process after briquetting/ agglomeration.
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The project proponent use leak proof trucks/dumpers carrying coal and other raw materials and cover them with

10. :
tarpaulin.

The project proponent shall provide primary and secondary fume extraction system at all heat treatment

11. Z
furnaces.

12. Wind shelter fence and chemical spraying shall be provided on the raw material stock pilcs.

Design the ventilation system for adequate air changes as per prevailing norms for all tunnels, motor houses, Oil
Cellars.

14, Pollution control system in the plant shall be provided as per the CREP Guidelines of CPCB.

The project proponent shall adopt the Clean Air practices like mechanical collectors, wet scrubbers, fabric filters
(bag housecs), clectrostatic precipitators, combustion systems (thermal oxidizers), condensers, absorbers.
adsorbers, and biological degradation. Controlling emissions related to transportation shall include emission

]5' controls on vehicles as well as use of cleaner fuels. Sufficient numbers of additional truck mounted Fog/Mist
water cannons shall be procured and operated regularly inside the project premises and also in the surrounding
villages to arrest suspended dust in the atmosphere.

16. Bag filters shall be cleaned regularly and efficiency of bag filter system shall be monitored at regular intervals,

17 Water Sprinklers/Water mist system shall be installed near raw material yards, operational units and other

’ strategic locations to control fugitive emissions from the plant.
18 The particulate matter emissions from the process stacks shall be less than 30 mg/Nm3 and measures shall be
' undertaken as per the submitted action plan. Efficient Air monitoring equipment shall be installed.
Following additional arrangements to control fugitive dust shall be provided: a. Fog / Mist Sprinklers at all on
19 bulk raw material storage area (at the transfer points) like Iron Ore, Coal and for Fly Ash and similar solid waste

storage arcas. b. Proper covered vehicle shall be used while transport of materials. ¢. Wheel washing mechanism
shall be provided in entry and exit gates with complete recirculation system.

Air Quality Monitoring and Preservation in case of Ferro Alloy Plants

1. Briquetting and Jigging plant shall be installed in Ferro Alloys Plant.

The PP shall minimize the evaporation losses in jigging operation to less than 10% using suitable advanced
proccess.

(9]

fad

The 4th hole extraction system shall be provided in tHe Sub Merged Arc Furnaces and EAF,

Industry is going to use silica quartz in large quantities and going to produce Silico Manganese and Ferro
Silicon alloy steel. Thercfore, it is necessary to control silica/quartz exposures at production Departments, not
4. only emission norms as per Indian Factories Act. The permissible limit for silica/quartz should be within 10
mg/m3 for total dust as per Indian Factories Act. Therefore, it is recommended to monitor personal and area
exposures for silica quartz dust in the process plants. (in case of Silico Manganesc and Ferro Silicon alloy steel)

wn

No Ferro-chrome production shall be carried out without prior Environmental clearance from MOEF&CC.

Air Quality Monitoring and Preservation in case of Aluminium Smelter / Aluminium Refinery

3 Adopt measures to recover fluoride gas from clectrolytic cells and recycle the same in the process.

(B8]

Practice use of low-sulphur tars for baking anodes
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3 Adopt dry scrubbing combined with incineration in order to control emissions of tar and volatile organic
compounds (VOCs). The waste heat shall be recovered from the flue gases of incinerator.

4. Make efforts to increase the life of pot lining through better construction and operating techniques.
5 Recycle alumina dust collected in ESPs installed in calciner.
6. Design the pot roofs with louvers and roof ventilators

Air Quality Monitoring and Preservation in case of DI Pipe

Ductile Iron (DI) plant shall have the following provisions: a. Bag filter for Zn coating and Mg converter area.
1 b. Wet scrubbers in paint and bitumen coating area. c. Bag Filter in Cement lining arca. d. PTFE dipped bags
' shall be used in the plant. e. PM emissions from BF in Zine coating area shall be 5 mg/Nm3. f. ETP with
recycling facility shall be included.

Air Quality Monitoring and Preservation in case of BOF

1. Basic Oxygen Furnace (BOF) gas shall be cleaned dry

Water Quality Monitoring and Preservation

The project proponent shall install 24x7 continuous effluent monitoring system with respect to standards
| prescribed in Environment (Protection) Rules 1986 as amended from time to time and connected to SPCB and
' CPCB online servers and calibrate these system from time to time according to equipment supplier specification
through labs recognized under Environment (Protection) Act, 1986 or NABL accredited laboratories.

The project proponent shall monitor regularly ground water quality at least twice a year (pre- and post-

2 monsoon) at sufficient numbers of piczometers/sampling wells in the plant and adjacent areas through labs
recognized under Environment (Protection) Act, 1986 and NABL accredited laboratories.

3 Sewage Treatment Plant shall be provided for treatment of domestic wastewater to meet the prescribed
' standards.

4 Garland drains and collection pits shall be provided for each stock pile to arrest the run-off in the event of heavy
: rains and to check the water pollution due to surface run off.

5. Tyre washing facilities shall be provided at the entrance of the plant gates.

0. Water meters shall be provided at the inlet to all unit processes in the steel plants.

7 The project proponent shall make efforts to minimise water consumption in the stecl plant complex by

segregation of used water, practicing cascade use and by recycling treated water.

The proposed project shall be designed as Zero Liquid Discharge Plant. ETP shall be installed and there shall be
8. no discharge of effluent from the plant. Domestic effluent shall be treated in Sewage Treatment Plant. Suitable
measures shall be adopted for sewage water handling Lo ensure no contamination of any kind of water body.

All stockyards shall have impervious flooring and shall be equipped with water spray system for dust
9. suppression. Stock yards shall also have garland drains and catch pits to trap the run off material and shall be
implemented as per the action plan submitted in EIA/EMP report.

Rain water harvesting shall be implemented to recharge/harvest water as per the action plan submitted in the |

101 EIA/EMP report.

Water Quality Monitoring and Preservation in case of Rolling Mills
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The project proponent shall provide the ETP for effluents of rolling mills to meet the standards prescribed in
G.S.R 277 (E) 31st March 2012 (applicable to IF/EAF) as amended from time to time. (in case ol rolling mills)

Cold Rolling Mill (CRM), color coating and galvanizing plants shall have CETP to treat and recycle the treated
water from CRM complex. Sludge generated at CRM ETP shall be sent to TSDF. (in casc of cold rolling mills)

S'J

Water Quality Monitoring and Preservation in case of Alluminium Shelter

Reduce water consumption in bauxite beneficiation and alumina refinery by concentrating the solids in the
tailings.

Nois¢ Monitoring and Prevention

Noisc pollution shall be monitored as per the prescribed Noise Pollution (Regulation and Control) Rules, 2000
)8 and amendments thercof, and report in this regard shall be submitted to Regional Officer of the Ministry as a
part of six-monthly compliance report.

The ambicnt noisc levels should conform to the standards prescribed under E(P)A Rules, 1986 viz. 75 dB(A)
during day time and 70 dB(A) during night time.

2

Energy Conservation Measures

1. Use torpedo ladle for hot metal transfer as far as possible. 1f ladles not used, provide covers for open top ladles.

]

Restrict Gas flaring to < 1%,

Provide solar power gencration on roof tops of buildings, for solar light system for all common arcas, street
lights, parking around project area and maintain the same regularly;

e

4, Provide LED lights in their offices and residential areas.

Energy Conservation Measures in case of Reheating Furnace

1. Ensure installation of regenerative/recuperative type burners on all reheating furnaces.

The project proponent shall provide waste heat recovery system (pre-heating of combustion air) at the flue gases

% of reheating furnaces.
3. Practice hot charging of slabs and billets/blooms as far as possible.
4, Ensure installation of regenerative type burners on all reheating furnaces

Energy Conservation Measures in case of Blast Furnace

Blast Furnaces shall be equipped with Top Recovery Turbine, dry gas cleaning plant, stove waste heat recovery,
cast house and stock house ventilation system and slag granulation facility.

Encrgy Conservation Measures in case of DRI Kilns (Sponge Iron)

1. The project proponent shall provide waste heat recovery system on the DRI Kilns.

(]

The dolochar generated shall be used for power generation.

Tar shall be recovered from producer gas and shall be sold to registered processors and phenolic water shall be
incinerated in Aflter Burn Chamber (ABC) of DRI kilns.
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4. The PP shall implement the guidelines on sponge iron plants issued by the CPCB/SPCB in this regard.

Waste Management

| Oil Collection pits shall be provided in oil cellars to collect and reuse/recycle spilled oil. Oil collection trays
: shall be provided under coils on saddles in cold rolled coil storage arca.

2 Kitchen waste shall be composted or converted to biogas for further use.

3 Used refractories shall be recycled as far as possible.

100% utilization of fly ash shall be ensured. All the fly ash shall be provided to cement and brick manufacturers
4. for further utilization and Memorandum of Understanding in this regard shall be submitted to the Ministry’s
Regional Office.

The Plastic Waste Management Rules 2016, inter-alia, mandated banning of identified Single Use Plastic (SUP)
items with effect from 01/07/2022. In this regard, CPCB has issued a direction to all the State Pollution Control
Boards (SPCBs)/Pollution Control Committees (PCCs) on 30/06/2022 to ensure the compliance of Notification
published by Ministry on 12/08/2021. The technical guidelines issued by the CPCB in this regard is available at
5 https://cpcb.nic.in/technical-guidelines-3/. All the project proponents are hereby requested to sensitize and
create awareness among people working within the Project area as well as its surrounding area on the ban of
SUP in order to ensure the compliance of Notification published by this Ministry on 12/08/2021. A report, along
with photographs, on the measures taken shall also be included in the six monthly compliance report being
submitted by the project proponents.

6. A proper action plan must be implemented to dispose of the electronic waste generated in the industry.

Solid waste utilization; a. PP shall install a slag crusher to convert steel slag into aggregate for use in
- construction industry, fine sand for use as flux in steel plant, sand in brick making and as lime in cement
' making. b. PP shall recycle/reuse solid waste generated in the plant as far as possible. c. Used refractories shall
be recycled as far as possible.

Waste Management in case of Sinter Plant

SMS slag after metal recovery in wasle recycling facility shall be conditioned and used for road making. railway
1 track ballast and other applications. The project proponent shall install a waste recycling facility to recover
' metallic and flux for recycle to sinter plant. The project proponent shall establish linkage for 100% reuse of
rejects from Waste Recycling Plant.

Carbon recovery plant to recover the elemental carbon present in GCP slurries for use in Sinter plant shall be
installed.

.'“',

2 Waste recycling Plant shall be installed to recover scrap, metallic and flux for recycling to sinter plant and SMS.

Waste Management in case of Aluminium Smelter/ Aluminium Refinery

| A plan for 100 % utilisation of red mud generated shall be implemented. Under the Plan, MOU with shall be
’ signed with potential buyers including cement companies [or supply of red mud.

The red mud generated from the project shall be stored in the red mud pond lined with impervious clay prior to
usc to prevent leakage. designed as per the CPCB guidelines with proper leachate collection system. Ground
2. water shall be monitored regularly all around the red mud disposal area and report submitted to the Regional
Office of the Ministry. Proper care shall be taken to ensure no run off or seepage from the red mud disposal site
to natural drainage.

Green Belt [
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The project proponent shall prepare GHG emissions inventory for the plant and shall submit the programme for
reduction of the same including carbon sequestration by trees,

Project proponent shall submit a study report on Decarbonisation program, which would essentially consist of
company’s carbon emissions, carbon budgeting/ balancing, carbon sequestration activities and carbon capture,
use and storage and offsetting strategies. Further, the report shall also contain time bound action plan to reduce

4 its carbon intensity of its operations and supply chains, energy transition pathway from fossil fuels to 1'
Renewable energy etc. All these activities/ assessments should be measurable and monitor able with defined
time frames.

3 Greening and Paving shall be implemented in the plant area to arrest soil crosion and dust pollution from

exposced soil surface.

Public Hearing and Human Health Issues

Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA) and Disaster
Management Plan shall be implemented.

The project proponent shall carry out heat stress analysis for the workmen who work in high temperaturc work

& zone and provide Personal Protection Equipment (PPE) as per the norms.
Provision shall be made for the housing of construction labour within the site with all necessary infrastructure
3 and facilities such as fuel for cooking, mobile toilets, mobile STP. Safe drinking water, medical health carc,
o creche ete. The housing may be in the form of temporary structures to be removed after the completion of the
project.
4, Occupational health surveillance of the workers shall be done on a regular basis and records maintained.

All the commitments made towards socio-econmic development of the nearby villages shall be satisfactorily
implemented. The action plan based on the social impact assessment study of the project as per the EMP in
5. accordance to the Ministry’s OM dated 30.09.2020 shall be strictly implemented and progress shall be
submitted to the Regional Office of MoEF&CC. PP shall adopt nearby villages and prepare and implement a
robust plan to develop them into model villages in next 10 years.

Environment Management

The project proponent shall comply with the provisions contained in this Ministry’s OM vide F.No. 22-65/2017-
TA.III dated 30/09/2020. As part of Corporate Environment Responsibility (CER) activity, company shall adopt
nearby villages based on the socio-economic survey and undertake community developmental activities in
consultation with the village Panchayat and the District Administration as committed.

The company shall have a well laid down environmental policy duly approve by the Board of Directors. The
environmental policy should prescribe for standard operating procedures to have proper checks and balances
and to bring into focus any infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements / deviation / violation of the
environmental / forest / wildlife norms / conditions and / or shareholders / stake holders. The copy of the board
resolution in this regard shall be submitted to the MoEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level. with qualified personnel
shall be set up under the control of senior Executive, who will dirccetly to the head of the organization.

ad

Performance test shall be conducted on all pollution control systems every year and report shall be submitted to
Integrated Regional Office of the MoEF&CC.

Miscellancous

1; The project proponent shall make public the environmental clearance granted for their project along with the
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environmental conditions and safeguards at their cost by prominently advertising it at least in two local
newspapers of the District or State, of which one shall be in the vernacular language within seven days and in
addition this shall also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local
bodies, Punchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn has
to display the same for 30 days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated environment clearance conditions,
including results of monitored data on their website and update the same on half-yearly basis.

The project proponent shall monitor the criteria pollutants level namely; PM10, SO2, NOx (ambient levels as
well as stack emissions) or critical sectoral parameters, indicated for the projects and display the same at a
convenient location for disclosure to the public and put on the website of the company.

Action plan for developing connecting and internal road in terms of MSA as per IRC guidelines shall be
implemented

The project proponent shall submit six-monthly reports on the status of the compliance of the stipulated
environmental conditions on the website of the ministry of Environment, Forest and Climate Change at
environment clearance portal.

The project proponent shall submit the environmental statement for cach financial year in Form-V to the
concerned State Pollution Control Board as prescribed under the Environment (Protection) Rules. 1986, as
amended subsequently and put on the website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the date of financial closure and
final approval of the project by the concerned authorities, commencing the land development work and start of
production operation by the project.

The project proponent shall abide by all the commitments and recommendations made in the EIA/EMP report,
commitment made during Public Hearing and also that during their presentation to the Expert Appraisal
Committee.

The recommendations of the approved Site-Specific Wildlife Management Plan (in case of involvement of
Schedule-I species) shall be implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report to the concerned Regional Office of the
MoEF&CC.

The PP shall put all the environment related expenditure, expenditure related to Action Plan on the PH issucs,
and other commitments made in the EIA/EMP Report etc. in the company web site for the information to
public/public domain. The PP shall also put the information on the left over funds allocated to EMP and PII as
committed in the carlier ECs and shall be carried out and spent in next three years, in the company web site for
the information to public/public domain,

No further expansion or modifications in the plant shall be carried out without prior approval of the Ministry of
Environment, Forests and Climate Change (MoEF&CC).

13.

Concealing factual data or submission of [alse/fabricated data may result in revocation of this environmental
clearance and attract action under the provisions of Environment (Protection) Act, 1986.

The Ministry may revoke or suspend the clearance, if implementation of any of the above conditions is not
satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary. The Company in a time
bound manner shall implement these conditions.
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The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The project
16. authoritics should extend [ull cooperation to the officer (s) of the Regional Office by furnishing the requisite
data / information/monitoring reports.

Any appcal against this EC shall lic with the National Green Tribunal, if preferred, within a period of 30 days as
prescribed under Section 16 of the National Green Tribunal Act. 2010.

3.5. Agenda Item No 5:

3.5.1. Details of the proposal

Expansion of existing steel plant -M. S Ingots/Billets from 59400 TPA to 155000 TPA; Re-Rolled product
through hot charging based rolling mill from 56,430 TPA to 1,50,000 TPA by Indian Ispat Works Pvt Ltd
located at plot no 36 (Part),37 & 38, Industrial area Rawabhata , Tehsil & District-Raipur (C.G) by INDIAN
ISPAT WORKS PRIVATE LIMITED located at RAIPUR,CHHATTISGARH

Proposal For Fresh ToR

Activity
(Schedule Item)

Proposal No File No Submission Date

. Metallurgical Industries
o, 15 2023-TA-
TA/CG/IND1/442888/2023 RTRMISRHARSIR- || a0 (ferrous and non ferrous)
II{IND-I) (3(a))

3.5.2. Project Salient Features
|

[Proposal No. TA/CG/IND1/442888/2023, File No. IA-J-11011/342/2023-1A-11-(IND-I)]
[Consultant: Parivesh Environmental Engineering Services; Valid upto: 11.11.2024|

) —

' 3. M/s. Indian Ispat Works Pvt Ltd has made an application online vide proposal no IA/CG/IND1/442888/2023
| dated 17.10.2023 along with the application in prescribed format (CAF, Form — I Part A & B), copy of pre-
feasibility report and proposedToRs for undertaking detailed EIA study as per the EIA Notification, 2006 for the

‘ project mentioned above. The proposed project activity is listed at schedule no. 3(a) Metallurgical Industries
[ (ferrous & non-ferrous), under Category “A” of the schedule of the EIA Notification, 2006 and attracts general
' condition s located proximity to Critically Polluted area as identified by the CPCB from time to time and
‘ appraised at Central Level.

|

. 1. Name of the EIA consultant: M/s. Parivesh Environmental Engineering Services [List of ACOs with their
| Certificate / Extension Letter No: NABET/EIA/2124/IA 0092 (Rev.02); valid till 11.11.2024. as on November 7,
! 2023].
[
|

Details submitted by Project proponent

I. The project of M/s. Indian Ispat Werks Pvt Lid at plot no 36 (Part).37 & 38, Industrial arca Rawabhata, Tehsil & |
District-Raipur (C.G) for “Expansion of existing steel plant -M. S Ingots/Billets from 59400 TPA to 155000
TPA; Re-Rolled product through hot charging-based rolling mill from 56,430 TPA to 1,50,000 TPA.

1. The proposal was considered during the 48" meeting of the EAC for Industry-1 sector held on 8 — gth
| November, 2023. The deliberations and recommendations of EAC are as follows:
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL

BENCH
NEW DELHI
O.A.NO. 426 OF 2022

IN THE MATTER OF:
Dasai Munda & Ors. ... Applicant

Versus

State of Jharkhand & Ors. Respondents
REPLY ON BEHALF OF THE RESPONDENT NO. 6 - NILACHAL

IRON AND POWER LTD. TO THE ORIGINAL APPLICATION

MOST RESPECTFULLY SHOWETH:
PRELIMINARY SUBMISSIONS/ OBJECTIONS

[y @)

AL the outset, the Answering Respondent denies each and every
contention, averment or submission made in the Application in
seriatim. The absence of denial of any submission/ averment may
not be construed as an admission. unless specifically admitted
therein. ‘The present reply is being filed by the Authorised
Representative.

A copy of the Board resolution along with the Power of Attorney is
attached herewith and marked as ANNEXURE R-1 (Colly).

The present Application is riddled with false averments. is based on
grave misrepresentation and active concealment of facts. The
Plaintif has come before this Hon ble Court with unclean hands and
mala {idc intent to prejudicially affect the business of the
Respondent No. 6. It is vehemently denied that the Answering
Respondent is engaged in any activity which is causing toxic
emissions resultantly damaging the crops and the environment. The

said allegations are outrageous and are outrightly denied.
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3. That furthermore, attention of this Hon’ble Tribunal is drawn to the
inspection report dated 11.09.2022 prepared by the NGT mandated
Committee. The Report has brought forth, alter thorough inspection.
the factum of the adherence to environmental norms by the
Answering Respondent. It is relevant to mention that the Committee
has not once mentioned that there is any violation of any statutory
requirements or that there is any environmental damage being
caused. The Answering Respondent has actively complied with or is
in the process of complying with all recommendations of the
Committee as has been submitted before this Hon ble Iribunal in a
separate reply to the report. It is prayed that the contents thereof be
read herein as being true and correct and are not repeated herein in
great detail.

4. That for proper adjudication of the O.A. it is essential to bring
before this llon'ble Tribunal certain facts pertaining to the

Respondent No. 6 and the matter in issue.

i.  That the Respondent No. 6- Nilachal Iron & Power Ltd.
(hereinafter referred to as Nilachal) with its registered oftice
in Kolkata and with its plant operating from village
Ratanpur, PO and PS — Kandra, Jharkhand was established on
06.05.2002. Initially 350 TPD kiln was commissioned and
date of its commercial production was 01.04.2005. M/s Jai
Balaji Group took over the ownership of Nilachal in 2007.
‘The Answering Respondent applied for and obtained the
Consent to Lstablish and the Consent to Operate i.e. the CTE
and CTO on 17.12.2003 and 04.02.2005 respectively. It is

submitted that the Answering Respondent is diligent about
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ensuring that it has applied for renewals of relevant CTOs as
and when required under law.

A copy of the Consent to Establish and the Consent to
Operate dated 17.12.2003 and 04.02.2005 respectively are
attached hereto and marked as ANNRXURE R-2 (Colly).
Subsequently Nilachal applied for EC for expansion of M/s
Nilachal Iron & Power Ltd. The said EC was granted on
24.12.2009. Pursuant to grant of the aforesaid [EC Nilachal
commissioned 100 x 2 TPD Kilns in 2010. Thus, from its
inception the Answering Respondent has adhered 1o the law
ol'the land in its operations.

A copy ol the letter dated 24.12.2009 granting Environment
Clearance to Nilachal is attached hereto as ANNEXURE R-3.
In March. 2018 there was again a change in management and
ownership of Nilachal when S.M.Niryat Private Limited took
over Nilachal. After taking over Nilachal's ownership in
2018. 12 MW (WHRB) power plant was commissioned for
which EC was not required. 12 MW (WHRB) Power Plant
started generating power in Jan 2021.

That Nilachal thereafter intended to expand the existing
Sponge Iron Plant (330 TPD) into Integrated Steel Plant along
with Captive Power Plant. It is submitted that the proposed
expansion Is expected to increase the employment potential
and may lead to migration to surrounding areas and
consequent setting up ol new inhabitant centres supporting
life and livelihood of more local inhabitants thereby
increasing economic activity in local area and contributing to

the growth of local economy. As per predictions. manpower
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to the tune of 1700 persons will be required for the plant
operations and as per the established norm of the Answering
Respondent, efforts will be made to utilise location population
as far as reasonably possible. For the purpose of operating the
expanded Plant. the Answering Respondent was under legal
obligation for obtaining a fresh Environment Clearance for
such expanded portion.

In turtherance of the expansion. it is submitted that the
Environmental  Impact  Assessment has already been
completed and it is now pending approval/ grant of the
[:nvironmental Clearance. The Terms of Reference were
issued by the Ministry of Environment, Forest and Climate
Change (Impact Assessment Division) vide Rel J-
11011/662/2008-1A.1I(1) dated 06.09.2020 and thereafier a
Public llcaring was also conducted on 27.09.2021. The
minutes of the Public learing have been forwarded by the

Jharkhand Pollution Control Board to the MoEFCC on

Applicant was not in attendance at the public hearing to raise
any objections.

A copy of the Terms of Reference was issued by the Ministry
of Environment, Forest and Climate Change (Impact
Assessment Division) dated 06.09.2020 is attached hereto and -
marked as ANNEXURE R-4.

A copy of the letter dated 25.10.2022 by the Jharkhand
Pollution Control Board forwarding the Minutes of meeting of
public hearing conducted on 27.09.2021 is attached hereto

and marked as ANNEXURE R-5 (COLLY).
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Thus. the plant is at present divided into two portions: the
existing steel plant and the expanded steel plant. It is most
emphatically submitted that the existing steel plant has been
operating with proper EC since 2009 itself. That furthermore.
the Answering Respondent has alrcady applied tor the 1:C lor
the expanded portion of the plant and the same is in advanced
stages of consideration as is evident from the preceding
paragraph. It is most emphatically stated on record that the
expanded plant is not in commercial operation.
That in addition to obtaining proper clearances and sanctions.
the Answering Respondent has also made all efforts to ensure
that its operation does not cause any damage to the
surrounding environment.
[t 1s submitted that the Answering Respondent has planted
around 5900 saplings of trees within the premiscs and along
the boundary. Furthermore, all spare land has been covered
with grass and shrubbery. At present at least 20% of the area
has been covered with plantation. The Answering Respondent
has also deploved water tankers and sprinklers o curb an
emissions that may damage the environment.
Pictures showing the new planted saplings are attached hereto
and marked as ANNEXURE R-6.
Pictures showing deployed water tankers and sprinklers are

attached hereto and marked as ANNEXURE R-7.

In Addition to the above, the Ambient Air Quality (AAQ) is
also being closely monitored. The AAQ was previously

monitored by a third-party consultant
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named ENVIROCHECK. Via an engagement letter dated 28"
September 2022NIPL has engaged USR [nviro for testing ol
“Ambient Air, Fugitive Emission, Noise, Groundwater,
Surface water and Harvesting Pond”™ and that USR Enviro has
cngaged a third party consultant by the name of "Asia Enviro
Lab" as a sub-consultant 10  monitor "Ambient  Air
Quality" for NIPL. via a sub-consultancy agreement between
USR Enviro and Asia Enviro Lab dated 28" September 2022,
with NIPL's consent.

A copy of the engagement letter dated 28.09.2022 is attached
hereto and marked as ANNEXURE R-8.

The third party consultants gives bi-annual reports on data
monitoring as said above. i.c.. once in every 6 months. NIPIL.
has complied with the “Environmental Monitoring Plan™
formulated and recommended by the third-party consultant. A
tcam of approximately 6 members of the third-party
consultant work on testing and monitoring ol “Ambient Air,
Fugitive Emission. Noise, Groundwater, Surface water and
Harvesting Pond". Dr. Balwant Kumar, Manager
(Environments), appointed by Nilachal Iron and Power
Limited is currently liaising with the third-party consultant
and looking into certain other environmental compliances
issues.  The appointment detail is attached in the

ANNEXURE R-9.

It is submitted that the Answering Respondent is a law-

abiding company and goes over and above the confines ol law




%

Xil.

Xiil.

2953
%

to ensure that it not only complies with the environment
standards but also contributes to the Society.

It is put on record before this Hon'ble Tribunal that the
Answering Respondent presently employs about 1000
workers. labourers and officials directly and an additional
1200 workers, labourers and officials indirectly. The
Answering Respondent has employed 100% of those who
have sold their land to the former for the various projects
undertaken by it or their suitable nominees. Moreover. the
indirect employment opportunities created for Nilachal's plant
in the  unskilled and  semiskilled  category  retains
resources/manpower from surrounding local villages.

The Answering Respondent works in tandem with the
recognized union. Further. the Answering Respondent’s wage
structure is fixed taking into consideration certain inputs
received from the said union apart [rom complying with all
applicable labour laws of the county to make the wage
structure as pro workers and labourers as is reasonubly
possiblc.

[t is submitted that the Answering Respondent has provided
ambulance van for patients in necarby villages. organized
medical camps like eye-check up and cataract operation
camps on multiple occasions. school bus for school going
children locally. The CSR activities are undertaken and are
being carried out by the Answering Respondent on regular
basis. keeping in mind the requirements that come up from
time to time. For instance, during the prevalence of the

COVID pandemic the Answering Respondent was engaged in
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distribution of medical kits. food packets ete. for which the

Deputy Commissioner, Seraikela had issued to us a letter of

appreciation. A copy of the letter of appreciation issued
Deputy  Commissioner.  Seraikela is attached hercto  and
marked as ANNEXURE R-10.

[t is submitted that in addition to its CSR activities the same
facility. along with villagers attending the aforesaid medical
camps, was provided to certain workers ol the Answcring
Respondent who were in need of the services. Moreover. the
management of Nilachal has taken various pro-employee/

worker steps from time to time, for illustrative purposes and

as onc such example the system of pick and drop of

workers/employees organized by the Answering Respondent
through bus for those who are interested in availing the
lactlity. paid for by the Answering Respondent.

Some pictures showing CSR Activities of the Respondent No.
6 are attached hereto as ANNEXRE R-11.

REPLY ON MERITS

It is submitted that the Answering Respondent has sufficiently

controverted the false allegations of the Applicants in the preceding

paragraphs and it is prayed that the same be read herein as being true

and correct and arc not being repeated for the sake of brevity.

1-4.

The contents of Prara 1-4 are absolutely wrong and denied. It
1s vehemently denied that any pollution substantially effecting
the environment is being caused by the Answering

Respondent and is submitted that the inspection committee
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has observed in its report that only extremely negligible air
pollution is being caused and even that is being controlled by
using of sprinklers etc. Further the joint committee has asked
us to comply with certain recommendations which shall take
care of even such negligible air pollution which Nilachal is
actively complying with as has been claborated in the

aforesaid separate reply filed with respect 1o compliance of

joint committee report recommendations before this Hon’ble

Tribunal. In addition it is absolutely denied that there has been
any loss caused to the crops of the Applicants. It is submitted
that the inspection committee itself noted that the soil of the
surrounding areas is not polluted and thus. the said allegation
is absolutely false and vexatious. Furthermore. it is denied
that any activity contrary to the law ol the land is being
performed by the Answering Respondent. The expanded plant
is not in commercial operation till date and will not be tll the
Environment Clearance is received. The contents of the

preliminary submissions/objections be read as part and parcel

~of the present reply as the same are not being repeated for the

sake ol brevity.

In light of the above, it is prayed that the present Application.
*instituted pursuant to the letter dated 18.06.2021 of the Applicants is
without any merit and be dismissed.

The Answering Respondent reserves its right to file additional
documents, raise additional grounds and pleas as and when

permitted by this Hon'ble Tribunal.
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RESPONDENT NO. 6

THROUGH %”

pohod

ASHIM SHRIDHAR &

NIYATI PATWARDHAN

ADVOCATES FOR RESPONDENT NO. 6
B-4/ 227, GROUND FLOOR
SAFDARJUNG ENCLAVE

NEW DELHI- 110029

MOBILE - +91-9971547353
Email:ashim_shridhar@hotmail.com

Place:
Dated: | M. |2.9 022

VERIFICATION:
Verified at this &3 day of Decr ,202%-

[ do hereby solemnly affirm and declare that I have read the
contents of ParaNo. 1- £  of the Written Statement/ Reply and
state that the facts stated therein are true and correct to my
knowledge and nothing material has been concealed therefrom.
The Para No. '\ to & are believed to be correct on the basis
of the information received from the Counsel. The Last Paragraph

e

is a prayer made to this Honorable Court.

. \
(Soe] Ghesk,
v el EESE g‘ﬁe
ﬁﬁ'ﬂ‘u:i‘:u ey
| o\,{jﬁcux
mnéeya?-\(ﬁna
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BEFORE THE NATIONAL GREEN TRIBUNAL ; o
PRINCIPAL BENCH, NEW DELHI L
0.A.NO. 426 OF 2022 WA

IN THE MATTER OF:
Dasai Munda & Ors. ...  Applicant
Versus
State of Jharkhand & Ors. ... Respondents
} | @ M
b R AFFIDAVIT

69 /2 o0
I, Sanjoy Ghosh, S/o Sri Santosh Kumar Ghosh aged about 58 years R/o
1A/ 12, S.C. Path, City Center, Durgapur, Barddhaman City Centre, West
Bengal- 713216, presently at Kandra, Seraikela Kharsawan, Jharkhand do

hereby solemnly affirm and say on oath as follows: -

That T am the Authorised representative of the Respondent No. 6
and I am fully conversant with the facts of the case and am thus

competent to depose the present affidavit.

That facts stated in the accompanying Written Statement/ reply are
true and correct to the best of my knowledge and the same may
kindly be read as part and parcel of this affidavit which for the
purpose of brevity are not reproduced herein. _
3. That the accompanying Written Statement/ Reply has been drafted
by my counsel under my instruction and I have perused the

contents thereof.
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Verified atsenaikeus. on this 74 day of Dec | 2022 that the - C’H”‘)Z'
contents of the above affidavit are true and correct to my knowledge, no

part of it is false and nothing material has been concealed therefrom.
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ANNEYURE R

) 2
NI!“A'C H’A‘l IRON &dp!gWIEIR'MIMIFIE]D CIN-U27100WB2002PLC094612

REGD. OFFICE | 403, SAGAR TRADE CUBE
104 8. P .,'-. M nI RIEE ROAD, KOLKATA-70026
ST BENGAL {lNDlA)
or +91 033 40903510 to 3520
E-mall  n rpowerrmgmau .£om

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE
BOARD OF DIRECTORS OF NILACHAL IRON AND POWER LIMITED HELD AT THE
REGISTERED OFFICE OF THE COMPANY AT 403 SAGAR TRADE CUBE, 104, S.P.
MUKHERJEE ROAD, KOLKATA — 700026, on THURSDAY, 10" NOVEMBER, 2022,
COMMENCED AT 11.00 A.M.

“RESOLVED THAT the board of directors, decided to given Registered power of attorney to Shri
Sanjoy Ghosh, President- DRI, an authorized signatory of M/s Nilachal Iron and Power Ltd. (the
“Company”’) to be empowered to file on behalf of the Company to honourable National Green
Tribunal, Delhi (“NGT”), objections/ reply to the inspection report dated 11th September 2022
filed by the NGT mandated Joint Committee constituted vide NGT’s order dated 25.01.2022,
and to represent the Company in the matter of Dasai Munda & Ors. v, State of Jharkhand & Ors.
in front of NGT and to do all acts related and ancillary to the same that are necessary including
without limitation signing, attesting (and so on) of all documents required with respect to it.”

“FURTHER RESOLVED that this resolution authorized the whole time director of the Company ,
Shri Deep Chand Lamba, to sign and execute the said Power of Attorney in favour of Shri
Sanjoy Ghosh, President- DRI and that this resolution”

“FURTHER RESOLVED that this resolution be communicated to the NGT and such other parties
as may be required from time to time in connection with the above matter.

“FURTHER RESOLVED that this resolution to remain in force until notice in writing or its
withdrawal or cancellation is given to the concern department by the Company under his
signature.”

/ / Certified True Copy//
For, NILACHAL IRON & POWER LIMITED

NILAGHAL [RON & POWER LIMITED NILACHAL IRON S ETED
Peep Chond Lok 50/\407 C-}lwof\
Deep Chand Lambactor Sanjoy Ghosh Signatory
(DIN:06546108) Authorised Signatory '

Dlrector Whole Time Director

Works : Ratanpur, Kandra Chandil Road, Saraikela - Kharsawan, Jharkhand - 832402 (india)
Phone : 7091099239, 7091085130, E-mail : nilachaitata@gmail.com « GSTIN : 20AABCNS42BK1ZN
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MWM$E§£EM@A§ Nilachal Iron & Power Limited, g o
corporated under the Companies Act, 1956 having its Registered Office at 402 Sﬁagarmu 7
Eube, 104, S.P. Mukherjee Road, Kolkata -700026 herein called “ THE COMPANY” does
ereby appoint Mr. Sanjay Ghosh S/0 Mr. Santosh Kumar Ghosh with permanent residential
éddress as 1A/12 S.C. Path, City Centeter, Durgapur (m. Corp), Bardhhaman, City Centre, West
engal-713216 aged about 57 years holding Aadhar No. 316684591517, AN AUTHORIZED
IGNATORY OF THE Company with designation as President- DRI, our true and lawful
ttorney for a period of | year from the date of this POA empowered and Authorized to the

following acts and deeds:-

i
1. To file on behalf of the Company to honorable National Green Tribunal, Delhi (“NGT”),
§ objections/ reply to the inspection report dated 11" September, 2022 filed by the NGT
mandated “Joint Committee” constituted vide NGT's order dated 25.01.2022 and to
§ represent the Company in the matter of Desai Munda & Ors. V. State of Jharkhand &

Ors. in front of NGT.

2. To do in our name and on our behalf, all such acts, deeds and things as are necessary or
required in connection with or incidental or ancillary to the above including but not
limited to signing, executing and attesting of all documents, representing the Company in

i front of NGT, answering of NGT’s queries, if any and so on.
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AND we hereby agree to ratify and confirm and do hereby ratify and €onhfirm all
acts, deeds and things lawfully done or caused to be done by our said Attorney
pursuant to and in exercise of the powers conferred by this Power of Attorney and
that all acts, deeds and things done by our said Attorney in exercise of the powers
hereby conferred shall and shall always be deemed to have been done by us.

IN WITNESS WHEREOF WE, NILACHAL IRON & POWER LIMITED, THE
ABOVE NAMED PRINCIPAL, THROUGH SHRI DEEP CHAND LAMBA,

HAVE EXECUTED THIS POWER OF ATTORNEY ON THIS 8TH DAY OF
DECEMBER, 2022.

For NILACHAL TRON A POWPR LT)
deap Lltnnd Levbon,

Nty

Witnesses:
UJJ Wl M
L
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JHARKHAND STATEPOLLUTION CONTROL BOARD

T.A. DiVISICN BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI! 834004
- emww_m
AN e b\}HE{’" )— ".r_ Date:.. \:W:—':\ 9 17 '.:

= No Otﬁjuction Certiilcate undJer sectlon 25 & 26 of the Water (Prevention & Control of Peilution)
3 “41. 1974 and under section 21 of the Air (Prevention & Control of Pollution) Act, 1981,

abates - B _.-J‘. N oL

_*. Reference application no.112 dated 31.07.2002 of M/s. Nilachsl Ircn & Power Lid., SF
Fwurest, 46 C Chowrarjhew Road, Kolkatts - 700071, for setting of Plant for manufact. ring of
Eponpe Iron at Plot No.: 79 to 392, Khata No.: 1 to 17, Mauza: Raxanpur, P.O.Kandiya, PS:
Saraikels, Dist: Saraikela.Tha production cepacity of tha Industry will be as follows: -

Sponge Iron - 350TPD
Aﬁmﬁmm

: ‘ina facts stated in the N. O [ applmatlon & Project Report;
u} Provisions of relatad Watﬂr (F'rav 8 Contrd 6f Pollution) Act, 1974 & Air fPrev & Control of Poltution’
Act, 1981, .
.} Check list based on Site Inspedmn on data 06.11 2002.
1 Secratary, Industrias Daptt., Jharkhand Government, Ranchi Letter no. - 217/Sadkliva datad
03.12.2003

Y. N.O.C. In feveur of unit, Las&d on site inspection and facts stated in the project ivpon,
.0 Cy application is heraby occorded subject Lo the following conditions: -

3
3

The unit shall cbtain conserit to operata from State Pollution Contrel Board under section 3 . 'S anc

26 of thu Water (Prav.t& Control of Pollution) Act, 1974 and section 21 of Aur (va & Contriol of

“U visa) Aact, 1981 prior o commissioning of tha plant.

E .1 The unit shall install Effluent Treatment Plant adopting appropriate technology to treat the

: affluant to tha standard stipulated.

1

iy All tanks wsed for colaction and traatment of effluent shall be made impervious by providin
adequate carr ant conuretefstone masonry/stona s!ab lining with leak-proof materials

1 ; "

The unit shall install water reter to measiire the water consumed for ditferent purposesas pa
the Water (Pravention % Cuntrol of Pollution) Cass Act, 1977,

o

HILk A~

b ATz v} The unit shall ensura continuous and upinterrupted power supply so that the pollution rontrt
;;‘un ... ) systam functicns unintarruptediy. Separata anergy meters shall be provided for the puily ion
m!!p-l‘ control systems.
‘1one # :-

vi) The unit shall upgrade pofiuawin control systems &s and whan raw techrobxgies are avalhple.

‘i) The urt shall install Electre Static Precipitator (ESP) to bring air poliutant from stack to he
pisscnved scandards,

1) Tha hegnt of Stacks{c) sh.ll e as per norms of Cantral Poliution Control Board. Necexg 1y
e s ntels) edder ¢nd plac ormishell be provided with tha stack as per normis of Central Poy st
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é‘}@‘ JITARKIIAND SYATL POLLUTION CONTROL BO ARD
g P g (weww Peapw @@ friww ) SOIRE 1981 ® ST Wea

R RS ~n11 TED UNDER THE AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 10

- A. Division Building { Ground Floor), HE.C. Cazg‘,‘ms. Dhirwa, Il.mch:—?&-%%ﬁ..
é E_.MiSSIOﬁ CONSENT _0RDER '

P T

- o i ‘ﬁw

e A et

i

e W”‘?ﬂ-""ﬂ'}:"" N

' BHRK Agsrwal, MD
A Nilacha! Ircn & Power Lid

R

Wn}- "e‘er-.'\c» to the arr‘-heaum dﬁtcd 03«"!—?1”’9114 of SmRK Aszarwa{. WD, M’s Niiachal fron & Power Ltd

T Ifthe p' spexed area 18 nat deciered Inmma:f Adica Fone by 31-3-08, this order shall auromarncally remain
canceled. ;

Yo,

Ratanpur, Kandra- Chandil Road
Sam‘.l\sla Mﬁ.ﬁ“ﬁ:}‘w&ln 1 i
Pﬁom— #..3001719

e, No JAS1IW, . g o e . Dated 04022008

Copy fonwvarded to memi Difix:er Jamshedpur - *'c-r mt-:rmattmmdmces:m action.

[ .. WENBER SECRETARY

1
Rfﬂmp.r ¥andra hondi] Ruad for consent ssdar action 21 of the "Jr{?rt-m oo # Contral of Pollation) . \ct, 1981 i

" Fherthey is/age arinted consertl idhoperate his‘their Industrial Plant at Ratanphr, Kandra- Chandil Road, Saiaiiela L
mmw;‘mnw from Q1022005 10 30406 2805 sath the follesdng comitionzmasst ™ 2 &
U [Ret he thev shait nos ke oy altsraticn, addivion, Geletion o modification in the plant vithout the pricr :
ciearance .r, ‘m the hoard and shail aiso abide bv the ebiigations under sections 22, 253 and 3] A of the Arr
{Preventi :n & Cumtro! of Pollution) _\ci. 1981 and shal! firther u;icﬂd co-operation 1o the Foard in perfomyng s
fumetion © 2nrrunied ander sechions 3, 28 and 26 of %
2 That hs thov shall complv with the requirements ot ruile 14 of the Epvirenment (Protection® Rules, 1988 rufes 4.5 i
1.0 10 and 11 of the Huzardous Westes: (\&mlex merd ,md Uwulmg; Rules 1986 gnd 2O, rales 4, 5. 7 % 14, 13 ‘
A3 13 17 and 1§ of the Manufsotee, Storage and importof Hazirdous Uhemicals Rules, 1989 and the i
provisions o the Pubiie Lishilety insuranes Act. 1991, whichever is apphicable; )
3. Thet, he they shali monsior histherr emssion(s) and smbrent arr quality from rearexema*m potnte reguiarhe and ;
sHall mustase s quatity #n mn‘cnn:tywﬁh Beard's standards and shall produce #'pr 5 and when askad for 4
1 s
d That he thev shall sunmit Jf:“m»d tien for tonsent again 30 Jdavs before the mmuatlm af the period of conzent 12,
30 pENas or withun 38 ax's -’fwu !}‘w Lr‘: :c:‘: ‘?‘: i".l Wi T“m vuuuh\. Yol i3 ﬂi,pxuum e
L
3 Hevhen shell susoni Ewi ﬁm;e:-sz'SIaIeme;}: by 30l Sept evervpyear. “
S Thw i saalo comply 2l Cconaiiuny @'Mn oy JId 22 farting a#»h.‘}:_fms ‘cm:mi order shail autorichieai{s :
FUrmar ’1 ¢TI0 “_i_ o s, _I
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JHARKHAND STATE POLLUTION CONTROL BOARD B
T.A. Division Building (Ground Floor), H.E.C. Campus, Dhurwa,
Ranchi-834004
Phone : 2403852, 2403851, Fax : 0651-2403850

Ref. No. N-307 Date 17-12-2003

No Objection Certificate under section 25 & 26 of the Water
(Prevention & Control of Pollution) Act, 1974 and under Section 21 of
the Air (Prevention & Control of Pollution) Act, 1981.

3 Reference application no. 112 dated 31.07.2002 of M/s. Nilachal
Iron & Power Ltd., SF Everest, 46 C Chowranghee Road, Kolkata —
700071, for setting of Plant for manufacturing of Sponge Iron at Plot No.
79 to 392, Khata No. 1 to 17, Mouza Ratanpur, P.O. Kandra, P.S.
Saraikela, Dist. Saraikela. The production capacity of the industry will be

as follows : -

Sponge Iron — 350 TPD

2. After considering :

1) The facts stated in the N.O.C. application & Project Report;

11)  Provisions of related Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21 of the Air (Prevention & Control
of Pollution) Act, 1981.

ii1)  Check list based on Site Inspection on date 06.11.2002.
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vi)
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Secretary, Industries Deptt., Jharkhand Government, Ranchi Letter
no. 217/Sahiva dated 03.12.2003.

N.O.C. in favour of unit, based on site inspection and facts stated
in the project report N.O.C application is hereby accorded subject
to the following conditions :-

The unit shall obtain consent to operate from State Pollution
Control Board under section 25 and 26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under Section 21 of the Air
(Prevention & Control of Pollution) Act, 1981 prior to

commissioning of the plant.

The unit shall install Effluent Treatment Plant adopting appropriate

technology to treat the affluent to the standard stipulated.

All tanks used for collection and treatment of effluent shall be
made 1mpervious by providing adequate current concrete / stone
masonry / stone slab lining with leak-proof materials.

The unit shall install water meter to measure the water consumed
for different purposes as per the Water (Prevention & Control of
Pollution) Cess Act, 1977.

the unit shall ensure continuous and uninterrupted power supply so
that the pollution control system functions uninterruptedly.
Separate energy meters shall be provided for the pollution control
systems.

The unit shall upgrade pollution control systems as and when new

technologies are available.
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viii)

X1)

Xii)

X111)

X1v)

XV)

Xv1)

XVii)
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The unit shall install Electro State Precipitator (ESP) to bring air

I8

pollutant from stack to the prescribed standards.

The height of Stacks(s) shall be as per norms of Central Pollution
Control Board. Necessary port hub(s) ledder and platform shall be

provided with the stack as per norms of Central Pollution

The unit shall provide Ambient Air Quality Report & Noise level
monitoring Report before commissioning of the Plant. The unit

shall ensure that the Npoise level and --------- the prescribed limit.

-------------- shall -------------- noise pollution in and around the

factory ----~--------- of C.P.C.B.

-------------- Plantation shall be made in every 15 meters width in
zig zag way around the factory......

The unit shall prepare a plan of rain water harvesting within six
months.

The -------mceeunv Fitter(s) of adequate capacity at Coal crushing in -
————————————— Product separation and all transfer points of belt
conveyer or at any other plant -------------- emission.

The unit shall make pucca (-------- ) haul roads within the premises.
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XV1l) -==m-mmmmmeee- conveyor -----— shall be under covered shed.
xix) The unit shall -------------- by 31.07.2004 and shall --------------
shall be binding on the unit. The NOC is -------------- Industry

Department, Government of Tharkhand to avoid delay.
xx) The Jharkhand State Pollution Control Board reserves the right to

reverse and / or and -------------- for the protection of Environment

and to ensure pollution control -------------- ;

xx11) The NOC 1s valid for a period of 6 months from the date of issue.

Member Secretary

............................
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JHARKHAND STATE POLLUTION CONTROL BOARD
CONSTITUTED UNDER THE AIR (PREVENTION & CONTROL OF
POLLUTION) ACT,1981
T.A. Division Building (Ground Floor), H.E.C. Campus, Dhurwa,
Ranchi-834004

Ref. No. 1A/2613/A/C-111 Date 04/02/2005

EMISSION CONSENT ORDER

With reference to the application dated 03/12/2004 of Sri R.K.
Agarwal, MD M/s. Nilachal Iron & Power Ltd. Ratanpur, Kandra Chandil
Road for consent under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 he / they is / are granted consent to operate his / their
Industrial Plant at Ratanpur, Kandra — Chandil Road, Saraikela
Kharsawan for the period from 01/02/2005 to 30/06/2005 with the

following conditions :

1. That he / they shall not make any alteration, addition, deletion or
modification in the plant without the prior clearance from the board
and shall also abide by the obligations under sections 22, 23 and
31A of the Air (p_révention & Control of Pollution) Act, 1981 and
shall further extent co-operation to the Board in performing its

functions entrusted under sections 24, 25 and 26 of the Act.

2. That, he / they shall comply with the requirements of rule 14 of the
Environment (Protection) Rules, 1986, rules 4, 57, 9, 10 and 11 of
the Hazardous Wastes (Management and Handling) Rules, 1989,
and 2000, rules 4, 5, 7, 8, 10, 11, 12, 13, 15, 17 and 18 of the

Manufacture, Storage and Import of Hazardous Chemicals Rules,
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1989, and the provisions of the Public Liability Insurance Act,
1991, whichever is applicable.

That, he / they shall monitor his / their emission(s) and ambient air
quality from representative points regularly and shall maintain its
quality in conformity with Board’s standards and shall produce its

proof, as and when asked for.

That, he / they shall submit application for consent again 30 days
before the expiration of the period of consent i.e. 30/06/2005 or
within 30 days from the date of receipt of this order, whichever is

applicable.

He/they shall submit Environmental Statement by 30" Sept. every

year.

The unit shall comply all conditions of NOC by 31.3.05 failing

which this consent order shall automatically remain canceled.

If the proposed area is not declared Industrial Area / Zone by

" 31.3.05, this order shall automatically remain canceled.

Sd/-
MEMBER SECRETARY

Sri R.K. Agarwal, MD
M/s. Nilachal Iron & Power Ltd.
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Ratanpur, Kandra — Chandil Road
Saraikela Kharsawan

Phone # : 309171
Memo No. JA/2613/A....... Dated 04/02/2005

Copy forwarded to the Regional Officer Jamshedpur for information and

necessary action.

MEMBER SECRETARY
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F. No. J-11011/8662/2008- 1A 11 (1)
Government of India
“Ministry of Environment and Forests
(L.A. Division)

. JParyavaran Bhawan
CGO Complex, Lodhi Road .
New Dethi — 110 003

E-mail : pb.rastogi@nic.in
Telefax : 011: 2436 7668

Dated 24" December, 2009 °

To,
‘4 Executive Director (Project 8 Technology)
M/s Nilachal Iron & Power Lid.
5, Benlinck Street -
Kolkatta — 700 001, West Bengal

E-mail : cpattnaik@jaibalajigroup.com / jbalaji@vsnl.net ; Fax No. : 033-22430021 :

Subject : Expansion of Sponge Iron Plant (350 TPD) into Intcgrated Steel Plant (0.7 -
i MTPA) alongwith Captive Power Plant (75 MW) at Ratanpur-Kandra Village,

Gambharia Block, District Saraikela Kharswan, Jharkhand by M/s Nilachal Iron &
Power Ltd. — Environment clearance reg.

Ref.  : Your letter no. nil dated 15" September. 2009.

Sir,

This has reference to your letter no. nil dated 15" September. 2009 alongwith Form |,

Pre-feasibility Report, draft Terms of References, EIA/EMP, Public hearing report and

subsequent clarifications furnished By you vide your letters dated 11" & 13" November, 2009

for environmental clearance on the above mentioned project.

2.0  The Ministry of Environment and Forests has examined the application. It is noted that
proposal is for the expansion of Sponge Iron Plant (350 TPD) into Integrated Steel Plant (0.7
MTPA) alongwith Captive Power Plant (75 MW) at Ratanpur-Kandra Village, Gamharia Block,
District Saraikela Kharswan, Jharkhand By M/s Nilachal Iron & Power Lid. Exisling plant area is
57 acres. Total land acquired for expansion is 176.23 acres. Pendrabera PF, Kanki PF,
Basrapahar PR, Palubera PF, Giddibera PF, Muskikudar PF, Tetuldanga PF, Poradih PF,
Dalma PF, Baijnathpur PF, Baslikoacha PF are located within 10 km radius of the project site.
Dalma Reserve Forest is located at 8 km. No national park, wild life sanctuary, biosphere
raserve, welland elc. are located within 15 km. area of the project ‘site. Total cost of the project
is Rs. 1,350.00 Crores. Pollowing are the delails of existing and proposed facilities :

fas

Weo~NO U &L

Plants | |Existing Proposed Final
L 3 - Capacity | expansion Production
Sponge Iron Plant e 1,05,00C TFA 6.00.000 TPA| 7.05,000 TP
. _ (1x350 TPD) (1800 TPD) | ]
| Blast Furnace i -] 3,50,000 TPA| 350,000 TPA
(2x250 m’) o,
Pelietization Plant dts 6,00,000 TPA| 6,00,000 TPA']
Coal Washery L —— ~13,00,0C0 TPA | ~13,00,000 TPA
Steel Making Shop with CCM (2x50 T EAF) 7,00,000 TPA | 7,00,000 TPA
{CaptivePowerPlant - 75 MW 75 MW
Re-Rolling Mill {Liquid steel) A ~ 7.00,000 TPA 7,00,000 TPA
Ferro Alloy Plant - 1,25,008 TPA | 1,25,000 TPA
Oxygen Plant__ o 1,000TPD | __1.006TPD )
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30  Sponge iron will be produced in the DRI kilns by conventional process. Iron ore will be
reduced in blast furnaces with a hot gas. Proportioned mixture of iron ore concentrate and
bentanite will be fed to disk pelletizer to produce green balls which will be fed to  traveling grate,
rotary kiln and annular cooler o produce iron pellets. Steel melting will be cdrried out in an
electric arc furnace (EAF) and ladle fumace (LF). Casled billets/slabs will be manufactured in
rolling mill. Heavy media rcyclone technology will be adopted in the coal beneficiation p!ant
Ferro alloy will be produced in submerged arc furnace (SAF) will be used in the.

4.0  Electrostatic precipitator (ESP), dust setfling chamber (DSC). affer burming chamber
(ABC), bag filters, gas cleaning plant (GCP), cyclone, multi-cyclone, wef ‘scrubber type, dust &

extraction system with bag filters, dust suppression system (dry fog type and water sprinkler)
will be provided to control air emissions. Total water requirement from Suvarnarekha River will
be 19,200 m*/day. Effluent treatment plant (ETP) will be instalied to treat wastewater from
various units and all the treated wastewater will be recycled / reused for ash handling, dust
suppression and green belt development. No effluent will be discharged and ‘zero' discharge
will be adopted. Blast furnace slag will be granulated and provided to cement manufacturers,
Dust and siudge from blast furnace, dust from DRI plant, pellet plant, SMS, ferro alloy plant, and
mill scales from rolling mill and casting machines will be reused in pellet plant. Fly ash will be
used in cement making, brick making etc. Char from DRI Plant, coal rejects and fines from coal .
washery will be used in AFBC boilers as fuel. SMS and ferro alloy slag will be disposed as per

CPCB guidelines.

5.0  Public hearing/consultation rrieeting was conducted on 27" August, 2009.

6.0.  The Ministry of Enwronment and-Forests hereby accords environmental ciearance to the
above project under The provisions of ETA Nofification” dated 14™ Septémber, 2006 Subject 16

strict complrance of the following specific and general conditions:

A. SPECIFIC CONDITIONS :

i) Compliance to all lhe speciﬁc“and general conditions stipulated for the existing spone
iron plant by the Central/State Govi. shall be ensured and regurar repaorts submitled to
the Ministry and its Regional Office at Bhubaneswar,

Efforts shall be made to reduce RSPM levels in the ambient air and a time bound
actlion plan shall be submilted. Continuous stack monitoring facilities for all the stacks
shall be provided and sufficient air pollution control devices viz. Electrostatic
precipitator (ESF), gas cleaning plant, cyclone. multi-cyclone, wet scrubber, bag filters
etc. shall be provided to keep the emission levels below 50 mg/Nm®. At no time, the
emission level shall go beyond the prescribed standards. Interlocking facilities shall be
provided so that process can be aulomatically stopped in case emission level exceeds

the limit.

i)

-Electrostatic precipitator (ESP) shall be provided to DRI kilns, pellet plart, CFBC boiler
and waste heat recovery boiler (WHRB) to control gaseous emissions within 50
mg/Nm®, Blast furnace shall be provided with cyclone/muli-cyclone followed by wet
scrubber type gas cleaning plant (GCP) to control dust poliution. Bag filters shall be
provided to stock house to control dust emissions. Fume extraction system with bag
filters 1o stee! melling shop (SMS), electric arc furnace (EAF), ladle refining furnace
(LRF), ferro alloy plant and rolling mill shall be provided to control dust poliution.
Recuperator system with high stack shall be provided ta rolling mill. Data on ambient
air quality, stack emissions and fugitive emissions shall regularly submitted to the
Ministry's Regional Office at Bhubaneswar, Jharkhand Pollution Control Board (JPCB)
and Central Pollution Controt Board (CPCB) once in six months. p) ;

ii)
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a3
Hot gases from DRI kiln shall be passed through Dust Settling Chamber (DSC) to
rermove coardg solids and After Buming Chamber (ABC) to burn CO completely and:
used in waste heat recovery boiler (WHRB). The gas then shall be cleaned in ESP
before leaving out into the atmasphere through ID fan and stack.

Proper and full utilization of DRI and blast furnace gases in power plant using heat
recovery sleam generators shall be ensured and no flue gases shall be discharged
into the air. '

k o

The National Ambient Alr Quality Standards iksued by the Minislry vide G.S.R. No.
B2B(E) dated 16™ November, 2009 shall be followed.

In-plant control measures for checking fugitive emissions Trom all the vulnsrable
sources. Bag filters shall be provided at intermediate bins/separation buildings, product
storage silos, iron ore circuit, cooler discharge and raw materfat handling section, stock
house, grinding and malerial fransfer and junction points etc. Dust exiraclion system
with bag filters shall be provided to crusher house, screens, transferring chutes,
junction towers, feed points below reclaim hoppers, peliet plant and blast furnace stock
house. Dust suppression system with dry fog type and water sprinklers shall be
provided at coal handling and crushing area to control fugitive dust emissions. Closed
conveyers and closed crushing unit with waler sprinkling system shall be provided to

' suppress fugitive emissions from the coal washery. Further, specific measures like

asphalting of the roads within premises shall be carried out to control fugitive
emissions. Fugitive emissions shall be controlied, regularly monitored and records

maintained.

Gaseous emission levels including secondary fugitive emissions from all the sources
shall be cecntrelled within the lalest permissible limits i1ssued by the Ministry and
regularly monitored. Guidelines / Code of Practice issued by the CPCB shall be
followed. New standards issued by the Ministry for the sponge iron plant in May, 2008

shall be followed.

Vehicular pollution due to transportation of raw material and finished product shall be
controlled. Proper arrangements shall also be made to control dust emissions during
loading and unloading of the raw material and finished product.

Total water requirement from Subemrekha River shall not exceed 19,200 m‘!day and
prior ‘perrhission’ for the drawl of 19,200 m*/day water from the concerned department
shall be obtained. Cooling tower blow down shall be taken to settling tank and used for
dust suppression. The wastewater from gas cleaning plant (GCP) of blast furnace shall
be treated in an effluent treatment plant (ETP) and clarified waler reused in GCP itself.
The regeneration wastewater from the demineralization (DM) plant shall be neutralized
in a neutralization pit and used for dust suppression. The effluent from caplive power
plant shall be taken to ash pond and reused for ash handling and slag granulation. The
wastewater generated from SMS and roliing mill shall be taken to scale pit and reused
for cooling and slag granulation. The wastewater from coal washery after recovery of

fines shall be re-circulated.

Efforts shall be made to make use of rain water harvested. If needed, capacity of the
reservoir shall be enhanced to meet the maximum water requirement. Only balance

water requirement shall be met from other sources,

'‘Zero' effluent discharge shall be strictly folowed and no wastewater shall be
discharged outside the premises. Domestic wastewater shall be treated in sewage

treatment plant (STP) and used for green belt development. ,r/
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The waf®r consumption shall not exceed 16 m’Ton of Steel as per prescribed

standard.

Regular monitoring of influépt and effluent surface, sub-surface and ground water shall
be ensured and treated wastewater shall meet the norms prescribed by the State
Pollution Control Board or described under the E(P) Act whicheyer are more stringent.
Leachate study for the effluent generated and analysis shall also be regularly carried
out and report submitted to the. Ministry’s Regional Office at Bhubaneswar, Jharkhand

SPCB and CPCB.

Char from DRI Plant, coal rejects and fines from coal washery shall be used in AFBC
boilers as fuel. Iron ore, fluxes, mill scale from rolling mlll etc. shall be recycled to

sinter plant to produce sinter.

All the char from DRI plant shall be utilized in AFBC boiler of power plant and no char
shall’ be disposed off anywhere else. AFBC boiler shall be installed simultaneously
alongwith the DRI plant fo ensure full utilization of char from the beginning. All the
blast furnace (BF) slag shall be granulated and provided to cement manufacturers for
further utilization. SMS slag and kiln accretions shall also be properly utilized properly.
All the other solid waste including broken refractery mass shall be properly disposed
off in environment-friendly manner. Dust and sludge from blast furnace, mill scales
from rolling mill and casting machines and dust from DRI plant, pellet plant, SMS, ferro
alloy plant shall be reused in peflet plant. Oily waste and spent oil shall be provided to

authorized recyclers/reprocessors. .

All the slag (ferro alioy, blast furnace slag etc.) shall be used for land filling inside the

plant or used as building material “only after passing through Toxic Chemical
Leachability Polential (TCLP) test. Toxic slag shall be disposed in secured landfill as
per CPCB guidelines, Otherwise, hazardous subslances shall be recovered from the
slag and output waste and be disposed in secured landfill as per CPCB guidelines.

Slag produced in Ferro-Manganese (Fe-Mn) production shall be used in manufacture
Silico-Manganese (Si-Mn).

Proper utilization of fly ash shall be ensured as-per Fly Ash Notification, 1999 and
subsequent amendment in 2002, All the fly ash and blast furnace slag shall be
provided {o cement and brick manufacturers for further ulilization and '"Memorandum of
Understanding’ shall be submitted to the Ministry's Regional Office at Bhubaneswar

within 3 months of issue of this letter.

Proper handling, storage, ulilization and disposal cf all the solid waste shall be
ensured and regular report regarding toxic metal content in the waste material and its
composition, end use of solid/hazardous waste shall be submitted to the Ministry’s
Regional Office at Bhubaneswar, Jharkhand SPCB and CPCB.

A time bound action plan shall be 5ubm|tted to educe solid waste, its-proper utilization
and disposal.

A Disaster Management Plan shall be prepared and a copy submitted lo the Ministry's
Regional Office at Bhubaneswar, Jharkhand SPCB and.CPCB within 3 months of
issue of environment clearance letter,

As proposed, green belt shall be developed in 60 acres (34 %) out of total 176.33 acre
area within and around the plant premises as per the CPCB guidelines in consuitation

with DFO, rl/
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Prior permission from the State Forest Depariment shall be taken regarding likely
impact of the gxpansion of the proposed steel plant on the reserve lorests. Measures
shall be laken to prevent impact of particulate emissions / fugitive emissions, if any
fram the proposed plant on the surrounding reserve forests viz. Pendrabera PF, Kanki
PF, Basrapahar PF, Palubera PF, Giddibera PF, Muskikudar PF, Tetuldanga PF,
Poracih PF, Daima PF, Baijnathpur PF, Baslikoacha PF and Dalma Reserve. Forest
locategd within 10 km radius of the project. Further, Conservation Plan for the
conservation of wild fauna in consultation with the State Forest Depariment shall be
prepared and implemented. v

All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection (CREP) for the Steel Plants shall be implemented.

All the commitments made to the publi¢ during the Public Hearing / Public Consultation
meeting held on 27" August, 2009 shall be satisfactorily implemented by allocating
separate budgef to implement the same.

Rehabilitation and Reselilement Plan for the project affecled population including
tibals, if any, shall be implemented as per the policy of the State Govt. In consultation
with the State Gowt. of Jharkhand. Compensation paid in any case shall not be less
than the norms prescribed under the National Resetllement and Rehabilitation Policy,

. 2007. _

The company shall provide housing for construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking waler, medical health care, créche etc. The housing may be in the
form of temporary structures to be removed after the completion of the project,

GENERAL CONDITIONS:

The project authorities inust strictly adhere to the stipulations made by the Jharkhand
Pollution Control Board (JPCB) and'the State Government.

No further expansion or modifications in the plant should be carried out without prior
appreval of the Ministry of Environment and Forests.

"

The gaseous emissions from various process units shall conform lo the load/mass
based standards notified by this Ministry on 19" May, 1993 and standards prescribed
from-time lo time. The state Board may specify more stringent standards for the
relevant parameters keeping in view the nature of the industry and its size and
location. ;

Al least four ambient air quality monitoring stations shall be established in the
downward direction as well as where maximum ground level concentration of PM,o,
PM,s, SO, and NOy are anticipated in consultation with the Jharkhand PCB. Data on
ambient air quality 2nd stack emissicn should be regularly submitted to this Minisiry
including its Regional Office at Bhubaneswar and the Jharkhand PCB/CPCB once in

six months.

industrial wastewater shall be properly collected. treated so as to conform fo the
standards prescribed under GSR 422 (E) dated 19" May, 1993 and 31" December,
1983 or as amended form time to lime. The: treated wastewater shall be utilized for -

plantation purpose.
The overall noise levels in and around the plant area shall be kept well within the

standards (85 dBA) by providing noise control measures including acoustic hoods,
silencers, enclosures etc, on all sources of noise generat

ion. The ambient noise levels /=~
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should “conform to the standards prescribed under EPA Rules, 1989 viz. 75 dBA
(daytime) and 70 dBA (nighttime).

Occupational Health Surveillance of the workers shall. be dﬁne on a regular basis and
records maintained as per the Factories Acl. .

The company shall develop surface as wek as ground water harvesting structures to
harvest the rainwater for ut:hzalion in the lean season besrdu-?echargjng the ground

water table.

The project proponent shall also comply with ajll the environmental protection
measures and safeguards recommended in the EIA/EMP report. Further, the company
must undertake socio-economic development activities in the surrounding villages like
community development programmes, educational programmes, drinking water supply

and health care elc.

As proposed, Rs. 135.00 Crores and Rs. 13.5 Crores shall be earmarked towards total
capital cost and recurring cost/annum for envirocnmental pollution control measures
and judiciously ulilized to implement the conditions stipulated by the- Ministry of
Environment and Forests as well as the Stale Government. The funds so provided

shall not be diverted for any other purpose.

The Regional Office of this Ministry at Bhubaneswar / CPCB / Jharkhand SPCB will
monitor the stipulated conditigns. A six monthly compliance report and the monitored
data along with statistical inlerpretation shall be submitted 1o them regularly.

The Project Proponent shall inform ‘the public that the project has been accorded
environmental clearance by the Minisiry and copies of the clearance. letter are

available with the JSPCB and may also be seen at Website of the Ministry of -
Environment and Forests alﬂhltp:!envfor.nic.in. This shall be advertised within seven
days from the date of issue of the clearance: letter, at least in two local newspapers
that _are widely circulated in the region of which. one shall be in the vernacular
language of the locality concerned and a copy of the same shall be forwarded to the

Regional office.

A copy of clearance letter shall be senl by the proponent to.concerned Panchayat, Zila
Parishad / Municipal Corporation, Urban Local Body and the local NGO, if any, from
whom suggestions / representations, if any, were received while processing the
proposal. The clearance letter shall also be put on the web site of the company by the

proponent.
The project proponent shall upload the slatus of compliance of the stipulated

.environment clearance conditions, including results of monilored data on their website

and shall update the same pericdically. It shall simultaneously be sent to the Regional
Office of the MOEF, the respeclive Zonal Office of CPCB and the JPCB. The criteria
pollutant levels namely, PM,,, PM,s, RSPM, SO; NOx (ambient levels as well as
stack emissions) or critical sectoral parameters, indicated for the projects shall be
monitored and displayed at a convenient location near the main gate of the company

in the public domain.

The project proponent shall also submit six monthly reports on the status of the
compliance of the supulated environmental conditions including results of monitored
data (both in hard copies as well as by e-mail) to the Regional Office of MOEF at
Bhubaneswar, the respective Zonal Office of CPCB and the JPCB. The Regional
Office of this Ministry at Bangalore / CPCB / JPCB shall monitor the slupuiated

conditions.
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The environmental statement for each financial year ending 31* March in Form-V as is
mandated to.he submitted by the project, proponent to the concerned Stdte Polution
Control Beard as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company alongwith the
status of compliance of environmental conditions and shall also be senl to the
respeclive Regional Offices of the MOEF by e-mail.

XVI.

xvil. Project authorities shall inform the Regional Office as well as the Minjstry, the date of
financial closure and final approval of the project by the concerned authorities and the
date of commencing the land development work.

7.0 The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory. '

80 The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions. ;

90  Any appeal against this environmenlal clearance shall lie with the National Environment’

Appeliate Authority, if preferred within a period of 30 days as prescribed under Section 11 of the
National Environment Appellate Act, 1997,

10.0. * The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act,
1981, the Environment (Protéection) Act, 1986, Hazardous Wastes (Management and Handling)
Rules, 2003 and the Public (Insurance) Liability Act, 1991 along wilh their amendments and

rules . Y

(Dr. P. B. Rastogi)
Director

Copy to:-

1 The Secretary, Department of Environment, Gowt. of Jharkhand, Jharkhand.

2. Chairman, Central Pollution Control Board, Parivesh Bhavan, CBD-cum-Office
Complex, East Arjun Nagar, New Delhi — 110 032.

3 Chairman, Jharkhand Pollifion Control Board, Jharkhand, Town Administrative
Building, H.E.C., Dhruwa, Raanchi - 824004, Jharkhand.

4. The Chief Conservator of Forests (Eastemn), Regional Office (EZ), A3,
Chandrasekharpur, Bhuvaneswar - 751 023, Orissa. ; .

5 Adviser (JA-ll), Ministry of Environment ang Forests, Paryavaran Bhavan, CGO
Complex, New Delhi. ,

6. Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan, CGO
Complex, New Delhi.

7. Monitoring Cell

Guard File.

Record File,

O

(Dr. P. B. Rastogi)
Director

e
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F. No. J—erB’QB-IAH{I) fﬂd ”E&UKE &:‘i

Government of India |%"—
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)

Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj,
New Delhi — 110003

E-mail: dirind-moefcc@gov.in
Tek: 011-24695368
Dated: 06" September, 2020

Shri. Decp Chand Lamba,

Director,

M/s. Nilachal Iron and Power Limited,

5, Bentinck Street, Kolkata,

West Bengal - 700001.

Email: niplpower@gmail.com; Tel: 033-24862154

Subject: Proposed expansion of existing steel plant to Integrated Steel Plant through

Sir,

mstallation of 1800 TPD (3x600 TPD) DRI kilns along with Beneficiation Plant for
Iron ore (1X0.6 MTPA), Pellet Plant (1x0.6 MTPA), Steel Melting Shop (2x25 T +
4x15 T Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA),
Ferro alloy Plant (4x16.5 MVA), Briquette plant for Chrome Ore (1x30 TPH),
Oxygen plant (100 TPD) and 63 MW (38 MW WHRB based + 25 MW AFBC based)
capacity Captive Power Plant by M/s. Nilachal Iron and Power Limited located at
Ratanpur-Kandra Village, Gamharia Block, District Saraikela-Kharsawan,
Jharkhand [Online Proposal No. [A/JH/IND/111776/2019; File No. J-
11011/662/2008-1A11(1)] — Prescribing of Terms of Reference (ToR) - regarding.

This refers to the online application of M/s. Nilachal Iron and Power Limited made vide
online proposai no. IA/JH/IND/111776/2019 dated 06/08/2020 along with the application
in prescribed format (Form-I), copy of pre-feasibility report and proposed ToRs for
undertaking detailed ELA study as per the EIA Notification, 2006 for the project mentioned
above. The proposed project activity is listed at S. No. 3(a) Metallurgical industries
(ferrous & non-ferrous) under Category “A” of the schedule of the E1A Notification, 2006
and appraised at Central Level.

‘The proposal cited above was considered during the 22™ meeting of Re-Constituted Expert
Appraisal Committee [EAC] (Industry-1) held on 26™ August — 28® August, 2020. The
EAC proceedings of the proposal cited above is given as below.

Dectails submitted by the project proponent

3.

M/s Nilachal lron & Power Limited proposes an expansion of existing steel plant to
Integrated Steel Plant through installation of 1300 TPD (3x600 TPD) DRI kilns along with
Beneficiation Plant for Iron ore (1X0.6 MTPA), Pellet Plant (1x0.6 MTPA). Steel Me'lling
Shop (2x25 T + 4x15 T Induction Furnaces) with matching LRF & CCM, Rolling Mill
(0.35 MTPA), Ferro aloy Plant (4x16.5 MVA), Briquette plant for Chrome Ore (1x30
TPH), Oxygen plant (100 TPD) and 63 MW (38 MW WHRB based + 25 MW AFBC
based) Captive Power Plant on-the available land within the existing plant premises,
comprising of total 24.63 hectares (60.87 acres) as well on the additional land of total 56.3
hectares (139.13 acres) adjoining the existing plant premises.

Terms of Reference for project tied "Proposed expansion of existing steel plant fo Inegrated Steel Plant through installation of 1800 TPD
(3x600 TPD) DRI kilns along with Beneficiarion Plant for lron ore (1.X0.6 MTPA), Peller Plant (1x0.6 MTPA), Steel Melting Shop {2525 T+
4215 T Induction Furnaces) with matching LRF & CCM, Rolling Mili (0.35 MTPA), Ferro alloy Plant (4x16.5 MVA), Briquene plant for
Chrome Ore (ix30 TPH), Oxygen plunt (100 TPD) and 63 M (38 MW WHRB based + 23 MW AFBC based) capacity Captive Fower Plant
by M/s. Nilochal fron and Power Limited located at Ratanpur-Kandra Village, Gamharia Block, District Saraikela-Kharsawan, Jharkhand .

Page 1 of 14
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The overall project scenario is given as below

281

%o

Existing g ; ;
- . Unit under Proposed Units Total Capacity and
Unit Unit under : i
Operation Implementation Capacity Products
N——— (1x0.6 MTPA)
en;llm.;mon ) 6,00.000 TPA 6,00,000 TPA
o Concentrated [ron Ore
Pelletization | s asoi | QEERIER
Plant o 6,00,000 TPA Pellets
TPA)
550 TPD
Spenge Tron (2x100 1800 TPD 2350 TPD Sponge Iron
gl sy (2x100 TPD, 1x350
! (3x600 TPD) TPD, 3x600 TPD)
1x350
TPD)
Sicel Melting Induction Furnaces Induction Furnaces
Shop (SMS) (2x25T+4x15T)
m;:::;ng (2x25 T+4x157T) 3.63,000 TPA
LRF & CCM Liquid Steel
(3,59,000 TPA
Billets)
- - 3,50,000 TPA
L 3,50,000 TPA Rods, Bars, Light
- Structural
(SAF) -
4x16.5MVA
1,25,000 TPA
Ferro Alloys
(35,160 TPA
Submerged Arc Ferro-Chrome
Ferro Alloy ) Fumaces (SAF) - +
Plant 4x165MVA 14,367 TPA
Ferro-Silicon
&
43,633 TPA
Ferro-Manganese
£
31,840 TPA
Silico-Manganese)
Chrome Ore -
Briquette Plant S0TPH ATRH
Oxygen Plant - 100 TPD 100 TPD Oxygen
Captive Power - 12 MW 63 MW 75 MW
Plant WHRB (38 MW WHRB Powc_r

Terms of Reference for prajeci titled *'F

o’

g sieel plant 16 Integrased Sieel Plant through inssallation of 1300 TPD
(3x600 TPD) DRI kilns along with Wﬂl Plant ﬁ:r Ironore {IXO 6 MTPA), Pellet Plant (0.6 MTPA), Steel Melting Shop (225 T +
4x]5 T Induction Furnaces) with maiching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant (4316.5 MVA), Briguette plart for
Clrome Ore (1x30 TPH), Oxygen plans (100 TPD) and 63 MW (38 MW WHRB based + 25 MW AFBC based) capacity Captive Power Flant
by M/s. Nilachal Iron and Power Limited located at Ratanpur-Kandra Village, Ganharia Block, District Saraikela-Kharsawan, sharkhand",

Page 2 of 14
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. Existing { o o der |  Proposed Units | Total Capacity aud
Gt Unit under Implementation Capacity Products
Operation
based hased + 25 MW
AFBC based)

The proposed unit is located at Ratanpur-Kandra Village, Gamharia Block, District
Saraikela-Kharsawan, Jharkhand. The geographical co-ordinates are Latitude -
22°52'39.94"N & Longitude - 86°03'55.24"E with above Mean Sea Level (AMSL): 170
m.

The proposed expansion project will be installed on the available land within the existing
plant premises, comprising of total 24.63 hectares (60.87 acres) as well on the additional
land of total 56.3 hectares (139.13 acres) adjoining the existing plant premises. No forest
land involved. Of the total arca 26.71 ha (33%) land will be used for grcen belt
development.

No national park / wildlife sanctuary / biosphere reserve / tiger reserve / elephant reserve
etc. are reported to be located in the core and buffer zone of the project. The area also does
not report to form corridor for Schedule-} fauna.

Total project cost is approx. Rs. 886 Crores. Manpowecr. to the tune of 1700 persons will
be required for the plant operations.

The targeted production capacity of the Beneficiation Plant (1x0.6 MTPA) is 6,00,000
TPA Concentrated Iron Ore, Pelletization Plant (1x0.6 MTPA) is 6.00.000 TPA Pellets,
Sponge Iron Plant (2x100 TPD, 1x350 TPD, 3x600 TPD) is 2350 TPD Sponge Iron. Stee}
Melting Shop (SMS) with matching LRF & CCM (2x23 T + 4x15 T) is 3,63.000 TPA
Liquid Steel (3,59,000 TPA Billets), Rolling Mill (3,50,000 TPA) is 3,50,000 TPA Rods,
Bars, Light Structural, Ferro Alloy Plant (Submerged Arc Furnaces (SAF)-4x16.5 MVA
is 1,25,000 TPA Ferro Alloys (35,160 TPA Ferro-Chrome +14,367 TPA Ferro Silicon
+43,633 TPA Ferro-Manganese +31,840 TPA Silico-Manganese), Chrome Ore Briquette
Plant (30 TPH) is 30 TPH Chrome Ore Briquette, Oxygen Plant (100 TPD) is 100 TPD
Oxygen, Captive Power Plant 75 MW (50 MW WIIRB based + 25 MW AFBC based) is
75 MW Power. The raw material transportation will be done through Rail and road.

The estimated power requirement of the proposed expansion project is about 121 MW.
The above power requirement for the plant is proposed to be mct from proposed 75 MW
captive power plant and rest from State grid,

. Proposed raw materials and fuel requirement for major products of the project are as

follows.

SL. ANNUAL REQUIREMENT
NG RAW MATERIALS (INTPA)
BENEFICIATION PLANT (6,00,000 TPA) B

1. | RAWIRONORE 1 9,30,000
PELLETIZATION PLANT (1X6,00,000 TPA) __

1. | IRON ORE FINES 6,00,000 B
2. | LIMESTONE 13000

3. | BENTONITE 20000

4. | COALFINES 13,000

5. | COAL 60,000

Terms of Reference for project rilled “Proposed expansion of exisiing steel plant ta Integrated Steel Plant through installation of 1800 TFD
(3x600 TPD) DRI kilns along with Beneficiation Plart for iron ore (1X0.6 MTPA), Pellet Planz (1x0.6 MTPA), Sieel Meliing Shap (2x25 T +
4315 T Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant (4x16.5 MVA), Briquette plant for
Chrome Ove (1x30 TPH), Oxygen plant (100 TPD) and 63 MW (38 MW WHRB based + 25 MW AFBC based) capacity Captive Power Plant
by Mis. Nilachal lron and Power Limited located at Ratunpie-Kandra Village, Gamharia Biock, District Saraikela- Kharsawan, Jharkhand”,
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DRI PLANT (3x600 TPD)

. [PELLET - 900,000
2. |IMPORTED COAL i B 6.12,000
3. | DOLOMITE 31,000

I
l INDUCTION FURNACES (2x25+4x157T)

1. | SPONGEIRON 2,20,000
ﬁ_ 2. | SCRAPS 55,000
3. | PIGIRON 55,000
|4 FERRO ALLOYS 2.900
| CAPTIVE POWER PLANT (25.0 MW BASED ON AFBC BOILER)
1. | IMPORTED COAL 1,50,000
2. | DOLOCHAR 1,50,000

FERRO ALLOY PLANT (4 X 16.5 MVA)

FERRO-CHROME
1. | CHROME ORE T 91,400
[~ 2. TCOKE 14,000
3. |COAL 6,330
4. | QUARTZ 700
5. | DOLOMITE 700
6. | LIME -~ 830
7. | MOLASSES 2,110
SILICO-MANGANESE
1. | MANGANESE ORE 54,130
2. | FERROMANGANESE SLAG 22,300
3. | COKE 12.740
| 4. [CoAL 12,740
5. | QUARTZ 6,370 i
FERRO SILICON o
1. [QUARTZ " 24,425
2. | MILLSCALE 6,180
3. | M.S.SCRAP 290
4. | CHARCOAL 12,930
5. | LAMCOKE 7,900
'FERRO MANGANESE N =i
1. | MANGANESE ORE ] 1,04,720
| 2. | COKE 17,450
3. | COAL 17,450
4. | DOLOMITE 1,310

12. The total requirement of make-up watcer to meet process make-up and drinking needs of
the proposed new facilities will be 3862 m3/day, to be sourced from Subarnarekha river.
Domestic wastewater will be treated in Sewage treatment plant and industrial waste water
generated will be treated in water treatment facility and reused completely.

13. The proponent has mentioned that there is no court case or violation under EIA

Termas of Reference for project tiled *Proposed expansion of existing steel plant 1o Integrated Steel Plant through insiallation of 1800 TPD
(32600 TPD) DRI kilns along with Beneficiation Plant for Iron are (1X0.6 MTP4), Pefllet Plant (1x0.6 MTPA), Steel Melring Shop (2x25 T +
4315 T Induction Furnaces} with marching LRF & CCM, Rolling Mill (0.35 MIPA), Ferro alloy Plant (4x16.5 MVA), Briquene plant for
Chrome Ore (1330 TPH). Oxvgen plant (100 TPDj and 63 AW (38 MW WHRE based + 25 MW AFBC based) capacity Capiive Pawer Flant
by M/s. Nilachol Jrom and Power Limited located at Ratanpur-Kandra Vilfage, Gambharia Block, District Saraikelo-Kharsawan, Jharkhand"”.
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Notification to the project or relat¢<28 4

14. Name of the EIA consultant: Enviro Tech East Private Limited [S.No. Gl,gt of
2 Accredited Consultant Organizations as on August, 2020].

Observations of the Committee

15. The Committee noted the following:

i
i,
1i.
iv.

Water shall be withdrawn from Subarnarekha river.

Plant site is located 13 KM away from CEPI area i.e., Saraikela Kharsawan.
Status of additional land of 56.3 Acres required for the plant is not given.
Railway facility is available nearby in Kunki and Kandla.

Recommendations of the Commitiee

16. Afier deliberations, the Commitiee recommended the project proposal for prescribing
following specific ToRs for undertaking detailed E1A and EMP study in addition to the
generic ToR enclosed at Annexure-1 read with additional ToRs at Annexure-2:

il.

iii.

Vi.
vii.

Viii.

Xi.
Xii.

Xiv.

XV.
xvi.
xvii.

XVili.
XiX.

EMP Matrix indicating EMP details, time line for implementation, Budgctary
Provisions and Monitoring Schedule along with methodology shall be furnished in
EIA report.

CPP of 25 MW using low suffur Indian coal shall be installed with CEMS
integrated with plant control for process control.

Green belt shall be developed in 40 % of the plant area.

CER amount to be spent shal be 1.5 times that of normal amount for meeting CEPI
norms.

Only surface Water shall be used. GW abstraction shall not be permitted.

100 % water consumed annually shall be recharged through water harvesting.

PM level from chimneys shall be maintained at < 30 mg/Nm? and Power plant
emission norms of SOz and NOx less than 100 Mg/Nm? shall be adhered to.

The dust collected from roads, plant floors and APCDs shall be recycled to pellet
plant.

IOBP tailings shall be dewatered and used for filling low lying areas and
construction work. No dumping shall be permitted. 100 % of solid waste generated
shall be utilized. Impervious concrete floor with shed shall be used to store chrome
slag.

100% dolo char gencrated shall be used in CPP. Dumping of dolo char is not
permitted.

Plant shall operate on ZLD.

Fourth hole extraction system shall be installed on SAF for
emission.

85-90 % hot charging shall be practiced in RM. RHF shall be used in emergency
o im nnly on 1.DO. Use of FO/Pulvenzed coal is not permitted.

Waste Recovery Plant shall be installed to recover metallics, fluxes and aggregates
from Slag.

Scheme for reduction of Green House gases shall be furnished in EIA report.

Fe Cr slag storage shall be done in covered shed having impervious floor.

All roads inside the plant shall be paved, vacuum cleaners shall be provided to
clean roads and shop floors. Water spray systems shall be included to control
fugitive dust from RM Stockpiles.

Air cooled condenscrs shall be used.

Energy conservation measures like use of VFD, Slip power recovery etc., shall be

zonirol of dust

Terms of Reference for project titled "Prog

d expansion of existing steel plar to Inlegrated Steel Plani through installation of 1800 TPD

(3x600 TPD) DRI kilns along with Bengficiation Plard for lron are (1X0.6 MTPA), Peliet Plant (130.6 MTPA), Steel Melting Shop (2x25 T+
4x15 T Irduction Furnaces) with matching LRF & CCM, Rolting Mill (0.35 MTPA), Ferro alloy Plant (4x16.5 MV4), Briquette plant for
Chrome Ore (1x30 TPH), Oxygen plant (100 TPD) and 63 MW (38 MW WHRB based + 25 MW AFBC based) capacity Capiive Power Plant
by Mis. Nilachal Jron and Power Limited located at Rmanpur-Kandra Village, Gambharia Block, Distnict Saraikelo-Kharsawan, Jharkhand ™.
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X0

adopted.

xX.  Roof Top solar system. LED lights and Solar Street lights shall be provided.

xxi.  Proposal to use nearby railway facility for the transportation of materials shall be
explored and details shall be turnished in the EIA report.

Decision of MoEF&CC

17. The undersigned is directed to inform that Ministry of Environment, Forest and Climate
Change has examined the proposal in accordance with the Environment Impact
Assessment (EIA) Notification, 2006 & further amendments thereto and afier accepting
the recommendations of the Expert Appraisal Committee (Industry-1) hereby decided to
accord above-said specific ToRs, in addition 1o the standard ToRs and Sector Specific
ToRs as enclosed at Annexure 1 read with additional ToRs at Annexure-2 for carrving out
detailed E1IA/EMP for the above project.

18. It is requested that the draft EIA Report may be prepared in accordance with the above
mentioned specific ToRs and enclosed generic ToRs and additional ToRs and thereafier
further necessary action including conduct of public consultation may be taken for
obtaining Environment Clearance in accordance with the procedure prescribed under the
EIA Notitication, 2006 as amended.

19. The ToRs arc valid for a period of four vears from today i.e.. 06/10/2020 and will expire
on 03/10/2024 as per the Ministry’s Notification S.0. 751 (E) dated 17/02/2020.

20. This issues with the approval of the Competent Authority.

(A.K. Agrawal)
Director

v 1o: -
Scuetar)'__ Department of Envirenment. Government of Jharkhand, Secretariat. Ranchi.
Deputy Director General of Forests (C). Ministry of Environment and Forest. Regional
Office (ECZ). Bungalow No. A-2. Shyamali Celeny. Ranchi-834002.
Chairman, Central Pollution Contrel Board, Parivesh Bhawan. CBD-cum-Office Complex.
F.ast Arjun Nagar, Delhi-110032.
4. Chairman, Jharkhand State Pollution Control Board. T.A. Division Building (Ground
Floor). HEC Campus, P.O. Dhurwa, Ranchi - 834004, Jharkhand.
Member Secretary, Central Ground Water Authority, West Block —II. Wing -3. Sector 1.
R.K.Puram, New Delhi — 110086.
6. District Collector, Saraikela-Kharsawan District, Jharkhand.
Guard File / Record File / Monitoring File. =
MoEF&CC Website. {oo

{A.K. Agra:;;l]
Director

LS‘

fud bt

L

[
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Terms of Reference for project iuled " Proposed expunsion of existing sieel plant to lnregrused Sieel Piant through insrallation of 1860 TFD
£3x600 TPy DRI kilns along with Beneficiation Plant for Iron ore (1X0.6 MTPA;, Pellet Flom (150 6 MTPA), Steel Melting Shop (2x25 T +
4313 T Induction Furnaces/ with matching LRF & CCM, Rolling Mill (0.35 MTPA). Fervo eiluy Plant 16,5 MV4). Briguene piant Jor
Chrome Ore ¢ 1x3% TPH), Oxygen plans (100 TPD; and 63 MW 128 MW W HRB hased - 25 MW AFAC based) capacity Capinee Power Plant
by Ais. Nilachal iron and Power Limited located at Ratanpur-Keandra Villoge, Gumharia Block, Liismicr Saraikela- Kharsawan, Sharkhand "
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ANNEXURE -1

GENERIC TERMS OF REFERENCE (ToR) IN RESPECT OF INDUSTRY SECTOR

)i Executive Summary
2. Introduction

I
1i.
.

Details of the EIA Consuhlant including NABET accrediiation
Information about the project proponent
Importance and benefits of the project

3. Project Description

1.
.
iii.

iv.

vi.

Vil

Viil.

IX.

X1.

Cost of praject and time of completion.

Products with capacities for the proposed project.

If expansion project. details of existing products with capacities and whether

adequate land is available for expansion. reference of earlier EC if any.

List of raw materials required and their source along with mode of

transportation.

Other chemicals and materials required with quantities and storage capacities

Details of Emission. effluents. hazardous waste generation and their

management. '

Requirement of water. power. with source ol supply. status of approval. water

balance diagram. man-power requirement (regular and contract)

The project proponent shall furnish the requisite documents from the competent

authority in support of drawl of ground water and surface water and supply of

electricity. '

Process description along with major equipment and machineries. process flow

sheet (Quantitative) from raw matcrial 1o products to be provided.

Hazard identification and details of proposed salety svsiems.

Expansion/modemization proposals:

a. Copy of all the Environmental Clearance(s) including Amendments
thereto obtained for the project from MoEF&CC/SEIAA shall be
attached as an Annexure. A certified copy of the latest Monitoring
Report of the Regional Office of the Ministry of Environment. Forest
and Climate Change as per circular dated 30" May, 2012 on the status
of compliance of conditions stipulated in all the existing environmental
clearances including Amendments shall be provided. In addition. status
of compliance of Conscnt 1o Operate for the ongoing ‘existing opcration
of the project from SPCB/PCC shall be attached with the EIA-EMP
report.

b. In case the existing project has not obtained environmental clearance.
reasons for not taking EC under the provisions of the EIA Notification
1994 and/or EIA Notification 20006 shall be provided. Copies of Consent
to Establish/No Objection Certificate and Consent to Operate (in case of
units operating prior to EIA Notification 2006. CTE and CTO of FY
2005-2006) obtained from the SPCB shall be submitted. Further.
comphance report 10 the conditions of consents from the SPCB shall be
submitted.

4, Site Details

Location of the project site covering village. Taluka/Tehsil, District and State,
Justification for selecting the site. whether other sites were considered.

A 1toposheet of the study area of radius of 10km and site location on
1:50.000/1:25.000 scale on an A3/A2 sheet. (including all eco-sensitive areas
and environmentally sensitive places)

Co-ordinates (lat-long) of all four corners of the site.

Google map-Earth downloaded of the project site.

Terins of Reference for project tiled “Proposed expansion of existmg steel pian: 1o Inwgrared Steel Plant through installation of 1800 TPD
(3x600 TPD) DRI kilns along with Beneficiation Plam for Iron ore (1.X0.6 MTPA). Pellet Plant (1x0.6 MIPA). Steel Melting Shop (3x23T 1
%15 T Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA). Fervo alfoy Plan (4x16.5 M1'4). Briguette plant for
Chrame Ore (1x30 TPH). Oxvgen plam (100 TPD) and 63 MW (38 MY WHRE hased * 23 MWW AFBC based) capacity Captive Power Plant
by Mis Nilachal Iron and Power Limited locared at Ratanpur-Kandra Village Gambar Block. District Suratkela-Kharsenvan, Tharshand
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V. Lavout maps indicating existing unit as well as proposed unit indicating storage
area. plant area. greenbelt area. utilities etc. If located within an Industrial
area/Estate/Complex. lavout of Indusirial Area indicating location of unit within
the Industrial area/Estate.

Vi Photographs of the proposed and existing (if applicable) plant site. If existing.
show photographs of plantation/greenbelt. in particular.
vik i.and use break-up of total land of the project site (identified and acquired).

government/private - agricultural. forest, wasteland. water bodies, settlements,
etc shall be included. (not required for industrial area)

viii. A list of major industries with name and type within study area (10km radius)
shall be incorporated. Land use details of the study arca

ix. Geological features and Geo-hydrological status of the study area shall be
included.
X Details of Drainage of the project upto Skm radius of study area. If the site is

within 1 km radius of any major river. peak and lean season river discharge as
well as flood occurrence frequency based on peak rainfall data of the past 30
vears. Details of Flood Level of the project site and maximum Flood Level of
the river shall also be provided. (mega green field projects)

xi. Status of acquisition of land. If acquisition is not complete. stage of the
acquisition process and expected time of complete possession of the land.

xii.  R&R details in respect of land in line with state Government policy

N, Forest and wildlife related issues (if applicable):

i Permission and approval for the use of forest land (forestry clearance). if any.
and recommendations of the State Forest Department. (if applicable).

1. Land use map based on High resolution satellite imagery (GPS) of the proposed
site delineating the forestland (in case of projects involving forest land more
than 41 ha).

. Status of Application submitted for obtaining the stage | forestry clearance
along with latest status shall be submitted.
iv. The projects to be located within 10 km of the National Parks. Sanctuaries.

Biosphere Reserves. Migratory Corridors of Wild Animals. the project
proponcnt shall submit the map duly authenticated by Chicf Wildlife Warden
showing these features vis-a-vis the project location and the recommendations
or comments of the Chief Wildlife Warden-thereon. ,

V. Wildlife Conservation Plan duly authenticated by the Chief Wildlite Warden of
the State Government for conservation of Schedule I fauna. if any exists in the
study area.

Vi Copy of application submitted for clearance under the Wildlife (Protection) Act.
1972. to the Standing Committec of the National Board for Wildlife.

6. Environmental Status

i Determination of atmospheric inversion level at the project site and site-specific
micro-meteorological data using temperature, relative humidity. hourly wind
speed and direction and rainfall.

ii. AAQ data (except monsoon) at § locations for PMjo. PM2s. SO2. NOx. CO and
other parameters relevant 1o the project shall be collected. The monitoring
stations shall be based CPCB guidelines and take into account the pre-dominant
wind direction. population zone and sensitive receptors including reserved
forests.

Terms aof Reference for project ntled * Proposed expansion of existing steel plant 10 integrated Steel Plam through msialionon of 1800 TPD
(3x600 TPDy DRI kilns afong with Beneficionon Plant far Iron ore (1X0.6 \MTPA). Pellet Plant (1x0.6 MTP.A). Steel Meltng Shop (2x23 7
1x15 T Induction Furnaces) with maiching 1LRF & CCM. Rollmg il (0 35 MTPA). Ferro alloy Plani (#x16.5 M1'1). Briquene plant for
Chrome Ore (1x30 TPH). Oxvgen plant (100 TPD) and 63 AV (38 MW WIRB based + 23 MW AFBC based) capaciny Captive Power 'lant
by Ms. Nilachal Iron and Power Limited located at Rasanpur-Kandra Village. Gamburia Block. District Saraikelu-Kharsawan. Jharkhand”
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Vi
vil.

viil,

XI.

Raw data of alt AAQ megeﬁnﬁ 12 weeks of all stations as per fn%ﬁ%

given in the NAQQM Notification of Nov. 2009 along with — min.. max..
average and 98% values for each of the AAQ parameters from data of all AAQ
stations should be provided as an annexure 1o the EIA Report.

Surface water quality of nearby River (60m upstream and downstream) and
other surface drains at eight locations as per CPCB/MoEF&CC guidelines.
Whether the site falls near to polluted stretch of river identified by the
CPCB/MoEF&CC.

Ground water monitoring at minimum at 8 locations shall be included.

Noise levels monitoring at 8 Jocations within the study area.

Soil Characteristic as per CPCB guidclines.

Traffic study of the area. type of vehicles. frequency of vehicles for
transportation of materials, additional traffic due to proposed project, parking
arrangement etc.

Detailed description of flora and [auna (terrestrial and aquatic) existing in the
sludy area shall be given with special reference to rare, endemic and endangered
species. If Schedule-] fauna are found within the study area, a Wildlife
Conservation Plan shall be prepared and furnished.

Socio-economic status of the study area.

. lmpact Assessment and Environment Management Plan

vl
Vil

viii.

Assessment of ground level concentration of pollutants from the stack emission
based on site-specific meteorological features. In case the project is located on
a hilly terrain. the AQIP Modelling shall be done using inputs of the specific
terrain characteristics for determining the potential impacts of the project on the
AAQ. Cumulative impact of all sources of emissions (including transportation)
on the AAQ of the area shall be well assessed. Details of the model used and
the input data used for modelling shall also be provided. The air quality contours
shall be plotted on a location map showing the location of project site. habitation
nearby. sensitive receptors. it any.

Water Quality modelling — in case. if the effluent is proposed o be discharged
in to the local drain. then Water Quality Modelling study should be conducted
for the drain water taking into consideration the upstream and downstream
quality of watcr of the drain.

Impact of the transport of the raw materiais and end products on the surrounding
environment shall be assessed and provided. In this regard. options for transport
of raw materials and finished products and wastes (large quantities) by rail or
rail-cum road transport or conveyor-cum-rail transport shall be examined.

A note on treatment of wastewater from different plant operations, extent
recycled and reused for different purposes shall be included. Complete scheme
of effluent treatment. Characteristics of untreated and treated effluent to meel
the prescribed standards of discharge under E(P) Rules. _
Details of stack emission and action plan for control of emissions to meet
standards.

Measures for fugitive emission control

Details of hazardous waste generation and their storage. utilization and disposal.
Copies of MOU regarding utilization of solid and hazardous waste shall also be
included. EMP shall include the concept of waste-minimization.
recycle/reuse/recover techniques, Energy conservation. and natural resource
conservation.

Proper utilization of fly ash shall be ensured as per Fly Ash Nouﬁcallon 2009.

A detailed plan of action shall be provided.

Terms of Reference for project titled “Proposed expansion of existing steel plant 1o Integrated Steel Plani through installanon of 1800 TPD
(3x600 TPD) DRI kelns edenrg with Beneficianion Plant for Iron ore (1.X0.6 MTP4). Pellet Plant (1x0.6 MTPA). Steel Meltmg Shop (2x23 T 1
15 T Induction Furnaces) with matchimg LRI & CCM. Rolling Mill (0 35 MTPA). Ferro alloy Plant (4x16.5 M1'4). Briguete plani for
Chrome Ore (1530 TPH). Oxvgen plamt (100 TPD) and 63 MW (38 MW WIIRB based + 25 MW AFBC hased) capacin Captive Power Plant
by Mis Nilachal Iror and Pover Limited located ot Ratanpur-Kandra Village. Gamharia Block, District Saraikela-Kharsavan, Jharkhand
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9.

10.

11,

Xi.

Xili.

Xiii.

289 X4

Action plan for the green belt development plan in 33 % area i.e. land with not
less than 1.500 trees per ha. Giving details of species. width of plantation.
planning schedule etc. shall be included. The green belt shall be around the
project boundary and a scheme for greening of the roads used for the project
shall also be incorporated.

Action plan for rainwater harvesting measures at plant site shall be submitted 10
harvest rainwater from the roof tops and storm water drains to recharge the
ground water and also 1o use for the various activities at the project site to
conserve fresh water and reduce the water requirement from other sources.
Total capital cost and recurring cost/annum for environmental poltution control
measures shall be included.

Action plan for post-project environmental monitoring shall be submitted.
Onsite and Offsite Disaster (natural and Man-made) Preparedness and
Emergency Management Plan including Risk Assessment and damage control.

Disaster management plan should be linked with District Disaster Management
Plan.

Ot.:.upatmnal health

1.

Wi,

Details of existing Occupational & Safety Hazards. What are the exposure
levels of above mentioned hazards and whether they are within Permissible
Exposure level (PEL). 1f these are not within PEL, what mcasures the company
has adopted to keep them within PEL so that health of the workers can be
preserved.

Details of exposurc specific health status evaluation of worker. 1t the workers’
health is being evalvated by pre-designed format, chest x rays. Audiometry.
Spirometry, Vision testing (Far & Near vision. colour vision and any other
ocular defect) ECG. during pre-placement and periodical examinations give the
details of the same. Details regarding last month analysed data of
abovementioned parameters as per age, sex. duration of exposure and
department wise.

Annual report of health status of workers with special reference to Occupational
Health and Safety.

Plan and fund allocation to ensure the occupational health & safety of all
contract and casual workers.

Corpmate Environment Policy

Does the company have a well laid down Environment Policy approved by its
Board of Directors? If so. it may be detailed in the EIA report.

Does the Environment Policy prescribe for standard operating process /
procedures to bring into focus any infringement / deviation / violation of the
environmental or forest norms / conditions? If so. it may be detailed in the EIA.
What is the hierarchical system or Administrative order of the company to deal
with the environmental issues and for ensuring compliance with the
environmental clearance conditions? Details of this system may be given.
Does the company have system of reporting of non-compliances / violations of
environmental norms to the Board of Directors of the company and / or
shareholders or stakeholders at large? This reporting mechanism shall be
detailed in the EIA report

Details regarding infrastructure facilities such as sanitation, fuel. restroom etc. 10 be
provided to the labour force during construction as well as to the casual workers
including truck drivers during operation phase.
Corporate Environment Responsibility (CER)

Terms of Reference for project titled “Proposed expansion of existing sieel plant to Integrated Sieel Plani through msiallaion of 1800 TPD
(35600 TP DRI kiins along wih Beneficiatton Plunt for lron ore (1X0.6 \TPA), Pellet Plant (1x0.6 MTPA). Steel Melung Shop 12x25 T -
ax13 T Induction Furnaces) with maiching LRF & CCM, Rolling Mill (0.35 MTPA). Ferro alloy Plamt (4x16.5 M1'4). Brigueue plant for
Chrome Ore (1x30 TP1). Oxygen plant (100 TPD) and 63 MW (33 \IW WHRB based + 25 MW AFBC based) capaciy Capive Power Plant
by M's. Niluchal fron and Power Limited located at Ratanpur-Kandra Village. Gamharra Black. Disirict Saraikela- Kharsawan, Jharkhand ™.
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W To address the Public HcZgQuQ an amount as specified under Ministrv’s

Office Memorandum vide F.No. 22-65/2017-1A.H1 dated 1st May 2018
amounting to Rs. ... crores, shall be earmarked by the
project proponent, towards Corporate Environment Responsibility (CER).
Distinct CER projects shall be carved out based on the local public hearing
issues. Project estimate shall be prepared based on PWD schedule of rates for
each distinct Item and schedule for time bound action plan shall be prepared.
These CER projects as indicated by the project proponent shall be implemented
along with the main project. Implementation of such proeram shall be ensured
by constitsting a Committee comprising of the project proponent.
representatives of village Panchayat & District Administration. Action taken
report in this regard shall be submitted to the Ministry's Regional Office. No
free distribution/donations and or free camps shall be included in the above CER
budget

12, Any litigation pending against the project and/or any direction/order passed by any Court
of Law against the project, if so. details thereof shalt also be included. las the unil
received any notice under the Section 5 of Environment (Protection) Act, 1986 or
relevant Sections of Air and Water Acts? If so. details thercof and compliance/ATR 10
the notice(s) and present status of the case.

13. A tabular chart with index for point wise compliance of above ToRs.

14.  The ToRs prescribed shall be valid for a period of three vears for submission of the E1A-
EMP reports along with Public Hearing Proceedings (wherever stipulated).

‘The following general points shall be noted:

1. All documents shall be properly indexed. page numbered.
1i.  Period/date of data collection shall be clearly indicated.

iii.  Authenticated Enghsh translation of all material in Regional languages shall be
provided.

iv.  The letter/application for environmental clearance shall quote the MOEF&CC file No.
and also attach a copy of the letter.

v.  The copy of the letter received from the Ministry shall be also attached as an annexure
to the final EIA-EMP Report.

vi.  The index of the final EIA-EMP report must indicate the specific chapter and page no.
of the EIA-EMP Report

vit.  While preparing the EIA report, the instructions for the proponents and instructions for
the consultants issued by MOEF&CC vide O.M. No. J-11013/41/2006-1A.11 (1) dated
4™ August. 2009, which are available on the website of this Ministry shall also be
followed.

viii.  The consultants involved in the preparation of EIA-EMP report after accreditation with
Quality Council of India (QCI)/National Accreditation Board of Education and
Training (NABET) would need to include a certificate in this regard in the EIA-EMP
reports prepared by them and data provided by other organization/Laboratories
including their status of approvals etc. Name of the Consultant and the Accreditation
details shall be posted on the EIA-EMP Report as well as on the cover of the Hard Copy
of the Presentation material for EC presentation.

ix.  ToRs’ prescribed by the Expert Appraisal Committee (Industry) shall be considered for
preparation of EIA-EMP report for the project in addition to all the relevant information
as per the ‘Generic Structure of EIA" given in Appendix 11l and 111A in the EIA
Notification, 2006. Where the documents provided are in a language other than English.
an English translation shall be provided. The draft EIA-EMP report shall be

Terms of Reference for project titled * Propused expansion of uxisting steel plant 1o Integrated Sieel Plant through mstallation of 1800 TPD
(3x600 TPD) DRI kilns afong with Beneficianion Plant for Iron are (1.X0.6 MTPA). Peliet Plant (1x0.6 MTPA). Steel Meltng Shop (2x23 T
Ax15 T Induction Furnaces) with maiching LRF & CCM, Rolling Mill (0.35 MTPA). Ferro alloy Plant (4x16.3 MVA). Briquete plant for
Chrome Ore (1x30 TPH), Oxygen plant (100 TPD) and 63 M1V (38 MW WHRB based * 25 MW AFB( hased) capacity Capive Power Plant
by M:s. Nilachal Iron and Power Limited located ar Renangmr-Kandra Village, Gamiharia Block. District Sarakela-Kharsewan. Sharkhand
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submitted to the State Pollution Control Board of the concerned State for conduct
of Public Hearing. The SPCB shall conduct the Public Hearing/public
consunltation, district-wise, as per the provisions of EIA notification, 2006. The
Public Hearing shall be chaired by an Officer not below the rank of Additional
District Magistrate. The issues raised in the Public Hearing and during the
consultation process and the commitments made by the project proponent on the same
shall be included separately in EIA-EMP Report in a separate chapter and sumimarised
in a tabular chart with financial budget (capital and revenue) along with time-schedule
of implementation for complying with the commitments made. The final EIA report
shall be submitted to the Ministry for obtaining environmental clearance.

hRkFhkhnkk

Terms of Reference for project titled " Proposed expunsion of existng steel plani 1o Integrated Steel Plant through msiallation of 1800 TPD
(3x600 TPD) DRI kilns along with Beneficiation Plant for lron ore (1.X0.6 MTPA). Pellet Plamt (1x0.6 MITP4). Steel Meltng Shop (2x25 T
4x15 T Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA). Ferro allov Plam (4x16.5 M1V4). Briguente plam for
Chrame Ore (1x30 TPH). Oxvgen plam (100 TPD) and 63 AWV (38 ANV WHRB based - 25 MW AFBC bhased) capaciy Captive Power Plant
by M's. Nlachal Iron and Power Limited located at Rowmpur-Kandra Village. Gambario Block, Disincr Saraikela-Kharsawan, Jharkhand ™
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ADDITIONAL ToRs FOR 2
INTEGRATED STEEL PLANT

ANNEXURE-2

1. Ironore/coal linkage documents along with the status of environmental clearance of iron
ore and coal mines
2. Quantum of production of coal and iron ore from coal & iron ore mines and the projects

they cater to. Mode of transportation to the plant and its impact

3. For Large ISPs. a 3-D view i.e. DEM (Digital Elevation Mode)) for the area in 10 km
radius from the proposal site. MRL details of project site and RL of nearby sources of
water shall be indicated.

4. Recent land-use map based on satellite imagery. High-resolution satellite image data
having Im-5m spatial resolution like quickbird, Ikonos, IRS P-6 pan sharpened etc. for
the 10 Km radius area from proposed site. The same shall be used for land used/land-
cover mapping of the area.

5. PM (PMjo and P:5) present in the ambient air must be analysed for source analysis —
natural dust/RSPM generated from plant operations (trace elements) of PMig to be
carried over.

6. Al stock piles will have 10 be on top of a stable liner to avoid leaching of materials to
around water.

7. Plan for the implementation of the recommendations made for the steel plants in the
CREP guidelines.

8.  Plan for slag utilization

9. Plan for utilization of energy in off gases (coke oven. blast furnace)

10.  System of coke quenching adopted with justification.

t1.  Trace metals Mercury. arsenic and fluoride emissions in the raw material.

12, Trace metals in waste material especially slag.

13.  Trace metals in water

14, Details of proposed layout clearly demarcating various units within the plant.

13.  Complete process flow diagram describing each unit. its processes and operations. along
with material and energy inputs and outputs (material and energyv balance).

16.  Details on design and manufacturing process for all the units.

17.  Details on environmentally sound technologies for recycling of hazardous matcrials. as
per CPCB. Guidelines. may be mentioned in case ol handling scrap and other recycled

. matenials.

18.  Details on requirement of energy and water along with its source and authorization from
the concerned department. Location of water intake and outfall points (with coordinates).

19.  Details on toxic metal content in the waste material and its composition and end use
(particularly of slag).

20.  Details on toxic content (TCLP). composition and cnd usc of slag.

e sofek

Terms of Reference for project titled ~Proposed vxpansion of existing steel plant to Inwegrated Steel Plant through mstallation of 1800 TPD
(3x600 TPD) DRI kilns along with Beneficiation Plant for iron ore (1X0 6 \TPA). Pellet Plant (1x0.6 MTPA). Steel Meltng Shop (2x23 T
4x15 T Induction Furnaces) with matching LRF & CCM, Rolling Ml (0.35 MTPA). Ferro alloy Plam (4x16.5 MI'4). Briguette plant for
Chrome Ove {1x30 TPH). Oxygen plant (100 TPD) and 63 MW (38 MW WHRR based = 23 MW A1BC based) capaciny Captive Pover Plant
by AUs, Nitachal Tron and Power Limued located at Ratanpur-Kandra Vidlage. Gambaria Block, District Saraikela-Kharsawan, Jharkhand ™
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Executive Summary 13%
Executive summary of the report in about 8-10 pages incorporating the following:
i Project name and location (Village. Dist. State. Industrial Estate (if applicable)
i Producis and capacities. If expansion proposal. then existing products with
capacities and reference to earlier EC.
iii. Requirement of land. raw material. water. power, fuel. with source of supply
(Quantitative)
iv. Process description in brief. specifically indicating the gaseous emission. liquid
effluent and solid and hazardous wastes. Materials balance shall be presented.
v. Measures for mitigating the impact on the environment and mode of discharge or
disposal.
vi. Capital cost of the project, estimated time of completion
vii. Site selected for the project — Nature of land — Agricultural (single/double crop),

barren. Govt/private land. status of is acquisition. nearby (in 2-3 km.) water body.
population. with in 10km other industries. forest. eco-sensitive zones, accessibility,
(note — in case of industrial estate this information mav not be necessary)

viii. Baseline environmental data — air quality. surface and ground water quality, soil
characteristic. flora and fauna. socio-economic condition of the nearby population
ix. ldentification of hazards in handhng. processing and storage of hazardous material
and safety system provided to mitigate the risk.
% Likely impact of the project on air. water. land. flora-faura and nearby population
xi. Emergency preparedness plan in case of natural or.in plant emergencies
xi. Issues raised during public hearing (if applicable) and response given
xiii. CSR plan with proposed expenditure.
Xiv. Occupational Health Measures
xv. Post project monitoring plan
*EkERFFH

Terms of Reference for projeet tiled “Proposed expansion of existing steel piont 1o Imegrated Sieed Plant thraugh msiallanon of 1800 TPD
(33600 TPD) DRI kilns along wuh Beneficration Plam for Iron ore (1X0.6 MTPA). Pellet Plamt (1x0.6 MITPA), Steel Neling Shop (2x25T -
4x15 T Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA). Ferro allov Plant (4x16.5 MU4). Briguene plant for
Chrome Ore (1x30 TPH). Oxygen plant {100 TPD) and 63 ANV (38 MW WHRB based 23 MW AFBC hased) capacite Captive Power Plant
by M's. Niluchal tron and Pever Limited located at Ratanpur-Kandra Uillage. Gamiharia Block. District Sarakela- K sevvan. Jhakhand ™
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JHARKHAND STATE POLLUTION CONTROL BOARD
C Campus, Dhurwa, Ranchi- 834004

;;r‘rt-v—g

W T.A. Division Building (Ground Fooor) HE -
ey Phone Nu:- 2400852, 2400851, Fax Noz- 2400830 L esjo)ret

sy
Wer N tOPIEOINR Sah] .‘rf.'r'/é - %125
From,
Y K Das
Member Secrctlary

Sri A K Agrawal
Dizector
Ministey of Enviromnent. Forests and Climate Change
Impact Assessment Division. Govl. of India
Indra Parvavaran Bhawan, Vayu Wing, Jrd Floor, Aliganj,
Jur Bagh Road, New Deihi- 110 003
Sub:  Proposed expansion of existing steel plant to Integrated Steel Plant through installation of

LS00 TP (32600 TPD) DRI Kilns alonp with Beneficiation Plant for Tron ore (130.6 MTPA),
Petlet Plant (1x0.6 MTPA), Steel Melting Shop (2x257T = 4x 15T Induction Furnaces) with
matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant (4x16.5 MVA), Briquette
plant for Chrome Ore (1x30 TPH), Oxygen plant (100 TPD) and 82 MW (57 MW WHRB
based + 25 MW AFBC based) capacity Captive Power Plant by Ms Nilachal Iron and Power
Limited loeated at Ratanpur-Kandra Village, Gamharia Block, District Saraikela-Kharsawan,

Jharkhand - Regardine.
Rel: TOR issued vide MoEF&CC. New Delhi vide Ref, J-1101 1662/ 2008-1A11(1) dated 06.0%.2020;
SEL
With reference to above this is to inform vou that the public hearing of the project was corducted on 27.09.2021

nahip of Sri Subodh Kumar, ADC in association wih Sri ML Jha, AS.O, of Head Oitice, 1SPC

Sri itendra Prassad, Regional Cfficer. Regionat (Mee, ISPC Board. Iamsshedpur,

angder the Cha

Soand. Ranch o
it minutes ol the public hearing with soft copy. copy of arttendance sheel, question and answer sheet. paper
catting and copy ol complain received from Adivasi - Meolwasi Bhoomi Raksha Samiti, Gamhoarin Serailcla
Kharsawan and Smt. Geeta Koda, M.P. are enclosed herewith for considering environmental cleamnce under EIA
Notification 2006 o the basis of its merit. !

Lnecl- AZA Yours faithfully,
e
U Sds
(Y. K, Das)
/‘ ‘; 3 'L_S Member Secretary
Memo No Ranchi, Dated:.. 7 'j}! a‘)lt 7

Copy t'omarded to: n\ddnonal Chtc!’ﬁctn.tan Depaniment of Forest, Envirenment and Climate Change, Govt. of
tharkhand  Nepal House, Ranchi ¢ Member Secretary, MoEF & CC. Govt. of India, Regional. Oﬂ'ce erchr-
Bunglow No, A/Z, Shyamali Coiomf Ranchi- 834 0027 Sri Deep Chand Lamba, Dlrcclur Mis Nllm.!n! fron&
Power Limited, Vill--Ratanpur, Kandra Chandil Road, Dist- Seraikela Kharsawan f.lharklmnd} 833 20 jor
mformation & necessary action.

Rf:l‘f"}:oc;;.“_’fé _l’i“"_i_“lﬂ‘r‘ijﬁ.é
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ANNEXURE - R-6

Plantation in the Proximity of Water Tank
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Plantation in the Proximity Rolling Mill




ANNE&IlﬁQE R-7







Sl e $i

i b

B e e A o T e ¢ =




318




Ly

ANNEXURE R-8

i

|
1
-

I

SN




320
= S
ANNEXURE R-9

‘ ' v AL O ‘rJ : 1440 v "
¢ e AN N S N R T N e T TR S IR S D

Ref: HR/NIPL/LOLADMIN/0352

Mr. Balwant Kumar

House No. 21, Girish Vidva Ratna Lane,

Dist.-Kolkata, {West Bengal), Pin=-700009 Date: 17.10.2022

Sub: Letter of Intent
Mr. Balwant Kumar

This has reference to the interview you had with us and the discussion held thereafter. We are pleased to
offer you the position of "Manager - Environment” in our organization on the terms mutually discussed
and agreed. You are requested to make yourself available to join with us on10™ November, 2022 at
Nilachal lron & Power Limited. Kolkata/ Jamshedpur.

The appointment letter will be issued to you after your Joining.
You are also advised to furnish us the following documents at the time of your joining:

1. Photocopy of age proof certificate.

2. Photocopy of bleod group certificate.

3. Medical fitness certificates from Govt. registered doctor.

4. Photocopy of certificates in support of your Qualifications {academic and prof.)
5. Photocopy of all proof of working experience certificate

6. Two capies of passport size photograph
7

R

9.

1

Residential address proof.
Resume in details.
0. Resignation Acceptance copy (Last Employer)

. Last month Pay Slip

Please confirm your acceptance by returning the duplicate copy of this letter duly signed.

With Lest wishes

o1l Ar
53;;» Mukheryple =
HR & Admin - Head Corpoefuate

! have read and understood the above terms and conditions of my Letter of Intent Ref:
HR/NIPL/LOI/ADMIN/0352 dated 17.10.2022 and have signed every page of the second copy of the
aforesaid Letter of Intent as a token of acceptance the terms and conditions.

2 4 /Jhl wrrd Y
Place:- 4"“‘“&{

Date:- Signature
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SURT BT ST, RIS AT—EATal
(forem Qo wian)

(Email 1D- dposki785@gmail.com)

Sr. G.M (H.R),

Nilanchal Iron & Power Limited,
Ratanpur, Kandra-Chandil Road,
Seraikella-Kharsawan,
Jharkhand 832402,

s
RIT, ﬁwe;]rmjwﬂ-r
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g o |
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ANNEXURE R-11

General Workshop and Training Inside Plant
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i NCT OF DELHI COURT FEE

DLCT 12061 48L2230K
12-DEC-2082 % a

L s

LA
BEFORE THE NAnT;ON.;\L GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI
0.A. NO. 426 OF 2022

XY

IN THE MATTER OF:

Dasai Munda & Ors. Applicant
Versus
State of Jharkhand & Ors. Respondents

I, Sanjoy Ghosh, S/o0 Sri Santosh Kumar Ghosh aged about 58 years R/o 1A/ 12, S.C.
Path, City Center, Durgapur, Barddhaman City Centre, West Bengal- 713216,
presently at Jharkhand the above named Respondent No. 6 do hereby appoint.

NIYATI PATWARDHAN, ASHIM SHRIDHAR, ASHOK KUMAR
D/2571/2017, D/2201/2011, D1273/2021
B-4/ 227, GROUND FLOOR, SAFDARJUNG ENCLAVE
NEW DELHI- 110029
MOB. 9971547353

Advocate(s), to be my/ our true and lawful attorney (s), in the matter noted above, to
do all the following acts, deeds and things, or any of them, (jointly and severally) and
also ratify anything already done on our behalf that is to say: -

1. To sign, verify and present and send notices, replies rejoinders, pleadings, appeals,
cross-objections or petitions for execution, review, revision, other petitions or
affidavit or other documents as shall be deemed necessary or advisable for the
prosecution of the case or in relation thereto in all its stages.

2. To appear, act, and plead in the above-mentioned case in any court or tribunal etc,
in which the same be heard or tried in the 1st instance or in appeal or review or
revision or execution or in any other stage of its progress until its final decision.

3. To withdraw or compromise the said case or submit to arbitration any differences
or disputes that may arise to or in any manner relating to the said case.

4. To receive documents, papers, records, orders etc. and to do all other acts all
things, which may be necessary or proper to be done for the progress and in all
course of the prosecution of the said case.

5. To employ any other legal practitioner, advocate or consultant authorizing him to
exercise the power and authority hereby conferred on the Advocate (s) whenever
he/they may think fit to do so.

6. And 1/We hereby agree that whatever the Advocate (s) or his/ there substitute shall
do in the premises shall be binding on me in all intents and purposes just as if it
would have been done by me. And [/We hereby agree not to hold the Advocate (s) or
his/their substitute responsible for the said case in consequence of his absence
from the court when the said case is called up for hearing. And I/We hereby agree
that in the event of the whole or any part of the free agreed by me/ us to be paid to
the Advocate (s) remaining unpaid he/they shall be entitled to withdraw from the
prosecution of the said case, or not to appear until the same is paid. In witness
whereof I/We hereunto set my/our hand to these presents the contents of which
have been explained to and understood by me/us.

Date: @22+ 2022

Advocate (s) )ﬂ}\y N p }}}\({ Client
fiore = \\y}»' - oy




12/14/22, 2:55 PM Gmail - SERVICE: OBQﬁDasai Mundai & Ors vs State of Jharkhand & Ors.

X

Nﬂ Gmail Ashim Shridhar <chamberashimshridhar@gmail.com>

SERVICE: 0.A. 426 of 2022; Dasai Mundai & Ors vs State of Jharkhand & Ors.

1 message

Ashim Shridhar <chamberashimshridhar@gmail.com> Wed, Dec 14, 2022 at 2:55 PM
To: ranchijspcb@gmail.com
Bcce: ashim <ashim_shridhar@hotmail.com>

Sir

Attached herewith is a copy of the reply to the O.A. 426 of 2022 and reply to the inspection report filed by the NGT
inspection committee, on behalf of Nilachal Iron and Power Ltd.

Regards
4 Dasai Munda- reply to OA.pdf

# Dasai Mundareply to inspection report.pdf

Ashim Shridbur

Advocate

Chamber of Ashim Shridhar

B-4/227, Satdarjung Enclave, New Delhi- 110029

M: +91-99715 47353 | Emzil: ashim_shridhar@hotmail.com

IMPORTANT NOTICE

This e-mail. including any attachments. contains information which is confidential and/or privileged. It you are not the intended recipient,
please notify the sender immediately and destroy this e-mail without taking any copies or showing it to anyone. Unauthorised use of this e-
mail is prohibited. The sender takes no responsibility for misdirection. corruption or unauthorised use of e-mail communications. or for any
damage that may be caused as a result of transmitting or receiving an e-mail communication.

https:i/mail.google.com/mail/u/0/?ik=f6349fa7c5&view=pt&search=all&permthid=thread-a%3Ar8217559118799459751 &simpl=msg-a%3Ar821921... 11
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
O.A.NO. 426 OF 2022
IN THE MATTER OF: |
Dasai Munda & Ors. ... Applicants
Veréus
State of Jharkhand & Ors. Respondents
INDEX
S.NO. PARTICULARS PAGE NO
1. ADDITIONAL AFFIDAVIT BRINGING
ON RECORD - SUBSEQUENT
DEVELOPMENTS - REGARDING

EXPANSION OF EXISTING STEEL
PLANT TO INTEGRATED STEEL PLANT | 1— 4

2 ANNEXURE AF-1

COPY OF THE RELEVANT MINUTES OF
MEETING DATED 10.06.2023 FOR THE
35™ EXPERT APPRAISAL COMMITTEE
MEETING- INDUSTRIAL ~PROJECTS | o _ l '
HELD ON 06.06.2023 6

3. | PROOF OF SERVICE 9

\
ASHIM SHRIDHAR &
NIYATI PATWARDHAN
ADVOCATES FOR RESPONDENT NO. 6
B-4/ 227 SAFDARJUNG ENCLAVE
: NEW DELHI- 110029
MOBILE - +91-9971547353

) E-Mail- chamberashimshridhar@gmail.com
Place: NEwW DELHI :

Dated: 18 [67]2023
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BEFORE T\iﬁ: ﬁAT!Qm QI{EFN TRIBUNAL, PRINClPr\L
[ BENEH, .

NEW DELHI SNl
. 5!,“\% q',fw o 0.A. NO. 426 OF 2022 ’ o
5+ 'IN THE MATTER OF: RN
Dasai Munda & Ors. ... Applicant
Versus '
State of Jharkhand & Ors. Respondent

ADDITIONAL AFFIDAVIT  BRINGING ON RECORD
SUBSEQUENT DEVELOPMENTS REGARDING EXPANSION OF
EXISTING STEEL PLANT TO INTEGRATED STEEL PLANT

I, SﬁNjo)f (GHOSH . S/o

Lt S(umw ktbfn«r/;_ GM’L— working as :Q—(/)( e-(cml’ with M/s
Nilachal Iron and Power Ltd. with office at kga. dhe ._S@Q—Qeiie_&ﬂ__ do

hereby solemnly affirm and state that I have sufficient knowledge from

record and from personal experience to alfirm the present alfidavit. as under:

1. The present Affidavit is being filed on behall of M/s Nilachal lron
and Power Ltd. (hereinalicr “Nilachal™ or "NIPL™) in bona fide to
bring on record all subsequent developments which are essential for
the adjudication of the present O.A.

That the Answering Respondent has already filed its reply to the O.A.

and reply/ objections to inspection committee report on 14.12.2022.

‘urther. in compliance with the orders dated 05.01.2023. the

. .... '\ . .
"’JMH\\Ltino Rcspnndcnl has filed an Additional chl\' dated

‘hat the Answering Respondent has already brought on record

lveimc this Ld. Tribunal that NPII. had pr(ogokd an expansion project

T ) ? \)
W 2 | R 0\:\‘,"’3 ﬂrﬂ. . ”
\‘g\\‘:‘;q )k)f‘j oF y é{/?’ J
.yz‘.. N 3/ 5 t\ L&‘VL\
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2342

of its existing steel plant - ~“expansion ol existing steel plant to
Integrated Steel Plant through installation of 1800 TPD (3x600 TPD)
DRI kilns along with Beneficiation Plant for Iron ore (1X0.6 MTPA),
Pellet Plant (1x0.6 MTPA). Steel Melting Shop (2x25 T +4x15 T
Induction Furnaces) with matching LRF & CCM. Rolling Mill (0.35
MTPA). Ferro alloy Plant (4x16.5 MVA). Briquette plant for Chrome
Ore (1x30 TPH). Oxygen plant (100 TPD) and 82 MW (37 MW
WHRB based + 25 MW AFBC based) Captive Power Plant with
MobEF&CC through consultation of M/s Lnvirotech Fast Pvt. Ltd.
4. That the process of obtaining EC was at an advanced stage. That
Terms of Reference dated 06.09.2020 had been issued for the
extended plant. Vide letter dated 25.10.2022. the JSPCB also

forwarded the minutes of public hearing for the extended plant.

"

That however. Jharkhand Pollution Control Board imposed penalty
on NIPL for violation thercby ascribing it of “violation category™.
Further Inspection was made by MoEF&CC IRO Ranchi with Ref.
No.: 103-270/10/EPE/63 dated 25/01/2022 for “Monitoring of
Lxpansion of Sponge Iron Plant (350 TPD) into Integrated Steel
Plant and the inspection committee had pointed out certain
compliances. In view ol inspection report with Ref. No.: 103-
270/10/EPE/63  dated 2501/2022. NIPL.  has submitted all
= \\ compliances with relevant documents accordingly to MoEF&CC
/IRO Ranchi dated 20.03.2023 for further verification of documents

from IRO Ranchi office. In response to letter dated 20.03.2023, again

21
'a

" yﬂ - é%m»{ )
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6. Itis most respecttully submitted that the Answering Respondent is a
conscientious entity. NPIL has been consistently following all
compliances and legal processes to ensure it operates within the
contours of law. The Answering Respondent completed  all
compliances and by way ol"application dated 29.05.2023 sought for
amendment in Terms ol Reference accorded by the Ministry vide no.
J-THOT1/662/2008-1A11(1) - dated  06.09.2020  and  subsequent
amendment  dated 12.02.2021 for appraisal ot proposal under
violation category as per the provisions contained in the Mol F&CC
Standard Operating Procedure dated 07.07.2021.,

7. That it is relevant to note that in the Minutes of Meeting for the 33
Meeting of the Expert Appraisal Committee meeting- Industrial
rojects to be held from 06/06/2023 conducted by the Ministry of
Environment. Forest and Climate Change- 1A Division. the
Application’ proposal ol the Answering Respondent was considered.
The Committee also clucidated therein the pendency and factum of
the present proceedings i.e. O.A. No. 426/ 2022,

8. The committee highlighted in great detail the proposal of the
Answering Respondent which had comprehensive analysis of the

fucts leading up to the filing of Application dated 29.05.2023. (The

discussion can be found in the avached document and is not

™fter  deliberations.  the  Committee  recommended  the
/ " ~ap “proposal, subject of uplouding the written submission on
——— g ‘,”!’._I 410 Parivesh portal. for amendment in ToR granted vide no. J-
S o HINLE662:2008-1411])  dated  06.09.2020  and  subsequent

| L’ amendment  dated  12.02.2021 subject to  stipulation of

following  additional  conditions.  The, other  terms and
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20

conditions of ToR dated 06.09.2020 and subsequent
amendment dated 12022021 shall remain the same, if
applicable to the modified project facilities.”
A copy of the relevant Minutes of Mecting dated 10.06.2023 for the
35" Expert Appraisal Committee meeting- Industrial Projects held on

06.06.2023 is attached hereto and marked as ANNEXURE AF-1

9. That in light of the submissions made hereinabove and keeping in
view the previous replies and Affidavits on record. it is submitted
that the Answering Respondent is ever engaged in complying with

all provisions of law as can be seen tfrom the record. Thus. it is prayed

that this L.d. Tribunal take into consideration the same and consider

the case of the Answ cring Respondent in a favourable light.

VERIFICATION:

Verified at Sanac jj_cfgnn this / ’K day of g'v_}t)" :

ﬁl ﬁ .’ m‘f‘ﬂ oy
ot LYA oy Pr

-

1 )
C 20,
2023 that the cofitents”

of the above affidavit are true and correct to my knowledge, no part of it is

false and nothing material has been concealed therefrom.

San\jﬂ%—-——[ﬁ“‘”"“
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GOVERNMENT OF INDIA |
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(IA DIVISION-INDUSTRY-1 SECTOR)

o de e e ke

Dated: 10.06.2023

Date of Zero Draft MoM sent to EAC:07.06.2023
Approval by Chairman:09.06.2023
Uploading on PARIVESH: 10.06.2023

MINUTES OF THE 35™ EXPERT APPRAISAL COMMITTEE
(INDUSTRY-1 SECTOR) MEETING HELD ON 6™ JUNE, 2023

Venue:  Ministry of Environment, Forest and Climate Change, Indira
Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003 through
Video Conferencing

Time: 10:30 AM onwards

(i) Opening Remarks by the Chairman, EAC

Shri, Rajive Kumar, Chairman EAC welcomed the Committee members and opened the
EAC meeting for further deliberations.

Shri. Rajive Kumar also appreciated the efforts of the Ministry’s Team (Industry 1 Sector)
for preparation and uploading the agenda of the EAC meetings and draft record of discussion very
scientifically, systematically and timely on Parivesh Portal.

(ii)  Details of Proposals and Agenda by the Member Secretary

Dr. R. B. Lal, Scientist ‘F* & Member Secretary, EAC (Industry-1 Sector) appraised to the
Committee about the details of Agenda items to be discussed during this EAC meeting.

(ili) Confirmation of the Minutes of the 32", 33" and 34™ Meeting of the EAC (Industry-1
Sector) held during 26™ , 29", 30™ and 31* May, 2023 at MoEF&CC through VC.

The EAC, having taken note that final minutes were issued after incorporating comments
offered by the EAC (Industry-1 Sector) members on the minutes of its 32", 33" and 34" Meeting
of the EAC (Industry-1 Sector) held during 26", 29", 30® and 31% May, 2023 conducted through
Video Conferencing, and noted that there is no modifications/factual correction, in the minutes of
the 32™, 33" and 34" EAC meetings for the project/activities.

T



35.5:1

35.5.2

355.3

Proposed expansion of existing steel plant to Integrated Steel Plant through installation of
1800 TPD (3x600 TPD) DRI kilns along with Beneficiation Plant for Iron ore (1X0.6
MTPA), Pellet Plant (1x0.6 MTPA), Steel Melting Shop (2x25 T + 4x15 T Induction
Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant
(4x16.5 MVA),Briquette plant for Chrome Ore (1x30 TPH), Oxygen plant (100 TPD) and
82 MW (57 MW WHRB based + 25 MW AFBC based) Captive Power Plant by M/s
Nilachal Iron And Power Ltd. located Ratanpur-Kandra Village, Gamharia Block, District
Saraikela-Kharsawan, Jharkhand- Consideration of Modification of Terms of Reference
under SOP dated 07.07.2021 [Violation case|.

[Proposal No. IA/JH/IND1/429379/2023, File No. F. No. 11011/662/2008-IA-11(I)]

M/s Nilachal Iron and Power Ltd. has made an application online vide proposal No:-
IA/JH/IND1/429379/2023, dated 29.05.2023 along with with the application in prescribed
format - Form 3 (CAF, Form — I Part A & B) and revised PFR and sought for amendment in
Terms of Reference accorded by the Ministry vide no. J-11011/662/2008-1A1l(1) dated
06.09.2020 and subsequent amendment dated 12.02.2021 for appraisal of proposal under
violation category as per the provisions contained in the MoEF&CC Standard Operating
Procedure dated 07.07.2021 as PP has comimenced part of the project implementation of its
expansion proposal for which the company obtained ToR i.e. the plant activities were started
without having any prior EC. Also PP has also reported that earlier proposal of the company (for
which ToR was granted on 12.02.2021) has been revised and downsized, based on the feasibility
of the existing market scenario and therefore requested for modifications accordingly.

Name of the EIA consultant: M/s. Envirotech East Pvt. Limited [List of ACOs with their
Certificate / Extension Letter no. NABET/EIA/2225/RA 0279; valid upto 12.09.2025, as on June
2,2023].

Details submitted by Project proponent

M/s Nilachal Iron and Power Ltd. had initially applied for Terms of Reference vide proposal no.
1A/JH/IND1/11176/2019, dated 06.08.2020 for proposed expansion of existing steel plant to
Integrated Steel Plant through installation of 1800 TPD (3x600 TPD) DRI kilns along with
Beneficiation Plant for Iron ore (1X0.6 MTPA), Pellet Plant (1x0.6 MTPA), Steel Melting Shop
(2x25 T + 4x15 T Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA),
Ferro alloy Plant (4x16.5 MVA), Briquette plant for Chrome Ore (1x30 TPH), Oxygen plant
(100 TPD) and 63 MW (38 MW WHRB based + 25 MW AFBC based) capacity Captive Power
Plant. Accordingly, ToR was granted by the Ministry vide no. J-11011/662/2008-1A11(I) dated
06.09.2020. Thereafter, PP has applied for amendment in ToR and accordingly the ToR was
amended by the Ministry vide letter dated 12.02.2021.
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The instant proposal is for amendment in Terms of Reference accorded by the Ministry vide no.
J-11011/662/2008-IAII(I) dated 06.09.2020 and subsequent amendment dated 12.02.2021 for
appraisal of proposal under violation category as per the provisions contained in the MoEF&CC
Standard Operating Procedure dated 07.07.2021 as PP has commenced part of the project
implementation of its expansion proposal for which the company obtained ToR i.e. the plant
activities were started without having any prior EC. Also PP has also reported that earlier
proposal of the company (for which ToR was granted on 12.02.2021) has been revised and
downsized, based on the feasibility of the existing market scenario and therefore requested for
modifications accordingly. The details of violation and changes in the instant proposal are as
follows:

ath
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- Details of Violation
S. Facility EC details CTE details CTO details Imple
N. : | Constructi
i Start
1 [1X350TPDDRIKiln | - 17.12:2003 JSPCB/HO/RNC/ | December. | M
! (1,05,000 TPA DRI) (JSPCB ref. F.No.: 307) | CTO- 2003
[ 2 [2X 100 TPD DRIKiln | 24.12.2009 01.04.2009 14798208/2023/9 | April2009 | M
(60,000 TPA DRI) J-11011/662/2008- | (JSPCB ref. | 86 dated
IA-11(T) A No.:10094) 06.06.2023 valid
till 30.06.2024
3 |1 X 12 MW CPP | 24.12.2009 26.03.2020 March 2020 | .
(WHRB) J-11011/662/2008- | (JSPCB  ref. F.No.:
IA-II(1) JSPCB/HO/RNC/CTE-
_ 61 19599/2020/168)
4 |1 X 600 TPD DRI - : - - September
Kiln(1,98,000 TPA DRI) 2020
5 | 1X 600 TPD DRI Kiln - : 3 June 2022 | Ja
(1,98,000 TPA DRI)
6 | 37 MW CPP (WHRB) . . . August 2021 | /
7 | Induction Furnace - - - June 2020 M
(3X10T)
99,000 TPA Billets
8 | Induction Fumnace . . - May 2022 £
@4X157)
1,98,000 TPA Billets
9 | Rolling Mill (2,30,000 . - 2 June 2020 | M
| TPA)
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Details of amendments in the configuration and capacities sought:

The revised expansion proposal (earlier TOR vis-a-vis TOR amendment) is being tabulated below:

Sl No. Unit Capacity
Existing As per Previous TOR Proposed
Capacity (as per (Ref. F. No. J- Amendment in
EC/CTE) 11011/662/2008-1AII(I) TOR dated
dated 12.02.2021) 12.02.2021
1 Beneficiation - 6,00,000 TPA Dropped
Plant
2 Pelletisation Plant - 6,00,000 TPA Dropped
Sponge Iron Plant | 550 TPD (1 X 350 1800 TPD 1200 TPD (2 X 600 |
TPD & 2 X 100 (3 X600 TPD) TPD)
TPD)

4 Steel Melting - Induction Furnaces (2x25 | Induction Furnaces
Shop (SMS) with T+4x15T) (3X10 T+4x15T)
matching LRF &

CCM

5 Rolling Mill - 3,50,000 TPA 2,30,000 TPA
(Liquid Steel)

6 Ferro Alloy Plant -- 4x 16.5 MVA Dropped

7 Chrome ore 30 TPH . Dropped
briquette plant l

8 Oxygen Plant - 100 TPD Dropped

9 Captive power | 12 MW (WHRB) 70 MW 49 MW
plant (45 MW WHRB +25 MW | (37 MW WHRB

AFBC) +12MW AFBC)

—C
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Details of other changes in the instant gropbsal are as follows:

35.5.6
SL Attributes As per As per proposed .Remarks (In
No. Previous TOR amendment in TOR comparison with the
dated dated 12.02.2021 TOR dated 12.02.2021)
12.02.2021 3
| Land 80.93 Ha (200 34.80 hectares (86 Reduction (57%) ﬂ
Requirement Acres) - acres).
2. | Water 4534 KLD 2780 KLD Reduction (39%)
Requirement :
3. | Power 123.7 MW 62.2 MW Reduction (50%)
Requirement :
4. | Project Cost Rs. 1350 Crores Rs. 493.03 Crores Reduction (63%)
35.5.7  Reasons for Amendment / Violation Details:

The PP has reported the following:

The company planned to expand the existing steel plant to Integrated Steel Plant through
installation of 1800 TPD (3x600 TPD) DRI kilns along with Beneficiation Plant for Iron
ore (1X0.6 MTPA), Pellet Plant (1x0.6 MTPA), Steel Melting Shop (2x25 T +4x15 T
Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy
Plant (4x16.5 MVA), Briquette plant for Chrome Ore (1x30 TPH), Oxygen plant (100 TPD)
and 82 MW (57 MW WHRB based + 25 MW AFBC based) Captive Power Plant.

In accordance with EIA Notification, 2006 and its subsequent amendments, the company
had applied for grant of TOR to MoEF&CC by submitting PFR, Form-1 and other relevant
documents.

Terms of Reference (ToR) was granted on 06.09.2020 which was further amended on
12.02.2021. Ref. File No. J-11011/662/2008-1A-1I(I),

As per the terms stipulated in the granted ToR (amended), public hearing was successfully
conducted on 27.09.2021. 3

Due to huge socio-economic pressure during COVID pandemic period, M/s. Nilachal Iron
& Power Limited was compelled to commence part of the project implementation of its
expansion proposal for which the company obtained ToR and conducted successful public
hearing, i.e. the plant activities were started without having any prior EC.

Although the project implementation was started on the basis of huge social interest, but it
was a violation case under EIA notification, 2006 and its subsequent amendments.
Therefore, PP has requested for appraisal of proposal under violation category as per the
provisions contained in the MoEF&CC Standard Operating Procedure dated 07.07.2021.
Also PP has also reported that earlier proposal of the company (for which ToR was granted
on 12.02.2021) has been revised and downsized, based on the feasibility of the existing
market scenario and therefore requested for modifications accordingly.

O
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Summary of court cases/ directions / litigations:

A. Summary of Hon’ble NGT case:

There is a case lodged complaint against the company before Hon’ble NGT on 18.06.2021.
The complaint was related to commencement of construction of DRI plant, SMS plant
without any prior EC/CTE.

Hon’ble NGT Principal Bench ordered (O.A. 426/2021) on 25.01.2022 to know the Factual
position through a Joint committee site visit comprising of CPCB, JSPCB, SEIAA, DM of
Saraikela Kharswan. _

Accordingly, the Joint Committee visited the project site on 29.03.2022 reported about
erection of DRI plant, SMS and Rolling Mill without any prior EC/CTE.

Hon’ble NGT Principal Bench further ordered (O.A. 426/2021, order date 05.01.2023)
JSPCB to take appropriate proceedings for imposition of environmental compensation.
Under the provision of O.M. of MoEF&CC, F. No. 22-21/2020-1A.111, dated 7" july, 2021
bearing subject ‘Standard Operating Procedure (SoP) for identification-and handling of
violation cases under EIA notification 2006 in compliance to order of Hon’ble National
Green Tribunal in Q.A. 34/2020 WZ’ JSPCB directed the company to deposit Rs.
5,36,32,000/- towards penalty against violation case under EIA Notification.

Abiding by the directive of JSPCB, the project proponent has already deposited the required
amount based on the calculation (/% of the total project cost under violation plus 0.25% of
the total turnover for the period of operation afier implementation) as mentioned therein.
Besides, NGT in its order dated 05.01.2023 directed to comply with the following matters:

1. Rs.23,62,500 deposited by NIPL towards environmental compensation - to be spent on
restoration of environment in the locality through DFO/DM and action taken report to be
sent to the NGT within three months by JSPCB. The same was complied with the
submission of ATR dated 06.03.2023. :

JSPCB is directed to check whether the 12 MW CPP was installed in 2018 alongwith
CTE/CTO. It was submitted that MoEF&CC, Govt. of India vide its letter no. 22-
24/2018-1A.111 dated 23.01.2019 has exempted the Thermal Power Plant using Waste
Heat Recovery Boiler without any auxiliary fuel from obtaining the Envircnmental

]

Clearance.
Further Hon’ble NGT (vide order dated 05.01.2023) directed NIPL to submit EC compliance,
CSR, GBD and application for EC of expansion within three months.
In the context of Hon’ble NGT order dated 05.01.2023, NIPL has submitted TOR amendment
application vide proposal No. IA/JH/IND1/429379/2023, dated 16.05.2023.

. Summary of Direction issued by J llarkhiand State Pollution Control Board:

In compliance to the direction issued by Hon’ble NGT Principal Bench, New Delhi, JSPCB
vide letter Ref. No. B-295 dated 09.02.2023, directed PP to submit the documents w.r.t. the
EC/CTE/CTO of the 12 MW Power Plant installed by PP is 2018 and details w.r.t. the

-—“’.Q‘
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construction and operational status of the expanded plant. The information was submitted by
project proponent to JSPCB vide letter dated 16.02.2023.

Further, based on the submission of PP and under the provision of the MoEF&CC O.M. dated
7" July 2021, JSPCB issued direction under section 33(A) of Water (Prevention & Control
of Pollution) Act, 1974 and under section 31(A) of the Air (Prevention & Control of Pollution)
Act, 1981 to project proponent to pay penalty amount based on the calculation (1% of the
total project cost under violation plus 0.25% of the total turnover for the period of operation
after implementation) as mentioned therein.

As per the calculation, the Project Proponent deposited a Bank Demand Draft (D.D. No. No.
507592) amounting Rs. 5,36,32,000.00 (i.e Rupees Five Crores Thirty-Six Lakh Thirty-Two
Thousand only) in favour of “Member Secretary, Jharkhand State Pollution Control Board,
Ranchi” and intimated the same to JSPCB vide letter dated 05.04.2023.

Written representations:

35.5.9  During the meeting, based on the deliberations made by the EAC, the project proponent through
email dated 06.06.2023 submitted the following information:
[ SI. | Issue raised by EAC Reply of PP T
e
I. | Brief Summary of the | Revised brief summary has been submitted by the project proponent.
project proposal
2. Documents pertaining | Summary of Hon’ble NGT case:

to Hon'ble NGT case

Mr. Dasai Munda lodged complaint against the company before Hon'ble
NGT on 18.06.2021. The complaint was related to commencement of
construction of DRI plant, SMS plant without any prior EC/CTE.
Hon’ble NGT Principal Bench ordered (O.A. 426/2021) on 25.01.2022
to know the Factual position through a Joint committee site visit l
comprising of CPCB, JSPCB, SEIAA, DM of Saraikela Kharswan, |
Accordingly, the Joint Committee visited the project site on 29.03.2022 [
reported about erection of DRI plant, SMS and Rolling Mill without any
prior EC/CTE.

Hon’ble NGT Principal Bench further ordered (O.A. 426/2021, order
date 05.01.2023) JSPCB to take appropriate proceedings for imposition
of environmental compensation.

Under the provision of O.M. of MoEF&CC, F. No. 22-21/2020-IA.I1I,
dated 7% July, 2021 bearing subject ‘Standard Operating Procedure (SoP)
for identification and handling of violation cases under ELA notification
2006 in compliance to order of Hon’ble National Green Tribunal in |

Q.A. 34/2020 WZ’ JSPCB directed the company to deposit Rs. |

5,36,32,000/- towards penalty against violation case under EIA |
Notification. |
Abiding by the directive of JSPCB, the project proponent has already

deposited the required amount based on the calculatior. (/% of the mnﬂ

"~
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No.

Sl | Issue raised by EAC ‘ - Reply of PP

|

project cost under violation plus 0.25% of the total turnover for the

‘ period of operation after implementation) as mentioned therein.

e Besides, NGT in its order dated 05.01.2023 directed to comply with the

| following matters: '

1. Rs.23,62,500 deposited by NIPL towards environmental

| compensation - to be spent on restoration of environment in the
locality through DFO/DM and action taken report to be sent to the
NGT within three months by JSPCB. The same was complied with
the submission of ATR dated 06.03.2023.

2. JSPCB is directed to check whether the 12 MW CPP was installed
in 2018 alongwith CTE/CTO. It was submitted that MoEF&CC,
Govt. of India vide its letter no. 22-24/2018-1A.111 dated 23.01.2019
has exempted the Thermal Power Plant using Waste Heat Recovery
Boiler without any auxiliary fuel from obtaining the Environmental

! Clearance.

e Further Hon’ble NGT (vide order dated 05.01.2023) directed NIPL to
submit EC compliance, CSR, GBD and application for EC of expansion
within three months.

e In the context of Hon’ble NGT order dated 05.01.2023, NIPL has
submitted TOR amendment application vide proposal No.
IA/JH/IND1/429379/2023, dated 16.05.2023.

The supporting documeﬁts related to the case are submitted. The details are
also updated at para 35.5.8 above.

3. Affidavit from PP PP vide affidavit dated 06.06.2023 has declared that the facilties which have

been implemented under violation are not operational presently and these
facilties will remain closed till the grant of Environment Clearance, CTE
and CTO.

Further PP has assured that there will be no violation in furture.

4. Land documents PP has submitted the details of the land under their possession in a tabular

form along with the supporting documents.

Deliberation by the Committee

35.5.10 The Committee noted the following:

L

M/s Nilachal Tron and Power Ltd. had initially applied for Terms of Reference vide
proposal no. TA/JH/IND1/11176/2019; dated 06.08.2020 for proposed expansion of
existing steel plant to Integrated Steel Plant through installation of 1800 TPD (3x600
TPD) DRI kilns along with Beneficiation Plant for Iron ore (1X0.6 MTPA), Pellet Plant
(1x0.6 MTPA), Steel Melting Shop (2x25 T +4x15 T Induction Furnaces) with matching
LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant (4x16.5 MVA), Briquette
plant for Chrome Ore (1x30 TPH), Oxygen plant (100 TPD) and 63 MW (38 MW WHRB
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based + 25 MW AFBC based) capacity Captive Power Plant. Accordingly, ToR was
granted by the Ministry vide no. J-11011/662/2008-1A11(I) dated 06.09.2020. Thereafter,
PP applied for amendment in ToR and accordingly the ToR was amended by the Ministry
vide letter dated 12.02.2021. ;

The instant proposal is for amendment in Terms of Reference accorded by the Ministry
vide no. J-11011/662/2008-IAII(T) dated 06.09.2020 and subsequent amendment dated
12.02.2021 for appraisal of proposal under violation category as per the provisions
contained in the MoEF&CC Standard Operating Procedure dated 07.07.2021 as PP has
commenced part of the project implementation of its expansion proposal for which the
company obtained ToR i.e. the plant activities were started without having any prior EC.
Also PP has also reported that earlier proposal of the company (for which ToR was granted
on 12.02.2021) has been revised and downsized, based on the feasibility of the existing
market scenario and therefore requested for modifications accordingly. The amendments
/ modifications are detailed in para 35.5.4, 35.5.5 and 35.5.6 above.

The PP has reported that due to huge socio-economic pressure during COVID pandemic
period, M/s. Nilachal Iron & Power Limited was compelled to commence part of the
project implementation of its expansion proposal for which the company obtained ToR
and conducted successful public hearing, i.e. the plant activities were started without
having any prior EC. Although the project implementation was started on the basis of
huge social interest, but it was a violation case under EIA notification, 2006 and its
subsequent amendments. Therefore, PP has requested for appraisal of proposal under
violation category as per the provisions_éon_tained in the MOEF&CC Standard Operating
Procedure dated 07.07.2021. Also PP has also reported that earlier proposal of the
company (for which ToR was granted on 12.02.2021) has been revised and downsized,
based on the feasibility of the existing market scenario and therefore requested for
modifications accordingly.

The EAC also deliberated on the Violation reported by the project proponent and is agreed
that project proponent has committed a violation by undertaking project implementation
of its expansion proposal for which the company obtained ToR 1i.e. the plant activities
were started without having any prior EC. Therefore, the proposal shall be appraised under
violation category as per the provisions contained in the MoEF&CC Standard Operating
Procedure dated 07.07.2021.

The EAC noted that there is a case lodged complaint against the company before Hon’ble
NGT on 18.06.2021. The complaint was related to commencement of construction of DRI
plant, SMS plant without any prior EC/CTE. Taking into account the judgment of Hon'ble
NGT in the instant case, along with the directions issued by JSPCB the EAC appraised
the instant proposal. The EAC deliberated the proposal and is of the view that it is a
violation case and be appraised as per provisions of the SOP dated 07.07.2021. The details
of the cases are enumerated in para 35.5.8 above.

It has been reported that as per the terms stipu}atéd in the granted ToR (amended), public
hearing was successfully completed on 27.09.2021. &

¥
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The PP reported that under the provision of MoEF&CC O.M. dated 7™ July 2021, the
project proponent has already deposited the required amount based on the calculation (1%
of the total project cost under violation plus 0.25% of the total turnover for the period of
operation after implementation) as mentioned therein

The EAC further deliberated on the modifications proposed by the project proponent in
the existing TOR and agreed to the changes requested. The EAC also deliberated the
compliances of the SOP dated 07.07.2021 and EAC is of the view that the modification
in TOR w.r.t. SOP dated 07.07.2021 may be considered.

The EAC directed the PP to submit the EC application immediatel_\,; after the compliance
of SOP dated 07.07.2021.

The EAC also deliberated on the submitted written representation of project proponent
and found it satisfactory.

Recommendations of the Committee

35.5.11 After deliberations, the Committee recommended the proposal, subject of uploading the
written submission on Parivesh portal, for amendment in ToR granted vide no. J-
11011/662/2008-1AII(1) dated 06.09.2020 and subsequent amendment dated 12.02.2021 subject
to stipulation of following additional conditions. The other terms and conditions of ToR dated
06.09.2020 and subsequent amendment dated 12.02.2021 shall remain the same, if applicable to
the modified project facilities: '

1l.

Vi.

Vil.

The PP needs to comply all the points of TOR for Violation Project and follow SOP dated
07.07.2021 issued by the Ministry of Environment, Forest & Climate Change, for
identification & handling of Violation cases under EIA notification 2006.

The State Government/SPCB to take action against the project proponent under the
provisions of the Environment (Protection) Act, 1986, and further no consent to operate to
be issued till the project is granted EC for the Unit which violated under the provision of
the EIA Notification 2006 i.e. 1.4 MTPA Iron Ore Pellet Plant.

Assessment of ecological damage with respect to air, water, land and other environmental
attributes. The collection and analysis of data shall be done by an environmental laboratory
duly notified under the Environment (Protection) Act, 1986, or an environmental
laboratory accredited by NABL, or a laboratory of a Council of Scientific and Industrial
Research (CSIR).

Preparation of EMP comprising remediation plan and natural and community resource
augmentation plan corresponding to the ecological damage assessed and economic
benefits derived due to violation.

The remediation plan and the natural and community resource augmentation plan to be
prepared as an independent chapter (13) in the EIA report by the accredited consultants.
Budget of remediation plan and natural and community resource augmentation plan
corresponding to the ecological damage shall be completed within three years and to be
prepared accordingly. ;

The project proponent shall require to submit a bank guarantee equivalent to the amount
of remediation plan and natural and community resource augmentation plan with the
CPCB prior to the grant of EC as per SOP dated 07.07.2021. The quantum shall be
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recommended by the EAC and finalized by the regulatory authority. The bank guarantee
shall be released after successful implementation of the EMP, followed by
recommendations of the EAC and approifal of the regulatory authority.

viii.  Project proponent shall implement penalty provisions i.e., 1% of project cost attributable
to the expansion, incurred up to the date of filing of application along with the EIA/EMP

report as contained in the paragraph 12 of the Standard Operating Procedure dated
7/07/2021 shall be complied with.

The meeting ended with thanks to the Chair. .

* &k
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH. NEW DELHI
O.A.NO. 426 OF 2022 i i
INTHE MATTER OF: i
Dasai Munda & Ors. ... Applicants ;' '-_-‘ g
§ Versus ‘
State ot Jharkhand & Ors. Respondents

ADDITIONAL  AFFIDAVIT  BRINGING ON RECORD
SUBSEQUENT DEVELOPMENTS REGARDING EXPANSION OF
EXISTING STEEL PLANT TO INTEGRATED STEEL PLANT-
MODIFICATION OF TORs

I. Sanjoy Ghosh. S o Let Santosh Kumar (Jhmh \mlé\mg as President with
M's Nilachal Iron and Power Lid. with ulme at Saraikela aged about 58
years do hereby solemnly affirm and state that | have sufficient knowledge
from record and from personal experience to affirm the present affidavit. as

under:

. T'he present Affidavit is being filed on behalt of M/s Nilachal Iron
and Power Lid. {llcrcinlal'lcz' “Nilachal™ or *“NIPL") in bona fide to
bring on record all subsequent developments which are essential for
the adjudication of the present O.A. -

2. That the Answering Respondent has already filed its reply to the O.A.
and reply/ objections to inspection committee report on 14.12.2022,
Further, in compliance with the orders dated 05.01.2023. the

Answering Respondent has filed an Additional Reply dated

‘E‘)\"
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[t is prayed that the contents of the same be read herein and are not

tad

repeated for the sake of brevity.

4. That the Answering Respondent has already brought on record
before this Ld. Tribunal that NPIL had proposed an expansion project
of its existing steel plant and the steps already cleared in the process
of obtaining EC. As already submitted prior before this Hon'ble
Tribunal. Terms of Reference dated 06.09.2020 had been issued for
the extended plant. Vide letter dated 25.10.2022, the JSPCB also
forwarded the minutes of public hearing conducted on 25.10.2021
for the extended plant. Thereafier. the penalty imposed by Jharkhand
Pollution Control Board was also paid (1% of the total project cost
under violation plus 0.25% of the total turnover for the period of
operation after implementation). e B

5. That by way of application dated 29.05.2023, the Answering
Respondent sought for amendment in Terms of Reference accorded
by the Ministry vide no. J-11011/662/2008-1A11(1) dated 06.09.2020
and subsequent amendment dated 12.02.2021 for appraisal of

proposal under violation category as per the provisions contained in

the MobF&CC  Standard  Operating  Procedure  dated
07.2021.That in the 35" Meeting of the Expert Appraisal

mmittee meeting- Industrial Projects 1o be held from 06/06/2023

@i

|X| - -0 L ~ . ’ apr

&\ "N o ‘@nducted by the Ministry of Environment, Forest and Climate
AR -

, “_?(.;hange- IA Division, the Application/ proposal of the Answering
W

- )‘_1 =
\\' arsaw'cf_"’Acspundcnl was considered and approved.
- _/';' : i
; ﬂ"ﬁ.:a The said position of facts is already before the Ld. Tribunal.
et e g - .
:,)ff' g g "Q;\ However, based on the feasibility of the existing market scenario the

Lt T 07 Answering Respondent has downsized its functiening and thus.
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applied tor another amendment in the TORs and therefore requested
for modifications accordingly.

7. The EAC also deliberated on the submitted written representation of
project proponent and found it satisfactory. After deliberations. the
Committee recommended in its meeting the proposal for amendment
in ToR granted vide no. - J- 11011/662/2008-IAl1l(1) dated
06.09.2020 and subsequent amendment dated 12.02.2021 for
-‘app'raisa.l ol proposal under violation category as per the provisions
contained in the MoEF&CC Standard Operating Procedure dated
07.07.2021 subject to stipulation of additional conditions. The
modified TORs have been sent by the Ministry of Environment,
Forest and Climate change to the Answering Respondent on
21.07.2023 and are being suitably acted upon by the Answering
Respondent. A copy of the modified TOR dated 21.07.2023 are

attached hereto and marked as Annnexure AR-2.

8. That in the interest of justice. the said subsequent developments are

: e b Fi " -
Verified at wa@,{ﬁ._nn this /¢f day of g_e:]a,?' 2023 that the contents
of the above affidavit are true and correct to my knowledge, no part of it is

false and nothing material has been concealed there fpom
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ANNEXURE AR-1

>

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
0.A.NO. 426 OF 2022

IN THE MATTER OF:
Dasai Munda & Ors. ... Applicants

Veréus
State of Jharkhand & Ors. : ... Respondents
INDEX

S.NO. PARTICULARS “ PAGE NO

I ADDITIONAL AFFIDAVIT BRINGING |
ON RECORD SUBSEQUENT
DEVELOPMENTS - REGARDING |
EXPANSION OF EXISTING STEEL
PLANT TO INTEGRATED STEEL PLANT 1 4
2. | ANNEXURE AF-1 : ‘
COPY OF THE RELEVANT MINUTES OF
MEETING DATED 10.06.2023 FOR THE
35" EXPERT APPRAISAL COMMITTEE
MEETING- INDUSTRIAL PROIECTS

HELD ON 06.06.2023 5 16
3. PROOF OF SERVICE _ ‘ 1
\ &
 ASHIM SHRIDHAR &
NIYATT PATWARDHAN

ADVOCATES FOR RESPONDENT NO. 6
B-4/ 227 SAFDARJUNG ENCLAVE
NEW DELHI- 110029
MOBILE - +91-9971547353
. E-Mail- chamberashimshridhar@gmail.com
Place; NEW DELHI : SO

Dated: 18 [67] 2023
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54" "IN THE MATTER OF: s
Dasai Munda & Ors, ... Applicant
Versus
State of Jharkhand & Ors. Respondent -

ADDITIONAL AFFIDAVIT BRINGING ON RECORD
SUBSEQUENT DEVELOPMENTS REGARDING EXPANSION OF
EXISTING STEEL PLANT TO INTEGRATED STEEL PLANT

I SAngoy GHosH , S/o
Lot _Qa%l‘a)f R s G{,.,fx » working as @'(/J(.c{ :-:h*" with M/s
Nilachal Iron and Power Ltd. with office al kg dre. . gfr 28¢- \&.c la do

hereby solemnly affirm and state that 1 have sufticient knowledge from

record and from personal experience to altirm the present alfidavit, as under:

The present Affidavit is being filed on behalf of M/s Nilachal [ron
and Power Ltd. (hereinafter “Nilachal™ or “NIPL™) in bona fide to
bring on record all subsequent developments which are essential for
the adjudication of the present O.A.

That the Answering Respondent has already filed its reply to the O.A.

and reply/ objections to inspection committee report on 14.12.2022.

-urther, in compliance with the orders dated 05.01.2023, the

e btim ¢ this Ld. Tribunal that NPIL. had prcqucd an expansion project
IR & c’g_qy/
W, . - I -‘\“ “‘g’e
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ol its existing steel plant - “expansion ol existing steel plant to
Integrated Steel Plant through installation of 1800 TPD (3x600 TPD)
DRI kilns along with Beneliciation Plant for Iron ore (1X0.6 MTPA).
Pellet Plant (1x0.6 MIPA). Steel Melting Shop (2x25 T +4x15 T
Induction Furnaces) with matching LRF & CCM. Rolling Mill (0.35
MTPA). Ferro alloy Plant (4x16.5 MVA).Briguette plant for Chrome
Ore (Ix30 TPH). Oxygen plant (100 TPD) and 82 MW (57 MW
WHRB based + 25 MW AFBC based) Captive Power Plant with
MoEF&CC through consultation of M/s Envirotech East Pvt. Ltd.
4. That the process of obtaining EC was at an advanced stage. That
Terms of Reference dated 06.09.2020 had been issued for the
extended plant. Vide letter dated 25.10.2022. the ISPCB also
forwarded the minutes of public hearing for the extended plant.
5. That however. Jharkhand Pollution Control Board imposed penalty
on NIPL for violation thereby ascribing it of “violation category™.
Further Inspection was made by MoLEF&CC TIRO Ranchi with Ref.
No.: 103-270/10/EPL/63 dated 25/01/2022 for “Monitoring of
Expansion of Sponge lron Plant (350 TPD) into Integrated Steel
Plant and the inspection committee had pointed out certain
compliances. In view ol inspection report with Ref. No.: 103-
270/ 10/EPE/63  dated  25/01/2022. NIPL.  has  submitted all
compliances with relevant documents accordingly to MoLEF&CC
JIRO Ranchi dated 20.03.2023 for further verification of documents

/ from [RO Ranchi office. In response to letter dated 20.03.2023, again

Wwpcction was done after compliances dated 28.03.2023 and the
"l\‘&x%.uusar\ compliances were under process of being completed by

e
RN
5,/\ be \,\c'!\gma

R “-;:#.Q -a:-" |hl.. said position of facts is already before the Ld. Tribunal.
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6. 1tis most respectfully submitted that the Answering Respondent is a
conscientious entity. NPIL has been consistently  following  all
compliances and lcgal processes to ensure it operates within the
contours of law. The Answering Respondent completed  all
compliances and by way ol application dated 29.05.2023 sought for
amendment in Terms of Relerence accorded by the Ministry vide no.
I-11011/662/2008-1A11(1)  dated  06.09.2020  and  subsequent
amendment dated 12.02.2021 for appraisal of proposal under
violation category as per the provisions contained in the Mol:F&CC
Standard Operating Procedure dated 07.07.2021.,

7. That it is relevant to note that in the Minutes of Meeting for the 35%
Meceeting ol the Expert Appraisal Committee meeting- Industrial
Projects to be held from 06/06/2023 conducted by the Ministry of
Fovironment. Forest and Climate Change- 1A Division.  the
Application’ proposal ol the Answering Respondent was considered.
I'he Committee also clucidated therein the pendency and factum of
the present proceedings .. O.A. No. 426/ 2022.

8. The committee highlighted in great detail the proposal of the
Answering Respondent which had comprehensive analysis of the

facts leading up to the filing ol Application dated 29.05.2023. (The

discussion can be found in the attached document and is not
mentioned in great detail herein in the interest of brevity) and
9\ recommended the issuances of update of ToRs to the Answering
f/}i{unpnndcm. The recommendation was as [ollows:

. Y. fier deliberations,  the  Committee  recommended  the
ap “proposal, subject of uploading the written submission on
410 Parivesh portal, for amendment in ToR s,rfcmreu’ vide no. J-
‘;'_‘, 11011/662/2008-1411t1) dated 06.09.2020 and subsequent

5P ™ qimendment  dated  12.02.2021  subject  to  stipulation  of
' Jfollowing  additional  conditions. The other terms and

”\'.I . \%\\
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conditions  of ToR dated 06.09.2020 and subsequent
amendment dated 12022021 shall remain the same, if
applicable 1o the modified project faciiities. ™
A copy of the relevant Minutes of Meeting dated 10.06.2023 for the
35" Expert Appraisal Committee meeting- Industrial Projects held on

06.06.2023 is attached hereto and marked as ANNEXURE AF-1

9. That in light of the submissions made hereinabove and keeping in
view the previous replies and Affidavits on record. it is submitted
that the Answering Respondent is ever engaged in complying with
all provisions of'law as can be seen from the record. Thus. it is prayed
that this L.d. fribunal take into consideration the same and consider

the casc ol the Answering Respondent in a favourable light.

VERIFICATION:

of the above aftidavit are true and correct to my knowledge. no part of it is

false and nothing material has been concealed therefrom.
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ANNEXURE AF—1
GOVERNMENT OF INDIA |
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(IA DIVISION-IND_USTRY-I SECTOR)

%%k ke

Dated: 10.06.2023

Date of Zero Draft MoM sent to EAC:07.06.2023
Approval by Chairman:09.06.2023
Uploading on PARIVESH: 10.06.2023

MINUTES OF THE 35™ EXPERT APPRAISAL COMMITTEE
(INDUSTRY-1 SECTOR) MEETING HELD ON 6™ JUNE, 2023

Venue:  Ministry of Environment, Forest and Climate Change, Indira
Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003 through

Video Conferencing

Time: 10:30 AM onwards

(i) Opening Remarks by the Chairman, EAC

Shri. Rajive Kumar, Chairman EAC welcomed the Committee members and opened the
EAC meeting for further deliberations.

Shri. Rajive Kumar also appreciated the efforts of the Ministry’s Téam (Industry 1 Sector)
for preparation and uploading the agenda of the EAC meetings and draft record of discussion very
scientifically, systematically and timely on Parivesh Portal.

(ii)  Details of Proposals and Agenda by the Member Secretary

Dr. R. B. Lal, Scientist ‘F’ & Member Secretary, EAC (Industry-1 Sector) appraised to the
Committee about the details of Agenda items to be discussed during this EAC meeting.

(iii) Confirmation of the Minutes of the 32" , 3379 and 34™ Meeting of the EAC (Industry-1
Sector) held during 26™ , 29", 30" and 31* May, 2023 at MoEF&CC through VC.

The EAC, having taken note that final minutes were issued after incorporating comments
offered by the EAC (Industry-1 Sector) members on the minutes of its 32", 3379 and 34" Meeting
of the EAC (Industry-1 Sector) held during 26", 29", 30" and 31* May, 2023 conducted through
Video Conferencing, and noted that there is no modifications/factual correction, in the minutes of
the 32", 33" and 34" EAC meetings for the project/activities.

e

)
Minutes of 35" meeting of the EAC for Industry- 1 sector held on 6™ June, 2023 y Page 1 of 48
Adriress; [A Duwvision Min rmate Change Page 40 of 87
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355 Proposed expansion of existing steel plant to Integrated Steel Plant through installation of
1800 TPD (3x600 TPD) DRI Kilns along with Beneficiation Plant for Iron ore (1X0.6
MTPA), Pellet Plant (1x0.6 MTPA), Steel Melting Shop (2x25 T + 4x15 T Induction
Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant
(4x16.5 MVA),Briquette plant for Chrome Ore (1x30 TPH), Oxygen plant (100 TPD) and
82 MW (57 MW WHRB based + 25 MW AFBC based) Captive Power Plant by M/s
Nilachal Iron And Power Ltd. located Ratanpur-Kandra Village, Gamharia Block, District
Saraikela-Kharsawan, Jharkhand- Consideration of Modification of Terms of Reference
under SOP dated 07.07.2021 [Violation case].

[Proposal No. IA/JH/IND1/429379/2023, File No. F. No. 11011/662/2008-1A-11(I)]

35.5.1  M/s Nilachal Iron and Power Ltd. has made an application online vide proposal No:-
IA/JH/IND1/429379/2023, dated 29.05.2023 along with with the application in prescribed
format - Form 3 (CAF, Form — I Part A & B) and revised PFR and sought for amendment in
Terms of Reference accorded by the Ministry vide no. J-11011/662/2008-IAII(I) dated
06.09.2020 and subsequent amendment dated 12.02.2021 for appraisal of proposal under
violation category as per the provisions contained in the MoEF&CC Standard Operating
Procedure dated 07.07.2021 as PP has commenced part of the project implementation of its
expansion proposal for which the company obtained ToR i.e. the plant activities were started
without having any prior EC. Also PP has also reported that earlier proposal of the company (for
which ToR was granted on 12.02.2021) has been revised and downsized, based on the feasibility
of the existing market scenario and therefore requested for modifications accordingly.

35.52 Name of the EIA consultant: M/s. Envirotech East Pvt. Limited [List of ACOs with their
Certificate / Extension Letter no. NABET/EIA/2225/RA 0279; valid upto 12.09.2025, as on June
2,2023].

Details submitted by Project proponent

M/s Nilachal Iron and Power Ltd. had initially applied for Terms of Reference vide proposal no.
IA/JH/IND1/11176/2019, dated 06.08.2020 for proposed expansion of existing steel plant to
Integrated Steel Plant through installation of 1800 TPD (3x600 TPD) DRI kilns along with
Beneficiation Plant for Iron ore (1X0.6 MTPA), Pellet Plant (1x0.6 MTPA), Steel Melting Shop
(2x25 T + 4x15 T Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA),
Ferro alloy Plant (4x16.5 MVA), Briquette plant for Chrome Ore (1x30 TPH), Oxygen plant
(100 TPD) and 63 MW (38 MW WHRB based + 25 MW AFBC based) capacity Captive Power
Plant. Accordingly, ToR was granted by the Ministry vide no. J-11011/662/2008-IAII(I) dated
06.09.2020. Thereafter, PP has applied for amendment in ToR and accordingly the ToR was

amended by the Ministry vide letter dated 12.02.2021.
-—'\’. C‘

hMinutes of 35" meeting of the EAC for Industry-I sector held on 6" June, 2023 Page 16 of 48
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35.5.4  The instant proposal is for amendment in Terms of Reference accorded by the Ministry vide no.
J-11011/662/2008-1AII(I) dated 06.09.2020 and subsequent amendment dated 12.02.2021 for
appraisal of proposal under violation category as per the provisions contained in the MoEF&CC
Standard Operating Procedure dated 07.07.2021 as PP has commenced part of the project
implementation of its expansion proposal for which the company obtained ToR i.e. the plant
activities were started without having any prior EC. Also PP has also reported that earlier
proposal of the company (for which ToR was granted on 12.02.2021) has been revised and
downsized, based on the feasibility of the existing market scenario and therefore requested for
modifications accordingly. The details of violation and changes in the instant proposal are as

follows:
Minutes of 35" meeting of the EAC for Industry-I sector held on 6™ June, 2023 Page 17 of 48
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Details of Violation

k.1 Facility EC details CTE details CTO details Implel
N. : Constructi
| Start__
| 1 X350 TPD DRI Kiln | - 17.12.2003 JSPCB/HO/RNC/ December. M
(1,05,000 TPA DRI) (JSPCB ref. F.No.: 307) | CTO- 2003
2 |2X 100 TPDDRIKiln | 24.12.2009 01.04.2009 14798208/2023/9 April 2009 M
(60,000 TPA DRI) J-11011/662/2008- | (JSPCB ref. | 86 dated
IA-IK(T) A.No.:10094) 06.06.2023 valid
till 30.06.2024
3 |1 X 12 MW CPP|24.12.2009 26.03.2020 March 2020
(WHRB) J-11011/662/2008- | (JSPCB ref. F.No.
TA-II(D) JSPCB;’HO;’RNC!CTE-
: 61 19599/2020/168)
4 |1 X 600 TPD DRI - : - - September
Kiln(1,98,000 TPA DRI) 2020
5 1 X 600 TPD DRI Kiln - - - June 2022 Ja
(1,98,000 TPA DRI)
6 |37MW CPP(WHRB) - - - August 2021 /
7 | Induction Furnace - - - June 2020 M
(3X10T)
99,000 TPA Billets
8 | Induction Fumnace - - - May 2022 ¢
AX157)
1,98,000 TPA Billets
9 | Rolling Mill (2,30,000 - - - June 2020 M
TPA) |

T

Minutes of 35" meeting of the EAC for

Industry-1 sector held on 6® June, 202325~
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Details of amendments in the configuration and capacities sought:

The revised expansion proposal (earlier TOR vis-a-vis TOR amendment) is being tabulated below:

SLNo. | Unit ~ Capacity
Existing As per Previous TOR Proposed T
Capacity (as per (Ref. F. No. J- Amendment in
EC/CTE) 11011/662/2008-1A1I(I) TOR dated
dated 12.02.2021) 12.02.2021

1 Beneficiation - 6,00,000 TPA Dropped
Plant

2 Pelletisation Plant " 6,00,000 TPA Dropped T

3 Sponge Iron Plant | 550 TPD (1 X 350 1800 TPD 1200 TPD (2 X 600

TPD & 2 X 100 (3 X600 TPD) TPD)
TPD)

4 Steel Melting - Induction Furnaces (2x25 | Induction Furnaces
Shop (SMS) with T+4x15T) (3X10 T +4x15 T)
matching LRF &

CcCM

5 Rolling Mill - 3,50,000 TPA 2,30,000 TPA
(Liquid Steel)

6 Ferro Alloy Plant -- 4 x16.5 MVA Dropped

7} Chrome ore 30 TPH Dropped
briquette piant

8 Oxygen Plant - _ 100 TPD Dropped

9 Captive power | 12 MW (WHRB) 70 MW 49 MW
plant (45 MW WHRB +25 MW | (37 MW WHRB

AFBC) +12MW AFBC)
1 <

Minutes of 35" meeting of the EAC for Industry-I sector held on 6" June, 2023 }/”

Page 19 of 48
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35.5.6 Details of other changes in the instant proposal are as follows:

)

SL Attributes As per As per proposed _Remarks (In ‘
No. Previous TOR amendment in TOR comparison with the
dated dated 12.02.2021 TOR dated 12.02.2021)
12.02.2021 i

1 Land 80.93 Ha (200 34.80 hectares (86 Reduction (57%) |
Requirement Acres) - acres).

2. | Water 4534 KLD 2780 KLD | Reduction (39%)
Requirement

3. | Power 123.7 MW 62.2 MW Reduction (50%)
Requirement :

4. Project Cost Rs. 1350 Crores Rs. 493.03 Crores Reduction (63%)

35.5.7 Reasons for Amendment / Violation Details:
The PP has reported the following: :

e The company planned to expand the existing steel plant to Integrated Steel Plant through
installation of 1800 TPD (3x600 TPD) DRI kilns along with Beneficiation Plant for Iron
ore (1X0.6 MTPA), Pellet Plant (1x0.6 MTPA), Steel Melting Shop (2x25 T + 4x15 T
Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy
Plant (4x16.5 MVA), Briquette plant for Chrome Ore (1x30 TPH), Oxygen plant (100 TPD)
and 82 MW (57 MW WHRB based + 25 MW AFBC based) Captive Power Plant.

e In accordance with EIA Notification, 2006 and its subsequent amendments, the company
had applied for grant of TOR to MOEF&CC by submitting PFR, Form-1 and other relevant
documents.

e Terms of Reference (ToR) was granted on 06.09.2020 which was further amended on
12.02.2021. Ref. File No. J-11011/662/2008-1A-I1(T), :

e As per the terms stipulated in the granted ToR (amended), public hearing was successfully
conducted on 27.09.2021. '

e Due to huge socio-economic pressure during COVID pandemic period, M/s. Nilachal Iron
& Power Limited was compelled to commence part of the project implementation of its
expansion proposal for which the company obtained ToR and conducted successful public
hearing, i.e. the plant activities were started without having any prior EC.

o Although the project implementation was started on the basis of huge social interest, but it
was a violation case under EIA notification, 2006 and its subsequent amendments.
Therefore, PP has requested for appraisal of proposal under violation category as per the
provisions contained in the MoEF&CC Standard Operating Procedure dated 07.07.2021.

e Also PP has also reported that earlier proposal of the company (for which ToR was granted
on 12.02.2021) has been revised and downsized, based on the feasibility of the existing
market scenario and therefore requested for modifications accordingly.

O
T),/

Minutes of 35" meeting of the EAC for Industry-I sector held on 6" June, 2023 Page 20 of 48
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35.5.8 Summary of court cases/ directions / litigations:

A. Summary of Hon’ble NGT case:

e There is a case lodged complaint against the company before Hon’ble NGT on 18.06.2021.
The complaint was related to commencement of construction of DRI plant, SMS plant
without any prior EC/CTE.

e Hon’ble NGT Principal Bench ordered (O.A. 426/2021) on 25.01.2022 to know the Factual
position through a Joint committee site visit comprising of CPCB, JSPCB, SEIAA, DM of
Saraikela Kharswan.

* Accordingly, the Joint Committee visited the project site on 29.03.2022 reported about
erection of DRI plant, SMS and Rolling Mill without any prior EC/CTE.

e Hon’ble NGT Principal Bench further ordered (O.A. 426/2021, order date 05.01.2023)
JSPCB to take appropriate proceedings for imposition of environmental compensation.

* Under the provision of O.M. of MoEF&CC, F. No. 22-21/2020-1A.111, dated 7 July, 2021
bearing subject ‘Standard Operating Procedure (SoP) for identification and handling of
violation cases under EIA notification 2006 in compliance to order of Hon’ble National
Green Tribunal in Q.A. 34/2020 WZ’ JSPCB directed the company to deposit Rs.
5,36,32,000/- towards penalty against violation case under EIA Notification.

e Abiding by the directive of JSPCB, the project proponent has already deposited the required
amount based on the calculation (1% of the total project cost under violation plus 0.25% of
the total turnover for the period of operation after implementation) as mentioned therein.

e Besides, NGT in its order dated 05.01.2023 directed to comply with the following matters:

1. Rs.23,62,500 deposited by NIPL towards environmental compensation - to be spent on
restoration of environment in the locality through DFO/DM and action taken report to be
sent to the NGT within three months by JSPCB. The same was complied with the
submission of ATR dated 06.03.2023.

2. JSPCB is directed to check whether the 12 MW CPP was installed in 2018 alongwith
CTE/CTO. It was submitted that MoEF&CC, Govt. of India vide its letter no. 22-
24/2018-IA.III dated 23.01.2019 has exempted the Thermal Power Plant using Waste
Heat Recovery Boiler without any auxiliary fuel from obtaining the Environmental
Clearance.

e Further Hon’ble NGT (vide order dated 05.01.2023) directed NIPL to submit EC compliance,
CSR, GBD and application for EC of expansion within three months..

e In the context of Hon’ble NGT order dated 05.01.2023, NIPL has submitted TOR amendment
application vide proposal No. IA/JH/IND1/429379/2023, dated 16.05.2023.

B. Summary of Direction issued by Jharkhand State Pollution Control Board:

e In compliance to the direction issued by Hon’ble NGT Principal Bench, New Delhi, JSPCB
vide letter Ref. No. B-295 dated 09.02.2023, directed PP to submit the documents w.r.t. the
EC/CTE/CTO of the 12 MW Power Plant installed by PP is 2018 and details w.r.t. the

e
/gf
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construction and operational status of the expanded plant. The information was submitted by
project proponent to JSPCB vide letter dated 16.02.2023.

e Further, based on the submission of PP and under the provision of the MoEF&CC O.M. dated
7™ July 2021, JSPCB issued direction under section 33(A) of Water (Prevention & Control
of Pollution) Act, 1974 and under section 31(A) of the Air (Prevention & Control of Pollution)
Act, 1981 to project proponent to pay penalty amount based on the calculation (1% of the
total project cost under violation plus 0.25% of the total turnover for the period of operation
after implementation) as mentioned therein.

e As per the calculation, the Project Propone:it deposited a Bank Demand Draft (D.D. No. No.
507592) amounting Rs. 5,36,32,000.00 (i.e Rupees Five Crores Thirty-Six Lakh Thirty-Two
Thousand only) in favour of “Member Secretary, Jharkhand State Pollution Control Board,
Ranchi” and intimated the same to JSPCB vide letter dated 05.04.2023.

Written representations:

35.5.9  During the meeting, based on the deliberations made by the EAC, the project proponent through
email dated 06.06.2023 submitted the following information:

SI. | Issue raised by EAC ' Reply of PP
| No. | :
1 Brief Summary of the | Revised brief summary has been submitted by the project proponent.
project proposal
2 Documents pertaining | Summary of Hon’ble NGT case:

to Hon’ble NGT case |e Mr. Dasai Munda lodged complaint against the company before Hon’ble
NGT on 18.06.2021. The complaint was related to commencement of
construction of DRI plant, SMS plant without any prior EC/CTE.

e Hon’ble NGT Principal Bench ordered (O.A. 426/2021) on 25.01.2022
to know the Factual position through a Joint committee site visit
comprising of CPCB, JSPCB, SEIAA, DM of Saraikela Kharswan.

e Accordingly, the Joint Committee visited the project site on 29.03.2022
reported about erection of DRI plant, SMS and Rolling Mill without any
prior EC/CTE.

i ¢ Hon’ble NGT Principal Bench further ordered (O.A. 426/2021, order

‘ date 05.01.2023) JSPCB to take appropriate proceedings for imposition

| of environmental compensation.

l e Under the provision of O.M. of MoEF&CC, F. No. 22-21/2020-IA.1II,

dated 7" July, 2021 bearing subject ‘Standard Operating Procedure (SoP)

for identification and handling of violation cases under EIA notification

. 2006 in compliance to order of Hon’ble National Green Tribunal in

’ Q.A. 34/2020 WZ’ JSPCB directed the company to deposit Rs.
5,36,32,000/- towards penalty against violation case under EIA |
Notification. :

e Abiding by the directive of JSPCB, the project proponent has already
deposited the requiréd amount based on the calculation (1% of the total

= . C/. =
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SI. | Issue raised by EAC Reply of PP

XY

project cost under violation plus 0.25% of the total turnover for the
period of operation after implementation) as mentioned therein.

e Besides, NGT in its order dated 05.01.2023 directed to comply with the
following matters:

1. Rs.23,62,500 deposited by NIPL towards environmental
compensation - to be spent on restoration of environment in the
locality through DFO/DM and action taken report to be sent to the
NGT within three months by JSPCB. The same was complied with
the submission of ATR dated 06.03.2023.

2. JSPCB is directed to check whether the 12 MW CPP was installed
in 2018 alongwith CTE/CTO. It was submitted that MoEF&CC,
Govt. of India vide its letter no. 22-24/2018-1A 111 dated 23.01.2019
has exempted the Thermal Power Plant using Waste Heat Recovery
Boiler without any auxiliary fuel from obtaining the Environmental
Clearance.

e Further Hon’ble NGT (vide order dated 05.01.2023) directed NIPL to
submit EC compliance, CSR, GBD and application for EC of expansion
within three months.

e In the context of Hon’ble NGT order dated 05.01.2023, NIPL has
submitted TOR amendment application vide proposal No.
IA/JH/IND1/429379/2023, dated 16.05.2023.

The supporting documents related to the case are submitted. The details are
also updated at para 35.5.8 above.

3. Affidavit from PP PP vide affidavit dated 06.06.2023 has declared that the facilties which have
been implemented under violation are not operational presently and these
facilties will remain closed till the grant of Environment Clearance, CTE
and CTO.

Further PP has assured that there will be no violation in furture.

4. | Land documents | PP has submitted the details of the land under their possession in a tabular
‘ | form along with the supporting documents.

Deliberation by the Committee

35.5.10 The Committee noted the following:

i.  M/s Nilachal Iron and Power Ltd. had initially applied for Tcrms of Reference v1de
proposal no. TA/JH/IND1/11176/2019, dated 06.08.2020 for proposed expansion of
existing steel plant to Integrated Steel Plant through installation of 1800 TPD (3x600
TPD) DRI kilns along with Beneficiation Plant for Iron ore (1X0.6 MTPA), Pellet Plant
(1x0.6 MTPA), Steel Melting Shop (2x25 T + 4x15 T Induction Furnaces) with matching
LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant (4x16.5 MVA), Briquette
plant for Chrome Ore (1x30 TPH), Oxygen plant (100 TPD) and 63 MW (38 MW WHRB

1 e
Minutes of 35" meeting of the EAC for Industry-I sector held on 6™ June, 2023 ’ = Page 23 of 48
Adetrass 1A Eveeon Minshy of Draidaneaii D=t 5 ?' Page 62 of 87

TR g it ‘ " .
Wldaal T Ve dl 270 Wl o Tl




360
27X

based + 25 MW AFBC based) capacity Captive Power Plant. Accordingly, ToR was
granted by the Ministry vide no. J-11011/662/2008-1A11(I) dated 06.09.2020. Thereafter,
PP applied for amendment in ToR and accordingly the ToR was amended by the Ministry
vide letter dated 12.02.2021.

ii.  The instant proposal is for amendment in Terms of Reference accorded by the Ministry
vide no. J-11011/662/2008-1AII(I) dated 06.09.2020 and subsequent amendment dated
12.02.2021 for appraisal of proposal under violation category as per the provisions
contained in the MoEF&CC Standard Operating Procedure dated 07.07.2021 as PP has
commenced part of the project implementation of its expansion proposal for which the
company obtained ToR i.e. the plant activities were started without having any prior EC.
Also PP has also reported that earlier proposal of the company (for which ToR was granted
on 12.02.2021) has been revised and downsized, based on the feasibility of the existing
market scenario and therefore requested for modifications accordingly. The amendments
/ modifications are detailed in para 35.5.4, 35.5.5 and 35.5.6 above.

1. The PP has reported that due to huge socio-economic pressure during COVID pandemic
period, M/s. Nilachal Iron & Power Limited was compelled to commence part of the
project implementation of its expansion proposal for which the company obtained ToR
and conducted successful public hearing, i.e. the plant activities were started without
having any prior EC. Although the project implementation was started on the basis of
huge social interest, but it was a violation case under EIA notification, 2006 and its
subsequent amendments. Therefore, PP has requested for appraisal of proposal under
violation category as per the provisions contained in the MoEF&CC Standard Operating
Procedure dated 07.07.2021. Also PP has also reported that earlier proposal of the
company (for which ToR was granted on 12.02.2021) has been revised and downsized,
based on the feasibility of the existing market scenario and therefore requested for
modifications accordingly.

iv.  The EAC also deliberated on the Violation reported by the project proponent and is agreed
that project proponent has committed a violation by undertaking project implementation
of its expansion proposal for which the company obtained ToR 1i.e. the plant activities
were started without having any prior EC. Therefore, the proposal shall be appraised under
violation category as per the provisions contained in the MOEF&CC Standard Operating
Procedure dated 07.07.2021.

v. The EAC noted that there is a case lodged complaint against the company before Hon’ble
NGT on 18.06.2021. The complaint was related to commencement of construction of DRI
plant, SMS plant without any prior EC/CTE. Taking into account the judgment of Hon’ble
NGT in the instant case, along with the directions issued by JSPCB the EAC appraised
the instant proposal. The EAC deliberated the proposal and is of the view that it is a
violation case and be appraised as per provisions of the SOP dated 07.07.2021. The details
of the cases are enumerated in para 35.5.8 above.

vi. It has been reported that as per the terms stipulated in the granted ToR (amended), public
hearing was successfully completed on 27.09.2021. ¢

F
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The PP reported that under the provision of MOEF&CC O.M. dated 7™ July 2021, the
project proponent has already deposited the required amount based on the calculation (1%
of the total project cost under violation plus 0.25% of the total turnover for the period of
operation after implementation) as mentioned therein

The EAC further deliberated on the modifications proposed by the project proponent in
the existing TOR and agreed to the changes requested. The EAC also deliberated the
compliances of the SOP dated 07.07.2021 and EAC is of the view that the modification
in TOR w.r.t. SOP dated 07.07.2021 may be considered.

The EAC directed the PP to submit the EC application immediately after the compliance
of SOP dated 07.07.2021. :

The EAC also deliberated on the submitted written representation of project proponent
and found it satisfactory.

Recommendations of the Committee

355.11

T. s
?

After deliberations, the Committee recommended the proposal, subject of uploading the
written submission on Parivesh portal, for amendment in ToR granted vide no. J-
11011/662/2008-IAII(I) dated 06.09.2020 and subsequent amendment dated 12.02.2021 subject
to stipulation of following additional conditions. The other terms and conditions of ToR dated
06.09.2020 and subsequent amendment dated 12 02.2021 shall remain the same, if applicable to
the modified project facilities:

1il.

vi.

Vil.

The PP needs to comply all the points of TOR for Violation Project and follow SOP dated
07.07.2021 issued by the Ministry of Environment, Forest & Climate Change, for
identification & handling of Violation cases under EIA notification 2006.

The State Government/SPCB to take action against the project proponent under the
provisions of the Environment ( Protcct:on) Act, 1986, and further no consent to operate to
be issued till the project is granted EC for the Unit which violated under the provision of
the EIA Notification 2006 i.e. 1.4 MTPA Iron Ore Pellet Plant.

Assessment of ecological damage with respect to air, water, land and other environmental
attributes. The collection and analysis of data shall be done by an environmental laboratory
duly notified under the Environment (Protection) Act, 1986, or an environmental
laboratory accredited by NABL, or a laboratory of a Council of Scientific and Industrial
Research (CSIR).

Preparation of EMP comprising remediation plan and natural and commumty resource
augmentation plan corresponding to thc ecological damage assessed and economic
benefits derived due to violation.

The remediation plan and the natural and community resource augmentation plan to be
prepared as an independent chapter (13) in the EIA report by the accredited consultants.
Budget of remediation plan and natural and community resource augmentation plan
corresponding to the ecological damage shall be completed within three years and to be
prepared accordingly. :

The project proponent shall require to submlt a bank guarantee equivalent to the amount
of remediation plan and natural and community resource augmentation plan with the
CPCB prior to the grant of EC as per SOP dated 07.07.2021. The quantum shall be
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recommended by the EAC and finalized by the regulatory authority. The bank guarantee
shall be released after successful implementation of the EMP, followed by
recommendations of the EAC and approval of the regulatory authority.

viil.  Project proponent shall implement penalty provisions i.e., 1% of project cost attributable
to the expansion, incurred up to the date of filing of application along with the EIA/EMP

report as contained in the paragraph 12 of the Standard Operating Procedure dated
7/07/2021 shall be complied with. ' '

The meeting ended with thanks to the Chair.

kK
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1 message

Ashim Shridhar <chamberashimshridhar@gmail.com> Tue, 18 Jul, 2023 at 6:09 pm
To: ranchijspcb@gmail.com

Sir/ Madam

Please find attached herewith two additional affidavits being filed on behalf of defendant no. 6- Nilachal Iron
and Power Ltd in the captioned matter:

You are requested to ignore any previous emails regarding the filing of the Affidavits and treat this as the email
for the filings.

Regards

Ashim Shridhar

Advocate

Chamber of Ashim Shridhar

B-4/227, Safdarjung Enclave, New Delhi- 110029

M: +91-99715 47353 | Email: ashim_shridhar@hotmail.com

IMPORTANT NOTICE

This e-mail, including any attachments, contains information which is confidential and/or privileged. If you are
not the intended recipient, please notify the sender immediately and destroy this e-mail without taking any
copies or showing it to anyone. Unauthorised use of this e-mail is prohibited. The sender takes no responsibility
for misdirection, corruption or unauthorised use of e-mail communications, or for any damage that may be
caused as a result of transmitting or receiving an e-mail communication.




3 6 4 ANNEXURE AR-2

File No.: F. No. 11011/662/2008-1A-II(I)
Government of India
Ministry of Environment, Forest and Climate
Change
IA Division
% %k %

Dated 21/07/2023

To,

M/S NILACHAL IRON AND POWER LTD

5, Bentinck Street, Kolkata , Kolkata, KOLKATA, WEST BENGAL, , 700001
niplpower@gmail.com

Subject: Modification in TOR under violation category of “Proposed expansion of existing steel plant to
Integrated Steel Plant through installation of 1800 TPD (3x600 TPD) DRI kilns along with
Beneficiation Plant for Iron ore (1X0.6 MTPA), Pellet Plant (1x0.6 MTPA), Steel Melting Shop
(2x25 T + 4x15 T Induction Furnaces) with matching LRF & CCM, Relling Mill (0.35 MTPA),
Ferro alloy Plant (4x16.5 MVA) Briquette plant for Chrome Ore (1x30 TPH), Oxygen plant (100
TPD) and 82 MW (57 MW WHRB based + 25 MW AFBC based) Captive Power Plant by M/s
Nilachal Iron And Power Ltd. located Ratanpur-Kandra Village, Gamharia Block, District
Saraikela-Kharsawan, Jharkhand”- Credible action taken against the Project Proponent u/s 19 of
the E(P) Act, 1986, as per SOP dated 07.07.2021 - regarding

Sir/Madam,

This has reference to your proposal No.IA/JH/IND1/429379/2023, dated 29.05.2023 along
with with the application in prescribed format - Form 3 (CAF, Formi — [ Part A & B) and revised PFR
and sought for amendment in Terms of Reference accorded by the Ministry vide no. J-11011/662/2008-
TAII(I) dated 06.09.2020 and subsequent amendment dated 12.02.2021.

The proposal was considered by the EAC (Industry 1) in its 35" meeting held on 6™ June, 2023. The
proposed project activity is listed at S. No. 3(a) Metallurgical Industries (ferrous & non-ferrous) Plants
under Category “A” of the schedule of the EIA Notification and appraised at central level. The EAC
proceeding of the said meeting is furnished as below. The minutes of the meeting and all the project
documents are available on PARIVESH portal which can be accessed at hups://varivesh.nic in

2. The particulars of the proposal are as below :

(i) ToR Identification No. TO23A1001JH5165560A

(ii) File No. F. No. 11011/662/2008-TA-11(I)

(iii) Clearance Type Amendment in ToR

(iv) Category A

(v) Schedule No./ Project Activity 3(a) Metallurgical Industries (ferrous and non

IA/JH/IND1/429379/2023 Address: 1A Division Ministrg of Ervironmeni Farest and Climate Chenge, Page 1 of 7
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ferrous),1(d) Thermal Power Plants,1(d) Thermal

Power Plants
(vi) Sector Industrial Projects - 1
Proposed expansion of existing steel plant to Integrated
Steel Plant through installation of 1800 TPD (3x600
TPD) DRI kilns along with Beneficiation Plant for Iron
ore (1X0.6 MTPA), Pellet Plant (1x0.6 MTPA), Steel
Melting Shop (2x25 T + 4x15 T Induction Furnaces)
with matching LRF & CCM, Rolling Mill (0.35
MTPA), Ferro alloy Plant (4x16.5 MVA) Briquette
plant for Chrome Ore (1x30 TPH), Oxygen plant (100
TPD) and 82 MW (57 MW WHRB based + 25 MW
AFBC based) Captive Power Plant

(vii) Name of Project

(ix) Location of Project (District, State) SARAIKELA KHARSAWAN, JHARKHAND
(x) Issuing Authority - MoEF&CC

(xi) ToR Date 15/07/2023

(xii) Applicability of General Conditions No

1. M/s Nilachal Iron and Power Ltd. had initially applied for Terms of Reference vide proposal no.
IA/JH/IND1/11176/2019, dated 06.08.2020 for proposed expansion of existing steel plant to Integrated Steel
Plant through installation of 1800 TPD (3x600 TPD) DRI kilns along with Beneficiation Plant for Iron ore
(1X0.6 MTPA), Pellet Plant (1x0.6 MTPA), Steel Melting Shop (2x25 T + 4x15 T Induction Furnaces) with
matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant (4x16.5 MVA), Briquette plant for
Chrome Ore (1x30 TPH), Oxygen plant (100 TPD) and 63 MW (38 MW WHRB based + 25 MW AFBC
based) capacity Captive Power Plant. Accordingly, ToR was granted by the Ministry vide no. J-
11011/662/2008-TAII(I) dated 06.09.2020. Thereafter, PP has applied for amendment in ToR and
accordingly the ToR was amended by the Ministry vide letter dated 12.02.2021. '

2. The instant proposal is for amendment in Terms of Reference accorded by the Ministry vide no. J-
11011/662/2008-IAII(T) dated 06.09.2020 and subsequent amendment dated 12.02.2021 for appraisal of
proposal under violation category as per the provisions contained in the MoEF&CC Standard Operating
Procedure dated 07.07.2021 as PP has commenced part of the project implementation of its expansion
proposal for which the company obtained ToR i.e. the plant activities were started without having any prior
EC. Also PP has also reported that earlier proposal of the company (for which ToR was granted on
12.02.2021) has been revised and downsized, based on the feasibility of the existing market scenario and
therefore requested for modifications accordingly.

3. Details of amendments in the configuration and capacities sought is as following:

Details of other changes in the instant proposal are as follows:

4. The PP has reported that as per the provision of the MoEF&CC O.M. dated 7th July 2021, JSPCB issued
direction under section 33(A) of Water (Prevention & Control of Pollution) Act, 1974 and under section 31(A)
of the Air (Prevention & Control of Pollution) Act, 1981 to project proponent to pay penalty amount based on
the calculation (1% of the total project cost under violation plus 0.25% of the total turnover for the period of
operation after implementation) as mentioned therein.

1. As per the calculation, the Project Proponent deposited a Bank Demand Draft (D.D. No. No. 507592)
amounting Rs. 5,36,32,000.00 (i.e Rupees Five Crores Thirty-Six Lakh Thirty-Two Thousand only) in
favour of “Member Secretary, Jharkhand State Pollution Control Board, Ranchi” and intimated the same to
JSPCB vide letter dated 05.04.2023.
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2. Reason for seeking amendment in ToR: PP has commenced part of the project implementation of its
expansion proposal for which the company obtained ToR i.e. the plant activities were started without having
any prior EC. Also PP has also reported that earlier proposal of the company (for which ToR was granted on
12.02.2021) has been revised and downsized, based on the feasibility of the existing market scenario and
therefore requested for modifications. Thus the proposal falls under violation and needs to be appraised as
per the provisions contained in the MoEF&CC Standard Operating Procedure dated 07.07.2021.

Deliberation by the Committee
5. The EAC noted the following:

1. M/s Nilachal Iron and Power Ltd. had initially applied for Terms of Reference vide proposal no.
TA/TH/IND1/11176/2019, dated 06.08.2020 for proposed expansion of existing steel plant to Integrated Steel
Plant through installation of 1800 TPD (3x600 TPD) DRI kilns along with Beneficiation Plant for Iron ore
(1X0.6 MTPA), Pellet Plant (1x0.6 MTPA), Steel Melting Shop (2x25 T + 4x15 T Induction Furnaces) with
matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant (4x16.5 MVA), Briquette plant for
Chrome Ore (1x30 TPH), Oxygen plant (100 TPD) and 63 MW (38 MW WHRB based + 25 MW AFBC
based) capacity Captive Power Plant. Accordingly, ToR was granted by the Ministry vide no. J-
11011/662/2008-TAII(I) dated 06.09.2020. Thereafter, PP applied for amendment in ToR and accordingly
the ToR was amended by the Ministry vide letter dated 12.02.2021.

2.The instant proposal is for amendment in Terms of Reference accorded by the Ministry vide no. J-
11011/662/2008-TATI(I) dated 06.09.2020 and subsequent amendment dated 12.02.202! for appraisal of
proposal under violation category as per the provisions contained in the MoEF&CC Standard Operating
Procedure dated 07.07.2021 as PP has commenced part of the project implementation of its expansion
proposal for which the company obtained ToR i.e. the plant activities were started without having any prior
EC. Also PP has also reported that earlier proposal of the company (for which ToR was granted on
12.02.2021) has been revised and downsized, based on the feasibility of the existing market scenario and
therefore requested for modifications accordingly. The amendments / modifications are detailed in para 5
and 6 above.

3. The PP has reported that due to huge socio-economic pressure during COVID pandemic period, M/s.
Nilachal Iron & Power Limited was compelled to commence part of the project implementation of its
expansion proposal for which the company obtained ToR and conducted successful public hearing, i.e. the
plant activities were started without having any prior EC. Although the project implementation was started
on the basis of huge social interest, but it was a violation case under EIA natification, 2006 and its
subsequent amendments. Therefore, PP has requested for appraisal of proposal under violation category as
per the provisions contained in the MoEF&CC Standard Operating Procedure dated 07.07.2021. Also PP has
also reported that earlier proposal of the company (for which ToR was granted on 12.02.20Z1) has been
revised and downsized, based on the feasibility of the existing market scenario and therefore requested for
modifications accordingly.

4. The FAC also deliberated on the Violation reported by the project proponent and is agreed that project
proponent has committed a violation by undertaking project implementation of its expansion proposal for
which the company obtained ToR i.e. the plant activities were started without having any prior EC.
Therefore, the proposal shall be appraised under violation category as per the provisions contained in the
MoEF&CC Standard Operating Procedure dated 07.07.2021.

5. The EAC noted that there is a case lodged complaint against the company before Hon'ble NGT on
18.06.2021. The complaint was related to commencement of construction of DRI plant, SMS plant without
any prior EC/CTE. Taking into account the judgment of Hon'ble NGT in the instant case, along with the
directions issued by JSPCB the EAC appraised the instant proposal. The EAC deliberated the preposal and
is of the view that it is a violation case and be appraised as per provisions of the SOP dated 07.07.2021. The
details of the cases are enumerated in para § above. '

6.1t has been reported that as per the terms stipulated in the granted ToR (amended), public hearing was
successfully completed on 27.09.2021.
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7. The PP reported that under the provision of MoEF&CC O.M. dated 7 July 2021, the project proponent has
already deposited the required amount based on the calculation (1% of the total project cost under violation
plus 0.25% of the total turnover for the period of operation after implementation) as mentioned therein

8. The EAC further deliberated on the modifications proposed by the project proponent in the existing TOR
and agreed to the changes requested. The EAC also deliberated the compliances of the SOP dated
07.07.2021 and EAC is of the view that the modification in TOR w.r.t. SOP dared 07.07.2021 may be

considered.

9. The EAC directed the PP to submit the EC application immediately after the compliance of SOP dated

07.07.2021.

10.
satisfactory.

The EAC also deliberated on the submitted written representation of project proponent and found it

6. After deliberations, the Committee recommended the proposal for amendment in ToR granted vide no. - J-
11011/662/2008-IAII(I) dated 06.09.2020 and subsequent amendment dated 12.02.2021 for appraisal of
proposal under violation category as per the provisions contained in the MoEF&CC Standard Operating
Procedure dated 07.07.2021 subject to stipulation of following additional conditions. The other terms and
conditions of ToR dated 06.09.2020 and subsequent amendment dated 12.02.2021 shall remain the same.

Capacity
As per Previous
SL Unit Existing  TOR (Ref. F. No. J-
No. Capacity (as11011/662/2008-

per EC/CTE) IAII(I)
dated 12.02.2021)

Beneficiation

1 - 6,00,000 TPA
Plant
9 Pelletisation . 6.00.000 TPA
Plant
550 TPD (1 X
3 Sponge Iron Plant 350 TPD & 2:382?;(‘)%[3[?[))
X 100 TPD)
Steel Melting
4 Shop (SMS) with_ Induction  Furnaces
matching LRF & (2x25 T+ 4x15T)
CCM
Rolling Mill

(5q]

(Liquid Steel) 430,000 TPA

6 Ferro Alloy Plant - 4 x16.5 MVA
7 C}.lmme ore 30 TPH
briquette plant
8 OxygenPlant - 100 TPD
: 70 MW
9 Claptt“’e power E‘;HRB) MW (45 MW WHRB + 25
et MW AFBC)
As per
SL . Previous Ar per p.ropused
Attributes amendment in TOR
No. TOR datedd ted 12.02.2021
12.02.2021 M0 IETE
Address: |A Division, Ministry of Ervironmen

Indira Paryavaran Bhawan, Jor Bagh New Delhi

Remarks (In
Proposed : .
Amendment in o g
Ultimate the TOR dated
R 12.02.2021)
12.02.2021 e
Dropped - To be Dropped
Dropped - To be dropped
1750 TPD
1200 TPD (2 X{IXBSU TPD'Capacily
600 TPD) ¢ BMIPD o oot
& 2 X gogReduction
TPD)
. Induction
it Furnaces Capacity
e o (X1 T +Reduction
4x157T)
230,000TPA  2,30,000 TPA 2P
Reduction
Dropped - To be Dropped
Dropped - To be dropped
Dropped - To be dropped
49 MW ?;QMW MW
(37 MW WHRBWI—IRB Capacity
+12MW AFBC) L12MW Reduction
AFBC)
Remarks (In
comparison with -
the TOR dated
12.02.2021)
t, Forest and Climate Change, Page 4 of 7
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Land‘ 80.93 Ha (20034.80 hectares (86 Reduction (57%)
Requirement Acres) acres).

fidter 4534 KLD 2780 KLD Reduction (39%)

Requirement

Sorwee 1237MW  62.2 MW Reduction (50%)
Requirement

Rs. 1350

Project Cost Rs. 493.03 Crores Reduction (53_%]

Crores

Annexure 1

Specific Terms of Reference for (Metallurgical Industries (ferrous and non ferrous))

1. Specific Conditions

Sr. No

Terms of Reference

1.1

1. The PP needs to comply all the points of TOR for Violation Project and follow SOP dated
07.07.2021 issued by the Ministry of Environment, Forest & Climate Change, for identification
& handling of Violation cases under EIA notification 2006.

2. The State Government/SPCB to take action against the project proponent under the provisions of
the Environment (Protection) Act, 1986, and further no consent to operate to be issued till the
project is granted EC for the Unit which violated under the provision of the EIA Notification”
2006 i.e. 1.4 MTPA Iron Ore Pellet Plant. ' ' '

3. Assessment of ecological damage with respect ‘to air, water, land and other environmental
attributes. The collection and analysis of data shall be done by an envirenmental laboratory duly
notified under the Environment (Protection) Act, 1986, or an environmental laboratory
accredited by NABL, or a laboratory of a Council of Scientific and Industrial Research (CSIR).

4. Preparation of EMP comprising remediation plan and natural and community resource

augmentation plan corresponding to the ecological damage assessed and economic benefits
derived due to violation. :

5. The remediation plan and the natural and community resource aug.mer-ltétion' plan to be prepared
as an independent chapter (13) in the EIA report by the accredited consultants.. i

6. Budget of remediation plan and natiral and community resource augmentation plan

corresponding to the ecological damage shall be completed within three years and to be prepared
accordingly.

7. The project proponent shall require to submit a bank guarantee equivalent to the amount of
remediation plan and natural and commuhity resource augmentation plan with the CPCB prior to
the grant of EC as per SOP dated 07.07.2021. The quantum shall be recommended by the EAC
and finalized by the regulatory authority. The bank guarantee shall be released after successful
implementation of the EMP, followed by recommendations of the EAC and approval of the
regulatory authority.

8. Project proponent shall implement penalty provisions i.e., 1% of project cost attributable to the
expansion, incurred up to the date of filing of application along with the EIA/EMP report as
contained in the paragraph 12 of the Standard Operating Procedure dated 7/07/2021 shall be
complied with.

IA/JH/IND1/429379/2023 Address. A Division, Mini
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Amendment [ ogs

23

Existing Proposed / Reason
Amendment

Description Reference

3x600 TPD DRI
kilns, Beneficiation
Plant (1X0.6 MTPA),
Pellet Plant (1x0.6
MTPA),  Induction
Furnaces (2x25 T +
Approved ToR 1.4 4x15 T ), Rolling
Mill (0.35 MTPA),
Ferro alloy Plant

2x600 TPD DRI
kilns,  Induction
Furnaces (3X10 T
+ 4x15 T) with
matching LRF & | To ensure project
CCM, Rolling Mill | feasibility

(0.23 MTPA) and
49 MW CPP (37

i “ﬁ:{ MW WHRB + 12
. @ | MW AFBC)

oxygen plant and 82

MW CPP
Due to
downsizing of the

Land Requirement 3 80.93 Hectares 34.8 Hectares SRRROSON

proposal land

requirement  has
been reduced.

Violation for 2 X
600 TPD DRI

No violation for 1 X | Kilns, Induction Zr?lployment otee
Violation of Jall TED & 2 % 100 | Pormece X101 durlngl COVID 19
Act/Rule/Regulation/Notification e LR el cn ol Bl B 1 ndemic project
Ineg 12 MW (WHRB) | Rolling Mill (0.23 | P2 *me Proiee
CPP MTPA) and 37 | | EE:TI da e
MW (WHRB) was started.
CEP
Due to
downsizing of the
Project/Activity Cost 6.2 Rs. 1350 Crore Rs. 493.03 Crore RAENERON )
proposal  Project
cost has been
reduced.
Due to
downsizing of the
expansion
Employment Details 6.7 3185 persons 1655 persons proposal
manpower
requirement  has
been reduced.
Additional EC Conditions
1A/JH/IND1/429379/2023 Agldress. |A Division, Ministry of Envirgnim Forest and Climate Change, Page 6 of 7
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The PP needs to comply the SOP dated 07.07.2021.

2K
Co 0

1. The Additional Chief Secretary, Environment & Forests Department, Government of Jharkhand, Secretariat, Nepal
House, Doranda, Ranchi-834001.

2. Principal Chief Conservator of Forests and HoFF, Van Bhawan Jharkhand Sate at-Doranda P.O. Doranda, Ranchi-
834002 Jharkhand.

3. The Director General of Forest, Ministry of Environment, Forest and Climate Change, New Delhi.

4. The Regional Officer, Ministry of Env., Forest and Climate Change, Integrated Regional Office, Bunglow No. A-2,
Shyamali Colony, Ranchi-834002.

5. The Member Secretary, Central Pollution Control Board Parivesh Bhawan, CBD-cum-Office Complex, East Arjun
Nagar, New Delhi - 32

6. The Member Secretary, Jharkhand Pollution Control Board, Town Administrative Building, HEC, Dhurwa, Ranchi-
824004.

7. Member Secretary, Central Ground Water Authority, A2, W3 Curzon Road Barracks, K.G. Marg, New Delhi-110001.

8. Monitoring Cell, Ministry of Environment, Forest and Climate Change, Indira Paryavaran Bhawan, Jor Bagh Road,
New Delhi

9. District Collector, Saraikela, Jharkhand

10. Guard File/Monitoring File/ Parivesh Portal /Record File

Signathre Not Verified

Digitally Signeﬂ'g;: rR B Lal
Member SecretaryMoEFCC (EC)

Date: 21/07/2023

IA/JH/IND1/429379/2023 Address. 1A Division, Ministry of En

Indira Paryavaran Bhawan

ent, Forest and Climate Change, Page 7 of 7
jagh New Dethi - 110003
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PR

N‘ G mail Ashim Shridhar <chamberashimshridhar@gmail.com>

ADVANCE SERVICEO.A. 426 of 2022; Dasai Mundai & Ors vs State of Jharkhand
& Ors

1 message

Ashim Shridhar <chamberashimshridhar@gmail.com> Fri, Sep 1, 2023 at 3:57 PM

To: ranchijspcb@gmail.com

Sir/ Madam

Please find attached herewith additional affidavit being filed on behalf of defendant no. 6- Nilachal Iron and Power Ltd

in the captioned matter

Ashim Shridhar

Advocate

Chamber of Ashim Shridhar

B-4/227. Safdarjung Enclave, New Delhi- 110029

M: +91-99715 47353 | Email: ashim_shridhar@hotmail.com

IMPORTANT NOTICE

This e-mail, including any attachments, contains information which is confidential and/or privileged. If you are not the intended recipient,
please notify the sender immediately and destroy this e-mail without taking any copies or showing it to anyone. Unauthorised use of this e-
mail is prohibited. The sender takes no responsibility for misdirection. corruption'or unauthorised use of e-mail communications. or for any
damage that may be caused as a result of transmitting or receiving an e-mail communication.

& 4._Affidavit from PP 1.9.23_01092023.pdf
— 1352K

https://mail.google.com/maillu/0/?ik=f6349fa7c5&view=pt&search=all&permthid=thread-a:r2213401296332585364 &simpl=msg-a:r247118878550...
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P I

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH. FINANCE CENTRE KOLKATA
Original Application No. 156/2023/EZ

IN THE MATTER OF:

Dasai Munda & Ors. ... Applicants
‘ersus

State of Jharkhand & Ors. 4 Respondents

ADDITIONAL AFFIDAVIT BRINGING ON RECORD POSITION
OF FACTS REGARDIING THE PROCESS OF GRANT OF
ENVIRONMENTAL CLEARANCE TO NILACHAL IRON AND
POWER LTD.’S INTEGRATED STEEL PLANT

'.1'_. 'Gj:mgadhar Bajpai, S/o Prakash Chandra Bajpai, working as Director
with M/s Nilachal Iron and Power Ltd. with office at Saraikela aged about
72 years do hereby solemnly affirm and state that I have sufficient
knowledge from record and from personal experience to affirm the present

affidavit, as under:

I. The present Affidavit is being filed on behalf of M/s Nilachal Iron
and Power Ltd. (hereinafter “Nilachal” or “NIPL”) in bona fide to
bring on record all subsequent developments which are essential for
the adjudication of the present O.A.

2. That the Answering Respondent has already filed its reply to the
O.A. and reply/ objections tec inspection committee report on
14.12.2022. Further, in compliance with the orders dated
05.01.2023, the Answering Respondent has filed an Additional
Reply dated 10.04.2023 furnishing additional details as sought by
this Ld. Tribunal.

. That it 1s a matter of record before this Ld. Tribunal that the project

of M/s. Nilachal Iron & Power Limited located at Ratanpur-Kandra .

Vll]dﬂt, Gamharia Block, letllLt Sﬂalkela-](harqawan in the state

Bij2 Kr\K }O\rvc) _ \6\-& 2 - y NS

D 9
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2X4

of Jharkhand is for expansion of existing sponge iron plant through
installation of 2 X 600 TPD DRI kilns along with installation of
Steel Melting Shop (3 X 10 T & 4 X 15 T Induction Furnaces with
matching LRF & CCM), Rolling Mill (2,30.000 TPA) and 37 MW
WHRB based capacity Captive Power Plant — under violation. 1.

4. On 18.07.2023, the Answering Respondent also filed an Additional
Affidavit updating this Hon’ble Court regarding the position of
facts qua the TORs. That finally vide Additional Affidavit dated
01.09.2023 the Answering Respondent apprised the Hon'ble
Tribunal that the modified TORs had been extensively considered
and in the 35th meeting of EAC held on 06.06.2023 and the
modified TOGR was granted to Nilachal.

. That for the convenience of this Hon’ble Court, the details of the

chronological position of facts are summarised as under:

Date  of | Consideratio | Details Date  of | TOR
"| Applicatio | n Accord | Validity
n

06.08.2020 | 22nd meeting | Terms  of | 06.09.202
! of REAC held | Reference | 0

on  26-28th
August, 2020
04.01.2021 | 28nd meeting | Amendmen | 12.02.202
'of REAC held |t in ToR |1 05.10.202
on 18-21st | (Change of R
January, 2021 | capacity of
WHRB
based
Captive
Power
Plant from
A 35 MW to
o2 ,
eIl

a’ 3' ot V2 e
”{)T"\RY M oY

N 'ﬁ (XA
\ .
ofF RA WCELLA " L\L’L i\b\’\,(g\q Y &")1){\. C’Lndeﬂt i }i-ﬁ'ﬁ /
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'),)Ko

45 MW
29.05.2023 | 35th mecting | Amendmen | 21.07.202
of EAC held|t of TOR |3

on 6 th June, | (under
2023 violation
category)

6. That thus, the TORs have been modified suitably and granted to
Nilachal And thus, the next step was to adhere to the TORs and
obtain the Environmental Clearance. Thus, on 17.08.2023 the
Respondent filed its Application for grant of Environmental
Clearance.

7. That in its 43" meeting, the Expert Appraisal Committee,
considered the proposal dated 17.08.2023 seeking Environment

Clearance (EC) submitted by the Respondent. That upon

consideration of the Application certain recommendations were

/.
7 grag N
i,’f o e et ‘i\ made by the EAC and the Respondent has been advised to adhere to
i‘«_*'—"&_ ) 2 [ithe same. In light to this, the Application of the Respondent for
‘\\ o A A%

AL . .
&/ grant of EC has been deferred.

copy of the relevant portion of the minutes of agenda for 43rd
meeting of the expert appraisal committee held from 04/09/2023 to
(5/09/2023 is attached hereto and marked as ANNEXURE AR-1.
8. That thus, it is submitted that the Applicant has already received the
modified TOR on 06.06.2023 which is valid up till 05.10.2024 for
expansion of existing sponge iron plant through installation of (3 X
10 T &amp; 4 X 15 T Induction 'Furnéces with matching LRF
&amp; CCM and Metal Recovery Plant), Rolling Mill (2,30,000
TPA) and 49 MW (37 MW WHRB based + 12 MWAFBC based)

cz}p_acity Captive Power Plant. N
s SR
(ot . \DYYO? k{\i‘ o AN
- q - - a \ o w“‘ j ‘nﬁ
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9. That furthermore, the Respondent is actively engaged in obtaining
the EC within the validity of the TOR i.e. on or before 05.10.2024.
That routinely the EAC has been considering the case of the
Respondent.

10. That in the interest of justice, the said subsequent developments are
important and thus, in its bona fide functioning, the Answering

Respondent 1s placing the same before this Hon’ble Tribuna

f o ’ .
'\_%f' =B -

( \ L;Q “}f@\ﬂ‘ (V7] }Y‘ v
DEPONENT

Verified at Seskide.  on this 19 day of oetolsr 2023 that the

contents of the above affidavit are true and correct to my knowledge, no

part of it is false and nothing material has been concealed thcrei’rom‘j
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ANNEXURE AR-1 5y

Government of India
Ministry of Environment, Forest and Climate Change
IA Division
(Industrial Projects - 1)

* % %

HeaHd Fd
Minutes of AGENDA FOR 43rd MEETING OF THE EXPERT APPRAISAL
COMMITTEE -(INDUSTRY-1 SECTOR), SCHEDULED TO BE HELD ON 4th - pa¢e: 18/09/2023
5th SEPTEMBER, 2023 Expert Appraisal Committee meeting Industrial Projects -
1 held from 04/09/2023 to 05/09/2023

MoM ID: EC/MOM/EAC/192463/8/2023

Agenda ID: EC/AGENDA/EAC/192463/8/2023

Meeting Venue: N/A

Meeting Mode: Virtual

Date & Time:
04/09/2023 10:30 AM 06:30 PM
05/09/2023 10:30 AM 06:30 PM

1. Opening remarks

(i) Opening Remarks by the Chairman, EAC Shri Rajive Kumar, Chairman EAC welcomed the Committee members
and opened the EAC meeting for further deliberations. Shri Rajive Kumar also appreciated the efforts of the Ministry's
Team (Industry 1 Sector) for preparation and uploading the agenda of the EAC meetings and draft record of discussion
very scientifically, systematically and timely on Parivesh Portal. (ii) Details of Proposals and Agenda by the Member
Secretary Dr. R. B. Lal, Scientist ‘'F’ & Member Secretary, EAC (Industry-1 Sector) appraised to the Committee about
the details of Agenda items to be discussed during this EAC meeting. Note - Due to some technical errors/issues in
Parivesh 2.0 portal, the PDF of MoM enclosed herewith may be considered.

2. Confirmation of the minutes of previous meeting

The EAC, having taken note that final minutes were issued after incorporating comments offered by the EAC (Industry-
1 Sector) members on the minutes of its 42nd meeting of the EAC for Industry-I sector held on 17th - 18th August,
2023 conducted through VC Mode, and noted that there are modifications/factual correction reported by the PP, in the
minutes of the 42nd EAC meeting for the project/activities. A. Agenda No. 42.5: Expansion project to produce MS
Billets 3,20,000 TPA, Rerolled Steel Products 3,38,000 TPA (through Hot Charging 1,88,000 TPA; and through
Reheating Furnace from existing 30,000 TPA to 1,50,000 TPA) ; MS Black Pipe (30,000 TPA to 2,10,000 TPA);
Galvanizing Plant (51,000 TPA to 1,00,000 TPA) with addition of SAF - 3.6 MVA (to produce SiMn/FeMn/FeSi/Pig
Iron) by M/s Blackrock Steel & Power Pvt. Ltd., located at Village Raikheda, Tehsil Kharora, District Raipur,
Chhattisgarh - Consideration of TOR. [Proposal No.: IA/CG/IND1/435159/2023; F. No. 1A-]J-11011/255/2023-1A-
II(IND-I)] [Consultant: Anacon Laboratories Pvt. Ltd.; Valid upto 03.05.2025] The aforementioned proposal was
considered and recommended by EAC in its 42nd meeting of the held on 17-18th August, 2023. PP vide letter dated
31.08.2023 sent through email dated 31.08.2023 requested minor correction in MoM of 42nd EAC w.r.t configuration
of induction furnace as given below. MoM ref point no. Details given in MoM of 42nd EAC Meeting dated 17-18th
August, 2023 (Agenda No. 42.5) Corrections suggested Remarks/ Justification Page No. 41 Para 42.5.7 Table Proposed
configuration of the plant - 1. Induction Furnace (20 Tons X 3 Nos.) Proposed configuration of the plant - 1. Induction
Furnace (20 Tons X 5 Nos.) PP clarified that this was a clerical mistake from their in the submitted brief and correct

f Enviconment, Forest and Climate Change, Page 1 of 827
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configuration of induction furnace is 20 Tons X 5 Nos. PP has further submitted that there is no change in final
production capacity. Deliberations by the EAC: It was informed to the Committee members that PP has requested
modifications in the MoM of 42nd meeting of the EAC for Industry-I sector held on 17-18th August, 2023 pertaining to
proposal agenda no. 42.5 as referred above. The EAC deliberated and noted that the request of the PP may be accepted
and recommended for the incorporation of the above-mentioned corrections/modifications in the minutes of the
meeting. Accordingly, aforementioned configuration of induction furnace in table for configuration and capacity of
proposed project at para 42.5.7 stands modified in the minutes of 42nd EAC (Industry-1) meeting as detailed in table
above. The other information mentioned will remain the same. *** B. Agenda No. 42.13: Expansion of existing
Sponge iron/DRI From 90,000 to 1,25,000 TPA, Induction Furnace and Billet Caster from 2 x 12 T (300 TPD) to 1 x 12
T,1x 15T (416 TPD), Captive Power Plant from 12 to 12.5 MW, addition of Hot Rolling Mill including galvanizing
425 TPD and Fly Ash Brick Manufacturing Unit 30 TPD to 40 TPD (i.e., 35000 Bricks/day, 7000 Blocks/day) by M/s
Goa Sponge & Power Limited, located at EY NOS. 58/1, 59/1, 60/1 (Part) of Santona Village, Sanguem Taluka, South
Goa District, Goa- Consideration of Environmental Clearance under SOP dated 07.07.2021 [Violation case]. [Proposal
No. TA/GA/IND1/435814/2023, File No. [A-J-11011/246/2018-IAII(I)] [Consultant: TEAM Labs and Consultants;
Valid up to 09.12.2025] The aforementioned proposal was considered and recommended by EAC in its 42nd meeting of
the held on 17-18th August, 2023. PP vide email dated 31/08/2023 requested minor correction in MoM of 42nd EAC
w.r.t name of Schools & Colleges in study area as given below. Further it is noted that in Specific Condition iv and v
there are typographical errors as listed below. The matter has been examined in the Ministry and it is observed that there
is typographical error in the minutes of the meeting w.r.t. the above-mentioned proposal, as detailed below: MoM ref
point no. Details given in MoM of 42nd EAC Meeting dated 17-18th August, 2023 (Agenda No. 42.13) Corrections
suggested Remarks/ Justification Page No. 111 Para 42.13.5 Manovikas Engineering and Medical School-16.70- W
Bengal Education College-8.2-NE Manovikas English Medium School-16.70- W Government High School Shigao-8.2-
NE The EAC noted that this is Typo error and recommended for the correction in the minutes. Page No. 135 Para
42.13.24 Specific Condition: iv iv. Project proponent shall be required to submit a bank guarantee for an amount of Rs.
60 Lakhs to the SPCB prior to the grant of EC. The plan shall be completed in three years whereas the bank guarantee
shall be for five years. The bank guarantee shall be released by the SPCB after successful implementation of
Remediation plan, Natural Resource Augmentation Plan and Community Resource Augmentation plan. iv. Project
proponent shall be required to submit a bank guarantee for an amount of Rs. 60 Lakhs to the CPCB prior to the grant of
EC. The plan shall be completed in three years whereas the bank guarantee shall be for five years. The bank guarantee
shall be released by the CPCB after successful implementation of Remediation plan, Natural Resource Augmentation
Plan and Community Resource Augmentation plan. The EAC noted that this is Typo error and recommended for the
correction in the minutes. Page No. 135 Para 42.13.24 Specific Condition: iv v. Project proponent shall be required to
submit Rs. 3.86 Lakhs towards penalty provisions i.e., 1% of project cost attributable to the expansion, as per SOP
dated 07.07.2021 to the CPCB prior to the grant of EC. v. Project proponent shall be required to submit Rs. 3.86 Lakhs
towards penalty provisions i.e., 1% of project cost attributable to the expansion, as per SOP dated 07.07.2021 to the
SPCB prior to the grant of EC. The EAC noted that this is Typo error and recommended for the correction in the
minutes Deliberations by the EAC: It was informed to the Committee members that PP has requested modifications in
the MoM of 42nd meeting of the EAC for Industry-I sector held on 17-18th August, 2023 pertaining to proposal agenda
no. 42.13 as referred above. The EAC deliberated and noted that the request of the PP may be accepted and
recommended for the incorporation of the above-mentioned corrections/modifications in the minutes of the meeting.
Accordingly, aforementioned para 42.13.5 and 42.13.24 stands modified in the minutes of 42nd EAC (Industry-1)
meeting as detailed in table above. *** C. Corrections in the Minutes of the 41st meeting of the EAC for Industry-I
sector held on 2nd & 4th & 8th August, 2023 at MoEF&CC through VC. Agenda No. 41.8 Proposed Cement Plant With
Clinker Production Capacity of 12.0 MTPA, Calcined Clay Production Capacity-1.5 MTPA, Cement Procduction
Capacity 5.0 MTPA (OPC/PPC/PSC/Composite Cement/LC3/PLC), WHRB based Power Plant - 54 MW, DG Sets of
6000 KVA, Oxygen Plant of capacity 160 m3/hr, AFR Pre-Processing/Co-processing Facility and Railway siding with
wagon tippler by M/s JSW Cement Limited, located at Village-Bhadana & Jindas, Teh-Nagaur , Dist-Nagaur,
Rajasthan- Consideration of EC [Proposal No. TA/R]J/IND1/432291/2023, File No. J-11011/355/2022-1A1I(Ind1)]
{Consultant: J. M. Environet Pvt. Ltd.| The aforementioned proposal was considered and recommended by EAC in its
41st meeting of the held during on 2nd & 4th August, 2023. PP vide email dated 30/08/2023 requested minor correction
in MoM of 41st EAC w.r.t Specific Condition vii and Standard Condition under "Water Quality Monitoring &
Preservation” Condition No. 4 &5. The matter has been examined in the Ministry and it is observed that there is
typographical error in the minutes of the meeting w.r.t. the above-mentioned proposal, as detailed below: Condition
Ref. No. Details as per minutes of Meeting To be corrected as Remarks 41.8.18 Specific Condition No. 7, page No. 137
of the Minutes of meeting The water requirement of 4180 m3 /day be met from saline ground water (3960 m3 /day)
after prior approval from competent authorities and through treated waste water (220 m3 /day). As committed, the
Company shall not use any groundwater in its premises except for drinking. Also, the Company shall not take drinking
water from the Indira Gandhi Canal. PP shall implement the plan for sourcing treated sewage water from the STP of
Nagaur Municipality in place of groundwater for industrial purposes. As committed, the Company shall not use any
groundwater in its premises except for drinking. Also, the Company shall not take drinking water from the Indira
Gandhi Canal. PP shall implement the plan for sourcing treated sewage water from the STP of Nagaur Municipality in
place of groundwater for industrial purposes. During the EAC meeting, we had submitted the revised proposal of
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sourcing treated sewage water from Nagaur Municipality which was deliberated and accepted by the EAC. Plan for
sourcing of treated sewage water as well as assurance letter from Nagaur municipality have also been submitted. PP
herewith reiterate that JSW Cement will not use any groundwater at the project premises except for drinking and nor
will it take water from Indira Gandhi Canal as committed by us. 3.3.6.2(in online MoM) Standard Condition under
‘Water Quality Monitoring & Preservation” Condition No. 4, page No. 182 of the Minutes of meeting Water meters
shall be provided at the inlets to all unit processes in the steel plant Water meters shall be provided at the inlets to all
unit processes in the cement plant Typographic error 3.3.6.2(in online MoM) Standard Condition under ‘Water Quality
Monitoring & Preservation” Condition No. 5, page No. 182 of the Minutes of meeting The project proponent shall make
efforts to minimize water consumption in the steel plant complex by segregation of used water, practicing cascade use
and by recycling treated water. The project proponent shall make efforts to minimize water consumption in the cement
plant complex by segregation of used water, practicing cascade use and by recycling treated water. Typographic error
Deliberations by the EAC: It was informed to the Committee members that PP has requested modifications in the MoM
of 41st meeting of the EAC for Industry-I sector held on 17-18th August, 2023 pertaining to proposal agenda no. 41.8
as referred above. The EAC deliberated and noted that the request of the PP may be accepted and recommended for the
incorporation of the above-mentioned corrections/modifications in the minutes of the meeting. Accordingly,
aforementioned para 41.8.18 stands modified in the minutes of 41st EAC (Industry-1) meeting as detailed in table
above,

3. Details of proposals considered by the committee

Day 1 -04/09/2023
3.1. Agenda Item No 1:

3.1.1. Details of the proposal

Expansion of Steel Plant consisting of I/O Benef&Pelletization plant from 3,00,000 TPA to 5,00,000 TPA, Spong
Iron From 90,000 TPA to 2,40,000 TPA, IF with Concast From 90,000 TPA to 1,80,000 TPA, RM From 90,000
TPA to 1,80,000 TPA, CPP-WHRB from 6 MW to 18 MW, AFBC From 6 MW to 24 MW, Fly ash Brick plant of
15 Million bricks /annum (50,000 Bricks/day) along with existing Ferro Alloy plant of 2 x 9 MVA to manufacture
FeSi - 12,650 TPA (or) SiMn - 28,500 TPA (Or) FeMn-37,000 TPA by RATPUR POWER AND STEEL LTD
located at DURG,CHHATTISGARH

Proposal For Fresh ToR

Activity

Proposal No File No Submission Date (Schedule Item)

Metallurgical Industries
18/08/2023 (ferrous and non ferrous)
(3(a)

IA-J-11011/545/2010-1A-

IA/CG/IND1/438442/2023 I[I(IND-)

3.1.2. Project Salient Features

1. Expansion of Steel Plant consisting of I/0 Benef&Pelletization plant from 3,00,000 TPA to 5,00,000 TPA,
Sponge Iron From 90,000 TPA t02,40,000 TPA, IF with Concast From 90,000 TPA to 1,80,000 TPA, RM
From 90,000 TPA to 1,80,000 TPA, CPP-WHRB from 6 MW to 18 MW, AFBC From 6 MW to 24 MW,
Fly ash Brick plant of 15 Million bricks /annum (50,000 Bricks/day) along with existing Ferro Alloy plant
of 2 x 9 MVA to manufacture FeSi - 12,650 TPA (or)SiMn - 28,500 TPA (Or) FeMn-37,000 TPA by M/s
Raipur Power and Steel Limited, located At Plot nos. 75 & 76 of Borai Industrial Growth Centre ada
Village, Durg Tehsil & District Chhattisgarh - Consideration of TOR.

[Proposal No. IA/CG/IND/438442/2023; File No. IA-J-11011/545/2010-IA-II(IND-I)]
[Consultant: Pioneer Enviro Laboratories & Consultants Pvt. Ltd; Valid upto 09.09.2026]

Address: IA Division, Ministry of Environment, Forest and Climate Changt Page 3 of 827
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Proposed expansion of existing steel plant to Integrated Steel Plant through installation of
1800 TPD (3x600 TPD) DRI Kkilns along with Beneficiation Plant for Iron ore (1X0.6
MTPA), Pellet Plant (1x0.6 MTPA), Steel Melting Shop (2x25 T + 4x15 T Induction
Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant
(4x16.5 MVA),Briquette plant for Chrome Ore (1x30 TPH), Oxygen plant (100 TPD) and
82 MW (57 MW WHRB based + 25 MW AFBC based) Captive Power Plant by M/s
Nilachal Iron and Power Ltd. located Ratanpur-Kandra Village, Gamharia Block, District
Saraikela-Kharsawan, Jharkhand- Consideration of Environmental Clearance proposal
as per provisions of SOP dated 07.07.2021 [Violation case)].

[Proposal No. IA/JH/IND1/439143/2023, File No. F. No. 11011/662/2008-1A-11(I)]
[Consultant : Envirotech East Pvt. Ltd.; Valid upto 12.09.2025]

M/s. Nilachal Iron & Power Limited has made an online application vide proposal no.
IA/JH/IND1/439143/2023 dated 17.08.2023 along with copy of EIA report, Forms (Part A. B
and C) and certified compliance report seeking Environment Clearance (EC) under the
provisions of the EIA Notification, 2006 for the project mentioned above. The proposed project
activity is listed at S. No. 3(a) Metallurgical Industries (ferrous & non-ferrous) and 1(d) Thermal
Power Plants under Category “A™ of the schedule of the EIA Notification, 2006 and being
appraised at Central Level.

Name of the EIA consultant: M/s. Envirotech East Pvt. Ltd. [List of ACOs with their Certificate
/ Extension Letter no. NABET/EIA/2225/RA 0279; valid upto 12.09.2025, as on September 6,
2023].

Details submitted by Project proponent
The details of the ToR are furnished as below:

Date of ) ) y Date of ToR
oW Consideration Details s
Application Accord Validity
06.08.2020 | 22" meeting of REAC | Terms of Reference | 06.09.2020
held on 26-28" August,
2020
04.01.2021 | 28nd meeting of REAC | Amendment in ToR | 12.02.2021
held on 18-21% January, (Change of capacity
2021 of WHRB based
Captive Power Plant 05.10.2024
from 35 MW to 45
MW
29.05.2023 35" meeting of EAC  |Amendment of TOR | 21.07.2023
held on 6" June, 2023 (under violation
category)

Minutes of 43" meeting of the EAC for lndustry-] sector he]d on 4"’ R"‘ Septemhel 2023

Address. 1A Division, Ministr
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4324  The project of M/s. Nilachal Iron & Power Limited located at Ratanpur-Kandra Village,
Gamharia Block, District Saraikela-Kharsawan in the state of Jharkhand is for expansion of
existing sponge iron plant through installation of 2 X 600 TPD DRI kilns along with installation
of Steel Melting Shop (3 X 10 T & 4 X 15 T Induction Furnaces with matching LRF & CCM
and Metal Recovery Plant), Rolling Mill (2,30,000 TPA) and 49 MW (37 MW WHRB based +
12 MW AFBC based) capacity Captive Power Plant — under violation.

43.2.5  The proposal was considered during the 43" meeting of the EAC for Industry-I sector held on
4.5t September, 2023. The deliberations and recommendations of EAC are as follows:

Deliberations by the Committee

43.2.6  The Committee noted the following:

1. The EAC was appraised that “an application vide Application No. 426 of 2021 was filed
before the Hon’ble National Green Tribunal. Principal Bench, New Delhi against the
Nilachal Iron and Power Ltd. Ratanpur stating that the company is operating Saraikela
plant for the last many years in violation of the environmental norms. Toxic emission from
the industry is causing serious health hazards to the local residents and damage to the crops
as well as environment. It is alleged by the applicant that the construction work of 600
TPD Sponge kiln and 15 MTX3 Crucible Steel melting shop and CCM is about to start in
the above plant without any EC or CTE. Accordingly., Hon'ble Tribunal notified the Joint
Committee in this regard. The Joint Committee visited the Unit and submitted the Report
to the Hon'ble NGT in September 2022. Further based on the request of Ministry dated
17.01.2023, the IRO, MoEF&CC., Ranchi conducted the site visit and forwarded the
certified compliance report of earlier EC on 10.04.2023 to MoEF&CC along with details
ofaction taken by the SPCB in this regard.” The EAC is of the opinion that PP shall submit
the complete details of the case with each directions [Tabular Form], along with the latest
status and clarification on the allegations made by the applicant in the aforementioned
application to Hon’ble National Green Tribunal, Principal Bench, New Delhi. PP shall
also submit the compliance of the Joint Committee report.

2. The EAC noted that there are multiple court cases/ directions from statutory bodies against
the project. PP shall submit brief of each case / direction along with the updated status and
compliance of the court orders and directions [Tabular Form].

3. The EAC deliberated on the remediation plan and the natural and community resource
augmentation plan prepared against the violation and is of the opinion that the plan is not
appropriate and quantitative assessment needs to be revisited and revised remediation plan
and the natural and community resource augmentation plan shall be submitted.

4. The EAC observed that there is no proper Engineering drawing of a layout. It is missing
area statement, index etc. The PP shall prepare 3 separate drawings as a layout details. In
Drg | PP shall cover Road networking, Plan Layout. Parking along with area statement
showing % of all ingredients i.e. roads, Bmldmgs Parking, with indexing, scale of drawing
etc. In no case road shall be abruptly terminated at any point. It shall have proper looping.

Minutes of 43" meeting of the EAC for lnduslry l sector held on 4"‘ 5"' Qcplcmber, 2023 Page 30 0of 274
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PP also to show traffic flow in the drawing along road with entry and exit. In drg 2 PP
shall show a layout indicating road networking, Existing Green belt and proposed Green
Belt with its % against plot area including no of species WRT 2500 density per ha. In drg3
PP shall show contour map with Bench mark. Road network and drainage network along
road side with drainage flow, disposal of drainage flow at lowest point with invert level
etc. Further PP to show RWH details in the same drawing with calculations.

5. The Committee deliberated on the public hearing issues along with action plan submitted
by the proponent to address the issues raised during the public hearing and is of the view
that the submitted action is not sufficient to address all the issues. The EAC advised PP to
revise the action plan as per Ministry's O.M. dated 30.09.2020.

6. The EAC deliberated on the existing greenbelt and observed that existing EC was granted
in 2009 and still proper greenbelt has not been developed. The EAC is of the opinion that
PP shall complete the greenbelt development and then apply for expansion.

7. The Consultant presented the drone video of the project site. The EAC observed that the
housekeeping of the project site is not adequate. PP needs to undertake housekeeping very
seriously and needs to submit a housekeeping plan involving appropriate measures to be
implemented on regular basis.

8.  The nearest habitation is Ratanpur Village at a distance of 0.5 km in the West direction,
Raghunathpur Village at a distance 0.7 km in West of the project site. Also there are other
villages in the study area. The EAC opined that Project Proponent shall prepare
environmental safeguard measures to minimise the impact on the habitation of the locals

and these sensitive areas. PP needs to strengthen green belt all around the plant area to
reduce the dust pollution.

9. The EAC deliberated on the certified compliance report of IRO and observed that IRO has
observed partial / non-compliance of conditions. PP shall submit the copy of ATR

submitted to IRO along with closure report on the non-compliances obtained from IRO,
MoEFCC.

10. The PP shall prepare a Village Adoption program consisting of need - based community
development activities and submit an undertaking for adoption of villages including the
name of villages.

11. The EAC warned the Consultant and advised that Consultant to guide the PP preperly for
compliance of EC conditions etc.

12. The PP/Consultant agreed to the suggestions of EAC and requested EAC to allow reappear
after the revision of the application incorporating the desired information.

Recommendations of the Committee:

43.2.7  Inview of the foregoing and after detailed deliberations, the committee recommended to defer
the proposal to address the shortcomings enumerated at para no. 43.2.6 above. The proposal
may be considered after submission of the requisite information.

wekk
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ANNEWRE K ¢

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, FINANCE CENTRE KOLKATA
Original Application No. 156/2023/EZ

= — ]

IN THE MATTER OF:

Dasai Munda & Ors. ... Applicants
Versus

State of Jharkhand & Ors. Respondents
INDEX N D04~ 1901 ] 1o2y

S.NO. PARTICULARS PAGENO |
1. | ADDITIONAL AFFIDAVIT BRINGING ON
RECORD THE FACT THAT fss Lf

ENVIRONMENTAL CLEARANCE HAS
BEEN RECOMMENDED TO NILACHAL
IRON AND POWER LTD.’S INTEGRATED
STEEL PLANT

ANNEXURE AR-1

o COPYg )F THE RELEVANT PORTION OF
e THE WINUTES OF AGENDA FOR 43RD| 5- 62
MEETING OF THE EXPERT APPRAISAL
COMMITTEE HELD FROM 04/09/2023 TO
) 05/09/2023 ‘ |
3. | PROOF OF SERVICE 632
v
ASHIM SHRIDHAR &
NIYATI PATWARDHAN

ADVOCATES FOR RESPONDENT NO. 6
B-4/ 227 SAFDARJUNG ENCLAVE
NEW DELHI- 110029
MOBILE - +91-9971547353
chamberashimshridhar@gmail.com
Place:

Dated: \qu2+ 2023
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FFORE THE NATIONAL GREEN TRIBU
STERN ZONE BENCH, FINANCE CENTRE K
Origmnal \pphication No. 136 2023 |17

INTHE MATTER OF:
Dasai Munda & Ors.

NVersus

State ol Tharkhand & Ors. Respondents
ADDITIONAL AFFIDANVIT BRINGING ON RECORD THE FACT
THAT ENVIRONMENTAL CLEARANCE HAS BEFN
RECOMMEMNDED TO NIEACHAL TRON AND POWER LTD.S
INTEGRATED STEEL PLANT
MOST RESPECTFULLY SHOWETH:

Jate

(mnuadlw .31|;1 fi. S'o Prakash Chandra Bajpai. working as Dircetor

)
_,\»-_% |
N
J/

:'v.

§ Ath MUs Nilachal Tron and Power 1w, with office at Saraikela aged about
m
o
\'t; / B2 vears do hereby solemnly affirm and state that 1 have sufficient
.‘\r',t" i // = - -
LN o i . -
‘-:.?ﬁ?i',_‘::‘a knowledge trom record and from personal experience to aftirm the present
alfidavit, as under:
1. The present AfTidavit is being filed on behall of M s Nilachal Tron
and Power | ud thevematier “Nilachal™ or “NIPL™) in bona fide w
bring on record all subsequent developments which are essential for
the adiudication of the present OLA,
20 That On 18.07.2023, the Answering Respondent also filed an
Additional Afhidavit updating this Hon ble Court regarding the
position of facts qua the TORs. That finally vide Additional
Aftidavit dated 01.09.2023 the Answering Respondent apprised the
Hon"ble Tribunal that the moditicd TORs had been extensively
considered and m the 35th yacceung of EAC held on 06.06.2023 and
o oy ‘- ,.\0 ‘l?
“~\_‘v the modilicd TOR was granted to Nilachal. That lastly. \idc s ,,f,f%”;““
ML _ | ‘ '5‘-“'3;*‘-\*‘(;
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intormed this L.d. Tribunal that the grant of EC had been deferred
as some new  compliances were required by the Answering

Respondent, mandated by the FAC in its 43 meeting.

hoad

I'hat the Applicant has alrcady received the modified TOR on
06.06.2023 which is valid up ull 05.10.2024. It was incumbent
upon the Answermg Respondent o obtain the EC during the
validity of the TOR.

4. That in its 43" mecting, the Expert Appraisal Committec.
considered the proposal dated 17.08.2023 secking Environment
Clearance (EC) submitted by the  Respondent. That  upon
consideration of the Application certain recommendations were

made by the EAC and the Respondent was advised to adhere to the

same. In light o this. the Application of the Respondent for grant of

“Cwas deferred.

complving with these conditions and submitted the status of the
same before the FAC. In the 48" meeting of the expert appraisal
committee  -(industry-1 - sector). held  from 08.11.2023 10
09.11.2023, the following observation was made regarding the
comphances made by the Answering Respondent:

The Stetus rg_f ;um;!h'mm- of carlier FC was obtained trom
Regional Oftice, Ranchi vide Ieter no. 103 27010 FEPFE 1029,
dated 10.04.2023 in the name of M/s. Nilachal Iron & Power
Limited. It was noted in the CCR that some conditions were
puinally complied. Subsequently, Action taken report (ATR)
regarding the partially non-complied condition was submitted to

S\ % APy § -
,lc'-' Revional officer MoEF&CC, Ranchi vide letter no. Nl dared

- S
e War 04082023, Based on the . JfR submitted the IRO visiied the
‘:5” a2y V:‘:;.‘V L_\L-" L‘*q{ \};a. f} I )
N'"\_1f = \f; ;
c‘!-'.w WKELL B i 130{ f "“f '\&%@\* 'L\\ d\mﬁ yn-’ ‘K' 2 .:1
i marsa Vi '_-\. et d < FTzr2 .... il
e argiketta-t kzg e'l:'? ¢ L e "'3 &TJ“:
G ) ST T
’4; __.-“,'.'J/ 3 § I y Cou y Gaﬂ-
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plant on 27.09.2023 and issued CCR dated 12.10.2023. The
CCR has noted Being Complicd bur further action is needed in
one condition and  has  noted  Partially - Complied in one
condition. With regard 1o condition of Green Belt Development
it was noted Partiully Complied bui action being taken for
compliance. The PP has waken immediate action on it and ATR
against the nored conditions and the ATR is subniitted to IRO,
Ranchi vide letter dared 17.10.2023."

That the FEAC conducted a detatled analysis of the status of
compliances bemng made by the Respondent and in conclusion

observed as follows:

“Inoview of the foregoing and afier detailed deliberations, the
commitice  recommended  the  instanr proposal  for grant of
Emvironment  Clearance  subject 1o uploading  the  writien
submission on portal under the provisions of ELA Notification,
20006 sibject to the stipulation of following specitic conditions
and  general  conditions  as o per the  Ministry's .(?[_ifrc
Memorandum No. 22-34 2018111 dated  9:8: 2018 hased on

project specific requirements.”

A copy of the relevant portion of the Minutes of the 48" meeting off
the expert appraisal committee -(industry=1 - sector), held  tfrom
08.11.2023 to 09.11.2023 is attached hereto and marked  as

ANNEXURE AR-L.

7. That thus. 1t is most respecttfully stated  that the Answering
Respondent is conducting its operations as per law, That the
Qi‘?'i"'*_-j"-“‘“{&rl‘.." ¢ Answering Respondent has~also deposited the penalty imposed
Bijay Kr. K ( A
 SERAIKEL! A ; X7 |
Seraikea-Kb - k ,




Selemnly dgctared and ;W‘bpfore me .

by SrifSmt. :..?;.ﬁ’:.f); Ao

.................................... v W has be.s
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................... A vGC

previously for its infractions. il any.

the said subsequent developments

bona fide functioning. the Answer

same betore this Honble Tribunal.

X2

That in the interest of justice.
are important and thus, in its

mg Respondent s placing the

8. That it 1s thus, prayed that the present O.A. merits disposal in light

of these developments.

VERIFICATION:

\ &
Veritied atSeseaxg  on this \\

contents of the above affidavit are true and correct to my knowledge. no

day of \3‘“1““'?3 2024 that the

part ol it is false and nothing material has been concealed therefrom.
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environmental conditions on the website of the ministry of Environment, Forest and Climate Change at
environment clearance portal.

=

~——

The project proponent shall submit the environmental statement for each financial year in Form-V to the
7. concerned State Pollution Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently and put on the website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the date of financial closure and
8. final approval of the project by the concerned authorities, commencing the land development work and start of
production operation by the project.

The project proponent shall abide by all the commitments and recommendations made in the EIA/EMP report,
9. commitment made during Public Hearing and also that during their presentation to the Expert Appraisal
Committee.

The recommendations of the approved Site-Specific Wildlife Management Plan (in case of involvement of
Schedule-I species) shall be implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report to the concerned Regional Office of the
MoEF&CC.,

The PP shall put all the environment related expenditure, expenditure related to Action Plan on the PH issues,
and other commitments made in the EIA/EMP Report etc. in the company web site for the information to
11. public/public domain. The PP shall also put the information on the left over funds allocared to EMP and PH as
committed in the earlier ECs and shall be carried out and spent in next three years, in the company web site for
the information to public/public domain.

No further expansion or modifications in the plant shall be carried out without prior approval of the Ministry of
- Environment, Forests and Climate Change (MoEF&CC).

Concealing factual data or submission of false/fabricated data may result in revocation of this environmental

13. g o . ;
clearance and attract action under the provisions of Environment (Protection) Act, 1986.
14 The Ministry may revoke or suspend the clearance, if implementation of any of the above conditions is not
' satisfactory.
5 The Ministry reserves the right to stipulate additional conditions if found necessary. The Company in a time

bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The project
16. authorities should extend full cooperation to the officer (s) of the Regional Office by furnishing the requisite
data / information/monitoring reports.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30 days as

4, prescribed under Section 16 of the National Green Tribunal Act, 2010.

3.4, Agenda Item No 4:

3.4.1. Details of the proposal

Proposed expansion of existing steel plant to Integrated Steel Plant through installation of 1800 TPD (3x600
TPD) DRI Kilns along with Beneficiation Plant for Iron ore (1X0.6 MTPA), Pellet Plant (1x0.6 MTPA), Steel
Melting Shop (2x25 T + 4x15 T Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA),
Ferro alloy Plant (4x16.5 MV A),Briquette plant for Chrome Ore (1x30 TPH), Oxygen plant (100 TPD) and 82
MW (57 MW WHRB based + 25 MW AFBC based) Captive Power Plant by NILACHAL IRON AND POWER
LTD located at SARAIKELA KHARSAWAN,JHARKHAND

nd Climate Change Page 59 of 471
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22X

Proposal For Fresh EC
. % . Activity
Proposal No File No Submission Date (Schedule Item)
Metallurgical Industries
o 2008-1A- .
IA/JH/IND1/439143/2023 15-3-11011/662/2008-1A 17/08/2023 (ferrous and non ferrous)
II(IND-I) G@)

3.4.2. Project Salient Features

[Proposal No. IA/JH/IND1/439143/2023, File No. F. No. 11011/662/2008-1A-11(I)]
[Consultant : Envirotech East Pvt. Ltd.; Valid upto 12.09.2025]

(&)

. M/s. Nilachal Iron & Power Limited has made an online application vide proposal no. [A/JH/IND1/439143/2023
dated 17.08.2023 along with copy of EIA report, Forms (Part A, B and C) and certified compliance
report seeking Environment Clearance (EC) under the provisions of the EIA Notification, 2006 for the project
mentioned above. The proposed project activity is listed at S. No. 3(a) Metallurgical Industries (ferrous & non-

ferrous) and 1(d) Thermal Power Plants under Category “A” of the schedule of the EIA Notification, 2006 and
being appraised at Central Level.

1. Name of the EIA consultant: M/s. Envirotech East Pvt. Ltd. [List of ACOs with their Certificate / Extension
Letter no. NABET/EIA/2225/RA 0279; valid upto 12.09.2025, as on November 7, 2023].

Details submitted by Project proponent

1. The details of the ToR are furnished as below:

Da-te o.f Consideration Details Date of Accord | ToR Validity
Application
06.08.2020 22%meeting of REAC held Terms of Reference 06.09.2020
on 26-28™M August, 2020
04.01.2021 28nd meeting of REAC held Amendment in ToR 12.02.2021
on 18-21%" January, 2021 (Change of capacity of
WHRB based Captive .
Power Plant from 35 (10025
MW to 45 MW
29.05.2023 35"Mmeeting of EAC held on Amendment of TOR 21.07.2023
6™ June, 2023 (under violation
category)

l. The project of M/s. Nilachal Iron & Power Limited located at Ratanpur-Kandra Village, Gamharia Block,
District Saraikela-Kharsawan in the state of Jharkhand is for expansion of existing sponge iron plant through
installation of 2 X 600 TPD DRI kilns along with installation of Steel Melting Shop(3 X 10 T & 4 X 15 T
Induction Furnaces with matching LRF & CCM and Metal Recovery Plant), Rolling Mill (2,30,000 TPA) and 49
MW (37 MW WHRB based + 12 MW AFBC based) capacity Captive Power Plant — under violation.

1. Environmental Site Settings:
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R-CN

SL. Particulars Details submitted by PP Remarks
No.
1 Total Land Total land requirement 34.80 Ha (86.00 Acres) -
Private Land : 59.78 Acres
Govt. Land : 26.32 Acres
2 | Land acquisition details as per | Land is acquired by the company.
MoEF&CC  O.M.  dated
7/10/2014
3 | Existence of habitation & | Project site: Nil Status of R&R
involvement of R&R, if any.
Study Area:
Habitation
Distance (Km)
Direction
Raghunathpur
0.25
WEST
Raipur
1.0
NORTH
Ratanpur
0.5
WEST
Kanki
0.6
EAST
Raimara
1.0
EAST
Manipur
1.25
NORTH EAST
Karangura
0.65
SOUTH
Gidibera

Address: 1A Division, Ministry of Environment, Forest and Climate Change

Indira Paryavaran Bhawan, Jor Bagh New Delhi- 110003
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26

Sl Particulars Details submitted by PP Remarks
No.
L3
NORTH EAST
Baijnathpur
2.0
WEST
Manoharpur
15
WEST
Tilepada
1
SOUTH WEST
4 | Latitude and Longitude of all Point
corners of the project site Lat
Long
TRC
22°53'08.05"N
86°4'9.66"E
BRC
22°52'17.31"N
86°03'50.98"E
TLC
22°53'8.52"N
86°3'47.65"E
BLC
22°52'20.95"N
86°3'42.36"E
5 | Elevation of the project site 170 M above mean sea level.
6 Involvement of Forest land if | No forest land is involved
7 aWniéer body (Rivers, Lakes, | Project Site: Nil.
Address: |A Division, Ministry of Environment, Forest and Climate Change l5age 62 of 471
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SIL.
No.

Particulars

Details submitted by PP

Remarks

Pond, Nala, Natural Drainage,
Canal etc.) exists within the
project site as well as study
darea

Study Area:

Subarnarekha River is flowing at a distance of about 3.5

kms. in North direction w.r.t the Project Site.

Kharkai River is flowing at a distance of about 9.0 kms.

in South direction w.r.t the Project Site.

Besides, there are several ponds / small nallas existing

within the study area.

Existence of ESZ/ ESA/
national park/ wildlife
sanctuary/ biosphere reserve/
tiger reserve/ elephant reserve
etc. if any within the study

Nil

drea

. The existing project was accorded environmental clearance Ref. F. No. J-11011/662/2008-1A-I1(I), dated
24.12.2009. Consent to Operate for the existing unit was accorded by Jharkhand State Pollution Control Board
vide Ir. No.JSPCB/HO/RNC/CTO-14798208/2023/986 dated 06.06.2023. The validity of CTO is up to

30.06.2024.

1. Implementation status of the existing EC:

Sl Facilities Units As per EC Implementation Production|as
No. dated status as on date per CTO|
I Sponge Iron Plant 1 X 350 TPD + 24.12.2009 1X350 TPD & 2 X | 1X350 TPD & 2
1800 TPD 100 TPD X 100 TPD
2 Blast Furnace 3,50,000 TPA 24.12.2009 Not implemented -
3 Pelletisation lant 6,00,000 TPA 24.12.2009 Not implemented -
4 Coal Washery 13,00,000 TPA 24.12.2009 Not implemented -
5 SMS 7,00,000 TPA 24.12.2009 Not implemented -
6 Captive Power Plant 75 MW 24.12.2009 12 MW (WHRB) 12 MW
(WHRB)
applied
i) Rolling Mill 7.00,000 TPA 24.12.2009 Not implemented -
8 Oxygen Plant 1000 TPD 24,12.2009 Not implemented -

1. The unit configuration and capacity of existing and proposed project is given as below:

Plant

S. Existing facilities as per EC F. No. J-11011/662/2008-1A-II(I), Proposed unit | Final (Exis
N. Equip dated 24.12.2009. + Proposc
ment / Total (A+B) Implemented | Unimplemented | As per CTO
Facilities (A) (B)
Config | Cap. (onfig | Cap. |[Config | Cap. {onfig [ Cap. Config | Cap. {onfig C
1 | Sponge 3150 $,45,000 [ 550 ],65,000 | 2600 W.,80,000 |550 1,65,000 [ 2X 5,96,000 [1750 | 5,61
Iron Plant [TPD | TPA |TPD | TPA TPD TPA TPD | TPA 600 | TPA |TPD T
TPD
2 | SMS - },00,000 | - NIL - 7,00,000 - NIL PBx10 297,000 Bx 10 297
(INDUC TPA TPA T TPA T T
TION & & 4 K
FURN X135 15T
ACE) r T
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S. Plant Existing facilities as per EC F. No. J-11011/662/2008-1A-11(I), Proposed unit | Final (Exis
N. Equip dated 24.12.2009. +H Propos«
ment / Total (A+B) | Implemented | Unimplemented | As per CTO
Facilities (A) (B)
Config | Cap. (Config | Cap. |[Config | Cap. Config | Cap. (onfig | Cap. Config C
3 | ROLLING - ,00,000 | - NIL - 7,00,000 - NIL - P 30,000 | - 2,3(
MILL TPA TPA TPA T
4 | CAPTIVE 75 MW WHRB |2 MW - 63 MW WHRB |12 MW WHRB 49 MW WHREB | 61
POWER *) i - 49
PLANT MW MW
& &
12 12
MW - th
BC AFB
1. The details of the raw material requirement for the proposed project along with its source and mode of
transportation is given as below:
SI. | Raw Material Existing Proposed Ultimate Source Distance Modejof Tran:
No. Requirement | Requirement | Requirement (Km.) [ Rail Road
(TPA) (TPA) (TPA)
Sponge Iron Plant (1,65,000 TPA existing & 3,96,000 TPA proposed)
1 | Iron ore / 2,80,500 6,73,200 9,53,700 Barbil, Odisha 200 9.53,000
Pellet
Coal 1,65,000 3,96,000 5,61,000 Imported - 3.61,000
Dolomite 9,900 23,760 33,660 Local Market - 33,600
Steel Melt Shop (2,97,000 TPA)
1 | Piglron - 31,482 31,482 Local Market - 31,482
2 Sponge Iron - 2,58,390 2,58,390 In House -
3 Scrap / Return - 31,185 31,185 In house / - 16,525
Scrap (*) Local Market
4 | Ferro-Alloys - 3.564 3,564 Local Market - 3,564
Rolling Mill (2,30,000 TPA)
1 | Steel Billet / - 2,39,200 2,39,200 In House -
Liquid Steel
Captive Power Plant (12 MW AFBC)
1 | Dolo-Char - 1,12,200 1,12,200 In House -
2 | Coal - 44,676 44,676 | CCL Mines 250 44,676
- 16,43,847
1. Existing Water requirement is 620 m3/day, water requirement is obtained from Swamnarekha river and
permission for the same has been obtained from Water Resource Department, Govt. Of Jharkhand vide
Agreement dated 23.07.2013. The water requirement for the proposed project is estimated as 2,110 m3/day. Thus
total of 2730 m3/day of water will be required post expansion. Out of which 2355 m¥/day of fresh water
requirement will be obtained from Swarnarekha river and the remaining requirement of 375 m3/day will be met
from recycled water in process. The permission for drawl of surface water is obtained from Water Resource
Department, Govt. Of Jharkhand vide Agreemnt dated 23.07.2013.
1. Existing power requirement of 3.2 MW is obtained from Jharkhand Bijli Vitaran Nigam Limited. The power
Climate Change, Page 64 of 471
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requirement for the proposed project is estimated as 59.2 MW, out of which 61 MW will be obtained from
Captive Power Plant of 61 MW, balance power will be obtained from Jharkhand Bijli Vitaran Nigam Limited.

1. Baseline Environmental Studies:

Period From 01.10.2020 to 31.12.2020
AAQ parameters at 8

Locations (min and + PM, 5 = from 17 pg/m? to 44 pg/m3

max) + PM;o = from 48 pg/m? to 90 pg/m3

+ SO, = from 4 pg/m3 to 16 pg/m?
+ NOx = from 10 pg/m? to 37 pg/m?
+ CO = from 0.104 pg/m> to 1.218 pg/m3

Incremental GLC
level * PMp 5= 0.66;Jgfm3 ((Level at 0.5 km in South East Direction)
« PMg = 1.65 Jg/m® ((Level at 0.5 km in South East Direction)
« S0;=1.33 pgf'n13 ((Level at 1.0 km in East Direction)

« NOx = 1.33 pg/m? ((Level at 1.0 km in East Direction)
= CO=0.032 mg;’m3 ((Level at 1.0 km in East Direction)

Ground water quality
at 09 locations * pH: 7.1 to 7.96, Total Hardness: 172 to 320 mg/I,

» Chlorides: 58 to 118 mg/l, Fluoride: 0.16 to 0.32 mg/l.
» Lead - <0.01

» Zinc <0.05
* Hg- <0.01
Surface water quality | pH: 6.66 to 7.24; DO: 6.4 to 7.5 mg/l and BOD: BDL to 5 mg/l.
at 10 locations COD from BDL to 16 mg/l
Noise levels Leq | 58.8 to 70.7 dB(A) for the day time
(Day and Night) and 45.2 to 54.1dB(A)
for the Night time.

Traffic  assessment | Traffic study has been conducted at Govindpur-Jamshedpur Road (Via-Chandil) SH -
study findings 43 which is

Approximately 0.2 Km from the plant

site.

Transportation of raw material, fuel & finished product will be done 100% by road.

Existing PCU is 2297 PCU/day on
SH - 43 and existing level of

service (LOS) is:
Road
Vv
(Volume in PCU/day)
C (Capacity in PCU/day)
Existing V/C ratio

LOS
SH-43

2297
Address: 1A Divisian, Ministry of Environment, Forest and Clime Page 65 of 471
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EXCELLENT

PCU load after proposed project will
Be 2297(Existing) + 709 (Additional) PCU/DAY
and level of service (LOS) will be:
Road
Vv
(Volume in PCU/day)
C (Capacity  in PCU/day)
Proposed V/C ratio
LOS
SH-43
3006
15000
0.20
EXCELLENT

* Note: Capacity as per IRC : 64 — 1990 code Guide line for
capacity for roads.

Conclusion: The level of service will be excellent after
including additional traffic due to proposed project.

Flora & Fauna Presence of schedule I fauna - None
Endangered Flora - None

. The details of solid waste generation along with its mode of treatment/disposal is furnished as below:

S| Generation (TPA) In plant Managed
I;Jl].. Solid Waste Existing Proposed Ultimate utilisation outside of Manag
Units Units (TPA) plant (TPA)
SPONGE IRON PLANT
To|be used
1 Dolo-Char 33.000(*) 79,200 1,12,200 1,12,200 boiler  for
power genel
To|be usec
2 Dust from APCDs 34,650 83,160 1,17,810 1,17,810 | making /
making.
STEEL MELTING SHOP
Approx. 10
(4,068 TPA
1 | TF Slag 40,689 40,689 40,689 | recbvered
slag. Al
recpvery
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Indira Paryavaran &

1, Jor Bagh New Delhi - 110003

- Generation (TPA) In plant Managed
No. Solid Waste Existing Proposed Ul utilisation outside of Manag
. C . imate
Units Units (TPA) plant (TPA)
36,p21 TPA
be | used
corfstruction
2 | Scale from CCM 8,910 8,910 8,910 1o| be x
Induction F1
To|be usec
3 Dust from APCDs 2,970 2,970 2,970 | making /
making.
ROLLING MILL
1| Mill Scale 3,450 3,450 3450 | Lofbe sols
Fenro-Alloy
. A : To| be re
2 | Scrap/end cut 5,750 5,750 5,750 Induction Fu
CAPTIVE POWER PLANT - AFBC
1 | Bottom Ash 11,894 11,894 11,894 1T° be use
ang filling
To|be usec
2 | Fly Ash 47,576 47,576 47,576 | making /
making.
TOTAL 67,650 2,83,599 3,51,249 1,26,860 2,24,389
1. Public Consultation:
Details of advertisement given | 23rd August, 2021 in Hindi newspaper “Hindustan”
Date of public consultation | 27" September, 2021
Venue
Venue Football Ground, Village - Ratanpur, P.O. & P.S. - Kandra, Dumra
Panchayat, Dist.- Saraikela-Kharswan, Jharkhand.
Presiding Officer Additional District Magistrate, Saraikela-Kharswan,
Major issues raised
* Generation of employment for the local people.
+ Adequate pollution control measures.
Action plan as per MoEF&CC O.M. dated 30/09/2020
Concerns Physical Activity and Action | Particulars Year of Total
raised during Plan Implementation Expenditure
Public (Rs. in
Hearing 1st 2nd | 3rd Lakhs)
Year | Year | Year
In the proposed project, top Construction of a 2 -
most priority will be given to room building (total
the local people based on their [ Physical | carpet area: 1200
academic / vocational Target sq.ft.) with
qualification. (3 Years) | infrastructure
development  like
Generation of installation of 4
employment sewing machines, 4
for the local computer systems &
people 2 machines for
making hand craft
Addrass: IA Division, Minist Ervironment, Forest and Climate Changs Page 67 of 471
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Concerns Physical Activity and Action | Particulars Year of Total
raised during Plan Implementation Expenditure
Public (Rs. in
Hearing 1st 2nd | 3rd Lakhs)
Year | Year | Year
items along with
necessary raw
materials for training
purpose.
Skill development to
unemployed  local  youths
through National Skill Budget 30 15 - 45
Development Corporation, (Rs. In
Govt. of India Scheme. Lakhs)
Construction of a building
along with the necessary
infrastructures for this purpose
like different machineries for
industries.
To maintain | Adequate control measures
the like installation of ESP, Bag
environmental | Filters comprising of PTFE | Physical | Most of the pollution
norms, to take | membrane bags, dust Target control measures
adequate suppression  system, fume | (3 Years) | have been taken for
measures for | extraction system, sprinklers & the projects
pollution stacks of adequate height at implemented under
control and to | relevant places will be violation.
operate the air | installed.
pollution *The shall  be
control installed for AFBC
devices boiler which is yet to
regularly be installed
Air bome dust shall be
controlled by mobile water
tanker inside the plant
premises.
To maintain | Maintenance of air pollution
the control equipment shall be
environmental | done at regular intervals. Most of the pollution
norms, to take | All roads shall be paved on Physical control measures
adequate which movement of raw Target have been taken for
measures  for | materials or products will take | (3 Years) | the projects
pollution place inside the plant premises. implemented under

control and to
operate the air
pollution
control
devices
regularly

No waste water will be
discharged outside the plant
area. The plant is designed as a
zero-discharge  plant. The
entire wastewater will be
recirculated and recycled.

The equipment shall comply
with the Statutory limit of 85
dB(A) (at 1 m. from the
source). Noise Reduction
Systems will be provided.

violation.

*The shall  be
installed for AFBC
boiler which is yet to
be installed

Total Budget - in addressing the issues raised in Public Hearing Rs. 45 Lakhs

B TARY EST

TE FOR NEED

ED ACTIVITIES
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Need Based Activities Particulars Year of Implementation
Ist Year 2nd Year 3rd Year Ex
(R
Physical Target 10 Km. 5 Km -
Constrpction / re;?ai i’ing of Villags Ral;ﬁlannrﬂ }L::;ur, Gidib;_ra, Durang, i
village roads (*) Raipur, Manohsrpir Baijnathpur
Budget in Rs. lakh 50 25 -
Physical Target 80 Nos. 30 Nos. -
Solarf Light Arrang*ement Village Raiﬁlannﬁﬁgur, Gidibf_:}'a, Durang, )
or villages (*) Batous Manatamu Baijnathpur
Budget in Rs. lakh 16 6 -
Development of Drinking Physical Target 20 No. 10 No. -
Water Infrastructure - 30 : ‘ Ratanpur, Raipur, Gidibeia, i,
numbers Tube well / Hand Village Ragunathpur, Baiina -
; aijnathpur
Pump in nearby Manoharpur
villages/schools Budget in Rs. lakh 12 6 -
Garbage Collection from Physical Target
c;r_lllagcs and buitablc Budset in s, ok s | )
isposal arrangement
Support to local Medical Physical Target
Health Center and
arrangement of Health Budget in Rs. lakh 50 30 15
Check-up camp
Support to local schools by Physical Target
developing infrastructure
/arranging cultural Budget in Rs. lakh 100 40 -
program/ sports
Physical Target
P - Ratanpur, -
Conion | wpaingof | Vilage | Raghnair, | O¥iber Do
* 3 Raipur, Manoharpur e
Budget in Rs. lakh 65 25 -
Construction of 15 no of Frysioi] Turges e = J
ground water ]_lechargi_ng Village Ragglt.t?zﬂﬁgur, Gidibf_:_ra._ Durang,
system for rainwater in . Baijnathpur
enstey il ' Raipur, Manoharpur
Budget in Rs. lakh 20 10
TOTAL
Note: (*) - Maintenance will come under company's CSR budget
M/s. NIPL has earmarked Rs. 530 lakhs towards addressing PH issues and need based issues, details is given below:
Budgetary Estimate towards addressing the issues | Rs. 45 Lakhs
raised in Public Hearing
Budgetary Estimate towards Need Based | Rs. 485 Lakhs
activities
TOTAL | Rs. 530 Lakhs
Adoption of Raghunathpur Village
Undertaking w.r.t to Village adoption is submitted.
Village Distance (Km) Direction
Raghunathpur 0.25 WEST
Ade Page 69 of 471
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1. Existing capital cost of project was Rs. 177.57 Crores. The capital cost of the proposed project is Rs. 493.03
Crores and the capital cost for environmental protection measures is proposed as Rs. 50.74 Crores. The annual
recurring cost towards the environmental protection measures is proposed as Rs. 4.90 Crores. The employment
generation from the proposed project / expansion is 1655. The details of cost for environmental protection
measures is as follows:

SL Description of Item Existing Proposed
No. (Rs. In Crores) (Rs. In Crores)
Capital Cost Recurring Capital Cost Recurring
Cost Cost
1 Air  Pollution Control / Noise 14.0 1.50 38.00 3.60
Management
2 Water Pollution Control 1.0 0.10 0.59 0.05
3 Environmental Monitoring and 1.0 0.25 6.50 1.25
Management
4 Green Belt Development (*) 0.08 0.35 -
5 Addressal of Public 5.30 -
Consultation concerns
6 Details of adoption of villages, if any
Note: (*) - 10 years maintenance cost has been included in the Capital cost for green belt development

1. The PP have developed green belt in an area of 8.85 Ha (21.86 acre) comprising of 22,000 saplings. Total Green
belt area will be 13.92 Ha ( 34.40 Acres), i.e. 40% of the total project area, after expansion. The plant species
selected for greenbelt are mainly the native species. These saplings are planted in 2-3 rows with 10m to 15m
width with a tree density of about 2500 trees/ha.

Total Plant Area 34.80 Ha (86.00 Acres)
Total Area earmarked for Green Belt | 13.92 Ha ( 34.40 Acres), i.e. 40% of the total project area.
Development

Total Number of Trees to be Planted [@2500 | 34,800 No. Trees
trees per hectare]

EXISTING

Green Belt Area already developed 8.85 Ha (21.86 acre)

Number of Trees already planted 22,000 No. Trees

PROPOSED

Green Belt Area to be developed 5.07 Ha. (12.54 Acres)

Number of trees to be planted 12,800 (34,800 - 22,000) No. Trees

Balance 12,800 Plantation to be done By the end of coming monsoon season (2024)

1. Summary of Violation under EIA Notification. 2006:

M/s. Nilachal Iron & Power Limited (NIPL) applied for Environmental Clearance (EC) for proposed expansion of
its existing steel plant to Integrated Steel Plant through installation of 1800 TPD (3x600 TPD) DRI kilns along with
Beneficiation Plant for Iron ore (1X0.6 MTPA), Pellet Plant (1x0.6 MTPA), Steel Melting Shop (2x25 T +4x15 T
Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant (4x16.5
MVA),Briquette plant for Chrome Ore (1x30 TPH), Oxygen plant (100 TPD) and 82 MW (57 MW WHRB based +
25 MW AFBC based) Captive Power Plant at Ratanpur-Kandra Village, Gamharia Block, District Saraikela-
Kharsawan, Jharkhand. Accordingly, Terms of Reference (TOR) issued by MoEF&CC., Ref. File No. J -11011/662-
2008-IA 1II (I)), dated 06.09.2020 and TOR was amended on 12.02.2021, Amendment due to change in WHRB
based CPP capacity from 38 MW to 45 MW. However, due to COVID - 19 pandemic, number of local residents lost
their job and there was a huge demand of employment. To cope with the unprecedented socio-economic situation,
the company was almost compelled to commence part of the project implementation of its above mentioned
expansion proposal, which was violation of EIA Notification, 2006 and its subsequent amendment.

ess: |A Division, Ministry
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1. Penalty Calculati

In compliance of Hon’ble NGT order, dated 05.01.2023, JSPCB imposed penalty Rs. 5,36,32.000 against violation,
as per EIA Notification, 2006 and its subsequent amendments. (Penalty amount was calculated as per SOP of the

O.M. of MeEF&CC, dated 07.07.2021).

BASE OF THE CALCULATION:

I. Construction status
NIPL has installed (under violation) the 2x600 TPD Sponge Iron plant, 3x10 T Steel Melting Shop, 2,30,00.00 TPA

Rolling Mill and 37 MW capacity WHRB Power Plant.

Investment
S.N Unit Constructed Units Date of Investment
Operationalization (In crores)
i Sotige Tron Plast (1x600 TPD) 24-07-2022 107.35
w (1x600 TPD) Not in operation 78.22
3 Steel Melting Shop (SMS) (3x10T) 21-03-2022 29.24
with matching LRF & CCM (4x15T) Not in operation 41.32
3 Rolling Mill (Liquid Steel) 2,30,000 TPA 21-03-2022 43.88
4 Captive Power Plant 37TMW WHRB Not in operation 119.02
Total Investment (in crores) = 419.03

I1. Operational Status
The capacity of 1x600 TPD Sponge Iron plant, 3x10 T Steel Melting Shop and 2,30,00.00 TPA Rolling Mill fully

functional and maintained.

S.N Unit Under Production Production
Production FY-2021-22 FY-2022-23
1 Sponge Iron Plant (1x600 TPD) - 95,846.29
2 Steel Melting  Shop (3x10T) 22,547.56 72,490.19
(SMS) with matching
LRF & CCM
3 Rolling Mill (Liquid | 2,30,000 TPA 1,091.37 56,289.10
Steel)

IIL. Financial Year Wise Turnover
Total turnover from the expanded project (under violation) is about 469.16 crores in the 2021-22 and 2022-23

financial year.

S.N Unit Under Turnover (in crores) Turnover (in crores)
Production FY-2021-22 FY-2022-23

Sponge Iron Plant (1x600 TPD)
2 Steel Melting Shop (3x10T)

(SMS) with
matching LRF & 21.87 447.29
CCM
3 Rolling Mill (Liquid | 2,30,000 TPA
Steel)

Turn over in 2021-22 — Rs. 21.87 Crores
Turn over in 2022-23 — Rs. 447.29 Crores

TOTAL TURNOVER - Rs. 469.16 CRORES

PENALTY CALCULATION

linistry of Environmant, Forest and Cli
ryavaran Bhawan, Jor Bagh N

Change Page 71 of 471
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Penalty = 1 % of the Project Cost + 0.25% of the turnover
= 1% of Rs. 419.03 Crores + 0.25% of Rs. 469.16 Crores
= Rs. 4.1903 Crores + Rs. 1.1729 Crores
= Rs. 5,36,32000 /-

Penalty amount was determined based on the calculation mentioned in the MoEF&CC O.M. dated 07.07.2021
(i.e. 1% of the total project cost under violation plus 0.25% of the total turnover for the period of operation after

implementation)

1. Remediation Plan

Indira Paryavaran 8hawa

SL Environment Activity Description Physical Target (Year Wise)
No. Component
15 Part 2nd part 3rd part Tot
(6 Months) (6 Months) (6 Months) (Rs. In
1 Land Environment
A | Assistance to farmers | To the farmers To the farmers To the farmers of
by providing seedlings, of of Raipur Ratanpur
manure and | Raghunathpur
Biofertilizers
BUDGETARY 2 2 1 §
PROVISION (Rs. in
Lakhs)
B | Providing Bund maker, | To the farmers To the farmers To the farmers of
Ridger, plough for of of Raipur Ratanpur
agriculture purpose to | Raghunathpur
the farmers
BUDGETARY 2 2 1 §
PROVISION (Rs. in
Lakhs)
2 Air Environment
A | Repairing/Concreting Roads Roads Road (Repairing)
of village roads for | (Concreting)in | (Concreting)in in Village
better connectivity in Village Village Manoharpur
the villages. Pendebera, Raghunathpur,
Dumra Gidhibera
BUDGETARY 15 10 0 b
PROVISION (Rs. in
Lakhs)
B | Avenue Plantation, | 5,000 saplings 3,000 saplings 2,000 saplings in
Plantation in Schools, in in Pindebera, Dumra,
Health centres etc. Raghunathpur, " Kunki Manoharpur
Raipur,
Ratanpur
BUDGETARY 25 1.5 | BE L
PROVISION (Rs. in
Lakhs) )
C | Solar Panels in schools Schools in Schools in Schools in Dumra
Raghunathpur, Bankipur, and Hurang
Kunki, and Ramaira and
Gidhibera Kandra
BUDGETARY 4 3 1.5 8.
PROVISION (Rs. in
Lakhs)
3 | Water Environment
A | Renovation of village | Raghunathpur Manoharpur , 1 pond from
Address: |A Division, Ministry o Eavire Page 72 of 471
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SI Environment Activity Description Physical Target (Year Wise)
No. Component
15t Part 2" part 374 Part Tot
(6 Months) (6 Months) (6 Months) (Rs. In
ponds (Includes and Dumra 1 pond Raipur village
Cleaning / desiltation, Baijnathpur from each
concrete Lining and 1 Pond from village
plantation) each village
BUDGETARY 5 5 2 1.
PROVISION (Rs. in
Lakhs)
B | Rain water harvesting | Raghunathpur - Gidhibera - 1 Bankipur - 1 pits
pit in schools 2 pits and pits Hurang - 1 Kandra - 1 pit
Kunki - 2 pit pit
BUDGETARY 10 3 5 2
PROVISION (Rs. in
Lakhs)
C | Drinking water | Raghunathpur Dumra Health Schools in
facilities at schools /| and Gidhibera Centre, School Bankipur,Kandra
anganwari kendra and | (2 schools and | | and Anganwari and Hurang
health centre Anganwari
Kendra)
BUDGETARY 1.5 I 1 3.
PROVISION (Rs. in
Lakhs)
4 | Noise Environment
A | Providing ENT related
equipments in Dumra
Health Centre.
BUDGETARY S &
PROVISION (Rs. in
Lakhs)
B | Hearing Aid to the
Oldage Citizens
BUDGETARY 2 I 3
PROVISION (Rs. in
Lakhs)
4 | Biological Environment
A | Adoption of Land in
nearby area for
development of green
belt
BUDGETARY 10 1
PROVISION (Rs. in
Lakhs)
Total
1. Natural & Community Resource Augmentation Plan
Sl Activity Description Physical Target (Year Wise)
No. 15t Part 20d part 3rd Part Tot
(6 Months) (6 Months) (6 Months)

Installation  of

Bio-degradable  waste

3: 1A Division

Inclira Paryavaran |

Environmen

awan, Jor Bagt
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SL Activity Description Physical Target (Year Wise)
No. 15T Part 200 Part 3™ Part Tot
(6 Months) (6 Months) (6 Months)
converter (Make: Reddonatura, Capacity:
75
kg/day) - Common for Raghunathpur,
Raipur and Ratanpur.
BUDGETARY PROVISION (Rs. in 5 5
Lakhs)
2 Providing 3R Waste Containers at schools,
health center and Anganwari Kendra to
facilitate Swachh Bharat Mission.
BUDGETARY PROVISION (Rs. in 1 0.25 0.25 .
Lakhs)
3 Veternary Clinic facility in Raghunathpur
Samudaik Bhawan
BUDGETARY PROVISION (Rs. in 5] 2 2 6
Lakhs)
4 | Renovation of Community Hall Raghunathpur & Dumra &
Raipur Manoharpur
BUDGETARY PROVISION (Rs. in 3 3 6
Lakhs)
5 | Renovation of School building Raghunathpur & Dumra &
Kuinki Hurang
BUDGETARY PROVISION (Rs. in 4 2 6
Lakhs)
6 | Development of Play ground at Raipur
BUDGETARY PROVISION (Rs. in 1 1
Lakhs)
7 Sanitary unit renovation in Health Centre / | Raghunathpur & Dumra &
schools Kuinki Hurang
BUDGETARY PROVISION (Rs. in 3 3 6
Lakhs)
Total 31.

S.No. Aspects Budget (Rs. In Lakhs)
1. | Estimated Cost on remediation plan based on| B 104.50
the damage assessment due to violation
2. |Natural & Community Resource Augmentation Plan 31.50
Total 136.00

1. Details of the Court Cases:

National Green Tribunal.

Complaint was lodged to The Hon’ble Chairperson,

The Complaint was lodged by Mr. Dasai Munda on

Date of complaint - 18.06.2021
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behalf of Jharkhand Adivasi Janakalyan Morcha.
2. Hon’ble NGT has passed three (3) orders/directions | Order — dated 25.01.2022
Order — dated 12.09.2022
Order — dated 05.01.2023
SL. NO. ORDER/ DIRECTION COMPLIANCE
1 Hon’ble NGT Order dated 25.01.2022
Hon'ble NGT ordered to know the | Hon'ble NGT mandated site visit took place on 29.03.2022
Factual position through site visit of a | :
Joint committee, comprising of CPCB, | Report Summary:
JSPCB, SEIAA, District
Magistrate, Saraikela -Kharswan * Induction Furnace, CCM, Rolling Mill - Cons}ruction,
Erection Done (without having any EC).
= Joint Committee put 9 (nine) recommendations |on their
notes.
After the NGT mandated visit, the Joint Committee put(9 (nine)
recommendations on their notes.
M/s. Nilachal Iron & Power Limited submitted pgint-wise
compliance of the Joint Committee recommendations.
2 Hon’ble NGT Order dated 12.09.2022
Hon’ble NGT took cognizance and
constituted a  Joint  Committee
comprising of the CPCB, State PCB, | Report of the Joint Committee has been filed on 11.09.2(022
SEIAA, Jharkhand and the District
Magistrate-Saraikela Kharsawan,
(Jharkhand) and directed the same to
submit factual and action taken report
within three months.
3 Hon’ble NGT Order dated 05.01.2023

Order/Direction — 1

Rs.23,62,500 deposited by NIPL towards
environmental compensation (*) - to be
spent on restoration of environment in
the locality through DFO/DM and action
taken report to be sent to the Hon’ble
NGT within three months.

* Meeting held on 03.03.2023

* Presents : Official from JSPCB, DFO, DC S:
Kharswan
*» DFO suggested to spend Rs. 23,62,500

plantation in the plant surrounding area, wh
resolved anonymously.

Further, the plant site was visited by the team of Govt.
on 08.04.2023. Detail action plan was prepared al
plantation programme.

araikela-

towards
ch was

officials
out the

Accordingly, Vide letter Ref. No. B-733, dated 10.04.2023,

JSPCB released fund to DFO, Saraikela Forest Divi
carrying out plantation work in NIPL plant nearby areas.

sion for

Order/Direction — 2

» JSPCB asked NIPL about the status of 12 MW CPP-
JSPCB was directed to take appropriate 09.02.2023
proceedings  for  imposition  of
environmental compensation.
Address: |A Division, Ministry of Environment, Forest and Climate Change Page 75 of 471

Indira Paryavaran Bhawan, Jor Bagh New Deihi - 110003




405

Ro

SL. NO.

ORDER/ DIRECTION

COMPLIANCE

* NIPL complied against JSPCB letter, dated 09.02{2023

+ Filing complaint case against NIPL by JSPCH
Environment Protection Act, 1986,
(APPROVAL)- 06.04.2023

« JSPCB imposed penalty Rs. 5,36,32,000
violation, as per EIA Notification, 2006
subsequent amendments - 21.03.2023

(Penalty amount was calculated as per SOP of the
MoEF&CC, dated 07.07.2021)

* NIPL deposited the penalty amount Rs. 5,36,3
favour of JSPCB under the above said notificatia
on -05.04.2023

as per
u/s.19

against
and  its

0.M. of

2,000 in
ns there

Order/Direction — 3

Hon’ble NGT directed M/s. Nilachal
Iron & Power Limited (the violator) to
submit EC compliance, CSR, GBD and
the  application for EC  of
expansion within three months.

EC compliance, CSR, GBD — submitted on 20.03.2023

M/s. NIPL had applied to MoEF&CC for the grant of Amended

TOR (under the category of violation).

Amended TOR was granted on 21.07.2023. (the same was

placed before the Hon’ble NGT Principal Bench
affidavit)

M/s. Nilachal Iron & Power Limited has appl
Environmental Clearance as ordered by Hon’ble NGT.

The entire compliance have been placed before the
NGT vide affidavit.

vide an

led for

Hon’ble

Certified compliance report from Regional Office

1. The Status of compliance of earlier EC was obtained from Regional Office, Ranchi vide letter no. 103-
270/10/EPE/1029, dated 10.04.2023 in the name of M/s. Nilachal Iron & Power Limited. It was noted in the
CCR that some conditions were partially complied. Subsequently, Action taken report (ATR) regarding the
partially/non-complied condition was submitted to Regional officer MoEF&CC, Ranchi vide letter no. NIL dated
04.08.2023. Based on the ATR submitted the IRO visited the plant on 27.09.2023 and issued CCR dated
12.10.2023. The CCR has noted Being Complied but further action is needed in one condition and has noted
Partially Complied in one condition. With regard to condition of Green Belt Development it was noted Partially
Complied but action being taken for compliance. The PP has taken immediate action on it and ATR against the
noted conditions and the ATR is submitted to IRO, Ranchi vide letter dated 17.10.2023.

SI. No. Fact Date Remarks
1 IRO, Ranchi visited the NIPL 28.03.2023
Plant
Z CCR issued by IRO, Ranchi 10.04.2023 3 conditions were noted as partially
complied.

5 conditions were noted as Being complied
with assurance,

Address: |1A Division, i
Indira Paryavar
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Sl No. Fact Date Remarks

ATR submitted by NIPL 04.08.2023

IRO, Ranchi visited the NIPL 27.09.2023

Plant

CCR issued by IRO, Ranchi 12.10.2023 The CCR has noted Being Complied bu
further action is needed in one condition and
has noted Partially Complied in ong
condition.
With regard to condition of Green Bel
Development it was noted Partially Complied
but action being taken for compliance.

ATR submitted by NIPL 17.10.2023

SI. Non-Compliance details Observations and Observations and remarks Action Taken by
No. remarks by IRO, based by IRO, based on plant against the remai
on plant visit dated visit dated IRO, based on pla

28.03.2023 27.09.2023 ated
27.09.2023

1 Proper  handling, storage, | It was observed that | It was observed that the | It is respegtfully s
utilization and disposal of all | there was unsystematic | project proponent have | that all the| raw ms:
the solid waste shall be | storage of raw materials | systematised storage of raw | store under the sh
ensured and regular report | as well as other solid | materials. They have | remaining |coal f
regarding toxic metal content | waste materials in the | earmarked separate areas for | covered wijth tarp:
in the waste material and its | plant. Further, | storage of various raw | control the dust emis
composition, end wuse of | construction of roads and | materials. Construction of 2
solid/hazardous waste shall be | other improvement | additional sheds have been
submitted to the Ministry’s | facilities within the plant | made for storage of coal and
Regional Office at | premises  was  also | char after the inspection
Bhubaneswar, Jharkhand | noticed - PARTIALLY | on 20.03.2023. The project
SPCB and CPCB. COMPLIED authorities have constructed

4 sheds earlier for storage.
Specific Condition (x) Presently there are 06 sheds.
The raw materials in open
were observed to be partly
covered. Complete covering
of raw materials is needed.
Roads have been made
concrete and water
sprinklers have  been
installed at loading and
unloading sites.
Remarks: Being Complied
but further action is
needed.

2 As proposed, green belt shall | The project authorities | It was observed that the | In the prespnt scen:
be developed in 58 acres | are to submit an action | project has carried out mass | of 60.87 Adres existi
(34%) of the total project area | plan with | plantations  within  the | area green| belt h
of 176.33 acres within and | implementation schedule | industrial plant during this | developed [on 21.8
around the plant premises as | for Green Belt | monsoon season, 2023 .As | land comptising of
per the CPCB guidelines in | Development- per the PP new plantations, | 22000 saplipgs.
consultation with DFO. PARTIALLY around 7000, have been
Specific Condition (xiii) COMPLIED done in the project after the | For additipnal 1:

last greenbelt developmu
inspection dated 28.03.2023. | 12,250 plants v
snment, Forest and Climate Change Page 77 of 471

wan, Jor Bagh New D
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Sl Non-Compliance details Observations and Observations and remarks Action Thken by
No. remarks by IRO, based by IRO, based on plant against the remai
on plant visit dated visit dated IRO, based on pla
28.03.2023 27.09.2023 ated
27.09.2023
As per the reports submitted | completed within tt
by PP, a total of 22000 | 2024 financjal year.
saplings have been planted
over 21.86 acres of land.
As per the Action Plan
submitted, it 1s committed
that they would achieve
40% of total land cover in
plantation i.e. 34.40 acres
out of 86.0 acres during the
current financial year. PP
should ensure survival of
the new plantations done.
Remarks: Partially
Complied but
action being taken for
compliance.
Plan related to plantations
has been
submitted by the project.
3 | The project authorities must | The project has obtained | The project has obtained
strictly  adhere to  the | Consentto Consent to
stipulations made by the | Operate (CTO) from | Operate (CTO) from
Jharkhand Pollution Control | Jharkhand State | Jharkhand State Pollution
Board (JPCB) and State | Pollution Control Board | Control Board (JSPCB) vide
Government. (JSPCB) vide letter no. | letter no.
JSPCB/HO/ RNC / CTO- | JSPCB/HO/ RNC / CTO-
General Condition (i) 14798208/2023 / 986 14798208/2023 / 986
DATED DATED 06.06.2023 which
06.06.2023 which is | is valid upto 30.06.2024.
valid upto 30.06.2024.
Remarks: Complied
Remarks: Complied
4 | Efforts shall be made to reduce | The project authorities | It was observed at site that

RSPM levels in the ambient air
and a time bound action plan

shall be submitted. Continuous
stack monitoring facilities for
all the stacks shall be provided
and sufficient air pollution

control devices like
Electrostatic precipitator
(ESP), gas cleaning plant,

multi cyclone, wet scrubber,
bag filters etc. shall be
provided to keep the emission
levels below 50 Mg/Nm3. At
no time the emission level
shall go beyond the prescribed
standards.
facilities shall be provided so
that process can be

Interlocking

have assured that in case
of reading of emission
exceed the prescribed
limits, they  would
shutdown  the  plant
immediately - BEING
COMPLIED WITH
AN ASSURANCE

the project has DRI plant is
directly connected to
WHRB for 12 MW CPP.
ESP is installed in between
the DRI plant and WHRB
and the gases pass through it
continuously

so that dust and particulate
matter are removed.

Air bag filters have been
installed
are also for suction of the
dustin a

continuous process from
conveyors,
material handling

equipments and

It is respe¢tfully s
that there was a mal
problem with PM10
at admin Block wi
been rectifipd and ¢
working | properly
recorded value is w
standard lithit of 1
and succesgfully tra
to the JSPCB portal.

\ddress: IA Division, Ministry

indira Paryavaran

Environment, F
van, Jor Bagh Ney

nd Climate Change.

hi- 110003
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SL
No.

Non-Compliance details

Observations and
remarks by IRO, based
on plant visit dated
28.03.2023

Observations and remarks
by IRO, based on plant
visit dated
27.09.2023

Action Tﬁken by

against t
IRO, base

27,

€ remai
d on pla
dated

09.2023

automatically stopped in case
emission level exceeds limit.

Specific Condition (ii)

product handling
equipments. Further, the
project has installed
Continuous emission
monitoring system (CEMS)
and continuous air quality
monitoring system
(CAQMS) have been
installed in the plant. Both,
CEMS and CAQMS real-
time data are directly being
transmitted to the JSPCB
and CPCB portals by
registered vendor of M/s
Forbes Marshall and
Knowledge lens ervice
provider. Monthly
monitoring of two stacks
and 4 fugitive and ambient
monitoring  locations  is
being done. From the PM10
Analyser readings in the on-
line portal of JSPCB, it was
noted that PM10 value at
one station Kata was within
the standard

limits whereas at Admin
station location, it recorded
123.17 mg/Nm3.The project
proponent has informed this
Office that “they have found
similar baseline data in one
station and the same has
been intimated to their
service provider” and * it
would be resolved within
one week”. Further, the
project authorities’ have
reported that the Kiln 2 and
Kiln 3 were shut down on
13.06.23 due to
maintenance.

Remarks: Partially
Complied

In plant control measures for
checking fugitive emissions
from all the vulnerable
sources. Bag filters shall be
provided at  intermediate
bins/separation buildings.
Product storage silos, iron ore
circuit, cooler discharge and
raw material handling section,
stock house, grinding and

It has been assured by
the project authorities
that once the
construction of road
activities are completed
within one month, they
would control the
fugitive emissions. -
BEING COMPLIED
WITH AN

Roads within the industrial
plant has been made
concrete. (photos at Point
no. 7) Trucks carrying raw
materials have been seen to
be covered with tarpaulin,
Dry fog dust control
equipment has been
installed at charcoal hopper,
Product house and screen

Address: |A Divis

Indira Paryavaran Bhawan, Jor Bagh New Dalhi - 110003

rest and
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SL Non-Compliance details Observations and Observations and remarks Action Taken by
No. remarks by IRO, based by IRO, based on plant against the remai
on plant visit dated visit dated IRO, based on pla
28.03.2023 27.09.2023 ated
27.09.2023
material transfer and junction | ASSURANCE areas as well as in material
points ete. Dust extraction handling area. (photos at
system with bag filters shall be Point no. 7) It was observed
provided to crusher house, that water sprinklers have
screens, transferring chutes, been installed along the
junction towers, feed points roads.
below reclaim hoppers, pellet
plant and blast furnace stock Remarks: Being Complied
house.  Dust  suppression
system with dry fog type and
water  sprinkler shall be
provided at coal handling
plant.
Specific Condition (iv)

6 Gaseous  emission  levels | It was noted that roads | It was observed that
including secondary fugitive | are being constructed | concrete roads have been
emissions from all the sources | with concrete and water | constructed and  water
shall be controlled within the | sprinklers have been | sprinklers are also installed
latest permissible limits issued | installed all  along. | along the roads for control
by the Ministry and regularly | However, construction | of fugitive emissions and
monitored. Guidelines / code | activities of roads and | dust control.
of practice issued by the CPCB | permanent drains are
shall be followed. New | causing dust emission.- | Remarks: Being Complied
standards issued by the | BEING COMPLIED
ministry for the sponge iron | WITH AN
plant in May, 2008 shall be | ASSURANCE
followed.

Specific Condition (viii)

7 | Vehicular pollution due to | It was also observed that | During the inspection, it was
transportation of raw materials | at the sites of loading and | observed at site that the
and finished goods shall be | unloading, dry fog water | project has installed Dry fog
controlled. Proper | system has been | dust control equipment at
arrangements shall also be | installed. But efficiency | charcoal hopper. Product
made to control dust emissions | and frequency of water | house and screen areas as
during loading and unloading | spraying needs to be | well as in material handling
of raw materials and finished | installed. It was assured | area. It was observed that
products. by the project authorities | water sprinklers have been
Specific Condition (ix) that fugitive emissions | installed along the roads.

shall be controlled within
one month during which | Remarks: Being Complied
construction of roads and
drains shall be
completed..- BEING
COMPLIED WITH
AN ASSURANCE
8 All the char from DRI plant | The project authorities | It was observed at site that

shall be utilized in AFBC
boiler of power plant and no
char shall be disposed off
anywhere else AFBC boiler
shall be installed
simultaneously along with the
DRI plant to ensure the full
utilization of char from the

have stored around 5400
Metric Tonnes within
their industrial premises.
This should be disposed
off at the earliest and
reported this office. -
BEING COMPLIED
WITH AN

the project has disposed of
all the char which was
stored earlier. From the
information submitted with
regard to disposal. it is
noted that Dolo char
generated was about
39346.93 MT and of this,

Page 80 of 471



410

23X

furnace (BF) slag shall be
granulated and provided to
cement manufacturers  for
further utilization. SMS slag
and kiln accretions shall be
properly disposed off in
environment friendly manner.
Dust and sludge from blast
furnace, mill scales from
rolling mill and casting
machines and dust from DRI
plant. SMS, ferro alloy plant
shall be reused in pellet plant.
Oily waste and spent oil shall
be provided to authorized

was used in the industrial
plant.

recyclers/reprocessors.
Specific Condition (xvi)

off to power industry. The
rest quantity, 453.16 MT

Remarks: Complied

SL. Non-Compliance details Observations and Observations and remarks Action Tﬁken by
No. remarks by IRO, based by IRO, based on plant against the remai
on plant visit dated visit dated IRO, based on pla
28.03.2023 27.09.2023 ated
27.09.2023
beginning. All the blast | ASSURANCE 38,893.77 MT had been sold

1. Action Plan in Compliance to CEPI Guidelines:

Indira Paryav

Bhawan, Jor Bagh New Delhi - 110003

S.N. Environment Mitigation Measures | Measures have been / will be taken by NI

1. Air Stipulated conditions such as:

(1) Stack emission levels should be stringent | Stack emission from boiler stacks will bg maintai
than the existing standards in terms of | 30 mg/Nm3.
the identified critical pollutants.

(ii) CEMS may be installed in all large / | CEMS for 1 X 350 TPD & 2 X 100 TPD Kilns
medium red category industries (air | installed and connected to SPCB and CP(B serve
polluting) and connected to SPCB and | CAAQMS have also been installed.

CPCB server. CEPl recommendations will be strigtly foll
proposed projects also.

(iii) Effective fugitive emission control | All material transfer points are connected
measures should be imposed in the | suppression water nozzles to avoid the fugitive air
process, transportation, packing, etc. De-dusting is provided for product handling area.

Fugitive emissions are suppressed by water sp1

dust prone areas.

Every possible effort is made to conservg the raw

energy and water resource.

Good housekeeping practices are maintaiped.

All vibrating screens shall be covered to prever
. emission.

(iv) Transportation of materials by rail/ | Sponge Iron from DRI unit will be used in the ow

conveyor belt, wherever feasible. feeding the SMS unit; Hot billets from the SMS u
used in the Rolling Mills.
The incoming raw material like Iron or¢ and Cc
unloaded at Chandil & Birajpur railway siding,
but from there it is transported through rdad.
All the trucks for raw material and| finishe
transportation  shall comply with | the
environmental norms.

nistry of Environment, Forest and Climate Change, Page 81 of 471
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S.N. Environment Mitigation Measures Measures have been / will be taken by NI
TMT bars will be marketed to nearby ardas by rai
transportation of other raw materials and finishe
will be done by road / rail.

(v) Encourage use of cleaner fuels (pet coke/ | Hot billets will be charged in Rolling Mill.

furnace oil/ LSHS may be avoided).

(vi) Best Available Technology may be used. | Latest modern technology will be us¢d to pr
For example: usage of EAF / SAF / IF in | proposed products.
place of Cupola furnace. Usage of
Supercritical technology in place of sub- | AFBC technology to provide viable alter
critical technology. conventional coal-fired and other solid fugl fired t

(vii) Increase of green belt cover by 40% of | After expansion, approx. 40% of the tptal plan
the total land area beyond the | 34.40 acres (~13.92 ha) will be covered|under gi
permissible  requirement of  33%, | green cover plantation in and around the plant pre:
wherever feasible.

(vii) Stipulation of greenbelt outside the | Greenbelt/Plantation outside the project premise
project premises such as avenue | avenue plantation in vacant areas and so¢ial fores
plantation, plantation in vacant areas, | done through socio economic developmeftal activ
social forestry, etc.

(ix) Assessment of carrying capacity of | Internal roads of plant premises will |be conc
transportation load on roads inside the | maintained in good condition.
industrial premises. If the roads required | Assessment of carrying capacity of apprluach roa
to be widened, shall be prescribed as a | carried out to calculate the transportation |load of t
condition, Corrective measures will be taken accordingly.

2. Water Stipulation of conditions such as:

(i) Reuse / recycle of treated wastewater, | Existing CPP has Air cooled condenser and the
wherever feasible. CPP will employ air cooled condgnser w

drastically reduce the water consumption
Domestic waste water will be treated in STP a
water will be re-used for greenbell develo
plantation and dust suppression.

(ii) Continuous monitoring of effluent | The project will be based on Zero Liquid|Discharg
quality / quantity in large and medium
Red Category Industries (water
polluting)

(1ii) A detailed water harvesting plan may be | Will be complied
submitted by the project proponent.

(iv) Zero liquid discharge wherever techno- | The plant will be a Zero liquid discharge Unit.
economically feasible.

(v) In case, domestic waste water generation | Already installed
is more than 10 KLD, the industry may
install STP.

3. Land Stipulation of conditions such as:

(1) Increase of greenbelt cover by 40% of

the
33%,

the total land area beyond
permissible  requirement  of
wherever, feasible for new projects.

After expansion, approx. 40% of the tagtal plan:

13.92 ha (34.4 acres) will be covered
green cover plantation in and around the

under gr
plant pre:

(ii)

Stipulation of greenbelt outside the
project premises such a avenue
plantation, plantation in vacant areas,
social forestry, etc.

Greenbelt/ Plantation outside the projec

premisi

avenue plantation in vacant area and sogial fores’
done through socio economic developmental activ

l
T
|

Address: |A Division, Ministry of En

Indira Paryavaran Bhawa
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S.N. Environment Mitigation Measures Measures have been / will be taken by NI
(ii1) Dumping of waste (fly ash, slag, red | IF slag will be used for road constructipn and I:
mud, etc.) may be permitted only at | purposes.
designated locations approved by | Dolochar from the existing Sponge Iron Plants w
SPCBs/ PCCs. in proposed AFBC boiler.
The scales generated from casters will be tran
Induction Furnace (IF) for reuse.
Used oils are industrial lubricating oils which wil
in designated places and sold to authorized vendor
Scrap generated in continuous casting and rolling
be used as return scrap in the IF.
Contaminated cotton and wiping clothes collecte
units i1s sent to Common Hazardous |[Waste ~
Storage and Disposal Facility (CHWTSDF).
Fly ash generated from CPP will be sold as a rar
for cement plants and brick manufactyring wh
bottom ash shall be used for road makingjand land
(iv) More stringent norms for management | Storage and handling of hazardous waste{will be d
of hazardous waste. The waste generated | provisions of Hazardous Waste Rules, 20]16.
should be preferably utilized in co-
processing.
4. Other Conditions (Additional)
(i) Monitoring of compliance of EC | Monitoring of compliance of EC conditions
conditions may be submitted with third | submitted with third party audit every yedr.
party audit every year,
(ii) The % of the CER may be at least 1.5 | As per MoEFCC Office Memorandum| dated 3
times the slabs given in the OM dated | 2020 and 20th Oct.,, 2020 and the is$ues rais
01.05.2018 for SPA and 2 times for CPA | Public hearing, company has prepared Socio
inc development plan for development of thefarea.

1. The proposal was considered during the 43" meeting of the EAC for Industry-I sector held on 4 -

sth
5
September, 2023. Proposal was deferred for want of additional information. The deliberations and
recommendation is given as below:

Deliberations by the Committee (EAC during 4th - 5t September, 2023)

The Committee noted the following:

1. The EAC was appraised that “an application vide Application No. 426 of 2021 was filed before the Hon’ble

National Green Tribunal, Principal Bench, New Delhi against the Nilachal Iron and Power Ltd. Ratanpur stating
that the company is operating Saraikela plant for the last many years in violation of the environmental norms.
Toxic emission from the industry is causing serious health hazards to the local residents and damage to the crops
as well as environment. It is alleged by the applicant that the construction work of 600 TPD Sponge kiln and 15
MTX3 Crucible Steel melting shop and CCM is about to start in the above plant without any EC or CTE.
Accordingly, Hon'ble Tribunal notified the Joint Committee in this regard. The Joint Committee visited the Unit
and submitted the Report to the Hon'ble NGT in September 2022. Further based on the request of Ministry dated
17.01.2023, the IRO, MoEF&CC, Ranchi conducted the site visit and forwarded the certified compliance report
of earlier EC on 10.04.2023 to MoEF&CC along with details of action taken by the SPCB in this regard.” The
EAC is of the opinion that PP shall submit the complete details of the case with each directions [Tabular Form],
along with the latest status and clarification on the allegations made by the applicant in the aforementioned
application to Hon’ble National Green Tribunal, Principal Bench, New Delhi. PP shall also submit the
compliance of the Joint Committee report.

. The EAC noted that there are multiple court cases/ directions from statutory bodies against the project. PP shall

submit brief of each case / direction along with the updated status and compliance of the court orders and
directions [Tabular Form].

Aadress: |A Division, Mim i Envirenment, Forest and Climate Change,

Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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. The EAC deliberated on the remediation plan and the natural and community resource augmentation plan

prepared against the violation and is of the opinion that the plan is not appropriate and quantitative assessment
needs to be revisited and revised remediation plan and the natural and community resource augmentation plan
shall be submitted.

. The EAC observed that there is no proper Engineering drawing of a layout. It is missing area statement, index

etc. The PP shall prepare 3 separate drawings as a layout details. In Drg 1 PP shall cover Road networking, Plan
Layout, Parking along with area statement showing % of all ingredients i.e. roads, Buildings, Parking, with
indexing, scale of drawing etc. In no case road shall be abruptly terminated at any point. It shall have proper
looping. PP also to show traffic flow in the drawing along road with entry and exit. In drg 2 PP shall show a
layout indicating road networking, Existing Green belt and proposed Green Belt with its % against plot area
including no of species WRT 2500 density per ha. In drg3 PP shall show contour map with Bench mark, Road
network and drainage network along road side with drainage flow, disposal of drainage flow at lowest point with
invert level etc. Further PP to show RWH details in the same drawing with calculations.

. The Committee deliberated on the public hearing issues along with action plan submitted by the proponent to

address the issues raised during the public hearing and is of the view that the submitted action is not sufficient to
address all the issues. The EAC advised PP to revise the action plan as per Ministry’s O.M. dated 30.09.2020.

. The EAC deliberated on the existing greenbelt and observed that existing EC was granted in 2009 and still

proper greenbelt has not been developed. The EAC is of the opinion that PP shall complete the greenbelt
development and then apply for expansion.

. The Consultant presented the drone video of the project site. The EAC observed that the housekeeping of the

project site is not adequate. PP needs to undertake housekeeping very seriously and needs to submit a
housekeeping plan involving appropriate measures to be implemented on regular basis.

. The nearest habitation is Ratanpur Village at a distance of 0.5 km in the West direction, Raghunathpur Village at

a distance 0.7 km in West of the project site. Also there are other villages in the study area. The EAC opined that
Project Proponent shall prepare environmental safeguard measures to minimise the impact on the habitation of

the locals and these sensitive areas. PP needs to strengthen green belt all around the plant area to reduce the dust
pollution.

. The EAC deliberated on the certified compliance report of IRO and observed that IRO has observed partial /

non-compliance of conditions. PP shall submit the copy of ATR submitted to IRO along with closure report on
the non-compliances obtained from IRO, MoEFCC.

. The PP shall prepare a Village Adoption program consisting of need - based community development activities

and submit an undertaking for adoption of villages including the name of villages.

. The EAC warned the Consultant and advised that Consultant to guide the PP properly for compliance of EC

conditions etc.

. The PP/Consultant agreed to the suggestions of EAC and requested EAC to allow reappear after the revision of

the application incorporating the desired information.

Recommendations of the Committee (EAC during 4th _ 5th September, 2023)

In view of the foregoing and after detailed deliberations, the committee recommended to defer the proposalto

address the shortcomings enumerated at para above. The proposal may be considered after submission of the
requisite information.

1.

The proponent submitted the ADS reply vide letter dated 20.10.2023 uploaded on PARIVESH on 20.10.2023.
Point-wise reply of ADS is given as below:

SI. No. Observation

National Green Tribunal, Principal Bench, New Delhi against the Nilachal Iron and Power Ltd. Ratanp
that the company is operating Saraikela plant for the last many years in violation of the environment
Toxic emission from the industry is causing serious health hazards to the local residents and damage to
as well as environment. It is alleged by the applicant that the construction work of 600 TPD Sponge ki
MTX3 Crucible Steel melting shop and CCM is about to start in the above plant without any EC

earlier EC on 10.04.2023 to MoEF&CC along with details of action taken by the SPCB in this regard.”

1 The EAC was appraised that “an application vide Application No. 426 of 2021 was filed before thg Hon bl

ur stating
al norms
the crop:
nand 1!
or CTE

Accordingly, Hon'ble Tribunal notified the Joint Committee in this regard. The Joint Committee visited the Uni
and submitted the Report to the Hon'ble NGT in September 2022. Further based on the request of Ministry datec
17.01.2023, the IRO, MoEF&CC, Ranchi conducted the site visit and forwarded the certified compliancg report o

The EAC
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Sl. No.

Observation

is of the opinion that PP shall submit the complete details of the case with each directions [Tabular For|
with the latest status and clarification on the allegations made by the applicant in the aforementioned aj
to Hon'ble National Green Tribunal, Principal Bench, New Delhi. PP shall also submit the complian
Joint Committee report.

Reply by PP:

1. Details of Case before Hon’ble National Green Tribunal

1.
Complaint was lodged to The Hon’ble Chairperson, National Green Tribunal.

The Complaint was lodged by Mr. Dasai Munda on behalf of Jharkhand Adivasi Janakalyan Morcha.

Copy of the complaint letter is enclosed as ANNEXURE -1

Date of complaint - 18.06.2021

[

Summary of the Complaint

Setting up of Sponge Iron plant, Steel Melting Shop and Rolling Mill without any EC.

3.

A case was filed before the Hon’ble National Green Tribunal (NGT).

Case No. O.A. —426/2021

Hon’ble NGT has passed three (3) orders/directions

1. Order Dated : 25.01.2022

[Copy of Hon’ble NGT Order is uploaded alongwith ADS reply]

1. Order Dated : 12.09.2022

], along
oplication
ce of the

Address: [A Division, Ministry

Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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Sl. No. Observation
[Copy of Hon’ble NGT Order is uploaded alongwith ADS reply]
1. Order Dated : 05.01,2023
ECopy of Hon’ble NGT Order is uploaded alongwith ADS reply]
SUMMARY OF THE HON’BLE NGT ORDERS
A
Order/directions Dated 25.01.2022
Ordered to know the Factual position through site visit of a Joint committee, comprising of CPCB, JSPCB, SEIAA
District Magistrate,Saraikela -Kharswan.
B
Order/directions Dated
12.09.2022
Vide order dated 25.01.2022, Hon’ble NGT took cognizance and constituted a Joint Committee comprising of th
ICPCB, State PCB, SEIAA, Jharkhand and the District Magistrate-Saraikela Kharsawan, (Jharkhand) and directec
the same to submit factual and action taken report within three months.
Report of the Joint Committee has been filed on 11.09.2022.
C.
Order/directions Dated 05.01.2023
Rs.23,62,500 deposited by NIPL towards environmental compensation - to be spent on restoration of enyironmen
in the locality through DFO/DM and action taken report to be sent to the NGT within three months.
SPCB is directed to take appropriate proceedings for imposition of environmental compensation.
on’ble NGT directed NIPL to submit EC compliance, CSR, GBD and application for EC of expansipn withi
hree months.
Address: |A Division, Ministry of Envirenmen rest and Climate Chanae, Page 86 of 471
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Sl No. Observation

1. Compliance to Hon’ble NGT Orders (Latest Status)

NGT / directi 01.2022 - COMPLIANCE
NGT ORDER DETAILS (0.A. — 426/2021)
INGT Direction
Date of hearing /order
Order Summary
Documentary Evidence

25.01.2022

Ordered for site visit of Joint Committee comprising of CPCB, JSPCB, SEIAA, DM to ascertain factual position
with respect to the complaint.

Copy of the NGT order is uploaded alongwith ADS reply
ICompliance to the order dated 25.01.2022
SI. No.
Events
Date
Documentary Evidence
2

INGT mandated site visit

[nduction Furnace, CCM, Rolling Mill - Construction, Erection Done (without having any EC)

Committee could not meet Dasai Munda personally, because of inadequate communication address.

Date of visit
29.03.2022

Copy of the Joint Committee Report is uploaded alongwith ADS reply
2.
After the NGT mandated visit, the Joint Committee put 9 (nine) recommendations on their notes.

M/s. Nilachal Iron & Power Limited has submitted point-wise compliance to the recommendarionsi of Join
Committee.
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14.12.2022

Copy of the Compliance to Joint Committee Report is uploaded alongwith ADS reply

Hon’ble NGT Order / directions. dated 05.1.2023 - COMPLIANCE

ICOMPLIANCE TO DIRECTION -1

NGT ORDER DETAILS (O.A. -426/2021) - DATE 05.01.2023

Direction — 1

JSPCB was directed to spend Rs.23,62.500/-, which is deposited by NIPL towards environmental com

*) - to be spent on restoration of environment in the locality through DFO/DM and action taken report to
the NGT within three months.

(*) JSPCB issued closure notice against NIPL and the closure was revoked once NIPL deposited the eny
compensation amount i.e. Rs. 23,62,500/- (Copy of the revoke letter is uploaded alongwith ADS reply

Compliance
Sl. No.
Compliance
Date
Documentary Evidence
L.

Detail Action Plan report has been sent to NGT.

09.03.2023
Vide e-mail

Details of action plan is uploaded alongwith ADS reply.

Fund Transfer

Vide letter dated 10.04.2023 Rs. 23,62,500/- has been issued in favour of DFO for plantation in plant su
prea

Copy of the letter is uploaded alongwith ADS reply.

pensatior
be sent t

ironmen

rrounding

Adriress: 1A Division, Minst

Indira Paryavaran 5!
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ICOMPLIANCE TO DIRECTION -2
NGT ORDER DETAILS (O.A. —426/2021) - DATE 05.01.2023
Direction - 2 :
ISPCB was directed to take appropriate proceedings for imposition of environmental compensation.
Compliance
Sl. No.
Compliance
Date
Documentary Evidence
L

ISPCB asked NIPL about the status of 12 MW CPP

09.02.2023

Copy of the letter is uploaded alongwith ADS reply.

INIPL complied against JSPCB letter, dated 09.02.2023

16.02.2023

Copy of the letter is uploaded alongwith ADS reply.

3

Filing complaint case against NIPL by JSPCB as per Environment Protection Act, 1986 (APPROVAL)
06.04.2023

Copy of the letter is uploaded alongwith ADS reply.

4.

As per the Hon’ble NGT order JSPCB imposed penalty of Rs. 5,36,32,000 against NIPL

21.03.2023

Copy of the letter is uploaded alongwith ADS reply.

3
INIPL deposited the penalty amount Rs. 5,36,32,000
05.04.2023
Copy of the letter is uploaded alongwith ADS reply.
6.
Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 89 of 471
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INIPL has informed MoEF&CC about this payment against violation )
07.04.2023

Copy of the letter is uploaded alongwith ADS reply.

COMPLIANCE TO DIRECTION -3

NGT ORDER DETAILS (O.A. —-426/2021) - DATE 05.01.2023
Direction - 3

Hon’ble NGT directed NIPL to submit EC_compliance, CSR, GBD and application for EC of expansi
three months.

Compliance
Sl. No.
Compliance
Date
Remarks
I;

INIPL submitted EC compliance, CSR, GBD
14.12.2022
Copy of the letter is uploaded alongwith ADS reply.
163

INIPL submitted application for TOR amendment through PARIVESH portal of MoEF&CC.
Affidavit to Hon’ble NGT
19.10.2023

Copy of the affidavit is uploaded alongwith ADS reply.

Compliance of the Joint Committee report - is uploaded alongwith ADS reply.

bn withi

The EAC noted that there are multiple court cases/ directions from statutory bodics against the project
submit brief of each case / direction along with the updated status and compliance of the court o
directions [Tabular Form].

Reply:
There are two court cases/ directions from statutory bodies against the project.

ICASE -1

SI. No.

Details of Court Case

PP shal
rders anc

Address: 14 sion, Miristry of E

aryavaran Bhawan Jor Bagh Ne

Ing
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Case-1

L.

Name of the Court / Tribunal

Hon'ble National Green Tribunal (Principal Bench)
2

Case No.

0.A. 426/2021

3.

Party of the case

Dasai Munda & Ors.

Vs.

State of Jharkhand

4.

Grievance

Toxic emission from industry of M/s. Nilachal Iron & Power Limited causing serious health hazards, {
crops and environment as well.

Construction work of 600 TPD Sponge Iron Plant, 3 X 15 T Crucible Steel Melting Shop, C.C.M
without any EC.

5

Date of hearing

25.01.2022
(through video conference)

6.

Court Direction / order

Hamaging

is startec

25.01.2022
Plant visit to be done by Joint Committee comprising of CPCB, State PCB, SEIAA Jharkhand, Distric
Magistrate, Plant visit of Joint Committee of CPCB, State PCB, SEIAA Jharkhand, District Magistrate, $araikela
Kharswan.
Factual and Action Taken Report may be submitted to court within 3 months.
List the matter for consideration on 28.04.2022
7.
Date of hearing
12.09.2022
Address: IA Division, Ministry of Environment, Forest and Climate Change. Page 91 of 471
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8.

Court Direction / order

the same to submit factual and action taken report within three months.

Report of the Joint Committee has been filed on 11.09.2022.

9.
Date of hearing

05.01.2023

10.
Court Direction / order
NGT passed order - 05.01.2023

1.Rs.23,62,500 deposited by NIPL towards environmental compensation - to be spent on resto
environment in the locality through DFO/DM and action taken report to be sent to the NGT within three

2. JSPCB is directed to check whether the 12 MW CPP was installed in 2018 alongwith CTE/CTO
3. JSPCB is also directed to check

whether the plant expansion was done before the closure notice issued by JSPCB.

1. JSPCB is directed to take appropriate proceedings for imposition of environmental compensation.

Vide order dated 25.01.2022, Hon’ble NGT took cognizance and constituted a Joint Committee comprisjng of th
CPCB, State PCB, SEIAA, Jharkhand and the District Magistrate-Saraikela Kharsawan, (Jharkhand) and directec

ration o
months.

1. NIPL is directed to submit EC compliance, CSR, GBD and application for EC of expansion within thre:
months.
11.
updated status and compliance of the court orders and directions
Already described in Submission w.r.t. Note — 1
CASE -2
Sl. No.
Details of Court Case
Case-2
1.
Name of the Court / Tribunal
Address: [A Livision MITHESETY O Envircnment, Forest and Lhimaia Liange, Wf 471

aryavaran Bhawan, Jor Bagh New Dethi - 110003



422 2%

SI. No. Observation
Chief Judicial Magistrate, Saraikela, JTharkhand
&
Case No.
1.342 /2023
4.
Party of the case
ISPCB
Vs.
NIPL
5.
Grievance
Complaint u/s. 200 of the Code of Criminal Procedure, 1973
(The accused has installed and have since been operating 1 x 600 TPD capacity Iron Rotary Kiln, 3 ¥ 10 TPL
SMS CCM, 23000 TPA Rolling Mill without obtaining Environmental Clearance as mandated in Enyironmen
Impact Assessment Notification, 2006 issued vide S.0 1533(E) dated 14s September,2006 by govermment o
India, Ministry of Environment, Forest & Climate Change.
6.
updated status and compliance of the court orders and directions
E-Court Status (downloaded) is uploaded alongwith ADS reply.

3 The EAC deliberated on the remediation plan and the natural and community resource augmentation plai
prepared against the violation and is of the opinion that the plan is not appropriate and quantitative agsessmen
needs to be revisited and revised remediation plan and the natural and community resource augmentgtion pla
shall be submitted.
Reply:
As per the advice of Hon'ble EAC, the Remediation Plan and the Natural and Community [Resourc
Augmentation Plan has been revised and the same 1s incorporated in the Revised EIA/EMP Report.
Brief of the Remediation Plan and the Natural and Community Resource Augmentation Plan is updatgd at par:
48.4.17 above.

4 The EAC observed that there is no proper Engineering drawing of a layout, It is missing area statement, |ndex etc

The PP shall prepare 3 separate drawings as a layout details. In Drg 1 PP shall cover Road networking, Plai

Layout, Parking along with area statement showing % of all ingredients i.e. roads, Buildings, Park
indexing, scale of drawing etc. In no case road shall be abruptly terminated at any point, It shall ha

ing, witl
e prope

looping. PP also to show traffic flow in the drawing along road with entry and exit. In drg 2 PP shall show :

layout indicating road networking, Existing Green belt and proposed Green Belt with its % against
including no of species WRT 2500 density per ha. In drg3 PP shall show contour map with Bench m:
network and drainage network along road side with drainage flow, disposal of drainage flow at lowest ]
invert level etc. Further PP to show RWH details in the same drawing with calculations.

Reply:
As per the advice of Hon'ble EAC, the engineering drawing has been revised.

plot are:
ark, Roac
oint witl
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Three (3) separate drawings have been prepared.
Drawing - 1
= Covers Road networking, Plan Layout, Parking along with area statement showing % of all ingredlients i.e
roads, Buildings, Parking, with indexing, scale of drawing etc.
* Roads are not abruptly terminated at any point. Roads have proper looping.
« Traffic Flow have been shown in the drawing along road with entry and exit.
Drawing - 2
* Indicating road networking,
+ Existing Green belt and proposed Green Belt with its % against plot area including no of species WRT 250(
density per ha.
Drawing - 3
« Shows contour map with Bench mark,
* Road network and drainage network along road side with drainage flow, disposal of drainage flow|at lowes
point with invert level etc.
* RWH details with calculations.
3 The Committee deliberated on the public hearing issues along with action plan submitted by the proponent tc

address the issues raised during the public hearing and is of the view that the submitted action is not su

Reply:

The revised the action plan has been prepared as per Ministry’s O.M. dated 30.09.2020.

with the action plan and budgetary provision is updated at para 48.4.14 above.

[ficient tc

address all the issues. The EAC advised PP to revise the action plan as per Ministry’s O.M. dated 30.09.2020.

The public hearing issues along with action plan submitted by the proponent to address the issues raised during
the public hearing and is of the view that the submitted action - it has been revised by addressing all the issues

Details of the Public Hearing along with the point-wise compliance to the issues, raised during this meetling along

6 The EAC deliberated on the existing greenbelt and observed that existing EC was granted in 2009 and still prope
greenbelt has not been developed. The EAC is of the opinion that PP shall complete the greenbelt devielopmen
and then apply for expansion.
Reply:
Out of 60.87 Acres existing plant area green belt has been developed on 21.86 acres land comprising 6f arounc
22000 saplings. Photographs related to Green Belt Development are uploaded alongwith ADS Reply.

7 The Consultant presented the drone video of the project site. The EAC observed that the housekeeping of the

project site is not adequate, PP needs to undertake housekeeping very seriously and needs to
housekeeping plan involving appropriate measures to be implemented on regular basis.

Reply:

The concern of Hon’ble EAC over the House keeping issues have been addressed on very serious mode.

details of which are as follows:

SN
Name of shed

Area (acers)

Storage material

submit ¢

It is respectfully submitted that after the concern of Hon’ble EAC, NIPL has constructed 4 new sheds fpr storing
the row material inside the plant. Presently, 4 new and 2 exiting a total of 6 sheds are available inside the plant th

Jew Delhi - 110003
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SL. No. Observation
Storage capacity
1
Shed-1
1.1
Coal
25000 T
o
Shed-2, 3, 4
0.95
Pellet
25000 T
3
Shed-5
0.7
Dolo char
18000 T
1
Shed-6
0.5
Sponge
30000 T
5
Shed-7
0.2
Charcoal
10000 T

table;
SN
Read feature

All Internal roads and drains have been made into Pacca. The.detail breakup of road feature is listed in the below

o tarmant, Forest and Climate Change,
can, Jar Bagh New Delhi- 110003
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Sl. No. Observation
Completed
1
SMS culvert to 3 no Gate
300x12 m
R
Coal Hopper to Coal shed No-03
200x12 m
3
Coal shed No-03 to DRI 100 TPD towards store
44x8m
4
PH Load out RMP Area
20x20.3 m
5
Main Gate to SMS Calvert
30x20m
6
Patches between 100 to 350 TDP DRI area
30x20m
7
Admin to Main gate
300x15m
R
Admin To Power plant
80x6m
0
Power plant to Material Handling Area
75mx15

10

Others utilities

Adrress; |A Division, Ministry

ndira Paryavaran

altid

of Environment For

tand Climate Change

wan, Jor Bagh New Ue'h -
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SI. No.

Observation

300mx20m
Total area made pucca

1379m

ion Taken for Polluti lline M

= Material handling unit store raw material in such a way that heap should not be higher than 5
prevent fire and smog.
» NIPL has taken action and ensure that the top of truck must me covered with tarpaulin to avoid s

during transportation.
« Construction of road & RCC Pucca flooring has been done in the material handling area.

» Proper drainage system has been provided in all storage area.
* Dry fog system has been installed in the material handling area to supress the dust emission.

adequate space for free movement of vehicles.
+ An onsite emergency plan has been prepared and implemented in the material handling unit.

sction nlan for Polluti lling M

collected at a common tank and can be reused after screening.
« Development of systemic approach for regular cleaning and wetting of the floor area within the pre
* Development of fixed pipe network with sufficient water storage and pump to prevent fugitive
during loading/unloading.
dust containment cum suppression system in the material handling area.

handling premises, inside & outside of the premises along with road

overall housekeeping of the plant.

+ Continuous water sprinkling system has been installed in the sheds to prevent dusting, fire & smoke.

meter t

billage o

dusting of row material. It is also ensured that trucks are not over loaded as well as there is n¢ spillag:

» NIPL has developed regular sweeping of dust from internal and main road and also ensure that there i

« Installation of collection tank in the material handling area so that water drained from sprinkling & runoff i:

nises.
emissiol

« NIPL will construct compound wall all along periphery of the premises with minimum 9 meters hgight witl

= NIPL will develop three rows plantation with tall growing tress all along the periphery of thg materia

Apart from the all these measures the company has been endeavouring for continual improvement in ths

The nearest habitation is Ratanpur Village at a distance of 0.5 km in the West direction, Raghunathpur V

Project Proponent shall prepare environmental safeguard measures to minimise the impact on the habitat

pollution,
Reply:
As per KYA findings as well as ground truth verification, the villages nearby to the project site are as fol
SI. No.
Village
Distance
(Km)
Direction

Raghunathpur

llage at :

distance 0.7 km in West of the project site. Also there are other villages in the study area. The EAC opined tha

on of thi

locals and these sensitive areas. PP needs to strengthen green belt all around the plant area to reducq the dus

OWSs:
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0.25
WEST
o
Raipur
1.0
NORTH
3
Ratanpur
0.5
WEST
il
Kanki
0.6
EAST
5
Raimara
1.0
EAST
6
Mmipm
1.25
NORTH EAST
7
Karangura
0.65
SOUTH
3
Gidibera
1.5
Address: 1A Division, Ministry of Ecvirsninent, Forest and Climata Crianga Page 98 of 471

Indira Paryavaran Bhawan. or Bagh New Deihi



428 e

Sl No. Observation
NORTH EAST
0
Baijnathpur
2.0
WEST
10
Manoharpur
1.5
WEST
11
Tilepada
1
SOUTH WEST

As per KYA findings as well as ground truth verification, the schools nearby to the project site are as follpws:

Sl. No.
Schools

Distance
(Km)

Direction
1

Raghunathpur Middle School
0.25

West

Kunki Prathamik Vidyalaya
0.5

NE

Gidibera Primary School

1.0

Address: |A Division, Ministry of Envirenment, Farest and Climate Change, Page 99 of 471
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SI. No.

Observation

[Kandra High school

Rajendra Public School

Hurang Middle School

NW

4

Bankipur Primary School

1.0

Nav Prathamik Vidyalaya, Karunga

1.0

SE

Ramaira Primary School

1.8

2.5

SW

Gurukul World Primary School

23

2,98

10

3:3

SW

Address: 1A Division, Ministry of Ervircnment, Forest an

Indira Paryavaran Bhawan !or Bagh New Delhi

Clim
il

1

aleg

([R]

Change,
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Written submission by the PP:

7

Sl. No. Observation
Detailed environmental safeguard measures to minimise the impact on the habitation of the locals and thes:
sensitive areas have been described in Remediation Plan.
Apart from the above green belt development has been planned all along the plant boundary to mitigate the projec
impacts on these habitations and sensitive areas.
More over the plant is envisaged to follow ZERO LIQUID DISCHARGE concept.

9 The EAC deliberated on the certified compliance report of IRO and observed that IRO has observed partial / non
compliance of conditions. PP shall submit the copy of ATR submitted to IRO along with closure repgrt on thi
non-compliances obtained from IRO, MoEFCC.

Reply:

Based on the recommendation of Hon’ble EAC, the point-wise ATR dated 20.09.2023 was submitted to th
Regional Office Ranchi with a request to issue closure report. Copy of the ATR is uploaded alongwith AD?
Reply.

Based on the plant visit, dated 27.09.2023 the IRO, Ranchi has issued CCR on 12.10.2023. Copy of the CCR i
uploaded alongwith ADS Reply.

The CCR has noted Being Complied but further action is needed in one condition and has noted| Partiall
Complied in one condition.

With regard to condition of Green Belt Development it was noted Partially Complied but action being [taken fo
compliance.

The PP has taken immediate action on it and ATR against the noted conditions and the ATR is submitted to IRO
Ranchi vide letter dated 19.10.2023. Copy of the ATR along with acknowledgement of receipt from IR, Ranch
is uploaded alongwith ADS Reply.

10. | The PP shall prepare a Village Adoption program consisting of need - based community development|activitie:
and submit an undertaking for adoption of villages including the name of villages.

Reply:
Village Adoption program consisting of need - based community development.
Adoption of Raghunathpur Village
Village
Distance
(Km)
Direction
Raghunathpur
025
WEST
Undertaking w.r.t to Village adoption is uploaded alongwith ADS Reply.

11 The EAC warned the Consultant and advised that Consultant to guide the PP properly for compliange of EC
conditions etc.

12 | The PP/Consultant agreed to the suggestions of EAC and requested EAC to allow reappear after the rgvision o
the application incorporating the desired information.

1. During the meeting, based on the deliberations made by the EAC, the project proponent through email dated
08.11.2023 submitted the following information:

ess: JA Division, Minstry of Environment, Forest and Climate Chang Page 101
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Sl. No.

Details sought Reply

Revised CCR details The same is updated at para 48.4.19 above
L.

Violation Penalty details The same is updated at para 48.4.17 above
L.

NGT Court case details and | The same is updated at para 48.4.18 above
1. Orders

Compliance to CEPI Guidelines | The same is updated at para 48.4.20 above
1.

Justification for high PM values

PM( values have been found exceeding 80 g/m” at
following 3 locations.

1. Near Project Site (Raipur) - 86 g/m3
2. Kandra - 90 g/m3
3. Gambharia - 86 g/m3

These considerably high values may be attributed
mainly due to the vehicular emissions, industrial
activities and other commercial activities in the area.
However, all these values are within the stipulated limit
of 100 g/m?,

Road Map
Sequestration

for  Carbon

The PP has submitted the details of carbon footprint
and carbon sequestration along with the mitigation

measures to reduce carbon footprints.

3.4.3. Deliberations by the committee in previous meetings

Date of EAC 1 :04/09/2023

it. Forest and Climate Change,

elini - 110003
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Deliberations of EAC 1 :
Deliberations by the Committee

1. The Committee noted the following:

1. The EAC was appraised that “an application vide Application No. 426 of 2021 was filed before the Hon'ble
National Green Tribunal, Principal Bench, New Delhi against the Nilachal Iron and Power Ltd. Ratanpur stating
that the company is operating Saraikela plant for the last many years in violation of the environmental norms.
Toxic emission from the industry is causing serious health hazards to the local residents and damage to the crops
as well as environment. It 1s alleged by the applicant that the construction work of 600 TPD Sponge kiln and 15
MTX3 Crucible Steel melting shop and CCM is about to start in the above plant without any EC or CTE.
Accordingly, Hon'ble Tribunal notified the Joint Committee in this regard. The Joint Committee visited the Unit
and submitted the Report to the Hon'ble NGT in September 2022. Further based on the request of Ministry dated
17.01.2023, the IRO, MoEF&CC, Ranchi conducted the site visit and-forwarded the certified compliance report
of earlier EC on 10.04.2023 to MoEF&CC along with details of action taken by the SPCB in this regard.” The
EAC is of the opinion that PP shall submit the complete details of the case with each directions [Tabular Form],
along with the latest status and clarification on the allegations made by the applicant in the aforementioned
application to Hon’ble National Green Tribunal, Principal Bench, New Delhi. PP shall also submit the
compliance of the Joint Committee report.

. The EAC noted that there are multiple court cases/ directions from statutory bodies against the project. PP shall
submit brief of each case / direction along with the updated status and compliance of the court orders and
directions [Tabular Form].

3. The EAC deliberated on the remediation plan and the natural and community resource augmentation plan
prepared against the violation and is of the opinion that the plan is not appropriate and quantitative assessment
needs to be revisited and revised remediation plan and the natural and community resource augmentation plan
shall be submitted.

4. The EAC observed that there is no proper Engineering drawing of a layout. It is missing area statement, index
etc. The PP shall prepare 3 separate drawings as a layout details. In Drg | PP shall cover Road networking, Plan
Layout, Parking along with area statement showing % of all ingredients i.e. roads, Buildings, Parking, with
indexing, scale of drawing etc. In no case road shall be abruptly terminated at any point. It shall have proper
looping. PP also to show traftic flow in the drawing along road with entry and exit. In drg 2 PP shall show a
layout indicating road networking. Existing Green belt and proposed Green Belt with its % against plot area
including no of species WRT 2500 density per ha. In drg3 PP shall show contour map with Bench mark, Road
network and drainage network along road side with drainage flow, disposal of drainage flow at lowest point with
invert level etc, Further PP to show RWH details in the same drawing with calculations.

5. The Committee deliberated on the public hearing issues along with action plan submitted by the proponent to

address the issues raised during the public hearing and is of the view that the submitted action is not sufficient to

address all the issues. The EAC advised PP to revise the action plan as per Ministry's O.M. dated 30.09.2020.

The EAC deliberated on the existing greenbelt and observed that existing EC was granted in 2009 and still

proper greenbelt has not been developed. The EAC is of the opinion that PP shall complete the greenbelt

development and then apply for expansion.

7. The Consultant presented the drone video of the project site. The EAC observed that the housekeeping of the
project site is not adequate. PP needs to undertake housckeeping very seriously and needs to submit a
housekeeping plan involving appropriate measures to be implemented on regular basis.

8. The nearest habitation is Ratanpur Village at a distance of 0.3 km in the West direction, Raghunathpur Village at
a distance 0.7 km in West of the project site. Also there are other villages in the study area. The EAC opined that
Project Proponent shall prepare environmentai safeguard measures to minimise the impact on the habitation of
the locals and these sensitive areas. PP needs to strengthen green belt all around the plant area to reduce the dust
pollution.

9. The EAC deliberated on the certified compliance report of IRO and observed that IRO has observed partial /
non-compliance of conditions. PP shall submit the copy of ATR submitted to IRO along with closure report on
the non-compliances obtained from IRO, MoEFCC,

10. The PP shall prepare a Village Adoption program consisting of need - based community development activitics

and submit an undertaking for adoption of villages including the name of villages.

11. The EAC warned the Consultant and advised that Consultant to guide the PP properly for compliance of EC

conditions etc.

12. The PP/Consuitant agreed to the suggestions of EAC and requested EAC to allow reappear after the revision of

the application incorporating the desired information.

3

6.

=
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3.4.4. Deliberations by the EAC in current meetings

Delibertions fiy e C it

—_

. The Committee noted the following:

2. The instant proposal is for expansion of existing sponge iron plant through installation of 2 X 600 TPD DRI
kilns along with installation of Steel Melting Shop (3 X 10 T & 4 X 15 T Induction Furnaces with matching LRF
& CCM and Metal Recovery Plant), Rolling Mill (2,30,000 TPA) and 49 MW (37 MW WHRB based + 12 MW
AFBC based) capacity Captive Power Plant — under violation.

3. The existing project was accorded environmental clearance Ref. F. No. J-11011/662/2008-1A-11(I), dated
24.12.2009. Consent to Operate for the existing unit was accorded by Jharkhand State Pollution Control Board
vide Ir. No.JSPCB/HO/RNC/CTO-14798208/2023/986 dated 06.06.2023. The validity of CTO is up to
30.06.2024.

4. The EAC, constituted under the provision of the EIA Notification, 2006 comprising Expert Members/domain
experts in various fields, examined the proposal submitted by the Project Proponent in desired format along with
EIA/EMP reports prepared and submitted by the Consultant accredited by the QCI/ NABET on behalf of the
Project Proponent.

5. The EAC noted that the Project Proponent has given an undertaking that the data and information given in the
application and enclosures are true to the best of his knowledge and belief and no information has been
suppressed in the EIA/EMP reports. If any part of data/information submitted is found to be false/ misleading at
any stage, the project will be rejected and Environmental Clearance given, if any, will be revoked at the risk and
cost of the project proponent.

6. The Committee noted that the EIA reports are in compliance of the ToR issued for the project, reflecting the
present environmental status and the projected scenario for all the environmental components. The Committee
deliberated on the proposed mitigation measure towards Air, Water, Noise and Soil pollutions. The Committee
suggested that the storage of toxic/explosive raw materials/products shall be undertaken with utmost precautions
and following the safety norms and best practices.

7. The EAC also took into consideration the drone survey of the project site and kml file on the Google Earth

presented by the project proponent along with DSS of the project site on PARIVESH and made following
deliberations accordingly.

8. The Committee observed that the instant proposal is in violation as below:

= M/s. Nilachal Iron & Power Limited (NIPL) applied for Environmental Clearance (EC) for proposed expansion
of its existing steel plant to Integrated Steel Plant through installation of 1800 TPD (3x600 TPD) DRI kilns
along with Beneficiation Plant for Iron ore (1X0.6 MTPA), Pellet Plant (1x0.6 MTPA), Steel Melting Shop
(2x25 T + 4x15 T Induction Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro alloy Plant
(4x16.5 MVA),Briquette plant for Chrome Ore (1x30 TPH), Oxygen plant (100 TPD) and 82 MW (57 MW
WHRB based + 25 MW AFBC based) Captive Power Plant at Ratanpur-Kandra Village, Gamharia Block,
District Saraikela-Kharsawan, Jharkhand. Accordingly, Terms of Reference (TOR) issued by MoEF&CC., Ref.
File No. J -11011/662-2008-IA II (1)), dated 06.09.2020 and TOR was amended on 12.02.2021, Amendment due
to change in WHRB based CPP capacity from 38 MW to 45 MW, However, due to COVID — 19 pandemic,
number of local residents lost their job and there was a huge demand of employment. To cope with the
unprecedented socio-economic situation, the company was almost compelled to commence part of the project
implementation of its above mentioned expansion proposal, which was violation of EIA Notification, 20006 and
its subsequent amendment.

1. Penaltv Calculation

In compliance of Hon’ble NGT order, dated 05.01.2023, JSPCB imposed penalty Rs. 5,36,32,000 against violation,
as per EIA Notification, 2006 and its subsequent amendments. (Penalty amouvnt was calculated as per SOP of the
O.M. of MoEF&CC, dated 07.07.2021).

PENALTY CALCULATION

Penalty = 1 % of the Project Cost + 0.25% of the tumover
= 1% of Rs. 419.03 Crores + 0.25% of Rs. 469.16 Crores
= Rs. 4.1903 Crores + Rs. 1.1729 Crores
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= Rs. 5,36,32,000 /-
Penalty amount was determined based on the calculation mentioned in the MoEF&CC O.M. dated 07.07.2021
(i.e. 1% of the total project cost under vielation plus 0.25% of the total turnover for the period of operation after
implementation)
1. Remediation Plan
SI. | Environment Activity Description Physical Target (Year Wise)
No. Component
15t Part 270 Part 374 Part Tof
(6 Months) (6 Months) (6 Months) (Rs. In
1 Land Environment
A | Assistance to farmers | To the farmers To the farmers To the farmers of
by providing seedlings, of of Raipur Ratanpur
manure and | Raghunathpur
Biofertilizers
BUDGETARY 2 2 1 E
PROVISION (Rs. in
Lakhs)
B | Providing Bund maker, | To the farmers | To the farmers | To the farmers of
Ridger, plough for of of Raipur Ratanpur
agriculture purpose to | Raghunathpur
the farmers
BUDGETARY 2 2 1 5
PROVISION (Rs. in
Lakhs)
2 | Air Environment
A | Repairing/Concreting Roads Roads Road (Repairing)
of wvillage roads for | (Concreting)in | (Conecreting) in in Village
better connectivity in Village Village Manoharpur
the villages. Pendebera, Raghunathpur,
Dumra Gidhibera
BUDGETARY 15 10 2 2
PROVISION (Rs. in
Lakhs)
B | Avenue Plantation, | 5,000 saplings 3,000 saplings 2,000 saplings in
Plantation in Schools, in in Pindebera, Dumra,
Health centres etc. Raghunathpur, Kunki Manoharpur
Raipur,
Ratanpur
BUDGETARY 2.5 ;5 1.5 5
PROVISION (Rs. in
Lakhs)
C | Solar Panels in schools Schools in Schools in Schools in Dumra
Raghunathpur, Bankipur, and Hurang
Kunki, and Ramaira and
Gidhibera Kandra
BUDGETARY 4 3 1.5 8.
PROVISION (Rs. in
Lakhs)
3 | Water Environment
A | Renovation of village | Raghunathpur Manoharpur , 1 pond from
ponds (Includes and Dumra | pond Raipur village
Cleaning / desiltation, | Baijnathpur from each
concrete Lining and 1 Pond from village
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SL. | Environment Activity Description Physical Target (Year Wise)
No. Component
1% Part 2nd part 3rd part Tot
(6 Months) (6 Months) (6 Months) (Rs. In
plantation) each village
BUDGETARY 5 5 2 I
PROVISION (Rs. in
Lakhs)
B | Rain water harvesting | Raghunathpur - Gidhibera - 1 Bankipur - 1 pits
pit in schools 2 pits and pits Hurang - | Kandra - 1 pit
Kunki - 2 pit pit
BUDGETARY 10 5 5 21
PROVISION (Rs. in
Lakhs)
C | Drinking water | Raghunathpur Dumra Health Schools in
facilities at schools /| and Gidhibera | Centre, School Bankipur,Kandra
anganwari kendra and | (2 schoolsand 1 | and Anganwari and Hurang
health centre Anganwari
Kendra)
BUDGETARY 1.5 1 1 3.
PROVISION (Rs. in
Lakhs)
+ Noise Environment
A | Providing ENT related
equipments in Dumra
Health Centre.
BUDGETARY 5 s
PROVISION (Rs. in
Lakhs)
B | Hearing Aid to the
Oldage Citizens
BUDGETARY 2 1 2
PROVISION (Rs. in
Lakhs)
4 | Biological Environment
A | Adoption of Land in
nearby area for
development of green
belt
BUDGETARY 10 11
PROVISION (Rs. in
Lakhs)
Total
1. Natural & Community Resource Augmentation Plan
SIL Activity Description Physical Target (Year Wise)
No. 15t Part 20d part 374 part Tot
(6 Months) (6 Months) (6 Months)
1 | Installation of Bio-degradable waste
converter (Make: Reddonatura, Capacity:
75
kg/day) - Common for Raghunathpur,

& Division, Minisu
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SIL. Activity Description Physical Target (Year Wise)
No. 15T Part 200 Part 37T part Tot
(6 Months) (6 Months) (6 Months)
Raipur and Ratanpur.
BUDGETARY PROVISION (Rs. in 5 5
Lakhs)
2 | Providing 3R Waste Containers at schools,
health center and Anganwari Kendra to
facilitate Swachh Bharat Mission.
BUDGETARY PROVISION (Rs. in 1 0.25 0.25 1.
Lakhs)
3 | Veternary Clinic facility in Raghunathpur
Samudaik Bhawan
BUDGETARY PROVISION (Rs. in 2 2 2 6
Lakhs)
4 | Renovation of Community Hall Raghunathpur & Dumra &
Raipur Manoharpur
BUDGETARY PROVISION (Rs. in 3 3 6
Lakhs)
5 | Renovation of School building Raghunathpur & Dumra &
Kuinki Hurang
BUDGETARY PROVISION (Rs. in 4 2 6
Lakhs)
6 | Development of Play ground at Raipur
BUDGETARY PROVISION (Rs. in 1 1
Lakhs)
7 | Sanitary unit renovation in Health Centre / | Raghunathpur & Dumra &
schools Kuinki Hurang
BUDGETARY PROVISION (Rs. in 3 3 6
Lakhs)
Total 31

1. Summary of Remediation Plan, Natural & Community Resource Augmentation Plan

S.No. Aspects Budget (Rs. In Lakhs)
1. | Estimated Cost on remediation plan based on 104.50
the damage assessment due to violation )
2. |Natural & Community Resource Augmentation Plan 31.50
Total 136.00

* The Committee deliberated on the damage assessment report comprising of remediation plan and natural and
community resource augmentation plan and found it satisfactory,

1. The total project area is 34.80 Ha (86.00 Acres) [Private land: 59.78 Acres and Govt. Land : 26.32 Acres]. This
land is under the possession of the company.

2. The EAC noted that the project is located in Critically Polluted Area and also deliberated on the submitted
mitigation plan in accordance to CEPI guidelines as detailed in para 48.3.20 above. The EAC is of the opinion
that the mitigation plans shall be strictly implemented.

3. There is a rich habitation near the project site including the villages, schools and other sensitive areas within the

Indira Paryavar:
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study area of the project site. The EAC is of the opinion that PP shall prepare and strictly implement the
environmental safeguard measures to minimise the impact of the project activities on these sensitive areas.

4. Subarnarekha River is flowing at a distance of about 3.5 kms. in North direction w.r.t the Project Site. Besides,
there are several ponds / small nallas existing within the study area. The EAC is of the opinion that water body
shall not be disturbed. Mitigation measures w.r.t. safeguarding the water body shall be prepared and
implemented.

5. Existing Water requirement is 620 m3/day which is obtained from Swarnarekha river. The water requirement for
the proposed project is estimated as 2,110 m3/day. Thus total of 2730 m3/day of water will be required post
expansion. Out of which 2355 m?/day of fresh water requirement will be obtained from Swarnarekha river and
the remaining requirement of 375 m3/day will be met from recycled water in process. The EAC deliberated on
the water requirement and found is satisfactory.

6. The Committee has deliberated on the baseline data and incremental GLC due to the proposed project and is of
the opinion that the mitigation measures to minimise the pollution shall be strictly implemented.

7. The EAC noted that there are court case against the project as detailed in para 48.14.18 above. The EAC

deliberated on the orders of the court.

. The PP has submitted that they have developed green belt in an area of 8.85 Ha (21.86 acre) comprising of
22,000 saplings. Total Green belt area will be 13.92 Ha ( 34.40 Acres), i.e. 40% of the total project area, after
expansion. The EAC deliberated on the greenbelt layout plan along with action plan and the budget earmarked
and is of the opinion that the greenbelt development shall be completed in a period of 1 year.

9. The committee deliberated details of carbon foot prints and carbon sequestration study w.r.t. proposed project
and found them to be satisfactory.

10. The Committee also deliberated on the public hearing issues along with revised action plan submitted by the
proponent to address the issues raised during the public hearing and found it satisfactory.

11. The EAC deliberated on the certified compliance report of IRO, ATR submitted by PP and the review reports of
IRO, MoEFCC and is of the opinion that PP shall strictly comply with the observations of IRO.

12. The EAC deliberated on the submission of ADS reply by the project proponent and found it satisfactory.

13. The EAC also deliberated on the written submission of the project proponent and found it satisfactory.

14. The EAC deliberated on the proposal with due diligence in the process as notified under the provisions of the
EIA Notification, 2006, as amended from time to time and accordingly made the recommendations to the
proposal. The Experts Members of the EAC found the proposal in order and recommended for grant of
environmental clearance.

15. The environmental clearance recommended to the project/activity is strictly under the provisions of the EIA
Notification 2006 and its subsequent amendments. It does mnot tantamount/construe to
approvals/consent/permissions etc. required to be obtained or standards/conditions to be followed under any
other Acts/ Rules/ Subordinate legislations, etc., as may be applicable to the project. The project proponent shall
cbtain necessary permission as mandated under the Water (Prevention and Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981, as applicable from time to time, from the State Pollution
Control Board, prior to construction & operation of the project.

16. The EAC also reviewed the EC conditions (specific and general) pertaining to Industry-1 projects and observed
that some of the specific conditions stipulated so far in the previously recommended EC projects are common
and applicable to most of the projects in general. In view of the same, the General Conditions (in case of EC
projects) have been revised through reallocation of these common conditions from specific to General
Conditions (in case of EC projects). Accordingly, the instant project is also being stipulated with the modified
General conditions.

o0

Recommendations of the Committee:

1. In view of the foregoing and after detailed deliberations, the committee recommended the instant proposal for
grant of Environment Clearance subject to uploading the written submission on portal under the provisions of
EIA Notification, 2006 subject to the stipulation of following specific conditions and general conditions as per
the Ministry’s Office Memorandum No. 22-34/2018-11I dated 9/8/2018 based on project specific requirements:

3.4.5. Recommendation of EAC

Recommended (Subject to submission of requisite information/ documents)

3.4.6. Details of Environment Conditions
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3.4.6.1. Specific

N/A

3.4.6.2. Standard

3(a) | Metallurgical Industries (ferrous and non ferrous)

Statutory compliance

The Environment Clearance (EC) granted to the project/ activity is strictly under the provisions of the EIA
Notification, 2006 and its amendments issued from time to time. It does not tantamount/ construe to approvals/
consent/ permissions etc., required to be obtained or standards/conditions to be followed under any other
Acts/Rules/Subordinate legislations, etc., as may be applicable to the project.

5 This Environmental clearance is granted subject to final outcome of Hon’ble Supreme Court of India, Hon’ble
' High Court, Hon’ble NGT and any other Court of Law, if any, as may be applicable to this project.

Air Quality Monitoring and Preservation

The project proponent shall install 24x7 continuous emission monitoring system at process stacks to monitor
stack emission as well as 04/06 Nos. Continuous Ambient Air Quality Station (CAAQMS) for monitoring AAQ
parameters with respect to standards prescribed in Environment (Protection) Rules 1986 as amended from time
1. to time. The CEMS and CAAQMS shall be connected to SPCB and CPCB online servers and calibrate these
systems from time to time according to equipment supplier specification through labs recognized under
Environment (Protection) Act, 1986 or NABL accredited laboratories. (case to case basis small plants: Manual;
Large plants: Continuous and their no’s.)

The project proponent shall carryout Continuous Ambient Air Quality monitoring for common/criterion
parameters relevant to the main pollutants released (e.g. PM10 and PM2.5 in reference to PM emission, and

. SO2 and NOx in reference to SO2 and NOx emissions) within and outside the plant area (at least at four
locations one within and three outside the plant area at an angle of 120° each), covering upwind and downwind
directions.

3 The project proponent shall monitor fugitive emissions in the plant premises at least once in every quarter

through laboratories recognized under Environment (Protection) Act, 1986 or NABL accredited laboratories.

Sampling facility at process stacks and at quenching towers shall be provided as per CPCB guidelines for

4' manual monitoring of emissions.
Appropriate Air Pollution Control (APC) system shall be provided for all the dust generating points including
3, fugitive dust from all vulnerable sources, so as to comply prescribed stack emission and fugitive emission
standards.
6 The project proponent shall provide leakage detection and mechanized bag cleaning facilities for better
’ maintenance of bags.
7 Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean plant roads, shop floors,
’ roofs, regularly.
g Ensure covered transportation and conveying of raw material to prevent spillage and dust generation; Use closed
' bulkers for carrying fly ash.
9 Recycle and reuse iron ore fines, coal and coke fines, lime fines and such other fines collected in the pollution

control devices and vacuum cleaning devices in the process after briquetting/ agglomeration.
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10 The project proponent use leak proof trucks/dumpers carrying coal and other raw materials and cover them with
' tarpaulin.
1 The project proponent shall provide primary and secondary fume extraction system at all heat treatment
’ furnaces.
12, Wind shelter fence and chemical spraying shall be provided on the raw material stock piles.
13 Design the ventilation system for adequate air changes as per prevailing norms for all tunnels, motor houses, Oil
= Cellars.

14. Pollution control system in the plant shall be provided as per the CREP Guidelines of CPCB.

The project proponent shall adopt the Clean Air practices like mechanical collectors, wet scrubbers, fabric filters
(bag houses), electrostatic precipitators, combustion systems (thermal oxidizers), condensers, absorbers,
n adsorbers, and biological degradation. Controlling emissions related to transportation shall include emission

13, controls on vehicles as well as use of cleaner fuels. Sufficient numbers of additional truck mounted Fog/Mist
water cannons shall be procured and operated regularly inside the project premises and also in the surrounding
villages to arrest suspended dust in the atmosphere.

16. Bag filters shall be cleaned regularly and efficiency of bag filter system shall be monitored at regular intervals.

17 Water Sprinklers/Water mist system shall be installed near raw material yards, operational units and other

z strategic locations to control fugitive emissions from the plant.
18 The particulate matter emissions from the process stacks shall be less than 30 mg/Nm3 and measures shall be

undertaken as per the submitted action plan. Efficient Air monitoring equipment shall be installed.

Following additional arrangements to control fugitive dust shall be provided: a. Fog / Mist Sprinklers at all on
19 bulk raw material storage area (at the transfer points) like Iron Ore, Coal and for Fly Ash and similar solid waste
: storage areas. b. Proper covered vehicle shall be used while transport of materials. c. Wheel washing mechanism
shall be provided in entry and exit gates with complete recirculation system.

Air Quality Monitoring and Preservation in case of Ferro Alloy Plants

1. Briquetting and Jigging plant shall be installed in Ferro Alloys Plant.

The PP shall minimize the evaporation losses in jigging operation to less than 10% using suitable advanced
process.

ra

3. The 4th hole extraction system shall be provided in the Sub Merged Arc Fumaces and EAF.

Industry is going to use silica quartz in large quantities and going to produce Silico Manganese and Ferro
Silicon alloy steel. Therefore, it is necessary to control silica/quartz exposures at production Departments, not
4. only emission norms as per Indian Factories Act. The permissible limit for silica/quartz should be within 10
mg/m3 for total dust as per Indian Factories Act. Therefore, it is recommended to monitor personal and area
exposures for silica quartz dust in the process plants. (in case of Silico Manganese and Ferro Silicon alloy steel)

5 No Ferro-chrome production shall be carried out without prior Environmental clearance from MOEF&CC.

Air Quality Monitoring and Preservation in case of Aluminium Smelter / Aluminium Refinery

L Adopt measures to recover fluoride gas from electrolytic cells and recycle the same in the process.
2. Practice use of low-sulphur tars for baking anodes
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3 Adopt dry scrubbing combined with incineration in order to control emis_siops of tar and volati-lc organic
o compounds (VOCs). The waste heat shall be recovered from the flue gases of incinerator,

4. Make efforts to increase the life of pot lining through better construction and operating techniques.

5. Recycle alumina dust collected in ESPs installed in calciner.

6. Design the pot roofs with louvers and roof ventilators

Air Quality Monitoring and Preservation in case of DI Pipe

Ductile Iron (DI) plant shall have the following provisions: a. Bag fiiter for Zn coating and Mg converter area.
b. Wet scrubbers in paint and bitumen coating area. c. Bag Filter in Cement lining area. d. PTFE dipped bags
shall be used in the plant. e. PM emissions from BF in Zinc coating area shall be 5 mg/Nm3. f. ETP with
recycling faeility shall be included.

Air Quality Monitoring and Preservation in case of BOF

] Basic Oxygen Furnace (BOF) gas shall be cleaned dry

Water Quality Monitoring and Preservation

The project proponent shall install 24x7 continuous effluent monitoring system with respect to standards
prescribed in Environment (Protection) Rules 1986 as amended from time to time and connected to SPCB and
CPCB online servers and calibrate these system from time to time according to equipment supplier specification
through labs recognized under Environment (Protection) Act, 1986 or NABL accredited laboratories.

The project proponent shall monitor regularly ground water quality at least twice a year (pre- and post-

2 monsoon) at sufficient numbers of piezometers/sampling wells in the plant and adjacent areas through labs
recognized under Environment (Protection) Act, 1986 and NABL accredited laboratories.

3 Sewage Treatment Plant shall be provided for treatment of domestic wastewater to meet the prescribed
' standards.

4 Garland drains and collection pits shall be provided for each stock pile to arrest the run-off in the event of heavy
' rains and to check the water pollution due to surface run off.

5 Tyre washing facilities shall be provided at the entrance of the plant gates.

6. Water meters shall be provided at the inler to all unit processes in the steel plants.

7 The project proponent shall make efforts to minimise water consumption in the steel plant complex by

segregation of used water, practicing cascade use and by recycling treated water.

The proposed project shall be designed as Zero Liquid Discharge Plant. ETP shall be installed and there shall be
8. no discharge of effluent from the plant. Domestic effluent shall be treated in Sewage Treatment Plant. Suitable
measures shall be adopted for sewage water handling to ensure no contamination of any kind of water body.

All stockyards shall have impervious flooring and shall be equipped with water spray system for dust
9. suppression. Stock yards shall also have garland drains and catch pits to trap the run off material and shall be
implemented as per the action plan submitted in EIA/EMP report.

Rain water harvesting shall be implemented to recharge/harvest water as per the action plan submitted in the

. EIA/EMP report.

Water Quality Monitoring and Preservation in case of Rolling Mills
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| The project proponent shall provide the ETP for effluents of rolling mills to meet the standards prescribed in
: G.S.R 277 (E) 31st March 2012 (applicable to IF/EAF) as amended from time to time. (in case of rolling mills)

Cold Rolling Mill (CRM), color coating and galvanizing plants shall have CETP to treat and recycle the treated
water from CRM complex. Sludge generated at CRM ETP shall be sent to TSDF. (in case of cold rolling mills)

[ ]

Water Quality Monitoring and Preservation in case of Alluminium Shelter

1 Reduce water consumption in bauxite beneficiation and alumina refinery by concentrating the solids in the
) tailings.

Noise Monitoring and Prevention

Noise pollution shall be monitored as per the prescribed Noise Pollution (Regulation and Control) Rules, 2000
1. and amendments thereof, and report in this regard shall be submitted to Regional Officer of the Ministry as a
part of six-monthly compliance report.

The ambient noise levels should conform to the standards prescribed under E(P)A Rules, 1986 viz. 75 dB(A)
during day time and 70 dB(A) during night time.

ra

Energy Conservation Measures

L Use torpedo ladle for hot metal transfer as far as possible. If ladles not used, provide covers for open top ladles.

(3]

Restrict Gas flaring to < 1%.

Provide solar power generation on roof tops of buildings, for solar light system for all common areas, street
lights, parking around project area and maintain the same regularly;

W

4, Provide LED lights in their offices and residential areas.

Energy Conservation Measures in case of Reheating Furnace

1. Ensure installation of regenerative/recuperative type burners on all reheating furnaces.

The project proponent shall provide waste heat recovery system (pre-heating of combustion air) at the flue gases
of reheating furnaces.

!-J

3. Practice hot charging of slabs and billets/blooms as far as possible.

4, Ensure installation of regenerative type burners on all reheating furnaces

Energy Conservation Measures in case of Blast Furnace

| Blast Furnaces shall be equipped with Top Recovery Turbine, dry gas cleaning plant, stove waste heat recovery,
’ cast house and stock house ventilation system and slag granulation facility.

Energy Conservation Measures in case of DRI Kilns (Sponge Iron)

L. The project proponent shall provide waste heat recovery system on the DRI Kilns.
2. The dolochar generated shall be used for power generation.
3 Tar shall be recovered from producer gas and shall be sold to registered processors and phenolic water shall be

incinerated in After Burn Chamber (ABC) of DRI kilns.
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4, The PP shall implement the guidelines on sponge iron plants issued by the CPCB/SPCB in this regard.

Waste Management

Oil Collection pits shall be provided in oil cellars to collect and reuse/recycle spilled oil. Oil collection trays
shall be provided under coils on saddles in cold rolled coil storage area.

2 Kitchen waste shall be composted or converted to biogas for further use.

3. Used refractories shall be recycled as far as possible.

100% utilization of fly ash shall be ensured. All the fly ash shall be provided to cement and brick manufacturers
4, for further utilization and Memorandum of Understanding in this regard shall be submitted to the Ministry’s
Regional Office.

The Plastic Waste Management Rules 2016, inter-alia, mandated banning of identified Single Use Plastic (SUP)
items with effect from 01/07/2022. In this regard, CPCB has issued a direction to all the State Pollution Control
Boards (SPCBs)/Pollution Control Committees (PCCs) on 30/06/2022 to ensure the compliance of Notification
published by Ministry on 12/08/2021. The technical guidelines issued by the CPCB in this regard is available at
5. https://cpeb.nic.in/technical-guidelines-3/. All the project proponents are hereby requested to sensitize and
create awareness among people working within the Project area as well as its surrounding area on the ban of
SUP in order to ensure the compliance of Notification published by this Ministry on 12/08/2021. A report, along
with photographs, on the measures taken shall also be included in the six monthly compliance report being
submitted by the project proponents.

6. A proper action plan must be implemented to dispose of the electronic waste generated in the industry.

Solid waste utilization: a. PP shall install a slag crusher to convert steel slag into aggregate for use in
construction industry, fine sand for use as flux in steel plant, sand in brick making and as lime in cement
making. b. PP shall recycle/reuse solid waste generated in the plant as far as possible. c. Used refractories shall
be recycled as far as possible.

Waste Management in case of Sinter Plant

SMS slag after metal recovery in waste recycling facility shall be conditioned and used for road making, railway
track ballast and other applications. The project proponent shall install a waste recycling facility to recover
metallic and flux for recycle to sinter plant. The project proponent shall establish linkage for 100% reuse of
rejects from Waste Recycling Plant.

Carbon recovery plant to recover the elemental carbon present in GCP slurries for use in Sinter plant shall be
installed.

[

3. Waste recycling Plant shall be installed to recover scrap, metallic and flux for recycling to sinter plant and SMS.

Waste Management in case of Aluminium Smelter/ Aluminium Refinery

A plan for 100 % utilisation of red mud generated shall be implemented. Under the Plan, MOU with shall be
signed with potential buyers including cement companies for supply of red mud.

The red mud generated from the project shall be stored in the red mud pond lined with impervious clay prior to
use to prevent leakage, designed as per the CPCB guidelines with proper leachate collection system. Ground
2. water shall be monitored regularly all around the red mud disposal area and report submitted to the Regional
Office of the Ministry. Proper care shall be taken to ensure no run off or seepage from the red mud disposal site
to natural drainage.

Green Belt

nent, Forest and €
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1 The project proponent shall prepare GHG emissions inventory for the plant and shall submit the programme for
’ reduction of the same including carbon sequestration by trees.

Project proponent shall submit a study report on Decarbonisation program, which would essentially consist of
company’s carbon emissions, carbon budgeting/ balancing, carbon sequestration activities and carbon capture,
5 use and storage and offsetting strategies. Further, the report shall also contain time bound action plan to reduce
i its carbon intensity of its operations and supply chains, energy transition pathway from fossil fuels to
Renewable energy etc. All these activities/ assessments should be measurable and monitor able with defined
time frames.

3 Greening and Paving shall be implemented in the plant area to arrest soil erosion and dust pollution from
’ exposed soil surface.

Public Hearing and Human Health Issues

! Emergency preparedness plan based on the Hazard identification and Risk Assessment (HIRA) and Disaster
i Management Plan shall be implemented.

The project proponent shall carry out heat stress analysis for the workmen who work in high temperature work
zone and provide Personal Protection Equipment (PPE) as per the norms.

x

2

Provision shall be made for the housing of construction labour within the site with all necessary infrastructure

3 and facilities such as fuel for cooking, mobile toilets, mobile STP. Safe drinking water, medical health care,
' creche ete. The housing may be in the form of temporary structures to be removed after the completion of the
project.
4. Occupational health surveillance of the workers shall be done on a regular basis and records maintained.

All the commitments made towards socio-econmic development of the nearby villages shall be satisfactorily
implemented. The action plan based on the social impact assessment study of the project as per the EMP in
8. accordance to the Ministry’'s OM dated 30.09.2020 shall be strictly implemented and progress shall be
submitted to the Regional Office of MoEF&CC. PP shall adopt nearby villages and prepare and implement a
robust plan to develop them into model villages in next 10 years,

Environment Management

The project proponent shall comply with the provisions contained in this Ministry’s OM vide F.No. 22-65/2017-
| TA.IIT dated 30/09/2020. As part of Corporate Environment Responsibility (CER) activity. company shall adopt
' nearby villages based on the socio-economic survey and undertake community developmental activities in
consultation with the village Panchayat and the District Administration as committed.

The company shall have a well laid down environmental policy duly approve by the Board of Directors. The
environmental policy should prescribe for standard operating procedures to have proper checks and balances
) and to bring into focus any infringements/deviation/violation of the environmental / forest / wildlife norms /
: conditions. The company shall have defined system of reporting infringements / deviation / vielation of the
environmental / forest / wildlife norms / conditions and / or shareholders / stake holders. The copy of the board
resolution in this regard shall be submitted to the MoEF&CC as a part of six-monthly report.

3 A separate Environmental Cell both at the project and company head quarter level, with qualified personnel
i shall be set up under the control of senior Executive. who will directly to the head of the organization.

4 Performance test shall be conducted on all pollution control systems every year and report shall be submitted to
' Integrated Regional Office of the MoEF&CC.

Miscellaneous

I The project proponent shall make public the environmental clearance granted for their project along with the
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environmental conditions and safeguards at their cost by prominently advertising it at least in two local
newspapers of the District or State, of which one shall be in the vernacular language within seven days and in
addition this shall also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local
bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn has
to display the same for 30 days from the date of receipt.

The project proponent shall upload the status of compliance of the stipulated environment clearance conditions,
including results of monitored data on their website and update the same on half-yearly basis.

The project proponent shall monitor the criteria pollutants level namely; PM10, SO2, NOx (ambient levels as
well as stack emissions) or critical sectoral parameters, indicated for the projects and display the same at a
convenient location for disclosure to the public and put on the website of the company.

Action plan for developing connecting and internal road in terms of MSA as per IRC guidelines shall be
implemented

The project proponent shall submit six-monthly reports on the status of the compliance of the stipulated
environmental conditions on the website of the ministry of Environment, Forest and Climate Change at
environment clearance portal.

The project proponent shall submit the environmental statement for each financial year in Form-V to the
concerned State Pollution Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently and put on the website of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the date of financial closure and
final approval of the project by the concerned authorities, commencing the land development work and start of
production operation by the project.

The project proponent shall abide by all the commitments and recommendations made in the EIA/EMP report,
commitment made during Public Hearing and also that during their presentation to the Expert Appraisal
Committee.

10.

The recommendations of the approved Site-Specific Wildlife Management Plan (in case of involvement of
Schedule-I species) shall be implemented in consultation with the State Forest Department. The implementation
report shall be furnished along with the six-monthly compliance report to the concerned Regional Office of the
MoEF&CC.

13

The PP shall put all the environment related expenditure, expenditure related to Action Plan on the PH issues,
and other commitments made in the EIA/EMP Report etc. in the company web site for the information to
public/public domain. The PP shall also put the information on the left over funds allocated to EMP and PH as
committed in the earlier ECs and shall be carried out and spent in next three years, in the company web site for
the information to public/public domain.

12.

No further expansion or modifications in the plant shall be carried out without prior approval of the Ministry of
Environment, Forests and Climate Change (MoEF&CC).

13.

Concealing factual data or submission of false/fabricated data may result in revocation of this environmental
clearance and attract action under the provisions of Environment (Protection) Act, 1986.

14.

The Ministry may revoke or suspend the clearance, if implementation of any of the above conditions is not
satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary. The Company in a time
bound manner shall implement these conditions.

widress: 1A Division. Ministry of Envirenmiznt, Forest and i.,'l.l‘. : Change
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The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The project

16. authorities should extend full cooperation to the officer (s) of the Regional Office by furnishing the requisite
data / information/monitoring reports.
17 Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period of 30 days as

prescribed under Section 16 of the National Green Tribunal Act, 2010,

3.5. Agenda Item No 5:

3.5.1. Details of the proposal

Expansion of existing steel plant -M. S Ingots/Billets from 59400 TPA to 155000 TPA; Re-Rolled product
through hot charging based rolling mill from 56,430 TPA to 1,50,000 TPA by Indian Ispat Works Pvt Ltd
located at plot no 36 (Part),37 & 38, Industrial area Rawabhata , Tehsil & District-Raipur (C.G) by INDIAN
ISPAT WORKS PRIVATE LIMITED located at RAIPUR,CHHATTISGARH

Proposal For Fresh ToR
’ N P Activity
Proposal No File No Submission Date (Schedule Ttem)
Metallurgical Industries
sl 23-]JA-
IA/CG/IND1/442888/2023 IAH-LIOLLBH2I2023- 00 | yanpmany (ferrous and non ferrous)
H(IND-I) (3(a))

3.5.2. Project Salient Features

[Proposal No. IA/CG/IND1/442888/2023, File No. IA-J-11011/342/2023-1A-11-(IND-I)]
[Consultant: Parivesh Environmental Engineering Services; Valid upto: 11.11.2024]

L

2. .

3. M/s. Indian Ispat Works Pvt Ltd has made an application online vide proposal no 1A/CG/IND1/442888/2023
dated 17.10.2023 along with the application in prescribed format (CAF, Form — I Part A'& B), copy of pre-
feasibility report and proposedToRs for undertaking detailed EIA study as per the EIA Notification, 2006 for the
project mentioned above. The proposed project activity is listed at schedule no. 3(a) Metallurgical Industries
(ferrous & non-ferrous), under Category “A” of the schedule of the EIA Notification, 2006 and attracts general

condition s located proximity to Critically Polluted area as identified by the CPCB from time to time and
appraised at Central Level.

1. Name of the EIA consultant: M/s. Parivesh Environmental Engineering Services [List of ACOs with their
Certificate / Extension Letter No: NABET/EIA/2124/1A 0092 (Rev.02); valid till 11.11.2024, as on November 7,
2023].

Details submitted by Project proponent

1. The project of M/s. Indian Ispat Works Pvt Ltd at plot no 36 (Part),37 & 38, Industrial area Rawabhata, Tehsi! &
District-Raipur (C.G) for “Expansion of existing steel plant -M. S Ingots/Billets from 59400 TPA to 155000
TPA: Re-Rolled product through hot charging-based rolling mill from 56,430 TPA to 1,50,000 TPA.

1. The proposal was considered during the 48 meeting of the EAC for Industry-T sector held on 8§ — gt
November, 2023. The deliberations and recommendations of EAC are as follows:

1% Climate Change FHage 110
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Item No. 3 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

(Through Physical Hearing with Hybrid VC Option)

Original Application No. 426/2022

1. M.W. Qureshi
Sarai Behleem
Meerut ...Applicant

Versus

1. State of Uttar Pradesh
Through Chief Secretary
Government of Uttar Pradesh
15t Floor, Room No. 110, Lalbahadur
Sastri Bhawan, Uttar Pradesh, Secretariat
Lucknow- 226001
Email: CSUP@nic.in

2. Uttar Pradesh Pollution Control Board
Building No. TC-12V
Vibhuti Khand, Gomti Nagar
Lucknow-226010
Email: ms@uppeb.com

3. Municipal Corporation, Meerut
Near Ghanta Ghar, Kaiser Ganj Road
Meerut — 250002 (U.P.)
Email: dmmeea nic.in

4. District Magistrate, Meerut
DM Office, Collectorate, Meerut
Email: dmmeeanic.in

5. M/s Al Saquib Export Pvt. Ltd.

Alipur, Hapur Road
Meerut-250002 ...Respondents

Date of hearing: 28.02.2023
CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER.

Applicant:  None.

Respondent: Mr. Pradeep Misra, Advocate for Respondent No. 2-UPPCB
{through VC).
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Mr. GIL.GL.C.George, Advocate for State of U.P. with Mr.
Mahesh Prasad Dikishit ACM and Mr. Brijpal, AMC, Meerut
Nagar Nigam.

Mr. S.A Zaidi and Ms. Mansi Chahal, Advocate for M/s Al
Sakib Exports.

Application is registered based on a letter petition received by Email

ORDER
1. Mr. M. W Qureshi, resident of Sarai Behleem, Meerut has sent the
present letter petition by e-mail complaining about operation of slaughter
house of M/s Al Sakib Exports on Meerut Alipur Hapur road by Shahid
Akhlaque in violation of environmental norms. The applicant has submitted
that hundreds of buffaloes, cows and calves including calves aged ten days to
one month are illegally slaughtered on the ground in the factory. The waste
water, blood etc. are collected in a pond and pumped into ground through
borewell thereby causing damage to environment and posing health hazards

to local residents.

2. Vide order dated 15.07.2022, this Tribunal constituted a Joint
Committee comprising of the State PCB, State Ground Water Board
(SGWB) and District Magistrate, Meerut and directed the same to submit
factual and action taken report. In compliance of the above said order,
report of the Joint Committee was filed vide email dated 07.10.2022. The

relevant part of the report is reproduced below:-

““Report regarding Order dated 15-07-2022 passed by Hon'ble
NGT in OA No. 426/2022.

Pursuant to the direction given by Hon'ble NGT order dated 15-07-
2022 in OA No. 426/2022. The main relevant contents of the order
are as under :-

" ..... 2. In view of the averments made in the application, it would
be appropriate to have a factual and action taken report from a Joint
Committee comprising of State PCB, State Ground Water Board
(SGWBJ and District Magistrate, Meerut. Joint Committee shall meet
within four weeks, undertake site visits, look info the grievances of
the applicant, verify the factual position and take requisite remedial
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action by following due process of law. State PCB will be the Nodal
agency for coordination and compliance.

3. Factual and action taken report may be furnished within two
months by e-mail at judicial ngtlagov.in preferably in the form of
searchable PDF/OCR Support PDF and not in the form of Image
PDFEF...... ¢

In compliance of the above order, the following officials from the
offices of District Magistrate, Meerut, UP Pollution Control Board,
Meerut and State Ground water Board (SGWB), Meerut inspected the
place mentioned in the order on dated 15-07-2022.

1.Rameshwer Prasaad - Tehsildar, Meerut

2.Ram Lal Singh - Revenue Inspector Tehsil, Meerut

3.Aditya Kumar Pandey - Senior Geophysicist, SGWB, Meerut

4.Prakhar Kumar - AEE,UP Pollution Control Board,
Meerut

The Joint committee inspected the questioned M/ s Al Saqib export
Put Ltd Alipur Hapur Road, Meerut Unit on dated 22-08-2022. The
observations are as below:-

1. M/s Al Sagib export Put Ltd Alipur Hapur Road, Meerut is an
Integrated slaughter House establish in the year 2000.

2. The said slaughter House comprises of slaughter section, larrage
section, slaughter Meat processing section, d-freezer section,
rendering section and meat packaging section.

3. The maximum slaughtering capacity of the said unit is 480
buffalos per day and 1140 goats per day. The maximum frozen meat
processing capacity including Tallow and bone meal is 29535M7T per
year.

4. Unit has installed a boiler of 04TPH capacity. The steam is
utilized in rendering section the fuel used in boiler is L.D.O. with
stack height 30mtr from ground level. Unit has installed a Blood
meal plant also.

5. Unit has installed an effluent treatment plant (ETP) which
comprises of units i.e. Oil and gress separate, Gravity separate,
equalization tank, primary clarifier, aeration tank, secondary
clarifier, clear water tank, sand and carbon filter. The treated water
is being utilized by the unit in its on land for irrigation purpose, The
area of the field is approximately 11 hect. at the time of inspection
the ETP found operational and at the outlet of ETP sample was
collected, after analysis the parameters was found to be Ph 7.8,
BOD 26mg/1, COD 204mg/1, TSS 46mg/1. Analysis Report is
annexed as annexure-1.

6. The said integrated slaughter house was found operational

7. Regarding slaughtering of animals, a report by govt. veterinary
officer Meerut of the month April 2022, May 2022, June 2022, July
2022, August 2022 is here by being annexed as annexure-2.
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8. A report by Senior Geophysicist, SGWB, Meerut by letter no 372
dated 31-08-2022 is here by being annexed as annexure- 3

9. During inspection No reverse boring regarding discharge of
pollutant into the underground water was observed.

10.Photograph taken at the time of inspection is annexed as
annexure-4”

3. On consideration of the report, we found that the Joint Committee
did not draw any sample of ground water from any hand-pump/becre-well
in the vicinity and did not address the status of the compliance of the
consent conditions by the project proponent. Accordingly, vide order
dated 10.10.2022 UPPCB was directed to arrange and ensure taking of
samples of ground water for analysis and look into the status of
compliance of the terms and conditions by the project proponent and
submit its report within three weeks. Notice was also ordered to be

issued to the respondents including the project proponent.

4. In compliance thereof report of the Joint Committee has been filed
vide email dated 11.02.2023 The relevant part of the report of the Joint
Committee is reproduced below:-

“IN THE MATTER OF M.W. QURESHI 0.A. NO. 426/2022
BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH ORDER DATED 10-10-2022.

X X X X

Air Specific Conditions: - E Compliance Status
1- This consent order will be | Unit is utilizing the
subject to the compliance of order | treated effluent in
passed by the Hon'ble N.G.T. in |irrigation purpose in
0.A no.231/2014 and O.A. no. | their own field, no

66/2015 (Doaba Paryavaran | effluent is
Samiti Vs. State of U.P &O0rs.) and | discharged in
application No. 19/2018(M.A | surface water/water
no.172/2018) - bodies. -
2- The maximum slaughtering | Gout. Veterinary

capacity of the industry is 480 | Officer, has verified
Buffalos per day and 1140 Goat | the month wise
per dayand maximum frozen meat | report i.e.
processing capacity including | September, October
Tallow and bone meal will be | 2022 which is
29535 MT per Year annexed as
annuxure-1.

According verified
report no  small
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animal has been
slaughtered, big
animals (buffaloes)
has been slaughtered
which is
approximate 250-
220 animals/day.
The integrated
slaughter house is
running/operating to

under capacity as
consented
slaughtering
capacity.

3- The unit should follow the | Unit has reduced the

various provisions of "REVISED | water consumption

COMPREHENSIVE INDUSTRY | as per

DOCUMENT ON SLAUGHTER | "REVISED

HOUSES" issued by Central | COMPREHENSIVE

pollution Control Board in October | INDUSTRY

2017 and will submit the action | DOCUMENT ON

plan for reduction in water | SLAUGHTER

consumption within 3 months HOUSES" the average
water consumption
found to be below
500Itr /animals

(Large animal).

4- All the slaughtered meat
produced by slaughter house shall
be supplied to its own integrated
frozen meat wunit. The prior
permission from U.P. Pollution
Control Board is required if the
slaughtered meat is to be given to
any other frozen meat unit for
processing

5- Industry shall abide by
orders / directions issued by
Hon'ble Supreme Court Hon'ble
| High Court, Hon'ble National
Green Tribunal, Central Pollution
Control Board and U.P Pollution
Control Board for protection and
safe guard of environment from
time to time.

The unit agrees to

The slaughter meat
is being supplied to
its integrated frozen

meat unit. In the
name of
ALLANASONS
PRIVATE LIMITED,
allana house, j.a.
allana marg, colaba
Mumbai city,
Maharashtra,
400001.

abide the orders.

6- The industry should be
operated in such a manner that it
does not adversely affect the
environment.

Industry has
installed a boiler of
4TPH capacity with
APCS as dust
collector with the
stack height 30MTR
from ground level.
The steam is utilized
in rendring plant.

DK



O. A. No. 426/2022

451

-6-

26

M.W. Qureshi vs. State of U.P. & Ors.

7- Any source of Air pollution

No any changed in

directions issued by the Chief
Secretary vide letter no.760/Nau-
8-2017-29J/2017 dated
22/03/2017 and the direction
issued by the Principal Secretary,
Nagar Vikas vide letter No.
3710/Nau-8-2017-2 CS/12 TS
dated 07 July, 2017,

other than the mentioned in the | capacity boiler
Air consent seeking application | 4TPH.

will not be permitted by the

Board.

8. The industry should follow the | Unit has  having

valid CTO of Air and
Water. The unit is an
integrated slaughter
house.

9- The industry should ensure the
operation of the APCS in such a
manner that the air emission
confirm the standards laid down
under the EP Act.

installed
continuous
monitoring system
connected with
SPPCB/CPCB server.

Unit has
Online

10- The slaughtering of the cow
& its progeny is not permitted
under any circumstances.

11- The industry should strictly
Jollow the wvarious Acts &
guidelines mentioned in the
compendium compiled in
compliance of the Ilonble
Supreme Court order dated 17-02-
2017 in the matter of W.P.(Civil)
No. 330/2001, Common Cause V/s
Govt. of India, W.P. No. 44/2004,
contempt petition 124/2015
annexed with W.P. (Civil] No.
309/2003 Laxmi Narayan Modi
V/s Gout. of India and ors.

12- No change in capacity or new
source of emission will be added
by the company without the prior
permission of the board.

The slaughtering of
the cow & its
progeny is not
permitted and it is
being check by Govt.
Veterinary Officer.
The slaughtering of
animal is being duly
verified and checked
by Govt. Veterinary
Officer.

No any changed in
capacity boiler
4TPH.

13- The industry should provide
the linkage of the CCTV cameras
installed at the entry points,
lairage, and meat processing unit
to the DM office and on the public
portal..

The linking of CCTV
cameras installed at
the entry points,
lairage, and meat
processing unit is
being monitored by

effluent treatment or discharge
mode or any addition or
alteration of new  emission
| generation sources such as -

Gout. Veterinary
department.
14- The unit shall obtain prior | No any changed in
consents in the event of any |capacity boiler
addition or alteration of existing | 4TPH.
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Boiler/Furnace/Heaters/D.G. Sets
in accordance with section- 25/26
of water act 1974 & section-
21/22 of air Act 1981 (as
amended respectively)

15- The solid waste generated
from the industry should be
disposed in such a manner that it
does not pollute ground water,
river or any other surface water
body source.

The solid waste
generated is being
utilized in rendering
plant capacity
96T/Day and blood
mill plant capacity

15T/Day.
16- The ground water samples of | Ground water
the hand pumps near the industry | monitoring report
should be got tested on a |submitted by unit is
quarterly basis and the report of | annexed as

the same should be submitted to
the board.

17- The industry should ensure
that the data of The online
OCEEMS should be Continuously/
uninterruptedly provided to the
CPCB and SPCB server.

18- The unit shall submit the
audited balance sheet for the
current year and the details of
fees deposited during last three
years within a month.

annexure-3.

Unit has installed
Online continuous
emission monitoring
system connected
with SPPCB/CPCB
server.

| Application fee have

been deposited by
the unit at the time
of application on
OCMMS portal.

19- If the CPCB or UPPCB issues
the Closure order against the
industry this consent order
stands automatically suspended
for that period.

No closure order has
been issued against
unit.

20- Industry shall submit | Industry has
Environmental Statement in | submitted
prescribed form V as per rule | Environmental
no.14 of E.P Rules 1986. Statement.

21- This consent is valid only | No change in

for products and  quantity
mentioned above. Industry shall
obtain prior approval before
making any modification in
product/process/fuel/Plant
machinery failing which consent
would be deemed void.

products capacity of
the unit.

22- Industry shall comply with
various provisions of Air
(Prevention and  Control of
Pollution) Act1981 as amended,
Water (Prevention and Control of
Pollution) Act 1974 as amended
and all other applicable rules
notified under E.P. Act 1986.

Unit has submitted
Adequacy

assessment of ETP by
Central Pulp and
paper research
institute,

Saharanpur, India,
November 2022 has
been submitted by
unit is annexed as

| annexure-4.

2R
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23- Minimum 33% of the land on
which unit is established will be
covered by the plantation of
talltrees of suitable species as per
the guidelines set up by the Board

vide its Office
Orderno.H16405/220/ 2018/02 dt.
16/02/2018. The copy of this
guideline is available at

URLIittp://www.uppchb.com/pd
f/Green-Belt-Guidle_160218.pdf

Green belt has been
developed by the unit
in the premises.

[
|
|

24- The solid waste generated
from the industry should be
disposed in such a manner that it
does not pollute ground water,
river or any other surface water
body source.

'25- The use of Pet coke and

Furnace oil as a fuel in the
factory is restricted in compliance
of the Ilon'ble Su reme court order
till further order.

26- The Industry
minimum 20% Bio Unit is utilizing
_Bio Briquette as a fuel in Boiler.

will use |

The solid waste
generated is being
utilized in rendering
plant capacity
96T/Day and blood
mill plant capacity

15T/Day. _
Pet coke and
Furnace oil is not

being used in boiler
of capacity 4TPH.

Unit is utilizing Bio
Briquette as a fuel in
Boiler.

Water Specific Conditions:

Compliance Status

1- This consent order will be
subject to the compliance of order
passed by the Hon'ble N.G.T. in
0.A no.231/2014 and O.A. no.

66/2015 (Doaba Paryavaran
Samiti Vs. State of U.P &Ors.) and
application  No. 19/2018(M.A

no.172/2018)

Unit is utilizing the
treated effluent in
irrigation purpose in
their own field, no
effluent is
discharged in
surface water/water
bodies.

2- The maximum slaughtering
capacity of the industry is 480
Buffalos per day and 1140 Goat
per day and maximum frozen
meat processing capacity
including Tallow and bone meal
will be 29535 MT per Year.

Govt. Veterinary
Officer, has verified
the month wise
report i.e.
September, October
2022 which is
annexed as
annuxure-1.
According

report no
animal has been
slaughtered, big
animals (buffaloes)
has been slaughtered
which is

verified
small

approximate 250-
220 animals/day.
The integrated

slaughter house is
running/operating to
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under capacity as
consented
slaughtering
capacity.
3- The unit should follow the | Unit has reduced the
various provisions of "REVISED | water consumption
COMPREHENSIVE INDUSTRY |as per '"REVISED
DOCUMENT ON SLAUGHTER | COMPREHENSIVE
HOUSES" INDUSTRY
issued by Central pollution | DOCUMENT ON
Control Board in October 2017 | SLAUGHTER
and will submit the action plan | HOUSES" the average
for reduction in water | water consumption
consumption within 3 months. found to be below
5001tr Janimals
(Large animal).

4- All the slaughtered meat
produced by slaughter house
shall be supplied to its integrated
frozen meat wunit. The prior
permission from U.P. Pollution
Control Board is required if the
slaughtered meat is to be given to
any other frozen meat unit for
processing

The slaughter meat
is being supplied to
its integrated frozen

meat unit. In the
name of
ALLANASONS
PRIVATE LIMITED,
allana house, j.a.
allana marg, colaba
mumbai city,
maharashtra,
400001.

5- Industry shall abide by
orders / directions issued by
Hon'ble Supreme Court Hon'ble
High Court, Honble National
Green Tribunal, Central Pollution
Control Board and U.P Pollution
Control Board for protection and
safe guard of environment from
time to time.

The unit agrees to
abide the orders.

6- The slaughtering of the cow
& its progeny is not permitted
under any circumstances.

The slaughtering of
the cow & its
progeny is not
permitted and it is
being check by Gout.
Veterinary Officer.

7- The industry should strictly
Jollow the various Acts &
guidelines mentioned in the
compendium compiled in
compliance of the Hon'ble
Supreme Court order dated 17-02-
2017 in the matter of W.P.(Civil)
No. 330/2001, Common Cause V/s
Govt. of India, W.P. No. 44/2004,
contempt  petition 124/2015
annexed with W.P. (Civil) No.
309/2003 Laxmi Narayan Modi
V/s Govut. of India and Ors.

The slaughtering of
animal is being duly
verified and checked
by Govt. Veterinary
Officer.

8- Industry  shall  submit

Latest analysis

=X
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quarterly monitoring reports of
treated effluent from a certified /
approved laboratory under E.P.
Act 1986.

report of treated
effluent submitted by
the unit is annexed
as annxure-2.

9. The wunit shall ensure
deployment of qualified to step
up self monitoring mechanism on
24 x7 hours basis.

| 10. The unit shall implement

treated effluent flow distribution
measurement  for irrigation
purposes completely in
accordance with irrigation plan
& its impact.

11. The impact of treated
effluent application on land is to
be included further in E.LA.
studies involving ground water
monitoring point identified in
close proximity to the unit.

12. E.IA. studies shall include

comprehensive

study of water & waste water
balance in addition to the
adequacy studies of E.T.P.
relating to pollution load
reduction impacts after
implementation of treatment
technology & discharge of
treated effluent completely for
irrigation purposes in place of
discharge on
surface water body.

Unit has installed
Online continuous
monitoring  system
connected with
SPPCB/CPCB server.

The treated effluent

is being utilized
in the irrigation
purpose on its own
field the

approximate area is

| about 11Hect. Land.

Ground water
monitoring report
submitted by unit is
annexed as
annexure-3.
Adequacy
assessment of ETP by
Central Pulp and
paper research
institute,
Saharanpur India,
November 2022 has
been submitted by
unit is annexed as
annexure-4.

13. The unit shall deploy self
monitoring task force to strictly
observe &  monitor treated
effluent discharge restriction on
surface water body located in its
proximity.

The treated effluent
is being utilized
in the

irrigation purpose on
its own field the
approximate area is
about 11Hect. Land.

14. The unit shall also explore
treated effluent Re-cycle
mechanism in furtherance
to the application of treated
effluent on land as a
significant alternative mode of
re-cycle.

| 15. This step shall in turnreduce H

loading of effluent discharge as
well as shall eliminate
extraneous treated effluent

discharge possibility elsewhere.

'16. The unit shall obtain prior

The treated effluent
is being utilized
in the

irrigation purpose on
its own field the
approximate area is
| about 11Hect. Land.
The treated effluent
is being utilized
in the

irrigation purpose on
its own field the
approximate area is
about 11Hect. Land.

No change in
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consents in the event of any
addition or alteration of existing
effluent treatment or discharge
mode or any addition or
alteration of new emission
generation sources such as -
Boiler/Furnace/Heaters/D.G. Sets
in accordance with section-
25/26 of water act 1974 &
section- 21/22 of air Act 1981 (as
amended respectively)

discharge mode by
the unit.

17. The solid waste generated
from the industry should be
disposed in such a manner that
it does not pollute ground water,
river or any other surface water
body source.

The  solid waste
generated is being
utilized in rendering
plant capacity
96T/Day and blood
mill plant capacity

15T/Day.
18. The E.T.P. installed in the | Unit has installed
factory should be maintained | Online continuous
and operated in such a manner | monitoring system
that treated effluent always | connected with

conforms to the standard laid
down by the Board.

19- Industry should ap;int
skilled and qualified persons to

SPPCB/CPCB server.

skilled and qualified

| Unit has a})pointed

operate the ETP. persons to operate
the ETP.

20- The industry should use | The unit is utilizing

entire treated effluent for the | entire treated

irrigation purpose in its own

effluent in the

land. irrigation purpose on
its own field the
approximate area is
about 11Hect. Land.
21- The ground water samples | Latest analysis
of the hand pumps near the |report of ground
industry should be got tested on | water submitted by
a quarterly basis and the report | unit is being
of the same should be submitted | annexed as
to the board. annuxure-3.
22- The industry should ensure |Unit has installed
that the data of the online | Online continuous
OCEEMS should be monitoring system
Continuously/uninterruptedly connected with

provided to the CPCB and SPCB
server.

SPPCB/CPCB server.

23- The industry will have to
ensure permission from the
CGWA  before ground water
extraction and it will be the
responsibility of the industry to
comply with the various
conditions of the permission
taken

24- The industry should follow
the Karnal Technology for the

Industry has applied
for the permission
Jrom the SGWA for

ground water
abstraction.

application form
annexed as

| annuxure-S. |
The unit is utilizing

entire treated

2X)
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| disposal of treated effluent. And
under no circumstance the water
waste of the industry should
reach any surface water body.

effluent in  the |
irrigation purpose on
its own field the
approximate area is
about 11Hect. Land.

25- The industry should submit
the EIA study report in triplicate
after the compilation of the
same,

Adequacy
assessment of ETP by
Central Pulp and
paper research
institute,
Saharanpur, India,
November 2022 has
been submitted by
unit is annexed as
annexure-4

| 26- The industry should
provide the linkage of the CCTV
cameras installed at the entry
points, lairage, and meat
processing unit to the DM office
and on the public portal. It will
be the responsibility of the
industry to comply with the
various conditions of the
permission taken from local
administration or any other
 government department.

The linking of CCTV
cameras installed at
the entry points,
lairage, and meat
processing unit is
being monitored by
Govt. Veterinary
department

27- The unit shall submit the
audited balance sheet for the
current year and the details of
fees deposited during last three
years within a month.

28-
the Closure order against the
industry this consent order
stands automatically suspended
Jor that period.
29- Industry shall
Environmental Statement in
prescribed form V as per rule
no.14 of E.1) Rules 1986.

30- This consent is valid only
for products and quantity
mentioned above. Industry shall
obtain prior approval before
making any modification in
product/process/fuel/Plant
machinery failing which consent
would be deemed void.

If the CPCB or UPPCB issues |

submit

Application fee have
been deposited by
the unit at the time
of application on
OCMMS portal.
No closure order has
been issued against

unit.

Industry has
submitted
Environmental
Statement.

No change in

discharge mode by
the unit.

31- industry shall comply with

various  provisions of @ Air
(Prevention and Control of
Pollution) Act 1981 as

amended, Water (Prevention and
Control of Pollution) Act 1974 as
amended and all other
applicable rules notified under

Unit has submitted
Adequacy
assessment of ETP
by Central Pulp and

paper research
institute,
Saharanpur, India

November 2022 has
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E.P. Act 1986

been submitted by
unit is annexed as

annexure-4.

32. Minimum 33% of the land on
which unit is established will be
covered by the plantation of
talltrees of suitable species as
per the guidelines set up by
the Board vide its Office
Orderno.H16405/220/ 2018/02
dt. 16/02/2018. The copy of this
guideline is available at
URLhAttp://www.uppch.com/pdf/Gr
een-Belt-Guidle 160218.pdf.

Green  belt has
been developed by
the wunit in the
premises.

33. The solid waste generated
from the industry should be
disposed in such a manner that
it does not pollute ground water,
river or any other surface water
body source.

The solid waste
generated is being
utilized in
rendering plant

| capacity 96T/Day

and blood mill
plant capacity
15T/Day.

34. The E.T.P. installed in the
factory should be maintained
and operated in such a manner
that treated effluent always
conforms to the standard laid
down under the E.P Act 1986
35. The unit shall maintain
strict supervision upon
fluctuations in operating
parameters with respect to each
treatment unit and shall ensure
Deployment of qualified to step
up self-
monitoring mechanism on 24 x7
Hours basis.

36. The ground water samples of
the hand pumps near the
industry should be got tested on
a

quarterly basis and the report of
the same should be submitted to
the Board.

Unit has installed
Online continuous
monitoring system
connected with
SPPCB/CPCB server

Unit has installed
Online continuous
monitoring system

connected with
SPPCB/CPCB
server.

Ground water
analysis report

submitted by unit

is annexed as
annexure-3,

X

On Dated 28-10-2022 Under Ground water sample at 06
places has been taken and analyzed.
The analysis report is being annexed as annexure-6.”

8. Report has been filed by the District Magistrate, Meerut vide email

dated 17.02.2023. The relevant part of the report is reproduced below:-
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That in compliance of the earlier order dated 15/7 /2022 passed
by the Hon'ble National Green Tribunal, New Delhi in Original
Application No 426 of 2022 M.W. Qureshi Versus State of Uttar
Pradesh . a Joint Committee comprising of Sub District
Magistrate, Sadar, Senior Geophysicist, U.P.

Ground Water Department and Regional Officer, U.P. Pollution
Control Board was constituted vide letter no 621/G/0OA No
426/2022 dated 21/0712022. which is annexed as annexure-
1.The joint committee inspected the questioned unit namely
M/s Al Saquib Export Pvt Ltd, Alipur, Hapur Road, Meerut on
dt.22/08/2022 . The report of committee has been submitted
before Hon'ble NOT by Regional Officer, UPPCB vide its letter
no 1060/G/0OA-426/MW Qureshi/2022 dt. 07/10/2022
through email. The same is annexed as an nexu re-2.

That in compliance of the earlier order dated 10/10/2022
passed by the Hon'ble NOT, ground water samples were
collected by RO,UPPCB.Meerut . The ground water sampling
report and the report of Ground Water Department regarding
conformity with BIS standards are annexed herewith as
annexure-3.

That a latest inspection of the said unit was conducted by
UPPCB on 21/1/2023 which is annexed as annexure - 4 . ..."

6. Reply has been filed by respondent no. 5-the Project Proponent
vide email dated 21.02.2023. In its reply the respondent no. 5-the Project
Proponent has taken preliminary objections regarding non-maintainability of
the application and credentials and bonafides of the applicant and has,
while praying for dismissal of the present application, mentioned n detail
action/measures taken for compliance with the environmental norms and

the relevant part of the reply is reproduced as under:-

X X X X

7. That the Respondent No. 5 i.e. M/s Al-Saqib Exports Put Ltd is
one of the India's leading meat conglomerate which has left no
stone unturned in conceptualizing the wunconventional without
compromising with the quality and needs of its customers. The
respondent No. 5 has always complied with all the environmental
rules and prescribed norms, which are laid down by the CPCB &
UPPCB from time to time, in every manner whatsoever. The
Respondent No. 5 firmly believes in the Principle of "Sustainable
Development.”
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REPLY TO THE POINTS IN COMPLIANCE OF HONOURABLE
NGT ORDER DATED 25.11.2023:

8. COMPLIANCE OF THE WATER CONSENT GRANTED BY UPPCB

8.1. That the answering respondent has been granted the Water
consent under section 25 & 26 of the Water (Prevention and control
of Pollution) Act, 1974 vide consent order No. 3385969/ Water
which is valid for the period f from 01/01/2019 to 31/12/2023.
The True Copy of the Water consent is annexed herewith and
marked as ANNEXURE A/1.

8.2. The answering respondent humbly submits that the unit is
complying with each and every condition of the consent to its
threshold. The unit is complying with the approved production /
slaughtering capacity 480 buffaloes per/day & 1140 goats
per/day and the maximum frozen meat processing capacity
including Tallow and bone meal does not exceed 29535 MT per
year. The answering respondent slaughters as per the prescribed
limit and does not produces more than 29535 MT per year.

The True Copy of the Slaughtering details month wise duly
verified by Government Veterinary Officer is annexed
herewith and marked as ANNEXURE A/2.

8.3. Moreover, the unit does not exceed to maximum daily effluent
discharge of 280KLD. The answering respondent has installed
septic tank for the domestic discharge and Effluent treatment plant
for the Industrial discharge. The septic tank & ETP are installed as
per the parameters of the pollution board and are maintained
regularly. The ETP is equipped with electromagnetic flow meter to
monitor the treated waste water discharged on regular basis: The
unit also has the adequacy report of the ETP prepared by Central
Pulp & Paper Research Institute, Saharanpur.

The ETP Adequacy Assessment Report prepared by Central
Pulp & Paper Research Institute, Saharanpur of the
respondent No. 5 is attached herewith and marked as
ANNEXURE A/3.

8.4. Furthermore, the unit has installed the online monitoring
system which monitors the abattoir 24*7. The data is transmitted
to the Central Pollution Control Board & UP Pollution control Board
24*7. Thus, the unit is under continuous vigilance of CPCB &
UPPCB.

The Photograph of OCEMS & true copy of the CPCB online
data monitoring data is annexed herewith and marked as
ANNEXURE A/4.

8.5. That the treated water of the unit is utilised inside the unit
only for the purpose of washing, greenery and irrigation with the
help of the Karnal technology (in 31.44 hectares), in due
accordance of the parameters. The unit has also adopted the Zero
liquid discharge system.

The True Copy of the Record of treated effluent utilised for
irrigation by the unit for last 6 months is annexed herewith
and marked as ANNEXURE A/5.
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8.6. That the unit assures that not a single untreated water/
effluent drop is discharged out of the unit, thus never
contaminating the ground water of that area. The water from
nearby hand pumps has also been tested several times by the
certified laboratories. The latest water analysis test was done on
02.11.2022,

The True Copy of the Water Sample analysis test report
dated 02.11.2022 is annexed herewith and marked as
ANNEXURE A/6.

It is to further bring in the kind knowledge of the Honourable
Tribunal that the water discharged from the unit does not contain
any chemical compounds as it is wholly organic water. And the unit
does not discharge or bypass any untreated effluent outside its
premises. The answering respondent has always and will always
abide with each and every condition of the water consent.

9. COMPLIANCE OF THE AIR CONSENT GRANTED BY UPPCB

9.1. That the answering respondent has been granted the Air
consent under section 21 & 22 of the Air (Prevention and Control of
Pollution) Act, 1981 vide consent order No. 3385163 which is valid
for the period from 01/01/2019 to 31/12/2023.

The True Copy of the Air Consent is attached herewith and
marked as ANNEXURE A/7.

9.2. The answering respondent reiterates that the unit is complying
with each and every condition of the consent to its threshold. The
unit is complying with the approved production / slaughtering
capacity 480 buffaloes per/day & 1140 goats per/day and the
maximum frozen meat processing capacity including Tallow and
bone meal does not exceed 29535 MT per year. The answering
respondent slaughters as per the prescribed limit and does not
produces more than 29535 MT per year.

9.3. Furthermore, the air emission & flue gas emission confirms the
standards/norms as laid down in the consent. The unit uses Bio
Briguette PNG as fuel in the Boiler and does not uses pet coke or
furnace oil, which 1is restricted, vide several orders of the
Honourable Supreme Court. The answering respondent further
undertakes that the unit will not change the capacity or will add
any other or new source of emission without the prior permission of
the Board.

9.4. That the unit has installed the dust collector as air pollution
control system and 30 meters height chimney is also attached from
the ground level. The DG sets installed in the unit are installed with
proper acoustic enclosures. The height of the chimney is also as per
the parameters as laid down by the CPCB & UPPCB. Along with
this, the unit has also installed bio filter and scrubber in order to
control the odour. The answering respondent has always and will
always abide with each and every condition of the air consent.

10. GUIDELINES STIPULATED BY CPCB & MOEF&CC INCLUDING
DETAILED ACCOUNTS OF SOLID WASTE GENERATED AND ITS
MANAGEMENT
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10.1. That the solid waste of the unit in the form of left-over bones
is disposed off in the rendering plant at the capacity of 96 ton/day,
in compliance of the parameters/norms of the UPPCEB consent
conditions. The dung is used for compost making which is used as
a bio-manure in gardens & agriculture. The solid waste or. the by
products of the animal are converted to produce items for various
commercial usages. The blood generated from the slaughtering of
animals is treated in blood coagulation at the capacity of 15
ton/day. The entire solid waste is utilised and disposed off in the
most hygienic manner as per the CPCB guidelines.

The True Copy of the Log Book of the solid waste generation
and its disposal in rendering plant by the unit for last 6
months is annexed herewith and marked as ANNEXURE A/S8.

10.2. That with regard to the liquid waste generation, the average
production of three months of fresh water consumption of the unit is
52 metric ton per day, and the treated effluent used for irrigation is
39 metric per day. The unit utilizes the treated effluent in irrigation
purpose, greenery & washing purpose in answering respondent
owns field and no effluent is discharge outside the unit or in any
water body. The unit has moreover installed the online monitoring
system which monitors the abattoir 24*7. The data is transmitted
to the Central Pollution Control Board & UP Pollution control Board
24*7. Thus, the unit is under continuous vigilance of CPCB &
UPPCE.

11. WATER REQUIREMENTS AND ITS AVALILABILITY

11.1. The slaughtering of animals requires fresh water mainly in
live animal washing and its carcass washing, floor cleaning, steam
boiler. The unit has installed two borewells which are equipped
with electromagnetic flow meter for extraction of ground water to
meet the wunit requirements. The unit has obtained the
authorization/ NOC for both the borewells from the Ground water
department, Ministry of Jal Shakti, Government of Uttar Pradesh.

12, STATUS OF GREEN BELTS/ EXPENDITURE INCURRED

12.1. The unit has developed more than 33% of the green
belt/green cover in the unit by planting tall trees in compliance of
the UPPCB consent conditions. The expenditure incurred in the
development of green belt/ green cover is a part of CSR initiative by
the answering respondent's unit.

The Photographs of the Green Belt/Green cover/trees planted
in and around the answering respondent's unit is annexed
herewith and marked as ANNEXURE A/9.

12.2. That the answering respondent has also signed a contract
with a third party for maintaining the gardens, sustaining the
quality of the gardens/ greenery, for maintaining the health of trees
and plants and for preserving green space on 1% April, 2022 on a
monthly consideration of Rs. 66,500/ -per month.

The True Copy of the Contract dated 01.04.2022 is annexed
herewith and marked as ANNEXURE A/10.

12.3. That moreover, as a Corporate Social Responsibility, the
answering respondent on 05.12.2022 has also adopted a pond
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having Khasra No. 847, Rakba 0.1200 Hectare in village Peepli
Kheda, Block kharkhoda for its maintenance and rain water
harvesting.

The True Copy of the Contract/Agreement dated 05.12.2022
is annexed herewith and marked as ANNEXURE A/11.
13. GROUND WATER QUALITY WITHIN FACTORY PREMISES
13.1. The ground water quality in and around the answering
respondent's unit is satisfactory. There is no presence of any heavy
metals and inorganic compounds. There is no contamination in the
ground water. The answering respondent has got the ground water
from hand pump which are installed in and around the unit tested
and the reports show the parameters within the norms. The
answering respondent has been always fully complying with each
and every parameter laid down by ground water department and
Pollution Control Board from time to time. The True Copy of the
Ground water analysis report and ground water (Hand pump)
analysis report is annexed herewith and marked as ANNEXURE
A/12.7
7 The Joint Committee inspected the slaughter house on 22.02.2022
and did not find violation of any environmental norms in its operation.
During inspection no reverse boring regarding discharge of pollutant into
the underground water was observed. Report regarding compliance by
the Project Proponent with consent conditions has been filed by the
UPPCB. Reply regarding compliance with consent conditions
/environmental norms has also been filed by the Project Proponent. In
view of the observations in the report of the Joint Committee and status
report filed by the UPPCB and also reply filed by respondent no. 5-the
Project Proponent regarding compliance with consent conditions by the
Project Proponent, we are of the considered view that no intervention by

this Tribunal in exercise of powers under the National Green Tribunal

Act, 2010 is warranted.

8. In view of the above the application is disposed of with the
directions to UPPCB to periodically monitor the operation of the
slaughter house by the Project Proponent for ensuring requisite

compliance with the environmental norms. We also direct the Project

EYSS
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Proponent to launch plantation programme of aromatic plants on the

boundary as well as inside the premises of the Project.

9. However, the applicant shall be at liberty to move this Tribunal by
appropriate proceedings in case of any violation of consent

conditions/environmental norms by the Project Proponent.
10. A copy of this order be sent to the applicant and respondents by
email for information/requisite compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

February 28, 2023
AG

X1
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REPORT ON THE COMPLAINT CASE RECEIVED BY THE MINISTRY FROM THE
JHARKHAND ADIVASI JAN MORCHA. JHARKHAND AGAINST THE PROJECT OF
M/D NILACHAL ISPACT AND POWER LIMITED, LOCATED AT SARIIKELA
KHARASWAN, JAHARKHAND.

The Ministry, vide letter no. J-11011/3/2023.IA.II(I) dated 20,05,2024 has
communicated to the Regional Office, Ranchi stating that a complaint case has been
received by the Ministry from the Jharkhand Adivasi Jan Morcha against the
industrial project, Steel Plant of M/ss Nilachal Ispat and Power Private Limited,
located at Ratanpur, Saraikela. It was requested to the Regional Office to submit a
factual status report with respect to the issues raised in the complaint a the earliest.

In this regard, Shri M. Rajeshwar Prasad, Scientist, C, from the Regional Office,
Ranchi carried out inspection of the project at site on 16.06.2024 to verify the status
of various issues raised in the petition submitted by the complainant.

PRESENT STATUS: During the site visit to the industry, it was observed that
the industrial unit was under running condition for the units which have been

accorded environmental clearance from the Ministry vide letter no
J-11011/662/2008-IA.1I(I) dated 24.12.2009.

The industry had constructed units like 3x600 DRI Kiln, along with beneficiation
plant for iron ore (1x0.6 MTPA), Steel Melting Shop (SMS 2 x25 T +4x15 T Induction
Furnaces) with matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro Alloy Plant
(4x16.5 MVA), Briquette Plant for Chrome ore (1x30 TPH), Oxygen Plant (1x100 TPD)
and 63 MW (38 MW HWRB based + 25 MW AFBC) Capacity CPP as a part of
expansion of the project without Environment clearance. These units were not in
operation during the site inspection.

Based on the observations made at site, documents/reports submitted by the project
proponent, the status of point-wise issues raised in the complaint is prepared as
factual report. The details are given below:

I NINL has installed 2x600 TPD Sponge Iron Plant, 4x15 T SMS, CCM/Rolling
Mill & Power Plant, without obtaining EC, Consent to Establish & CTO from
MoEF&CC and JSPCB.

REPLY: The Ministry had issued Environment Clearance to the project vide
letter No. J-11011/662/2008-IA.II(I) dated 24.12.2009. As per the
Environment clearance letter granted by the Ministry, the project was to
install the following components in the industry:

SN | Plant | Existing Capacity Pro_pos_e&'Expa@n_ | Final Production !
1 | Sponge iron plant | 1x350TPD - 1800 TPD 7,05,000.00 TPA |
| 2 | Blast Furnace = 3,50,000.00 |  3,50,000.00 TPA |
3 | Pelletization Plant - 6,00,000 TPA 6,00,000 TPA |
|4 | coalwashery 5 13,00,000 TPA 13,00,000 TPA
5 Steel Making Shop with CCM - 7,00,000 TPA 7,00,000 TPA
(2x50 T EAF) L -
6 Captive Power Plant = - o sSMw | 75MW
| 7 Re-rolling mill (liquid steel) - - 7,00,{)00.‘.&-‘3_ I ___7,00,000TPA |
8 | Ferroalloy plant . 1,25008TPA | 1,25008 TPA
9 | Oxygen plant - 1000 TPD 1000 TPD
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Table: Information relating to details on the clearances/CTE/CTO obtained by the

X

project.
S | Regulatory | Clearance/ Details of the | Letter no & date Valid upto
1 | Authority License project
1 | Ministry of Environment | For the J-11011/668/2008-
Environmen | Clearance expansion TALII{I) dated
t Forest & project 24.12.2009
Climate
Change
(MoEFCC)
2 | JSPCB CTE NOC for 17.12.2008
establishment
of Sponge iron |
plant of 350
| - | TPD
3 | JSPCB CTE NOC to Letter no. 10094
establish dated 23.07.2008
2x100 TPD
plant
4 | JSPCB CTE 12 MW WHRB | 26.03.2020
5 | JSPCB CTO 2x100 TPD JSPCB/HO/RNC/CT | 30.06.2024
Plant 0/14798208/2023/
986 dated
06.06.2023
6 | JSPCB CTO 1X350 TPD JSPCB/HO/RNC/CT | 30.06.2024
O/ 14798208/2023/
986 dated
06.06.2023
7 | JSPCH CTO 12 MW WHRB | JSPCB/HO/RNC/CT | 30.06.2034
0/16816315/2023/
2052 dated
06.06.2023
8 | JSPCB Authorization Hazardous JSPCB/HO/RNC/H 20.12.2028
for Hazardous | substances WM/ 17086300/2023
Substances /87
storage and
Management

a. The Project Proponent M/s Nilachal Ispat and Power Private Limited had made

online application to the Ministry vide proposal no. IA/JH/IND/111776/2019
date 06.08.2020 along with application in prescribed format (Format-I) along
with pre-feasibility Report and proposed for TOR for undertaking detailed EIA
study as per EIA Notification 2006 for “Proposed Expansion of the existing
steel plant to Integrated Steel Plant through installation of 1800 TPD (3x600)
DRI Kilns along with beneficiation Plant for Iron Ore (1x0.6 MTPA) Pellet Plant
(1x0,6MTPA), Steel Melting Shop (2x25 T + 4x15 T Induction Furnaces) with
matching LRF & CCM, Rolling Mill (0.35 MTPA), Ferro Alloy Plant (4x16.5
MTPA) Briquette Plant for Chrome Ore (1x30 TPH) Oxygen Plant(100 TPD) and
63 MW (38 MW WHRB based + 25 MW AFBC based boiler Capacity), Captive
Power Plant.

. The Ministry of Environment Forest and Climate Change, (MoEF&CC) issued
Terms of Reference to the proposal vide letter No. J-11011/662/2008-IA.1I(I)
dated 06.09.2020,

Subsequently, the Project Proponent made a fresh application to the Ministry,
online, bearing the proposal for amenmdment of TOR issued by the Ministry
bearing the No. IA/JH/IND/191315/2021 dated 04.01.2021 and the proposal
being for the “ Exipansion of existing steel plant to Integrated Steel Plant
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through installation of 1800 TPD (3x600), DRI Kilns alogn with Beneficiation
Plant for Iron Ore (1x0.6 MTPA) Pellet Plant (1x0,6 MTPA) Steel Melting Shop
(2x25 T + 4x15 T) Induction Furnaces) with matching LRF & CCM, Rolling Mill
(0.35 MTPA) Ferro Alloy Plant (4x16.5 MTPA) Briquette Plant for Chrome ore
(1x30 TPH) Oxygen Plant (100 TPH) and 63 MW (38 MW WHRB based + 25
MW AFBC based) Capacity Captive Power Plant”.

. Amended Terms of Reference (TOR) was issued by the Ministry vide letter no.
J-11011/662/2008-1A.1I(I) dated 12.02.2021.

Based on the TOR issued by the Ministry, the Public Hearing of the proposed
expansion project was conducted by the District Administration, Saraikela
and the Jharkhand State Pollution Control Board on 27.09.2021 and the
proceedings of the Public Hearing was communicated to the Ministry by the
Jharkhand State Pollution Control Board, vide letter No. PC/PH/JSR/54-
02/2021/B-1825 dated 25.10.2021.

The project proponent submitted proposal to the Ministry online, vide
proposal bearing number IA/JH/IND1/429379/2023 dated 29/05/2023
along with the application in the prescribed format — (Formm 3 (CAF, Form-1,
Part — A & B) and revised PFR for amendment in TOR accorded by the Ministry
vide letter No. J-11011/662/2008-IA.1I(I) dated 12.02.2021. This is for
appraisal of the proposal under violation category as per the provisions
contained in the MoEF&CC’s Standard Operating Procedure (SOP) issued on
date 07.07.2021 due to the project proponent having commenced part of the
project implantation of its expansion proposal under violation category for
which the company had obtained TOR i.e the plant activities were started
without having any prior Environment Clearance. The Project proponent has
also downsized sized the capacity of expansion proposed.

It is also mentioned in the TOR that , as per the provisions of the MoEF&CC
Office Memorandum dated 07.07.2021, the Jharkhand State Pollution Control
Board had issued Direction to the project under Section 33(A) of the Water
(Prevention and Control of Pollution) Act, 1974, and also under the Section
31(A) of the Air(Prevention and Control of Pollution) Act, 1981, to the project
proponent to pay penalty based on calculation made.

. Based on the calculation made by the Jharkhand State Pollution Control
Board, the Project Proponent deposited Bank Demand draft amounting to
Rs.5,36,32,000/= (Rupees five crores thirty six lakhs and thirty two
thousands only) with the Jharkhand State Pollution Control Board on
05.04.2023.

The Expert Appraisal Committee (EAC) deliberated on the violation of the EIA
Notification, 2006 by the project proponent and agreed that the project
proponent had committed a violation by undertaking tproject implementation
of its expansion proposal for which the company had obtained TOR from the
Ministry. Under these circumstances, the EAC was of the view that the
expansion proposal submitted by the project proponent should be appraised
under the violation category as per the provisions contained in the Standard
Operating Procedure (SOP) of the MoEF&CC Office Memorandum dated
07.07.2021.

The Expert Appraisal noted that there was a Complaint Case lodged against
the company before the National Green Tribunal on 18.06.2021. The
Complaint Case was related to commencement of construction of DRI Plant,
SMS Plant, without any prior Environment Clearance (EC) / Consent to
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Establish (CTE). The EAC deliberated the proposal, taking into account of the
judgment of the NGT in the instant case, along with the directions issued by
the JSPCB and as per the provisions laid down in the SOP issued by the
MoEF&CC Office Memorandum dated 07.07.2021, dealing with the cases of
violation of the EIA Notification, 2006,

After deliberations, the Expert Appraisal Committee recommended the
proposal for amendment in the TOR granted on dates 06.09.2020 and
12.08.2021 for appraisal of the proposal under violation category as per the
provisions contained in the MoEF&CC, Standard Operating Procedure (SOP)
Office Memorandum dated 07.07.2021 subject to compliance to additional
conditions stipulated.

Accordingly, the proposal was subsequently placed for consideration during
the 48th Meeting of the Expert Appraisal Committee (EAC), Industry-IA(I) held
during the 8th and 9th of November, 20123. After consideration of all criteria,
earlier TORs issued by the Ministry, Hon’ble National Green Tribunal Orders,
Penalty imposed against the Project Proponent for violation of the
Environment (Protection) Act, 1986 and Written submissions made by the
project proponent to the Ministry, the EAC recommended the Proposal for
grant of Environment Clearance subject to “uploading the written
submissions on portal, under the provisions of the Environment Impact A’s
Assessment Notification, 2006, subject to the stipulation of specific conditions
and general conditions as per the Ministry’s OM No, 22-34/2018-III dated
09.08.2018 based on Projects Specific Requirements.

The factual status of the process of the Environmental Clearance
application submitted by the project proponent to the Ministry, as per
the information available with the Regional Office is stated above. It may
be mentioned that the process of granting Environment Clearance to
projects with violations of the EIA Notification, 2006 as well as
Environment (Protection) Act, 1986 have been kept in abeyance / hold
by the Ministry of Environment Forest and Climate Change, till the final
judgement of the Hon’ble Supreme Court in the court case /matter of
Vanaskakti Vs. Union of India.

In this case, an application has been filed in the NGT and inspection was
carried by officials of the MoEFCC, Jharkhand State Pollution Control
Board, CPCB, District Magistrate, Sariekela and it was found that the
company has illegally installed the project.

REPLY:

As per the information available with the MoEF&CC, Regional Office

Ranchi, a case has been filed in the Hon'ble National Green Tribunal, Principal
Bench, New Delhi, bearing the number OA 426/2021, in the matter of Dasai Munda
and others Vs. State of Jharkhand. The case is filed against the industrial unit M/s
Nilachal Ispat and Power Private Limited, located at Ratanpur, Saraikela steel plant
which has violated the provisions of Environment (Protection) Act, 1986 by emitting
toxic gases causing health hazard and damage to crops as well as environment and
also construction of 600 TPD Sponge Iron kiln and 15 MTPA SMS and CCM without
Environment Clearance and Consent to Establish.
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b. The Hon’ble NGT, vide its order dated 25/01/2022, constituted a Joint
Committee comprising of representatives from CPCB, JSPCB, SEIAA, Jharkhand and
District Magistrate, Saraikela to undertake the following:

i. Undertake site visit and look into grievances and take remedial action
in accordance with law

ii. Factual and Action Taken Report (ATR) to be submitted within 3
months

c. The Joint Committee constituted visited the site on 29.03.2022 and submitted
the report to the Hon’ble NGT. During the hearing on 12.09.2022, the Hon’ble NGT
reviewed the report submitted the Joint Committee and impleaded the regulatory
authorities, including Ministry of Environment Forest and Climate Change
(MoEF&CC) to file affidavit.

d. The MoEF&CC filed affidavit on 29.12.2022 and stated violation by the
industrial plant, M/s Nilachal Ispat and Power Private Limited, by installation of
3x600 TPD DRI kilns along with beneficiation plant for iron ore (1x0.6 MTPA), Steel
Melting Shop (2x25 T + 4x15 T Induction Furnaces) with matching LRF & CCM,
Rolling Mill (0.35 MTPA), Ferro Alloy Plant (4x16.5 MVA), Briquette Plant for Chrome
ore (1x30 TPH), Oxygen Plant 100 TPD) and 63 MW (38 MW HWRB based + 25 MW
AFBC) Capacity CPP.

e. The case was transferred to National Green Tribunal, Eastern Zone Bench,
Kolkata Bench, and the case was registered as OA 165/2023/EZ (earlier it was
OA/426/2022, Principal Bench, New Delhi) and the case was disposed of with a
direction to the Project Proponent that they would not operate the expanded part of
its Units without valid Environment Clearance.

d. PENALTY PAID BY THE PROJECT PROPONENT

It has also been informed by the project authorities that they have duly
complied with the directions of Honble NGT QA 426/2021 dated 25th,
January, 2022 and the JSPCB by depositing the penalty amount as
mentioned in the table below:

Table — Compilation on Action Taken by Regulatory /Statutory/Judicial Authorities on
the violations of environmental laws by M/s Nilachal Steel and Power Limited.

Sn | Regulatory/Statutory Cause of Action Letter number | Remarks
Judicial Authority and date |
1 Jharkhand State Directions under B-2349 | Penalty for an amount of Rs
Pollution Control Board | Section 33 A, Water Dated 23,62,500/-.
(JSPCB) Act, 1974 and Air 16.11.2022 The Project proponent has
| Act, 1981 deposited the entire amount with
the JSPCE on 17.11.2022.

2 Jharkhand State In compliance to the | B-295 Penalty of an amount of Rs
Pollution Control Board | directions of the Dated 5,36,32,000/- for non-compliance
(JSPCB) Hon’ble NGT 09.02.2023 of obtaining Environment

Principal Bench, Clearance .

New Delhi, in the The Amount is deposited by the

case No, OA project proponent with the JSPCB

426/2021 order vide letter dated NIPL/22-

dated 05.01.2023 23/04/02 05.04.2023 and DD

for violations of | bearing the number 507592 drawn
| Environment Laws. on ICCI Bank dated 04.04.2023.
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In the 48th meeting of the EAC, Industry I Sector, MoEF&CC held on
November 8t and 9t of November, 2023, the project got recommended for
Environment Clearance as per the SOP dated 7t July, 2021 of MoEF&CC.

REPLY:

a.

The project proponent submitted proposal to the Ministry online, vide
proposal bearing number IA/JH/IND1/429379/2023 dated 29/05/2023
along with the application in the prescribed format — (Formm 3 (CAF, Form-1,
Part — A & B) and revised PFR for amendment in TOR accorded by the Ministry
vide letter No. J-11011/662/2008-IA.II(I) dated 12.02.2021. This is for
appraisal of the proposal under violation category as per the provisions
contained in the MoEF&CC’s Standard Operating Procedure (SOP) issued on
date 07.07.2021 due to the project proponent having commenced part of the
project implantation of its expansion proposal under violation category for
which the company had obtained TOR i.e the plant activities were started
without having any prior Environment Clearance. The Project proponent has
also downsized sized the capacity of expansion proposed.

It is also mentioned in the TOR that , as per the provisions of the MoEF&CC
Office Memorandum dated 07.07.2021, the Jharkhand State Pollution Control
Board had issued Direction to the project under Section 33(A) of the Water
(Prevention and Control of Pollution) Act, 1974, and also under the Section
31(A) of the Air(Prevention and Control of Pollution) Act, 1981, to the project
proponent to pay penalty based on calculation made.

Based on the calculation made by the Jharkhand State Pollution Control
Board, the Project Proponent deposited Bank Demand draft amounting to
Rs.5,36,32,000/= (Rupeces five crores thirty six lakhs and thirty two
thousands only) with the Jharkhand State Pollution Control Board on
05.04.2023.

The Expert Appraisal noted that there was a Complaint Case lodged against
the company before the National Green Tribunal on 18.06.2021. The
Complaint Case was related to commencement of construction of DRI Plant,
SMS Plant, without any prior Environment Clearance (EC) / Consent to
Establish (CTE). The EAC deliberated the proposal, taking into account of the
judgment of the NGT in the instant case, along with the directions issued by
the JSPCB and as per the provisions laid down in the SOP issued by the
MoEF&CC Office Memorandum dated 07.07.2021, dealing with the cases of
violation of the EIA Notification, 2006.

After deliberations, the Expert Appraisal Committee recommended the
proposal for amendment in the TOR granted on dates 06.09.2020 and
12.08.2021 for appraisal of the proposal under violation category as per the
provisions contained in the MoEF&CC, Standard Operating Procedure (SOP)
Office Memorandum dated 07.07.2021 subject to compliance to additional
conditions stipulated.

Accordingly, the proposal was subsequently placed for consideration during
the 48th Meeting of the Expert Appraisal Committee (EAC), Industry-IA(I) held
during the 8% and 9th of November, 20123. After consideration of all criteria,
earlier TORs issued by the Ministry, Hon’ble National Green Tribunal Orders,
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Penalty imposed against the Project Proponent for violation of the
Environment (Protection) Act, 1986 and Written submissions made by the
project proponent to the Ministry, the EAC recommended the Proposal for
grant of Environment Clearance subject to “uploading the written
submissions on portal, under the provisions of the Environment Impact A’s
Assessment Notification, 2006, subject to the stipulation of specific conditions
and general conditions as per the Ministry’s OM No, 22-34/2018-IIl dated
09.08.2018 based on Projects Specific Requirements.

V. But recently Hon’ble Supreme Court of India, in WP © No. 1394/2023,
titled Vanshakti Vs Union of India, has stayed the operation of both the
Memorandum dated 7t July, 2021 and 28 January, 2022 issued by the
Ministry of Environment Forest and Climate Change (MoEF&CC) and in
this connection an Office Memorandum dated 08.01.2024 is issued by the
MoEF&CC.

REPLY:

This is a matter of records and the case is sub-judice, pending in the
Hon’ble Supreme Court of India for final judgement. The Regional Office has no
comments to offer on this issue.

V. Company has continued carrying the violation and has not stopped the
operation of the unauthorizedly implemented project (2x600) Sponge Iron
Plant, 4x15 TSMS and CCM/Rolling Mill and still is continuing the
operation of the unauthorized implemented project without any pollution
control equipments resulting in adverse impact on environment and
nearby sensitive areas.

REPLY:

i During the site visit undertaken by the undersigned to the industrial
plant, it was observed that the industrial unit was in operation but the
expanded units like the DRI Kiln, SMS Plant, Rolling mill were not in
operation.

ii. The project proponents in their submissions to the Office, have reported

that the expanded units were not in operation since the Directions for
closure had been issued to the industrial plant from both the Hon’ble
National Green Tribunal as well as the Jharkhand State Pollution
Control Board.

iii. It is also reported by the project proponents that the period of operation
of the expanded units, without Environment Clerance and CTE/CTO,
were treated as Violation of the E(P) Act, 1986 and penalty had been
imposed by the JSPCB for this act of violation. The details on
production made during the period of violation is tabulated below:

S1 Industrial Unit | Installed 'PRODUCTION ~ Turnover
capacity (YEAR-WISE) (Rs. In crores)
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| 202122 | 202223 202122 | 2022-23
1 Sponge Iron | 1 x 600 TPD | NIL 93, 846.29
Plant
2 Steel Melting | 3X 10T 22, 72,490.19 21.87 447.29
Shop 547.56
3 | Rolling Mill | 2,30,000 1,091.37 | 56,289.10
(liquid)

For the production of this quantity of products and operation of the
plant without prior Environment Clearance and CTE/CTO, in violation
of the provisions of the EIA Notification, 2006 and Environment
(Protection) Act, 1986, the project proponent had operated upto the
date 21.03.2023. Under the violation total turnover from the expanded
project were reported to the Jharkhand State Pollutionn Control Board
by the project proponent is also stated in the Table mentioned above..

iv. The project proponents have also submitted that at times, the
industrial units so constructed, are started to operate, not for any
commercial production but for running the machinery for

maintenance.

v. The dates of such running of the plant have not been submitted to the
Regional Office.

vi. From the information submitted by the project proponents with respect

to production of sponge iron by the industrial unit, it is noted that the
total production quantity is within the capacity to which environment
clearance has been granted to the project by the MoEF&CC
vide J-11011/662/2008-IA.1I(I) dated 24.12.2009.

CONCLUSION:

The project has constructed certain industrial units and has carried out
expansion of the project without prior environment clearance and in violation
of the Environment Impact Assessment Notification, 2006 for which Hon’ble
National Green Tribunal (NGT) and Jharkhand State Pollution Control Board
(JSPCB) had imposed penalty against the project.

The project proponents have applied to the Ministry for environment
clearance to the units which have been constructed without prior environment
clearance from the Ministry and their proposal is being considered under the
violation category. The Ministry has issued Terms of Reference to the proposal
and it is kept in abeyance/on hold till the final judgement of the Hon’ble
Supreme Court of India in the matter of Vanashakti Vs Union of India.

During the date of site inspection, which was carried out on
16.06.2024, the industrial units which had been constructed as expansion of
the existing steel plant but without EC were not in operation. It has been
submitted by the project proponents that the expanded units have been shut
down, under the directions of Jharkhand State Pollution Control Board, since
21.03.2023.

It has also been reported by the project proponents that the machinery
installed for the expansion units are operated sometimes for maintenance and
not for commercial purpose.
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In this regard, it is viewed that the project proponents need to inform
the Jharkhand State Pollution Control Board on the operation of these units,
for the purpose of maintenance, and if need be, seek their permission in this

regard.

;._,»m&w\.

(M.Rajeshwar Prasad)

Scientist ‘C’
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NGT mandated Inspection report

M/s Nilachal iron and Power Ltd, Seraikela, Jharkhand

Joint committee members constituted at the behest of Hon'ble
NGT, New Delhi made site visit and inspected M/s Nilachal Iron
and Power Ltd., Kandra, Sareikela, Jharkhand on 29th March
2022 for causing air pollution and construction of steel plant
without obtaining Environmental clearance (EC). Committee
members included Sri Arwa Rajkamal - DC Seraikela
Kharsawan, Shri Sandeep Roy- CPCB, Kolkata, Sri Jitendra
Prasad Singh - RO, JSPCB Jamshedpur and Dr Raju Kumar -
SEIAA, Ranchi Jharkhand. Inspection was conducted as per the
terms of reference issued by Honourable NGT against O.A. No.
426/2021 (Dasal Munda of Jharkhand Adivasi Jankalyan
Morcha, Ratanpur, Seraikela kharsawan and ors Vs State of

Jharkhand) vide its order dated 25.01.2022.

Background

1. Hon'able NGT constituted a joint committee as above

based on grievance in the application fiied by Sri Dasal
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Munda, Ratanpur, Seraikela kharsawn and others on
"Inaction of authorities in taking steps to control air
pollution caused by operation of the industry for many
years violating environmental norms. Toxic emission
from the industry is also causing serious health hazard
and damage to crops as well as to environment.
Complainant has also mentioned that construction work
of 600 TPD spongé kiln, 15x3 MT Crucible steel melting

shop and CCM has been started without obtaining EC.

The company had obtained its 1st EC vide MOEF letter
no. J-11011/662/2008-IA II (i) dated 24-12-2009. CTE
from Jharkhand State Pollution Control Board was also
obtained vide JSPCB Memo No. 1839./Fax No.
06512224135 dated 22-01-2010. Pursuant to obtaining
EC/CTE company erected 550 TPD DRI plant (2x100 TPD,
1x350 TPD) and Cce! Washery during 2010-2011 and
started production after obtaining CTO. The validity of EC

expired in 2016.
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Company has also erected 10 MW WHRB based captive
power plant and has submitted application for CTO to

JSPCB.

Company's operation was suspended between 2012 to
2015 due to adverse failing market matrix and other
dependent variables. Operation was restarted in 2016.
There was also change of hands and the management in

2018.

This was also time of corona pandemic when it saw its
peak in year 2020. People of surrounding villagers were
totally jobless and were crying for some opportunity and
source of income such that they earn and meet at least
their daily human needs. In order to facilitate them and
earn a living company started the project work on special
request by villagers pending EC and gave them
employment on humanitarian ground as told by

company.

Company again applied for fresh EC with MoEF, New
Delhi vide its letter dated 10.07.2020 as it decides to

expand the existing steel plant to integrated Steel Plant
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through installation of 1800 TPD (3x600 TPD) DRI kilns
along with Beneficiation Plant for Iron ore (1X0.6 MTPA),
Pellet Plant (1x0,6 MTPA), Steel Melting Shop (2x25 T +
4x15 T Induction Furnaces) with matching LRF & CCM,
Rolling Mill (0.35 MTPA), Ferro alloy Plant (4x16.5 MVA),
Briquette plant for Chrome Ore (1x30 TPH), Oxygen plant
(100 TPD) and 75 MW (50 MW WHRB based + 25 MW
AFBC based) Captive Power Plant within the existing
plant premises and the land adjacent to the plant
premises. Since company has obtained TOR, completed
draft EIA EMP study report and based on this JSPCB,
Ranchi successfully conducted Public hearing on 27th
September 2021. Now application is pending with MOEF,

New Delhi for grant of EC.

Observations

1.

Ambient air pollution caused due to production activities,
loading and unloading of raw materials and plying of
heavy vehicles on both kuccha and pucca roads adds to
air pollution in and around factory was visible. Though it

was insignificant. This was made possible as company
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recently refurbished ESP at a cost of Rs. 2.0 crores that
became obsolete in course of time as its operation was
suspended for long. 600 pieces of new bags have
replaced oid bags from 10 number of bag filter modules
fitted to coal circuit, CD building, finished product house
and blending unit. > 80 numbers of water sprinklers are
placed along road side and other vulnerable areas of the
Plant for dust suppression. Company h is further
deployed 03 water tankers (5KL of each) for the purpose.
Besides company has planted > 900 tree saplings during

monsoon within premises.

5 Soil samples were collected from agricultural plots of
village Ratanpur located around plant premises for
knowing degree of soil pollution caused by industry.
Samples have been analyzed by District Vigyan Kendra,
Searikela Kharsawan  for its physico-chemical
characteristics vis a vis soil pollution caused for
emissions from NIPL, Ratanpur. Soil test results do not
show any significant impact on soils of nearby
agricultural fields. This is evident from soil test report.

See attached report.
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Company has completed its construction and erection of
induction furnace (IF), continuous casting machine (CCM)
and rolling mill (RM) without obtaining Environmental

clearance. It is presently under trial run.

Committee tried to locate and reach Mr Dasai Munda and
others of Jharkhand Adivasi Jan Kalyan Morcha,
Jharkhand to understand and record his views in person
vis a vis petition to honorable NGT, New Delhi. But failed

to do so for lack of complete address of the complainant.

Recommendations

1;

Installation of water sprinklers - Water tankers, fixed
type sprinklers, potable water sprinklers besides fog
based dust suppression are less in number and is not
commensurate with scale of operation. This adds to air
pollution. Company need to strengthen the existing dust

control system in place.

Haul roads- Haul roads within premises is made of mix of

boulders and loose soil. It adds to fugitive emission for
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plying of heavy vehicles at high frequency. All roads to

be made pucca.

Keep multiple handling of input and output materials to
minimum. This will reduce fugitive emission considerably

and the resultant dust pollution.

Dense green belt development- Negligible plantation is
visible along boundary, haul roads and other areas within
premises. Saplings to be planted at 2x2 M grid distance
such that minimum 33% of project area is occupied by
greenery. Reinforcing green belts with grass, herb and
shrub coupled with sustained maintenance are very
effective barrier against fugitive emission generated
during process and handling of materials. This will
contain dusts within premises and will protect nearby

inhabitants as also crops and soil of area.

Develop dense grass/vegetation on all pare lands. All
available bare lands within premises to be thickly
grassed/vegetated and properly maintained. This will

reduce dust getting air borne and its resultant impact.
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Installation and Interlocking of Online ambulant air
system with operation of water sprinklers - Minimum 2
no of online AAQM systems to be commissioned
downstream of pre dominant wind direction/problem
areas. 1st to be installed where dust concentration is
maximum (within premises) and second where this is
brought within CPCB norm (habitations). Operation of
water sprinklers in the area to be interlocked with online
system such that sprinklers start as dust concenuation
exceeds norms and stops as it is brought within norms.
Chemical dosed water spray should be done for dust

suppression on kuccha roads.

Dedicated team for controlling dust emission- A
dedicated team led by an officer not less than Manager
rank to be deployed at site for controlling fugitive

emission/other pollutions generated in the area.

Awareness campaign- To be conduct at least once in 6
months among employees and other stakeholders

highlighting importance of clean environment.
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Obtain EC- Company to expedite process of grant of EC

following due process of the law as it has already filed EC

application for its expansion project with MOEF, New

Delhi and public hearing has been conducted
successfully.
Signature of members of committee _
Sd/- Sd/- Sd/- Sd/-
(Arwa (Sandeep (Jitendra (Dr. Ra
Rajkamal) Roy) Prasad Singh) (illegible))
Dy Scientist D Regional SELAA,
commissioner | CPCB, Kolkata DICRY |  coussenenss
Seraikela JSPCB, Jharkhand
kharsawan Jamshedpur
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IA No. 21878/2024 - CLARIFICATION/DIRECTION

IA No. 203965/2024 - CLARIFICATION/DIRECTION

IA No. 44903/2026 - CLARIFICATION/DIRECTION

IA No. 2960/2025 - EXEMPTION FROM FILING O.T.

IA No. 4570/2025 - EXEMPTION FROM FILING O.T.

IA No. 79540/2025 - INTERVENTION APPLICATION

IA No. 78423/2025 INTERVENTION APPLICATION

IA No. 16527/2024 INTERVENTION APPLICATION

IA No. 44332/2025 INTERVENTION APPLICATION

IA No. 65447/2024 INTERVENTION APPLICATION

IA No. 203664/2024 - INTERVENTION APPLICATION

IA No. 41559/2025 - INTERVENTION APPLICATION

IA No. 62080/2024 - INTERVENTION APPLICATION

IA No. 21422/2025 - INTERVENTION APPLICATION

IA No. 24981/2024 - INTERVENTION/IMPLEADMENT

IA No. 133828/2024 - INTERVENTION/IMPLEADMENT

IA No. 21877/2024 - INTERVENTION/IMPLEADMENT

IA No. 107354/2024 - INTERVENTION/IMPLEADMENT

IA No. 2959/2025 - INTERVENTION/IMPLEADMENT

IA No. 13975/2024 - INTERVENTION/IMPLEADMENT

IA No. 94024/2024 - INTERVENTION/IMPLEADMENT

TA No. 44904/2026 - INTERVENTION/IMPLEADMENT

IA No. 336839/2025 - INTERVENTION/IMPLEADMENT

IA No. 53222/2024 - INTERVENTION/IMPLEADMENT

IA No. 134881/2024 - INTERVENTION/IMPLEADMENT

IA No. 133854/2024 - MODIFICATION OF COURT ORDER
IA No. 134999/2024 - MODIFICATION OF COURT ORDER
IA No. 203666/2024 - PERMISSION TO FILE APPLICATION FOR DIRECTION

WITH
. W:P.(C) No. 118/2019 (PIL-W)

g-qu’?&n by
ﬁgﬁﬁgn(C) No. 115/2024 (PIL-W)
““FOR EXEMPTION FROM FILING O.T. ON IA 41957/2024
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C.A. No. 381-382/2025 (XII-B)

3%

SLP(C) No. 8187/2025 (IX-A)

IA  No. 96802/2025 -  PERMISSION TO  FILE  ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES, IA No. 79779/2025 - PERMISSION TO FILE
ADDITIONAL DOCUMENTS/FACTS/ANNEXURES

Diary No(s). 32452/2025 (PIL-W)

IA No. 144825/2025 ~ APPROPRIATE ORDERS/DIRECTIONS, IA
No.192520/20625 - CONDONATION OF DELAY IN REFILING/CURING THE
DEFECTS

Diary No(s). 38374/2025 (PIL-W)

IA No. 164051/2025 - APPLICATION FOR PERMISSION
IA No. 164020/2025 CLARIFICATION/DIRECTION

IA No. 164053/2025 EXEMPTION FROM FILING O.T.
IA No. 167400/2025 INTERVENTION APPLICATION

L}

MA No.1382/2025 in W.P.(C) No. 1394/2023 (PIL-W)

IA No. 179143/2025 - CLARIFICATION/DIRECTION

IA No. 191394/2025 - CONDONATION OF DELAY IN REFILING/CURING THE
DEFECTS

Diary No(s). 41575/2025 (PIL-W)
IA No. 205464/2025 - APPLICATION FOR PERMISSION
IA No. 180551/2025 - CLARIFICATION/DIRECTION

Diary No(s). 42533/2025 (PIL-W)

IA No. 189287/2025 - APPLICATION FOR PERMISSION

IA No. 188190/2025 - APPROPRIATE ORDERS/DIRECTIONS

IA No. 182800/2025 - CLARIFICATION/DIRECTION

IA No.  213199/2025 - PERMISSION TO FILE  ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES

Diary No(s). 45781/2025 (PIL-W)

Diary No(s). 46181/2025 (PIL-W)
IA No. 201120/2025 - APPLICATION FOR PERMISSION
IA No. 201116/2025 - CLARIFICATION/DIRECTION

Diary No(s). 46353/2025 (PIL-W)
IA No. 201342/2025 - APPLICATION FOR PERMISSION
IA No. 201341/2025 - CLARIFICATION/DIRECTION

Diary No(s). 46817/2025 (PIL-W)
Diary No(s). 46844/2025 (PIL-W)
Diary No(s). 46855/2025 (PIL-W)
IA No. 204153/2025 - CLARIFICATION/DIRECTION

IA No. 204145/2025 - CLARIFICATION/DIRECTION
IA No. 204155/2025 - CONDONATION OF DELAY IN FILING
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Diary No(s). 47015/2025 (PIL-W)
IA No. 205104/2025 - APPLICATION FOR PERMISSION
IA No. 204360/2025 - CLARIFICATION/DIRECTION

Diary No(s). 47366/2025 (PIL-W)
IA No. 206305/2025 - APPLICATION FOR PERMISSION
IA No. 206306/2025 - CLARIFICATION/DIRECTION

Diary No(s). 47388/2025 (PIL-W)
IA No. 206355/2025 - APPLICATION FOR PERMISSION
IA No. 206356/2025 - CLARIFICATION/DIRECTION

Diary No(s). 47856/2025 (PIL-W)
IA No. 208359/2025 - APPLICATION FOR PERMISSION
IA No. 208360/2025 - CLARIFICATION/DIRECTION

Diary No(s). 47865/2025 (PIL-W)
IA No. 207717/2025 - APPLICATION FOR PERMISSION
IA No. 207718/2025 - CLARIFICATION/DIRECTION

Diary No(s). 48098/2025 (PIL-W)

IA No. 211224/2025 - APPLICATION FOR PERMISSION

IA No. 210140/2025 - CLARIFICATION/DIRECTION

IA No. 210142/2025 - CONDONATION OF DELAY IN FILING

Diary No(s). 48100/2025 (PIL-W)

Diary No(s). 48359/2025 (PIL-W)
IA No. 214402/2025 - APPLICATION FOR PERMISSION
IA No. 217821/2025 - CLARIFICATION/DIRECTION

Diary No(s). 48761/2025 (PIL-W)

IA No. 211574/2025 - APPLICATION FOR PERMISSION

IA No. 211592/2025 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 211554/2025 - CLARIFICATION/DIRECTION

IA No. 211557/2025 - EXEMPTION FROM FILING O.T.

Diary No(s). 48909/2025 (PIL-W)

IA No. 213490/2025 - APPLICATION FOR PERMISSION

IA No. 213488/2025 - CLARIFICATION/DIRECTION

IA No. 213489/2025 - CONDONATION OF DELAY IN FILING

Diary No(s). 49260/2025 (PIL-W)

IA No. 214855/2025 - APPLICATION FOR PERMISSION
IA No. 214856/2025 - CLARIFICATION/DIRECTION

IA No. 214852/2025 - CLARIFICATION/DIRECTION

Diary No(s). 49463/2025 (PIL-W)
IA No. 228817/2025 - APPLICATION FOR PERMISSION
IA No. 217017/2025 - CLARIFICATION/DIRECTION

Diary No(s). 49776/2025 (PIL-W)
IA No. 218430/2025 - APPLICATION FOR PERMISSION
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218468/2025 - CLARIFICATION/DIRECTION

MM

No(s). 49811/2025 (PIL-W)
218480/2025 - APPLICATION FOR PERMISSION
218481/2025 - CLARIFICATION/DIRECTION

No(s). 49898/2025 (PIL-W)
218493/2025 - APPLICATION FOR PERMISSION
218494/2025 - CLARIFICATION/DIRECTION

No(s). 50416/2025 (PIL-W)
221165/2025 - APPLICATION FOR PERMISSION
221168/2025 - APPROPRIATE ORDERS/DIRECTIONS

No(s). 52650/2025 (PIL-W)
233076/2025 - APPLICATION FOR PERMISSION
231902/2025 - MODIFICATION

No(s). 52763/2025 (PIL-W)
232761/2025 - APPLICATION FOR PERMISSION
232763/2025 - APPROPRIATE ORDERS/DIRECTIONS

No(s). 52787/2025 (PIL-W)
232871/2025 - APPLICATION FOR PERMISSION
232872/2025 - CLARIFICATION/DIRECTION

No(s). 52852/2025 (PIL-W)
233061/2025 - APPLICATION FOR PERMISSION
233064/2025 - APPROPRIATE ORDERS/DIRECTIONS

No(s). 54026/2025 (PIL-W)
238618/2025 - APPLICATION FOR PERMISSION
238614/2025 - CLARIFICATION/DIRECTION

No(s). 54031/2025 (PIL-W)
238624/2025 - APPLICATION FOR PERMISSION
238623/2025 - CLARIFICATION/DIRECTION

No(s). 54342/2025 (PIL-W)
240215/2025 - APPLICATION FOR PERMISSION
240209/2025 - CLARIFICATION/DIRECTION

No(s). 54344/2025 (PIL-W)
240504/2025 - APPLICATION FOR PERMISSION
240503/2025 - CLARIFICATION/DIRECTION

No(s). 54361/2025 (PIL-W)
245312/2025 - APPLICATION FOR PERMISSION
. 247436/2025 - CLARIFICATION/DIRECTION

No(s). 54363/2025 (PIL-W)

243580/2025 - APPLICATION FOR PERMISSION
240521/2025 - APPROPRIATE ORDERS/DIRECTIONS

4
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Diary No(s). 54390/2025 (PIL-W)
IA No. 242165/2025 - APPLICATION FOR PERMISSION
IA No. 242164/2025 - CLARIFICATION/DIRECTION

Diary No(s). 55328/2025 (PIL-W)

IA No. 247434/2025 - APPLICATION FOR PERMISSION

IA No. 245396/2025 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 245769/2025 - EXEMPTION FROM FILING O.T.

Diary No(s). 57022/2025 (PIL-W)
Diary No(s). 57372/2025 (PIL-W)
Diary No(s). 61358/2025 (PIL-W)
Date : 16-02-2026 These matters were called on for hearing today.

CORAM : HON'BLE THE CHIEF JUSTICE
HON'BLE MR. JUSTICE JOYMALYA BAGCHI
HON'BLE MR. JUSTICE VIPUL M. PANCHOLI

For Petitioner(s) :M/s. Trilegal Advocates On Record, AOR

Mr. Ninad Laud, Adv.

Mr. Saurabh Kaulkarni, Adv.

Mr. Saurabh Kulkarni, Adv.

Ms. Ishani Shekhar, Adv.

Mr. Dcosta Ivo Manuel Simon, AOR

Mr. Tushar Mehta, Solicitor General
Mr. Brijender Chahar, A.S.G.

Mr. Pawanshree Agrawal, AOR

Ms. Aakriti Goel, Adv.

Ms. Kriti Jain, Adv.

Ms. Kamana Divya Sree, Adv.

Mr. Naveen Kumar, AOR

Mr. Sanjay Upadhyay, Sr. Adv.
Ms. Eisha Krishn, Adv.

Ms. Mansi Bachani, Adv.

Mr. Shubham Upadhyay, AOR

Mr. Anubhav Anand, Adv.

Mr. Tarun Gupta, AOR
Mr. Hirday Virdi, Adv.

Mr. Dama Seshadri Naidu, Sr. Adv.
Ms. Devina Sehgal, AOR
Mr. Srikanth varma Mudunuru, Adv.
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Mr. Kunal Vajani, Adv.
Mr. Kartikey Bhatt, AOR
Mr. Mandeep Singh, Adv.

Mr. Karan Khetani, Adv.
Ms. Mallika Agarwal, Adv.
Mr. Sahil Monga, AOR

Mr. Narender Hooda, Sr. Adv.
Mr. Amit Kumar Singh, Adv.
Mr. Arijit Bardhan, Adv.

Ms. Rashmi Singh, AOR

Mr. Aman Pathak, Adv.

Ms. Shivangi Pradhan, Adv.

Mr. AR Takkar ,sr.adv, Sr. Adv.
Mr. A. Venayagam Balan, AOR
Mrs. Shriya Takkar, Adv.

Mr. Manan Takkar, Adv.

Mr. Aastha Tyagi, Adv.

Mr. Yash Deewan, Adv.

Mrs. Santhanalakshmi, Adv.

Mr. Prince Sharm, Adv.

Ms. Madhvi Divan, Sr. Adv.
Mr. Shreyash Bhardwaj, Adv.
Mr. D. Bharat Kumar, Adv.
Mr. Nimish Arjaria, Adv.
Mr. Aman Shukla, Adv.

Mr. Aman Shukla, Adv.

Mr. P.D.V. Srikar, Adv.

Ms. Shireesha Sharma, Adv.
Ms. Aishani Narayan, Adv.
Mr. Sawan Datta, Adv.

Ms. Yatika Gupta, Adv.

Mr. M. Chandrakanth Reddy, Adv.
Mr. Gopal Jha, AOR

Mr. Ninad Laud, Adv.

Mr. Saket Mone, Adv.

Mr. Kush Chaturvedi, AOR

Ms. Prerna Priyadarshini, Adv.
Ms. Anchita Nair, Adv.

Mr. Syed Faraz Alam, Adv.

Mr. Atharva Gaur, Adv.

Ms. Ayesha Choudhary, Adv.

Mr. Pramothesh Mukherjee, Adv.

Mr. Mukul Rohatgi, Sr. Adv.
Mr. Shyam Divan, Sr. Adv.
Mr. Mahesh Agarwal, Adv.
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Mr. Ashok Parija, Sr. Adv.
Mr. Shashwat Singh, Adv.
Ms. Manavi Agarwal, Adv.
Mr. Arshit Anand, Adv.

Mr. Naman Agarwal, Adv.
Ms. Vidisha Swarup, Adv.
Mr. E. C. Agrawala, AOR
Mr. Ritesh Pattnaik, Adv.
Ms. Ameesha Malhotra, Adv.
Ms. Dwevanshi, Adv.

Mr. Nishanth Patil, AOR

Mr. Sanjay Parikh, Sr. Adv.

Ms. Srishti Agnihotri, AOR

Ms. Kritika, Adv.

Mr. D.p.singh, Adv.

Ms. Tara Elizabeth Kurien, Adv.
Ms. Anchal Kanthed, Adv.

Ms. Purnima Krishna, AOR
M/S. K Ashar & Co., AOR

Mr. Tushar Mehta, Solicitor General
Mr. Shovan Mishra, AOR

Ms. Bipasa Tripathy, Adv.

Mr. Shlok Luthra, Adv.

Mr. Anand Varma, AOR
Ms. Apoorva Pandey, Adv.

Mr. T.V.S. Raghavendra Sreyas, Adv.
Mr. Naveen Hegde, AOR

Mr. Pralhad Paranjape, Adv.
Mrs. Pragya Baghel, AOR

Ms. Tirtha Pawar, Adv.

Mr. Yuvraj Kashyap, Adv.

Mr. Gopal Sankaranarayanan, Sr. Adv.
Mr. Vanshdeep Dalmia, AOR

Ms. Anisha Jain, Adv.

Ms. Shambhavi Singh, Adv.

Ms. Prerna Cheema, Adv.

For Respondent(s) :Mr. R. Venkataramani, Attorney General for India
Mr. K. Raghavacharyulu, Adv.
Mr. Kailash Pandey, Adv.
Mr. Ranjeet Singh, AOR
Mr. Krishna Yadav, Adv.
Mr. Bibhu Dutta Das, Adv.
Mr. Sanjay Kumar, Adv.



Mr.
Ms.
Mr.
Mr.
Ms.
Mr.
Ms.
Mr.
Mr.
Mr.

Mr.
Mr.
Mr.
Mr.
Ms.
Mr.
Mr.
Mr.

Mr.
Mr.
Mr.
Mr.
Mr.
Mr.
Mr.
Ms.

Ms.
Mr.
Mr.
Mr.

Mr.

Mrs.
Mr.
Mr.
Mr.
Ms.
Mr.
Ms.
Mr.

Mr.

Mr.
Ms.
Ms.
Mr.

494

VX

Tushar Mehta, Solicitor General
Aishwariya Bhati, A.S.G.
Gurmeet Singh Makker, AOR
Abhinav Aggaral, Adv.

Sonali Jain, Adv.

Ketan Paul, Adv.

Ruchi Kohli, Adv.

Rajat Nair, Adv.

Kanu Agrawal, Adv.

Rohan Gupta, Adv.

Tushar Mehta, Solicitor General
Devadatt Kamat, Sr. Adv.

Rohit Sharma, Adv.

Arijit Dey, Adv.

Bhumi Agrawal, Adv.

Abhishek Gupta, Adv.

Awanish Gupta, Adv.

Nishanth Patil, AOR

Siddharth Dharmadhikari, Adv.
Aaditya Aniruddha Pande, AOR
Shrirang B. Varma, Adv.

Bharat Bagla, Adv.

Sourav Singh, Adv.

Aditya Krishna, Adv.

Adarsh Dubey, Adv.

Chitransha Singh Sikarwar, Adv.

Anagha S. Desai, AOR
Sachin Singh, Adv.
Pratik Kumar Singh, Adv.
Parth Johri, Adv.

Prabhat Ranjan Raj, AOR

Ashok Parija, Sr. Adv.
Mahesh Agarwal, Adv.
Arshit Anand, Adv.
Shashwat Singh, Adv.
vidisha Swarup, Adv.
Ritesh Pattnaik, Adv.
Ameesha Malhotra, Adv.
E. C. Agrawala, AOR

Pallav Mongia, AOR

Sanjay Upadhyay, Sr. Adv.
Eisha Krishn, Adv.:

Mansi Bachani, Adv.
Shubham Upadhyay, AOR
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Anubhav Anand, Adv.

Ashok Parija, Sr. Adv.
Mahesh Agarwal, Adv.
Arshit Anand, Adv.
Shashwat Singh, Adv.
Vidisha Swarup, Adv.
Ritesh Pattnaik, Adv.
Ameesha Malhotra, Adv.
E. C. Agrawala, AOR

Vipin Sanghi, Sr. Adv.
Kiran Bhosale, Adv.

Neha Bhosale, Adv.

Anuja Divadkar, Adv.
Laveena Tejwani, Adv.
Yashwant Singh, Adv.
Shivangi Bhatawdekar, Adv.
Siddharth Chavan, Adv.
Satya Kam Sharma, AOR

Karthik S.d., AOR
S-legal Associates, AOR

Balbir Singh, Sr. Adv.

Samit Dilip Shukla, Adv.

Saakshi Saboo, Adv.

Vaibhavi Bhalerao, Adv.

Trilegal Advocates On Record, AOR

Anand Varma, AOR
Anil Kumar Verma, AOR
Kunal Mimani, AOR

Sandeep Sudhakar Deshmukh, AOR
Nishant Sharma, Adv.

Ankur Savadikar, Adv.

Ankur S. Savadikar, Adv.
Kartik Sharma, Adv.

T. V. S. Raghavendra Sreyas, AOR
A. Karthik, AOR

Vanshdeep Dalmia, AOR

Manisha Ambwani, AOR

Anshula Vijay Kumar Grover, AOK
Mayuri Raghuvanshi, AOR

Aditya Soni, AOR
Aaditya Aniruddha Pande, AOR

Charanya Lakshmikumaran, AOR
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1. These matters are
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Yogendra Aldak, Adv.
Tamanna Sharma, Adv.
Neha Choudhary, Adv.
Pranav Mundra, Adv.
Nitum Jain, Adv.
Medha Sinha, Adv.
Swastik Mishra, Adv.

W)

T.v.s. Raghavendra Sreyas, Adv.
Naveen Hegde, AOR

Karanjawala & Co., AOR
Nandini Gore, Adv.
Sonia Nigam, Adv.

Akhil Abraham Roy, Adv.

Sanjay Parikh, Sr. Adv.
Srishti Agnihotri, AOR
Tara Elizaheth Kurien, Adv.
Kritika, Adv.

D.p. Singh, Adv.

Anchal Kanthed, Adv.

Tarun Gupta, AOR

Tushar Mehta, Solicitor General
Aishwariya Bhati, A.S.G.
Gurmeet Singh Makker, AOR

Ketan Paul, Adv.

Ruchi Kohli, Adv.

Rajat Nair, Adv.

Kanu Agrawal, Adv.

Rohan Gupta, Adv.

Anuj Bhandari, AOR
K Ashar & Co., AOR

Vipul Ganda, Adv.
Kunal Cheema, AOR

Siddhant Kohli, Adv.
Kaustabh Bhattacharjee, Adv.
Garima Jain, AOR

the counsel the Court made the following
ORDER

ordered to be listed on 25.02.2026 and shall

be taken up for hearing immediately after the fresh matters. No

10
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request for adjournment on the date fixed shall be entertained.

25 The petitioners shall he accorded two hours to complete their
submissions. Thereafter, one and a half hours shall be granted to
the learned Attorney General/Solicitor General/Advocate
General/Additional Solicitor General, or any other senior State
counsel, to conclude their submissions. The petitioners shall then
be granted an additional half an hour for rejoinder arguments.

3. The parties are permitted to submit their brief written
submissions along with the compilation of the relied upon
judgments, with specific reference to the paragraphs, etc.

4. We direct that till the next date of hearing, no further
Miscellaneous Applications/IAs shall be entertained by the
Registry.

5. All the Miscellaneous Applications/IAs, seeking recall of the
two-Judge Bench judgment dated 16.05.2025, are disposed of as
having become infructuous. We, however, clarify that if there is
any additional or ancillary relief prayed for in those
Miscellaneous Applications/IAs, the parties shall be permitted to

raise such issues during the course of the oral submissions.

(ARJUN BISHT) (PREETHI T.C.)
ASTT. REGISTRAR-cum-PS ASSISTANT REGISTRAR

11
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IN THE SUPREME COURT OF INDIA
CIVIL ORIGINAL JURISDICTION
WRIT PETITION (CIVIL) NO. 1394 OF 2023

IN THE MATTER OF:

Vanshakti ... Petitioner

Versus

Union of India ... Respondent

WRITTEN SUBMISSIONS ON BEHALF OF APPLICANT/
OCL IRON & STEELS LIMITED

PAPER-BOOK

(FOR INDEX KINDLY SEE INSIDE)

ADVOCATE FOR APPLICANT: ANAND VARMA
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1. Written Submissions on behalf of Applicant/ 1-13
OCL Iron & Steels Limited.
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IN THE SUPREME COURT OF INDIA
CIVIL ORIGINAL JURISDICTION
WRIT PETITION (CIVIL) NO. 1394 OF 2023
IN THE MATTER OF:
Vanashakti ... Petitioner
Versus
Union of India ... Respondent

WRITTEN SUBMISSIONS ON BEHALF OF APPLICANT /
OCL IRON & STEELS LIMITED

The present Writ Petition challenges the validity of the CM dated
07.07.2021 [WP, Ann. A-10, pg. 208] issued by the Respondent
MOEFCC, which provides a SOP for identification and handling of
violation cases under the Environment Impact Assessment Notification,
2006 (‘EIA Notification, 2006’) [WP, Ann. A-1, pg. 45]. The present
written submissions are being filed on behalf of OCL Iron & Steels
Limited/OCL (earlier M/s. Nilachal Iron & Power Ltd.), which was the
applicant in MA No. 214852/2025 and IA Nos. 214855/2025 and
214856/2025, which have been disposed off by order dated 16.02.2026,
in terms of the judgment dated 18.11.2025 passed by this Hon’ble Court.
OCL/its predecessor was also the applicant in IA No. 21658/2025, which
was disposed by this Hon’ble Court's judgment and order dated
16.05.2025 [MA No. 214852/2025, Ann. A-1, pg. 23]. The said judgment
has now been recalled vide the subsequent judgment dated 18.11.2025.
The brief and relevant facts pertaining to OCL are as follows: the

Applicant’s predecessor established a sponge iron plant in the State of
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Jharkhand in 2002 and was operating the plant by obtaining CTE [MA,
Ann. A-2, pg. 64-69] and CTO [MA, Ann. A-3, pg. 70-71] from JSPCB.
Vide Circular dated 15.01.2008 [MA, Ann. A-4, pg. 72-73], MOEF&CC
clarified that projects which had been permitted to commence operations
based on CTE and CTO would require an EC to operate.

The Applicant sought and obtained an EC from the MOEF&CC on
24.12.2009 [MA, Ann. A-5, pg. 74-80] for expanding its capacity from
350 TPD sponge iron plant to a 0.7 MTPA integrated steel plant. The said
expansion, although permitted by the MoEFCC vide the EC dated
24.12.2009, could not be implemented due to financial constraints of the
erstwhile management. Despite having a valid EC dated 24.12.2009,
the Applicant could not expand its capacity as approved.

Upon a change in management, the Applicant submitted an application
seeking expansion on the same terms as approved earlier on
24.12.2009, pursuant to which terms of reference (“TOR”) were issued
by the MOEF&CC on 06.09.2020 [MA, Ann. A-10, pg. 121-134]. The said
application was later downsized in capacity and land area, wherein
amended TOR were issued on 12.02.2021 [MA, Ann. A-11, pg. 135-
138]. The Applicant’'s proposal and application for EC was thus
processed further basis the TOR dated 12.02.2021, prior to even the

issuance of the OM dated 07.07.2021.

The downsizing in capacity in the Applicant’'s proposal, in_ comparison

of its earlier EC dated 24.12.2009, is also tabulated hereinbelow,
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S. No. Unit Capacity Capacity Status
approved by applied for
EC dt. under approved
24.12.20009. TOR dft.
12.02.2021
1s Sponge Iron Plant | 7,05,000 TPA | 5,77,500 TPA Capacity
Reduction
2, Blast Furnace 3,50,000 TPA | Dropped Dropped
3. | Pelletization Plant | 6,00,000 TPA | Dropped Dropped
4. +Coal Washery 13,00,000 Dropped Dropped
TPA
5. | Steel Making Shop | 7,00,000 TPA | 2,97,000 TPA Capacity
with CCM Reduction
6. | Captive Power | 75 MW 61 MW Capacity
Plant Reduction
7. Re-rolling Mill 7,00,000 TPA | 2,30,000 TPA Capacity
(or 0.7 MTPA) | (or 0.23 MTPA) Reduction
8. | Ferro Alloy Plant 1,25,000 TPA | Dropped Dropped
9. Oxygen Plant 1,000 TPD Dropped Dropped

In fact, since OCL significantly downsized the capacity of its plant and
dropped several facilities, it also reduced the total land approved to be
utilized for the project by 51%.

Admittedly, in and around 2020-2021, while awaiting the grant of its EC,
OCL was compelled to commence trial run and construction activities to
cater to a huge demand for employment from the local populace who lost
their jobs due to the COVID-19 pandemic. The said trial run and
construction activities were stopped after JSPCB issued a letter dated
12.05.2021 to OCL. Thereafter, upon a letter petition being filed against
OCL, the Hon'ble NGT vide order dated 05.01.2023 directed OCL to
submit details regarding submission of its EC application. Thereafter,
OCL was advised to seek grant of additional TOR under the OM dated
07.07.2021, which was sought and obtained by OCL on 21.07.2023 [MA,

Ann. A-18, pg. 157-163].
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This was in addition and supplemental to OCL’s EC proposal under the
principal EIA Notification, 2006, which was already under consideration
since 06.09.2020, wherein the amended TOR had been issued on
12.02.2021, the public hearing was conducted on 27.09.2021, draft EIA-
EMP report was submitted by OCL on 04.08.2023, the final EIA-EMP
report submitted on 04.11.2023 [MA, Ann. A-40, pg. 328 @ 329].

The Expert Appraisal Committee (“EAC”), which is the expert body to

appraise project proposals as per the EIA Notification, 2006, considered

OCL's proposal and in its meetings held on 04.09.2023-05.09.2023 also

directed OCL to take remediation steps, and restrict its activities to

permissible limits, subject to payment of penalties, which OCL has
duly complied with:

(i) OCL paid environmental compensation of INR 23.62 lakhs,

(i)  OCL paid environmental penalty of INR 5.36 crores,

(i)  Within the premises, OCL planted more than 5,900 saplings over
21.86 acres of land. All spare land has been covered with grass
and shrubbery. At present, at least 20% of the area has been
covered with plantation.

(iv) OCL also deployed water tankers and sprinklers to curb any
emissions that may cause damage to the environment.

(v)  Ambient air quality around OCL’s project site is being monitored by

a third-party consultant. OCL complied with the Envircnmental
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Monitoring Plan formulated and recommended by the third-party
consultant.

(vi) OCL also undertook CSR activities such as organizing medical
camps, setting up cataract operation camps, provided ambulances
and school buses for nearby villages.

Thus, OCL has ensured compliance with the conditions as required by

the EAC. Subsequently, its EC proposal was appraised and positively

recommended by the EAC on 08-09 November, 2023 [MA, Ann. A-19,

pg. 164 @ pg. 214] under clause 7 of the EIA Notification, 2006 [WP,

Ann. A-1, pg. 45 @ pg. 49] with only the formal issuance of EC

remaining pending. However, before the EC could be formally granted,

this Hon'ble Court vide order dated 02.01.2024 [MA, Ann. A-36, pg. 312]

stayed the operation of the OM dated 07.07.2021 and the formal EC was

not issued by the MoEF&CC in favour of OCL for this reason.

Subsequently, vide order dated 02.02.2024 [MA, Ann. A-37, pg. 313 @

315], this Hon'ble Court was pleased to clarify that, “We clarify that our

orders dated 02nd January, 2024 would not come in the way of the

competent  authorities in  considering the  proposals for
modifications/alterations in the Environmental Clearances if area of such

projects had any valid environmental clearances prior to 07th July, 2021”

It is most respectfully submitted that despite making good all the

compliances and necessary formalities, as mandated under EIA

Notification, 2006, OCL awaits the formal grant of its otherwise complete
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EC. It is also pertinent to mention that upon the EAC positively
recommending the EC in favour of OCL, and upon the expiry of the 45-
day period contemplated in para 8(i) of the EIA Notification, the
environmental clearance is deemed to have been granted, in light of para
8(iii) of the EIA Notification [WP, Ann. A-1, pg. 45 @ 55].

Insofar as the OM dated 07.07.2021 is concerned, the Applicant OCL
most humbly submits that the said OM (as also the previous OMs dated
16.11.2010, 12.12.2012 [Union’s Counter, Ann-l, pg. 34-35] and
27.06.2013 [Union’s Counter, Ann-ll, pg. 36-37] and Notification dated
14.03.2017) read with the EIA Notification, 2006, consider grant of prior
EC for future and further operations, and in no manner seek to validate
or regularize prior infractions. The SOP in Clause 9 [WP, Ann. A-10, pg.
211] only identified past infractions & violations and Clause 10 [WP, Ann.
A-10 @ pg. 212] contemplates relative assessment of extent of the
violation/infraction. The process behind providing a remedial mechanism
for violation category cases is also evident from the MoEF&CC
Notification dated 14.03.2017 [WP, Ann. A-2 pg. 108], which states that
in case the existing projects or activities requiring prior environmental
clearance under the EIA Notification, 2006 are brought for EC after
starting the construction work, or undertaking expansion work,
modernization etc., without obtaining prior EC, such projects would be
treated as violation cases and will be appraised for grant of EC at the

Central level by the EAC constituted under the EP Act, 1986 with a view
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to assess that the project is consistent with the applicable laws and the
expansion has been undertaken sustainably as per applicable norms. In
case the finding of the EAC is negative, the projects will be recommended
for closure.
Thus, the OM mandates that the concerned EAC is to appraise the said
project as if it was a new proposal. Most importantly, if the concerned
EAC is of the view that project is permissible for operations, EC shall
be granted. This submission is also affirmed by the judgement of this
Hon'ble Court in Review Petition (C) Diary No. 41929 of 2025
Confederation of Real Estate Developers of India v. Vanashakti Anr.
dated 18.11.2025,
“115. At the cost of repetition, | state that even in accordance with
the 2017 Notification and 2021 OM, an EC can be granted only in
respect of the projects which are otherwise permissible in law.
116. As already discussed hereinabove, even these notifications
do not permit an EC to be granted in respect of the projects which
are not permissible under law. As such, if the project proponents
apply for an EC in respect of projects which are permissible in law,
they would be entitled to get the EC...”
Furthermore, the OM itself provides for a prospective EC inasmuch it
states that EC will be effective from the date of its issuance [WP, Ann.
A-10, pg. 213, para-B (iv)].
It is also evident from the OM that any infractions or violations are to be
dealt with proportionally and not all infractions or violations are
considered to deal a fatal blow to the project proponents’ operations. Any

violation or infraction is considered on its own merits under Clause 11

[WP, Ann. A-10 pg. @ 212] and an assessment is made regarding
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allowance of future and further operations. The OM does not contemplate
or provide for validation or regularization of past infractions. The past
infractions or violations are in fact subjected to appropriate measures. It
is, therefore, submitted that the use of the term ‘ex post facto EC’ by the
Petitioner is a misnomer and not reflective of the correct position
envisaged under the EIA Notification, 2006 and the OM dated

07.07.2021.

In fact, this Hon'ble Court has in the past, upon the concerned project
proponents undertaking remediation or compensatory measures,
allowed operations, after due compliance with statutory requirements:

(i) Common Cause vs. Union of India (2017) 9 SCC 499, para 227:
“The amounts determined as due from all the mining leaseholders
should be deposited by them on or before 31-12-2017. Subject to
and only after compliance with statutory requirements and full
payment of compensation and other dues, the mining leaseholders
can restart their mining operations.”

(i)  Alembic Pharmaceuticals Ltd. vs. Rohit Prajapati (2020) 17
SCC 157, paras 38, 41, 42: “.... this Court must take a balanced
approach which holds the industries to account for having operated
without environmental clearances in the past without ordering a
closure of operations. The directions of NGT for the revocation of
the ECs and for closure of the units do not accord with the principle
of proportionality.”

(i) Electrosteel Steels Limited vs. Union of India 2021 SCC
OnLine SC 1247, paras 82, 83, 84, 88

(iv) Pahwa Plastic Pvt. Ltd. & Anr. vs. Dastak NGO & Ors (2023) 12
SCC 774, paras 49, 56, 57, 60, 62, 64, 67

(v) Keystone Realtors vs. Anil V. Tharthare, (2020) 2 SCC 66, para
21

In light of the above, even if this Hon’ble Court strikes down the impugned

SOP/OM dated 07.07.2021, grant of an already recommended EC in
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favour of OCL ought not to be put on hold, and must be considered

independently of any past (inadvertent) violations, as has been held by

various judgements of this Hon'ble Court.

It is submitted that this Hon'ble Court in Akshay N. Patel v. Reserve

Bank of India & Anr. (2022) 3 SCC 694 has held that a measure must

not have disproportionate impact on the right holder, and any measure

ought to be balanced and proportionate.

In summation, it is most humbly submitted that:

(i)

(ii

(i)

The Applicant had a prior EC dated 24.12.2009 and is not a project
proponent which operated without ever having an EC.

Since the expansion of capacity as permitted under the EC dated
24.12.2009 could not be implemented for financial reasons, upon
undergoing a change in management, the Applicant again applied
and sought EC for implementing its expansion, through TOR dated
06.09.2020. Later, the Applicant downsized/reduced its expansion
proposal and thus an amended TOR dated 12.02.2021 was
issued.

The Applicant’'s EC proposal/application was thereafter processed
as per the principal EIA Notification dated 14.09.2006 and all
required stages/steps were duly complied with: the public hearing
was conducted on 27.09.2021, draft EIA-EMP report was

submitted by OCL on 04.08.2023, the final EIA-EMP report
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submitted on 04.11.2023 and the proposal was appraised at the
Central level by the Expert Appraisal Committee (EAC).

In addition to complying with all stages/steps under the principal
EIA Notification dated 14.09.20086, the Applicant OCL also applied
for TOR under the OM dated 07.07.2021, was granted additional
TOR on 21.07.2023, undertook remedial and compensatory
measures as the per OM dated 07.07.2021, the additional TOR
dated 21.07.2023 and further measures as directed by the EAC at
its meeting on 04.09.2023-05.09.2023.

After due compliance with all steps and stages under both the
principal EIA Notification dated 14.09.2006 and the OM dated
07.07.2021, the EAC appraised the Applicant's EC proposal in
terms of Clause 7 of the EIA Notification and positively
recommended for grant of EC at the meeting on 08-09.11.2023.
Upon the positive recommendation by the EAC on 08-09.11.2023,
the consideration of the application stood concluded, and only the
formal or ministerial act of issuing the order remained pending.
Even otherwise, with the positive recommendation by the EAC on
08-09.11.2023, the EC was deemed to have been granted upon
the expiry of the 45-day period contemplated in para 8(i) of the EIA
Notification, in light of para 8(iii) of the EIA Notification.

It is further submitted that the additional measures contemplated

under the OM dated 07.07.2021, which are remediation and
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compensatory measures for the past violations, and distinct from
the independent appraisal of the EC application under the principal
EIA notification, are balanced and proportional measures, and do
not warrant interference by this Hon’ble Court.

(viii) Furthermore, in the Applicant’s case, apart from the Applicant’'s EC
proposal having been independently processed, appraised and
recommended as per the principal EIA Notification, the OM dated
07.07.2021 stands implemented and acted upon qua the
Applicant. As stated above, the Applicant has undertaken all
remediation and compensatory measures as the per OM dated
07.07.2021, the additional TOR dated 21.07.2023 and further
measures directed by the EAC. Hence, in these circumstances,
denying the issuance of the formal EC to the Applicant may not be
proportional, reasonable or equitable.

21. Lastly, it is submitted that paras 35 and 36(c) of this Hon'’ble Court’s
judgment dated 16.05.2025 in the present matter (which has
subsequently been recalled), had correctly and rightly saved the ECs
which had already been granted [MA, Ann. A-1, pg. 23 @ 62]:

‘35. We are, however, conscious of the fact that ex post facto EC may

have been granted in certain cases both under the 2017 notification

and the 2021 OM. ECs already granted under 2017 notification and

the 2021 OM, at this stage, should not be disturbed.

36. Hence, we pass the following order:

c) We clarify that the ECs already granted till date under the 2017
notification and the 2021 OM shall, however, remain
unaffected.”
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It is submitted that EC applications/proposals (such as the Applicant
OCL), which have undergone the complete appraisal process, and which
have been positively recommended by the EAC for grant of EC, stand at
the same footing as the ECs already granted, by virtue of para 8(iii) of
the EIA Notification. There is no qualitative or other distinction between
the said 2 classes, inasmuch as both classes i.e. those which have been
granted EC and those whose EC has been positively recommended by
the EAC, have undergone the same stages/steps under the principal EIA
Notification. Therefore, this Hon’ble Court may consider directing that in
addition to ECs already granted under the 2017 notification and 2021
OM, the EC proposals positively recommended by the EAC may also
remain unaffected and be issued formal ECs in terms of the EAC
recommendations.

In light of the above, it is therefore prayed that this Hon'ble Courl may
direct Respondent Union of India through MOEFCC to formally grant the
EC in OCL'’s favour.

FILED BY:

o)

(ANAND VARMA)

Advocate for OCL Iron & Steels Limited
Code: 2285

M: 8527032123

E: anandcvarma@gmail.com

NEW DELHI
24.02.2026
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Prior EC CTE* CTO* FRESH APPRAISAL (for present application for prior EC)
TOR Draft EIA-EMP Public Final EIA- EAC
Report Hearing EMP Report appraisal
YES YES YES YES YES YES YES YES
(i) Prior EC granted | 17.12.2003 | 04.02.2005 | 06.09.2020 04.08.2023 27.09.2021 04.11.2023 | (i) 06.06.202
on 24.12.2009 for | [MA, Ann.|[MA, Ann.
expansion of | A-2, pg. | A-3, pg. 70] | [MA, Ann. [MA, (i) 04.09.202
capacity to 0.7 64-69] A-10, pg. Ann, A-18,
million TPA 121-134] pg. 157 @ 159] (iii) 8-9 Nov,
[MA, Ann. A-5, | 22.01.2010 | 06.06.2023 _ 2023
pg. 74-80] [MA, Ann.|[MA, Ann.| 12.02.2021 [MA, Ann. |
A-7, pg.|A-8,pg.92-| [MA, Ann. 19, pg. 16
(i) EC dated 83-87] 98] A-11, pg. 222]
25.01.2012  for 135-138]

amendment 1o | 26.03.2020 | 09.12.2023
its EC, limited to [MA, Ann.|[MA, Ann.
enabling the | A-7, pg. | A-8, pg. 99-| 21.07.2023

Applicant to give | 88-91] 106 [MA, Ann.
the char from the A-18, pag.
Direct Reduced 157-163]

Iron Plant and
coalrejects to an
external power
plant

[MA, Ann. A-6,
pg. 81-82]

* Consent to Establish and Consent to Operate issued under the provisions of the Water (Prevention and Control of Pollution) Act,
1974 and the Air (Prevention and Control of Pollution) Act, 1981.
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File No. IA3-3/7/2024-1A.1ll (Partl) [E 254652]
Government of India
Ministry of Environment, Forest and Climate Change
(IA Division)
Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj,
New Delhi — 110003

Date: 20*" January, 2026

OFFICE MEMORANDUM

Subject: Compliance of the Order of the Hon'ble Supreme Court
dated 18/11/2025 - regarding.

The Ministry issued the Notification S.O.804(E) dated 14/03/2017 providing a
window period for the projects which were in violation to apply for the grant of EC

2. Subsequently, the Ministry issued a Standard Operating Procedure (SOP) dated
07/07/2021 for identification and handling of violation cases under the EIA Notification
2008, in compliance to the order of the Hon’ble National Green Tribunal in Appeal No.

34/2020 (WZ) titled Tanaji B. Gambhire Vs Chief Secretary, Government of
Maharashtra.

3. The SOP was challenged in the Madurai Bench of the Hon'ble High Court of
Madras in W.P. (MD) No. 11757 of 2021 titled Fatima vs. Union of India and the
Hon'ble High Court vide order dated 15/07/2021 imposed an interim stay on the OM.

4. The Hon'ble Supreme Court vide order dated 09/12/2021 in Civil Appeal No. 7576-
7577 of 2021 titled Electrosteel Steels Limited vs. Union of India and Ors., held that
the applicability of the above mentioned stay is restricted to the territorial jurisdiction

of Madras High Court. The same was communicated by the Ministry vide OM dated
28/01/2022.

5. However, the Hon'ble Supreme Court in W.P.(C) No. 1394/2023 titled VVanashakti
vs. Union of India vide order dated 02/01/2024 had stayed the operation of the OM
dated 07/07/2021 and OM dated 28/01/2022.

6. Further, the Hon'ble High Court of Madras vide judgement dated 30/08/2024 in
W.P. (MD) No. 11757 of 2021 titled Fatima vs. Union of India has quashed the OM
dated 07/07/2021.

7. Subsequently, the Hon'ble Supreme Court vide order dated 06/01/2025 (copy
enclosed) while tagging the SLP(C) Diary No. - 49103/2024 titled Fatima vs. Union of
India with W.P. (C) 1394 of 2023 titled Vanashakti v. Union of India, inter-alia, held
that “if any applications are pending for grant of ex post facto clearances on the basis
of OMs dated 19th February, 2021 and 7th July, 2021, the same shall be processed.

Page1of3
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However, final order granting approval shall not be passed till further orders.” Further,
the Hon'ble Supreme Court vide order dated 19/02/2025 (copy enclosed) in W.P.(C)
No. 1394/2023 titled Vanashakti vs. Union of India reiterated the same.

8. In this regard, in respectful compliance of the above mentioned orders of the
Hon'ble Supreme Court dated 06/01/2025 and 19/02/2025, the Ministry issued OM
dated 28/03/2025 directing that all projects that have applied under the provisions of
the OM dated 07/07/2021 and which are pending as on 02/01/2024 may be processed
pursuant to the orders of Hon'ble Supreme Court and for the State of Tamil Nadu only
those projects which are pending as on 15/07/2021 may be processed in view of the
stay imposed by the Hon'ble Madras High Court in W.P. (MD) No. 11757 of 2021 t/lle:
Fatima vs. Union of India. However, final order granting approval/clearance shall r.
be passed till further orders of the Hon’ble Supreme Court.

9. Thereafter, the Hon'ble Supreme Court, vide its judgment dated 16.05.2025, in
W.P. 1394/2023 titled Vanashakti vs. Union of India and connected matters, i.e. WP
(C) 118 of 2019 titled Ajay Jajodia vs. Union of India, WP(C) 115 of 2024 titled One
Earth One Life vs Union of India and Civil Appeal 381-382 of 2025 titled Fatima vs.
Union of India has struck down the above mentioned Notification S.0. 804(E) dated
14/03/2017 and SoP dated 07/07/2021. The same was circulated vide OM dated
26/05/2025 for compliance.

10. The Hon'ble Supreme Court vide judgement dated 18/11/2025 (copy enclosed) in
Review Petition (C) no. of 2025 (diary no. 41929 of 2025) filed by CREDAI in Writ
Petition (C) no.1394 of 2023 titled Vanashakti vs. Union of India has recalled the
judgment dated 16™ May 2025 with the following directions,

“The writ petitions and the appeal are restored to file with the directions to the
Registry to place the matter before the Chief Justice of India on the
administrative side for obtaining the necessary orders.”

11. In this regard, based on the above judgement dated 18/11/2025 and to ensure
compliance of the last effective interim order dated 19/02/2025 passed by the Hon'ble
Supreme Court in W.P. 1394/2023 titled Vanashakti vs. Union of India and connected
matters, the Ministry hereby directs that,

a. All violation cases pending as per the provisions of the OM dated 07/07/2021
as on 02/01/2024 (i.e. till the stay was imposed by the Hon’ble Supreme Court
in W.P. 1394/2023 titled Vanashakti vs. Union of India) may be processed.
For the State of Tamil Nadu, only those projects which are pending as per the
provisions of the OM dated 07/07/2021 as on 15/07/2021(i.e. till the stay was
imposed by the Hon'ble Madras High Court in W.P. (MD) No. 11757 of 2021
titled Fatima vs. Union of India) shall be processed. However, in both the above
mentioned scenarios, the final order granting approval shall not be
issued till further orders of the Hon'ble Supreme Court.
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M%)

All violation cases pending under S.0.804 dated 14/03/2017 shall be
processed but the final order granting approval shall not be issued till
further orders of the Hon'ble Supreme Court.

12. This is issued with the approval of the Competent Authority.

Wﬁwu.u

(Dr. J. D. Marcus Knight)
Scientist E

Encl: As above.

To

o o

Chairperson/ Member Secretary, CPCB

Chairperson/ Member Secretaries of all Expert Appraisal Committees
Chairperson/Member Secretaries of all SEIAAs/SEACs

Chairperson/ Member Secretaries of all SPCBs.

All Officers of IA Division

Copy for information to

0w @ N o

PS to Hon’ble MEF&CC

PS to Hon'ble MoS, EF&CC
PPS to Secretary, EF&CC
PPS to AS (AG)/JS (RA)
Website, MoEF&CC /Guard file
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA BENCH
ORIGINAL APPLICATION NO. 210 OF 2025/EZ.
IN THE MATTER OF:
SHRINARAYAN KUMAR PATRA . APPLICANT
VERSUS
JHARKHAND STATE POLLUTION CONTROL
BOARD & ORS. ...RESPONDENTS
Know all to whom these presents shall come that I, A
. . the above-named Respondent No. 2

0 hereby dppoint.

ASHIM SHRIDHAR, RADHIKA GUPTA, ARCHY GUPTA MAHEEN KHAN  VATSALYA
D/2201/2011 D/4464/2023 MAH/16119/2024 D/767/2022 D/3264/2023

B-4/227, SAFDARJUNG ENCLAVE,
NEW DELHI-110029
MOB. 9971547353
Email: chamberashimshridharagmail.com

Advocate(s), to be my/ our true and lawful attorney (s), in the matter noted above, to do all the

following acts, deeds and things, or any of them, (jointly and severally) and also ratify anything

already done on our behalf that is to say: -

1. To sign, verify and present and send notices, replies rejoinders, pleadings, appeals, cross-
objections or petitions for execution, review, revision, other petitions or affidavit or other
documents as shall be deemed necessary or advisable for the prosecution of the case or in
relation thereto in all its stages.

2. To appear, act, and plead in the above-mentioned case in any court or tribunal etc, in which
the same be heard or tried in the 15t instance or in appeal or review or revision or execution or
in any other stage of its progress until its final decision.

3. To withdraw or compromise the said case or submit to arbitration any differences or disputes
that may arise to or in any manner relating to the said case.

4. To receive documents, papers, records, orders etc. and to do all other acts all things, which
may be necessary or proper to be done for the progress and in all course of the prosecution of
the said case.

/ / 5. To employ any other legal practitioner, advocate or consultant authorizing him to exercise the

power and authority hereby conferred on the Advocate (s) whenever he/they may think fit to
i do so.

6. And I/We hereby agree that whatever the Advocate (s) or his/ there substitute shall do in the
premises shall be binding on me in all intents and purposes just as if it would have been done
by me. And I/We hereby agree not to hold the Advocate (s) or his/their substitute responsible
for the said case in consequence of his absence from the court when the said case is called up
for hearing. And 1/ We hereby agree that in the event of the whole or any part of the free agreed
by me/ us to be paid to the Advocate (s] remaining unpaid he/they shall be entitled to withdraw
from the prosecution of the said case, or not to appear until the same is paid.

2 L 5]
Y b5 In witness whereof I/We hereunto set my/our hand to these presents the contents of which have
J.' % been explained to and understood by me/us.
& P leliubaag For OCL [RON & STEELS LIMITED
\\'I\ Me Gtrilu\mlah ){C)L\
\\ {
Advocate (s) Kitvarised Signafory

R
C2e W
/4 M o |

DL‘.‘ lﬂbéﬂbd ﬂJbUZK
na-APR-2076
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4/20/26, 6:20 PM Gmail - Advance Service - Reply on behalf of goﬁm@ 2 in OA No. 210/2025/3Z titlled "Shri Nayan Kumar Patra v. Jharkhan...

M G ma l I 438 Ashim Shridhar <chamberashimshridhar@gmall.com>

Advanoe Service - Reply on behalf of Respondent No. 2 in OA No. 210/2025/3Z titlled

"Shri Nayan Kumar Patra v. Jharkhand State Pollution Control Board & Ors.”

1 message

Ashim Shridhar <chamberashimshridhar@gmail.com> Mon, Apr 20, 2026 at 8:19 PM

To: Ghanshyam Pandey <ghanshyamlegal@gmail.com>, "GMITJBVN@gmalil.com" <GMITJBYN@gmail.com>, "cs-
jharkhand@pnic.in" <cs-jharkhand@nic.in>, sec-ind-jhr@nic.in, de-sar@nic.in

Dear All,

Kindly find attached herewith the advance service of the Reply being filed by the Respondent No. 2 in the above captioned matter
pending adjudication before the Hon'ble National Green Tribunal, Eastern Zone Bench.

E Reply R2 in Nayan Kumar Patra v Jharkhand Poll...

Regards

Ashim Shridhar

Advocate

Chamber of Ashim Shridhar

B-4/227, Safdarjung Enclave, New Delhi- 110029

M: +91-99715 47353 | Email: ashim_shridhar@hotmail.com

IMPORTANT NOTICE

This e-mail, including any attachments, containg information which is confidential and/or privileged. If yon are not the intended recipient, please
notify the sender immediately and destroy this e-mail without taking any copies or showing it to anyone. Unauthorised use of this e-mail is
prohibited. The sender takes no responsibility for misdirection, corruption or unauthorised use of e-mail communications, or for any damage that
may be cansed as a result of transmitting or receiving an e-mail communication,

htips://mail.google.com/mail/w/0/?ik=f6349fa7chaview=pt&search=all&pemthid=thread-a:r-3860 1330825638 17120&simpl=msg-a:r-417246254794607 ...
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